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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday,  October  28,  976|Kartika,
 6,  898  (Saka)

 Phe  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  SPEAKER  in  the  Chair]
 PAPERS  LAID  ON  THE  TABLE
 Dock  Workers  (REGULATION  OF

 roe  EMPLOYMENT)  AMENDMENT  RULE,
 te  976

 ‘THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (DR.  G.  S.  DHILLON):

 -I_  beg  to  lay  on  the  Table  a  copy  of
 the  Dock  Workers  (Regulation  of
 Employment)  Amendment  Rules,

 ‘976  (Hindi  and  English  versions)
 published  in  Notification  No.  S.O.
 3559  in  Gazette  of  India  dated  the

 '9th  October,  २976,  under  sub-section
 (3)  of  section  8  of  the  Dock  Workers

 {Regulation  of  Employment)  Act,
 1948,  [Placed  in  Library.  See  No.

 -LT—49/76].

 NOTIFICATIONS  UNDER  Customs  Act,
 962  aNp  CENTRAL  EXCISE  RULES,
 i944  AND  RE,  SUPPLY  AND  DISTRIBU-
 TION  OF  STAMP  IN  TAMIL  NaDU  AND
 STATEMENT  FOR  DELAY
 THE  MINISTER  OF  STATE  IN-

 CHARGE  OF  THE  DEPARTMENT
 OF  REVENUE  AND  BANKING
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEE):  I  beg  to  lay  on  the  Table—

 0)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  59  of  the
 Customs  Act,  962:—

 (i)  GS.R.  797(E)  published  in
 Gazette  of  India  dated  the
 l0th  September,  ‘1976.

 a
 Gi)  G.S.R.  798(E)  published  in

 Gazette  of  India  dated  the
 l0th  September,  1976,

 (ii)  G.S.R.  842  (E)  published  in
 Gazette  of  India  dated  the
 ‘12th  October,  976  together
 with  an  explanatory  memo-
 randum.

 (iv)  G.S.R.  846(E)  published  in
 Gazette  of  India  dated  the
 l4th  October,  976  together
 with  an  explanatory  memo-
 randum.

 [Placed  in  Library,  See  No.  LT—
 11420/76]

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  issueq  under  the  Central
 Excise  Rules,  944:—

 (i)  GS.R.  393  published  in
 Gazette  of  India  dated  the
 25th  September,  976  together
 with  an  explanatory  memo-
 randum.

 (ii)  G.S.R.  492  published  in
 Gazette  of  India  dated  the
 l6th  October,  4976  together
 with  an  explanatory  memo-
 randum,

 [Placed  in  Library,  See  No.  LT—~
 (11421/76]

 (3)  (i)  A  copy  of  Notification
 No.  L.  5237/75  (Hindi  and  English
 versions)  published  in  Tamil  Nadu
 Government  Gazette  dated  the  !7th
 March,  976  making  certain  amend-
 ment  to  the  Rules  for  the  supply
 and  distribution  of  stamp  as  jn  force
 in  the  State  of  Tamil  Nadu  under
 sub-section  (2)  of  section  75-A  of
 the  Indian  Stamp  Act,  899  read
 with  clause  (c)  (iv)  of  the  Pro-
 clamation  dated  the  3lst  January,
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 976  issued  by  the  President  in  re-
 lation  to  the  State  of  Tamil  Nadu.

 Gi)  A  Statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above  Noti-

 =  fication.
 [Placed  in  Library.  See  No.  LT—
 1422/76]
 NOTIFICATIONS  UNDER  ALL  INDIA

 Services  AcT,  95  RE.  IAS,  IPS  anp
 IFS
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS,
 DEPARTMENT  OF  PERSONNEL
 AND  ADMINISTRATIVE  REFORMS
 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  OM
 MEHTA):  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  following  Notifica-
 tions  (Hindi  and  English  versions)
 under  sub-section  (2)  of  section  3  of
 the  All  India  Services  Act,  95l:—

 i)  The  Indian  Administrative
 service  (Appointment  by
 Promotion)  Fifth  Amend-
 ment  Regulations,  976  pub-
 lished  in  Notification  No.
 G.S.R.  46]  in  Gazette  of
 India  dated  the  l6th  October,
 1976.

 (ii)  The  Indian  Police  Service
 (Appointment  by  Promotion)
 Second  Amendment  Regula-
 tions,  976  publisheg  in  Noti-
 fication  No.  G.  5.  R.  462  in
 Gazette  of  India  dated  the
 l6th  October,  1976,

 (iii)  The  Indian  Forest  Service
 (Appointment  by  Promotion)
 Third  Amendment  Regula-
 tions,  1976,  publisheg  in  Noti-
 fication  No.  G.S.R.  463  in
 Gazette  of  India  dateq  the
 6th  October,  1976.

 (iv)  The  Indian  Administrative
 Service  (Cadre)  Amendment
 Rules,  ‘1976,  publisheq  in
 Notification  No.  G.S.R.  1464, in  Gazette  of  India  dated  the
 16th  October,  1976,

 (v)  The  Indian  Police  Service (Cadre)  Amendment  Rules,
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 ‘1976,  published  in  Notification
 No.  G.S.R,  465  in  Gazette
 of  India  dated  the  l6th  Octo-~,
 ber,  1976,

 (vi)  The  Indian  Forest  Service
 (Cadre)  Amendment  Rules,
 1976,  published  in  Notifica-
 tion  No.  G.S.R.  466  in  Gazette  |
 of  India  0०९१  the  l6th  Octo-
 ber,  1976,  ~

 [Placed  in  Library,  See  No.  LT—
 11423/76]
 Post-GRADUATE  INSTITUTE  OF  MEDICAL

 EDUCATION  AND  RESEARCH,  CHANDI-
 GARH  (AMNDT.)  REGULATIONS,  976
 AND  CERTIFIED  ACCOUNTs  oF  AIIMS,
 New  DELHI  For  1974-75,
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  of  the  Post  Graduate
 Institute  of  Medical  Education  and
 Research,  Chandigarh  (Amend-
 ment)  Regulations,  976  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No,  G.S.R.  E3  in  Chandi-
 garh  Administration  Gazette  dated
 the  8th  May,  1976,  issued  under
 section  32  of  the  Post-Graduate  In-
 stitute  of  Medical  Education  and
 Research,  Chandigarh,  Act,  1966.

 {Placed  in  Library.  See  No.  LT—
 11424/76]

 (2)  A  copy  of  the  Certified  Ac-
 counts  (Hindi  and  English  versions)
 of  the  All  India  Institute  of  Medi-
 cal  Sciences,  New  Delhi,  for  the
 year  1974-75,  under  sub-section  (4)
 of  section  48  of  the  All  India  In-
 stitute  of  Medica]  Sciences  Act,
 1956.

 [Placed  in  Library,  See  No.  LT—
 11425/76]  |
 InpiaN  TELEGRAPH  (EIGHTH  AMNDT.)

 RuLes,  976  :
 THE  DEPUTY  MINISTER  IN  THB  |

 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA):
 I  beg  to  lay  on  the  Table  a  copy  of
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 the  Indian  Teiegraph  (Eighth  Amend-
 ment)  Rules,  976  (Hindi  and  English
 versions)  published  in  Notification

 Wo.  G.S.R.  320  in  Gazette  of  India
 dated  the  lth  September,  ‘1976,  under
 sub-section  (5)  of  section  7  of  the
 Indian  Telegraph  Act,  1885.  [Placed
 iu  Library.  See  No.  LT-426/76]

 REVIEW  AND  ANNUAL  REPORTS  OF
 Orissa  AGRo  AND  SMALL  INDUSTRIES
 CORPORATION  LTD.  CUTTACK  FOR
 1968-69  anp  1969-70  WITH  sTATE-
 MENTs  FOR  DELAY  AND  NOT  LAYING  IN
 HINDI

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  I  beg  to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following
 papers  under  sub-section  (l)  of  sec-
 tion  69A  of  the  Companies  Act,
 1956:

 (i)  Review  (Hindi  and  English
 versions)  by  the  Government
 on  the  working  of  the  Orissa
 Agro  and  Small  Industries
 Corporation  Limited,  Cuttack,
 for  the  years  1968-69  and
 1969-70.

 Annual  Report  of  the  Orissa
 Agro  and  Small  Industries
 Corporation  Limited,  Cuttack,
 for  the  year  1968-69  along
 with  the  Audited  Accounts
 and  the  comments  of  the
 Comptroller  anq  Auditor
 General  thereon.

 (ii)

 Annual  Report  of  the  Orissa
 Agro  and  Small  Industries
 Corporation  Limited,  Cuttack,
 for  the  year  1969-70  along
 with  the  Audited  Accounts
 and  the  comments  of  the
 Comptroller  and  Auditor
 General  thereon.

 Gii)

 (2)  A  statement  (Hindi  and
 English  versions)  explaining
 the  reasons  for  not  laying
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 simultaneously  the  Hindi
 versions  of  the  Reports  men-
 tioned  at  (ii)  and  (iii)  above,

 (3)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  documents
 mentioned  at  (l)  above.

 LT— [Placed  in  Library,  See  No.
 11427/76]

 NOTIFICATIONS  UNDER  GovrT.  SAVINGS
 Banxs  Act,  973  anD  GOVERNM=NT
 Savines  CERTIFICATES  ACT,  959

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  I  beg
 to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  (Hindi  ang  English
 versions)  under  sub-section  (3)  of
 section  5  of  the  Government  Sav-
 ings  Banks  Act,  873:—

 (i)  The  Post  Office  Savings  Banks
 (Fourth  Amendment)  Rules,
 ‘1976,  published  in  Notification
 No.  G.S.R.  83(E)  in  Gazette
 of  India  dated  the  24th
 September,  1976.

 The  Post  Office  Savings  Banks
 (Fifth  Amendment)  Rules,
 ‘1976,  published  in  Notifica-
 tion  No.  GSR.  469  in
 Gazette  of  India  dated  the
 6th  October,  ‘1976,

 ~ Gi

 [Placed  in  Library,  See  No.  LT—
 11428/76]

 (2)  A  copy  of  the  National  Savings
 Certificates  (Fifth  Issue)  (Third
 Amendment)  Rules,  976  (Hindi  and
 English  versions)  published  in
 Notification  No.  G.S.R.  824  (E),  in
 Gazette  of  India  dated  the  29th
 September,  ‘1976,  under  sub-section
 (3)  of  section  2  of  the  Govern-

 ment  Savings  Certificates  Act,  ‘1959.
 LT~ [Placed  in  Library.  See  No.

 11429/76]
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 32.02  brs.

 CONSTITUTION  (FORTY-FOURTH
 AMENDMENT)  BILL-—Contd,

 MR,  SPEAKER:  Further  consideration
 of  the  Constitution  (Forty-Fourth
 Amendment)  Bill.  The  Law  Minis-
 ter.

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H,  R,  GOKHALE):  Mr.
 Speaker,  Sir,  I  am  grateful  to  hon.
 Members  who  have  participated  in  the
 debate.  We  have  had  a  good  discus-
 sion  for  three  days  and  I  am  particular-
 ly  gratified  to  hon,  Members  who  are
 on  this  side  of  the  House,  who  have
 made  a  sizeable  contribution  to  the
 discussion.  From  the  other  side,  there
 have  been  a  few  good  speeches  and
 some  contribution.  But  quite  many
 others  continue  to  take  the  same  at-
 titude  and  the  same  position  which
 they  have  been  taking  in  this  regard
 in  this  House  and  outside  the  House
 ever  since  and  even  before  the  am-
 ending  Bill  was  introduced  in  the
 House  on  the  Ist  September.

 We  heard  some  speeches  yesterday
 from  some  opposition  Members  saying
 as  if  they  alone  are  the  representatives
 of  the  people.  They  complained  that
 we  had  no  mandate;  that  this  Parlia-
 ment  had  no  mandate;  and  as  if  their
 mandate  consisted  of  opposing  a  mea-
 sure  and  remaining  outside  the  House
 when  such  matters  of  great  signifi-
 eance  to  the  nation  were  being  dis-
 cussed  and  were  to  be  decided.  I,
 therefore  want  to  emphasize  again
 and,  in  fact.  what  our  leader  the
 Prime  Minister  said  yesterday
 that  this  is  ne  f  the  rare  for-
 mulatoions  which  we  get  ordinarily,
 She  said,  “To  non-cooperate  with
 Parliament  is  to  non-cooperate  with
 the  people.”  When  a  Member  is  elect-
 ed  to  Parliament,  whatever  other  man-
 date  may  be  the  basic  mandate  is  that
 he  will  go  to  Parliament  take  part  in
 the  highest  organ  of  the  legislature
 and  make  his  contribution  according
 to  his  capacity  and  understanding.  But
 this  has  not  happened.

 Amdt.)  Bill
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 In  her  speeadh  which  we  heard  yes-
 terday  from  the  Prime  Minister,  I
 think,  the  crux  of  the  matter  was.
 put  very  pithily  in  two  or  three  sen-°
 tences  and  T  do  not  suppose  anyone’
 else  can  improve  on  it.  She  said,
 “This  is  what  the  Present  Bill  does.
 It  is  responsive  to  the  aspirations  of
 the  people  and  reflects  the  realities
 of  the  present  times  and  the  future”.
 Now,  it  is  g  measure  of  this  impor-
 tance  that  we  have  considered  and
 discussed  in  the  House  for  the  last
 three  days  and  will  continue  to  dis-
 cuss  it  for  the  next  few  days  when
 we  come  to  the  details  of  the  various
 provisinons  of  the  Bill.  On  that,  I
 have  found,  there  has  been  a_  great
 deal  of  anviety  which  is  understanda-
 ble.

 With  regard  to  the  role  which  the
 Courts  in  this  country  have  played
 in  matters  of  such  great  importance
 affecting  the  lives  of  millions  of  peo-
 ple  in  our  cuuntry  in  all  this  process
 which  we  started  many,  many  years
 ago  and  particularly  in  967  when  the
 so-called  intrusion  into  the  field  of
 the  Legislature  began  to  be  made  by
 the  Supreme  Court,  one  person  has
 become  famous—almost  world  fam-
 ous—ang  that  is  Golaknath.  Every-
 one  referred  to  him  and  Golaknath
 even  shadowed  the  importance  of
 Kesavanand  Bharati  and  it  is  when
 that  judgment  made  such  an  intru-
 sion  into  the  field  of  the  Legislature
 and  its  supremacy  that  we  regarded
 it  our  duty,  our  primary  duty,  to  do
 everything  that  we  can  within  our
 power  to  establish  and  to  assert  that
 supremacy  of  parliament  about  which
 all  of  us—or  at  least  very  many  of
 us—have  spoken  at  length  in  the
 course  of  the  debate.

 I  inteng  to  quote  again  something
 which  has  been  quoted  many  a  time.
 These  are  words  of  such  prophetic
 significance  that  they  will  bear  a  little
 repetittion—because,  at  this  time,  when
 we  are  talking  of  changes,  we  should
 be  reminded  over  and  over  again  of
 what  Jawharlal  Nehru  said  in  the
 Constituent  Assembly.  He  said:
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 “So  far  as  we  are  concerned,  we
 who  are  connected  with  the  Con-
 87655  shall  give  effect  to  that  pledge
 naturally,  completely,  00  per  cent
 and  no  legal  subtely  and  no  change
 is  going  to  come  in  our  way:  that
 is  quite  clear.  We  will  honour  our
 pledges  within  the  limits  anq  no
 Judge  and  no  Supreme  Court  can
 make  itself  a  third  Chamber  and  no
 Supreme  Comt  and  no  Judiciary
 can  stand  in  judgment  over  the  so-
 vereign  will  of  parliament  repre-
 senting  the  will  of  the  entire  coun-
 try.  It  is  obvious  that  no  court,  no
 system  of  judiciary  can  function  m
 the  nature  of  a  third  House,  as  a
 kind  of  a  House  of  Correction.  So
 it  is  important  that,  within  this
 limitation,  the  Judiciary  should
 function”.

 This  warning  was  given  to  the  judi-
 ciary  not  now  when,  as  some  people
 are  inclined  to  say,  We  are  really
 trying  to  say  things  about  the  Judici-
 ary  and  trying,  as  it  were,  to  denigrate
 or  lower  its  importance,  but  these
 word  were  said  even  when  the  Consti-
 tution  was  being  framed  and  was  being
 discussed.  Yet,  unfortunately  for  us
 and  more  unfortunately  for  the  judi-
 ciary,  this  prophetic  warning  fell  on
 deaf  ears  and  we  have  had,  from  time
 to  time,  situations  where  an  atmos-
 phere  of  confrontation  was  sought  to
 be  created  by  these  very  Judges  who
 were  to  see  that  confrontation  does
 not  occur.  So,  it  was  our  duty  to
 see  that  they  did  not  encroach  upon
 the  field  which  did  not  legitimately
 belong  to  them.

 Sir,  we  have  had  a  large  number
 of  very  learned  pronouncements  from
 the  Court  from  time  to  time,  not  to
 speak  of  these  two  which  are  very
 well  know  to  us—Kesavanand  and
 Golaknath—hut  when  we  look  at  the
 judgments  we  will  find  ultimately
 what  great  coniusion  is  created  by
 some  judgements.  I  am  inclined  to
 say  that  not  only  hard  cases  but  even
 big  cases  make  bad  law  because  this

 Amdt.)  Bill  ३0

 is  what  these  two  big  cases  have  done
 through  the  pronouncements  of  the
 Supreme  Court  of  the  land.  Our  an-
 xdety  now  is  naturally  to  see  that  we
 don't  alow  this  kind  of  thing  to
 happen  again  and  in  the  present  am-
 endments  which  we  are  considering we  should  not  leave  any  stone  unturn-
 ed,  we  should  not  leave  anything undone,  which  is  necessary  to  be
 done  to  see  that,  in  future,  such  a
 thing  does  not  happen  again.  And
 that  is  why,  in  article  368,  in  the  am-
 endment  which  we  are  going  to  con-
 sider  later  when  that  particuair clause  will]  come  up  for  considera-
 tion,  we  have  unequivocally  stated
 that  the  Supreme  Court  will  have  no
 jurisdiction  whatsoever  to.  entertain, and  much  less  to  decide,  any  question
 relating  to  the  validity  of  a  Con-
 stitutional  Amendment.  If,  even  after
 this  warning  is  given  again,  not  by mere  spoken  words  but  by  incorpora- tion  of  an  express  provision  in  the
 Constitution  of  this  country,  things like  this  recur,  which  I  hope  will  not, I  think,  it  is  a  bad  day  for  the  judi- ciary  of  this  country.  It  is  this
 which,  I  hope,  they  will  understand
 even  now,  so  ‘ate,  and  will  so  direct
 their  attention  to  other  matters  which
 can  be  regarded  as  belonging  to  their
 legitimate  fielg  and  not  to  any  other.
 Yesterday,  Sardar  Saheb  has  very
 properly  pointed  00६४  that  we  are  not
 doing  anything  to  infringe  on  their
 powers,  but  we  are  really  trying  to
 save  them  from  the  temptation  of  in-
 truding  into  powers  which  do  not  be-
 long  to  them.  It  is  not  really  that
 we  want  to  save  ourselves,  the  peo-
 ple,  from  them,  but  it  is  really  to
 enable  the  judges  to  save  themselves
 from  this  temptation—to  save  them
 from  themselves.

 A  member  of  the  Rajya  Sabha,  many
 years  ago,  who  later  became  a  judge
 of  the  Supreme  Court—he  is,  of  course
 not  in  the  Supreme  Court  now—said
 these  words,  which  were  very  much
 in  the  nature  of  a  confession,  in  the
 Rajya  Sabha:  although  I  have  said
 this  once  on  an  earlier  occasion  wher
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 (Shri  H.  R,  Gokhale]
 other  Constitutional  Amendments
 were  discussed,  I  am  repeating  it;  he
 said:

 “Law  is  one  generation  behind;
 lawyers  are  two  generations  behind;
 and  judges  are  three  generations
 behind.”

 SHRI  P.  K.  DEO  (Kalahandi):  I
 would  like  to  intervene  for  a  minute.

 SHRI  HL  R.  GOKHALE:  I  am  not
 yielding.  Moreover,  why  should  the
 hon.  Member  be  worried  about  it?

 I  was  about  to  say  this.  The  dis-
 tinguished  Member  of  the  Rajya  Sabha
 as  he  then  was,  said  ‘three  genefa-
 tiens’  at  that  time.  Probably  the  his-
 tory  of  judicial  development  in  the
 country,  since  he  spoke,  has  more  than
 proved  that  the  judges  are  many  more
 generations,  then  three  generations,
 behind.  It  is,  perhaps.  necessary  now
 for  them  to  have  a  look  with  intro-
 spection  and  find  out  as  to  how  they
 can  keep  themselves,  if  not  ahead  of
 the  society,  at  least  in  tune  with  the
 society.  I  think,  it  is  not  unfair  to
 expect  this  of  them.

 It  is  in  this  background  that  Sardar
 Saheb  has  said  that  the  provisions
 which  are  being  proposed  for  being
 passed  are,  in  that  right  spirit  of
 telling  the  court  where  they  stand  and
 where  Parliament.stand.  It  is  in  that
 context  that  the  Prime  Minister  has
 said  yesterday—of  course,  she  did  not
 use  these  words—that  the  Supreme
 Court  is  not  that  supreme,  that  there
 is  something  else  which  is  more
 supreme,  there  is  a  forum  which  is
 more  supreme,  than  that  court  itself,
 and  that  is  the  forum  where  the  re-
 presentatives  of  the  people.  sit,  this
 Parliament.

 With  regard  to  the  supremacy  of
 Parliament,  more  and  more  has  been
 said  on  many  occasions  and  I  believe,
 excepting  for  a  few  sitting  on  the
 other  side,  no  one  has  ever  disapprov-

 Amdt.)  Bili
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 ed  of  this  proposition.  In  fact,  it
 the  desire  and  the  effort  of  everyone
 of  us  here  to  see,  as  I  said  earlier,  not
 to  leave  any  stone  unturned,  not  té
 leave  anything  undone,  which  is
 necessary,  so  that  the  real  position
 comes  back  again,  and  we  are  trying
 to  restore  that  position  back  and
 nothing  more.

 We  have  been  hearing  criticisms
 here  in  the  House  and  outside  and
 some  of  them,  who  spoke,  have  said
 that  they  are  the  real  repre-
 sentatives.  One  of  the  Members  said
 that  this  is  a  more  civilised  way  of
 looking  at  things.  He  useg  this  word.
 In  other  words,  he  indicated  that  they
 and  their  friends  are  more  civilised,
 That  reminded  me  of  a  very  interest-
 ing  quotation:  sometimes  quotations are  very  useful  and  handy.  When  a
 question  was  asked  in  England,  which
 is  better,  the  House  of  Lords  or  the
 other  House,  the  House  of  Commons,
 the  answer  given  was:

 “The  House  of  Lords  was  a  much
 better  institution  of  course.  We,
 in  the  House  of  Lords,  are  never  in
 touch  with  puklic  opinion.  That
 makes  us  a  civil  sed  body.”

 Indeed,  they  are  civilised,  because
 everything  that  we  heard  and  saw
 has  clearly  demonstrated  that  they  are
 certainly  not  in  touch  with  public
 opinion  and  I  do  not  mind  conceding to  them  their  claim  for  civilization.

 When  wa  read  the  speeches  made
 outside  the  House,  particularly  the
 speeches  of  lawyers—some  of  them
 eminent  in  their  own  field,  some  of
 them  ex-Judges,  ex-High  Commis-
 sioners,  ex-Ministers  and  so  on  and  so
 forth—we  got  the  impression  that  al-
 most  everywhere,  there  was  a  captive
 audience  and  everywhere  the  same
 people,  four  or  five,  went  round
 peaking  the  same  thing  and  we  no-  j ticed  a  lawyer’s  approach,  I  said,  a
 lawyer’s  approach  for  this  reason
 because  there  is  a  very  interesting
 thing  said  about  lawyers.  I  hope,  it  is
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 not  true  about  all  lawyers,  but  if  it  is
 true  of  all  lawyers,  perhaps  I  cannot
 be  an  exception.  It  was  said,  what
 about  the  image  of  the  profession,  the
 legal  profession,  the  lawyers  profes-
 sion,  and  the  answer  given  was

 “What  need  has  the  profession  of
 an  image?  We  are  not  selling
 packets  of  cornflakes.  Let  us
 simply  get  on  with  our  work  to  the
 best  of  our  ability  and  people  can
 take  us  as  they  find  us

 So,  it  is  true  in  a  sense,  because  we
 will  take  them  as  we  will  find  them.
 And  we  know  that  when  they  talk
 about  these  things  in  an  entirely
 legalistic  way,  divorced  from  the  cur-
 rent  of  public  opinion,  when  they
 talk  of  things  in  which  they  exhibit
 an  utter  lack  of  contact  with  the
 people  of  the  country,  then  obviously,
 we  have  to  assume  that  they  are  only
 trying  to  show  what  they  are.  They
 are  not  the  people,  who  can  speak  on
 behealf  of  the  country,  not  because
 perhaps  they  cannot  but  because  they
 are  not  aware  of  what  the  people  of
 the  country  went.  And  it  is  in  that
 spirit  that  a  large  number  of  com-
 ments  were  made  on  the  Constitution
 Amendment  Bill  and  in  none  of  these
 speeches,  as,  I  think,  Sardar  Saheb
 also  mentioned  and  anyway  some
 other  people  have  said,  the  whole
 approach  was  merely  political.  I  have
 no  ground  whatsoever  to  say  that
 there  is  no  political  approach  at  all  on
 an  issue  like  this.  But  to  confine  it
 merely  on  a  basis  of  a  propaganda
 without  going  to  the  crux  of  the  cons-
 titutional  amendments  and  telling  us
 how  things  are  bad,  they  went  on
 talking  things  on  public  platform
 which  I  would  now  adg  not  only
 showed  a  lack  of  understanding  of
 the  people  generally  but  a  lack  of
 understanding  of  the  law  also,  of  the
 —constitutional  provisions  which  are
 sought  to  be  brought  and  what  is
 there  in  the  present  Constitution.  This
 is  a  misfortune  in  which  this  discus-
 sion  has  gone  on  the  side  of  those
 very  few  people  who  have  been
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 speaking  about  the  constitutional
 amendments.

 The  peopie  have  been  saying  that
 the  rights  of  the  judiciary  have  been
 taken  away,  that  it  is  reduced  to  a
 non-entity.  Sardar  Saheb  has  very
 elaborately  dealt  with  this  aspect.
 Therefore,  I  will  not  talk  very  long  on
 this  but  I  know  that  we  have  in  this
 country  a  system  which  has  not  only
 defeated  the  ends  of  justice  for  which
 the  judicial  system  is  intended  te
 exist  but  it  has  ereated  complications
 which  go  far  beyond  that  limit  within
 which  the  judicial  system  functions
 and  begins  to  affect  a  large  number  of
 other  issues  of  great  public  im-
 portance,  It  has  come  to  this  almost
 that  a  person  who  goes  to  a  court  of
 law  invariably  comes  back  frustrated
 and  disillusioned,  either  because  he
 thinks  that  this  system  is  not  capable
 of  giving  him  justice  or  because  he
 thinks  that  it  is  a  system  where,
 at  any  rate,  if  he  is  an  ordinary
 citizen,  he  has  no  rightful  place.  This
 is  reflected  again  in  a  very  good  way
 when  one  partner  of  a  firm  wrote  to
 his  other  partner,  ‘You  have  under-
 taken  to  ruin  me.  I  will  not  sue  you,
 for  law  takes  too  long.  I  will  ruin
 you.’  Certainly  we  do  not  wish  ‘to
 come  to  a  stage  where  the  whole
 judicial  system  goes  out  of  gear,
 ceases  to  perform  its  functions  for
 which  it  is  really  meant  and  if  that  is
 what  is  our  objective,  it  is  only  from
 that  point  of  view  that  it  becomes  our
 duty  to  consider  the  amendments
 which  have  been  proposed  in  the
 Constitution  and  which  pertain  to  the
 functioning  of  the  judiciary  in  this
 country.

 We  have  had  no  doubt  very  very
 long  judgments.  Some  of  them  have
 gone  into  hundreg  ‘and  even  two
 hundred  pages  and  some  of  them  even
 more,  every  judgment  written  sepa-
 rately,  and  one  does  not  know  some-
 times  whether  they  are  saying  the
 same  thing  amd  sometimes  we  do  not
 know  whether  they  are  saying  any-
 thing  at  all.  tT  want  to  bring  to  your
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 -motice  something  which  is  not  mine
 ‘but  something  which  a  very  dis-
 :  tinguished  Law  Lord  said,  You  know
 iin  Englang  the  House  of  Lords  is  the
 highest  judicial  forum  and  in  one  of
 !the  judgments  he  wrote:

 :  “My  Lords,  there  are  several
 reasons  which  induce  me  to  be  as
 brief  as  I  can.  Since  it  is  unlikely
 that  any  contribution  of  mine  would

 _be  regarded  as  of  value  in  clarifying
 the  law  of  England,  I  may  at  least
 ‘wind  up  the  consideration  of  a  dis-
 astrous  case  with  economy,  the  lack
 of  which  is  a  notoriously  discredi-
 table  feature  of  our  jurisprudence.”
 prudence.”

 {

 No  one  in  India  is  saying  this.  This
 is  said  by  a  very  distinguished  Law

 -Lord  in  England  when  he  simply  re-
 ‘fused  to  write  a  long  judgment  and
 emphasized  the  neeq  for  brevity.
 Many  of  the  judgements  have  70
 contributed  to  the  law  of  India
 here  and  also  because  that  is
 the  position  it  is  better  that  we

 ‘adopt  the  safe  and  better  way  of
 -economy  the  lack  of  which  he  said
 is  a  notoriously  discreditable  feature
 of  our  jurisprudence.  There  is  a  tradi-
 tion  in  England—at  least  in  Privy
 Council  there  may  be  differences  cof

 :  opinion—but  the  differing  judgments
 are  not  published.  It  is  only  the
 Majority  judgment  which  becomes  the
 judgment  of  the  bar.  I  wonder
 whether  the  judges  in  India  should
 follow  this  practice  and  whether  what-
 ever  they  want  to  tell  us  they  should

 ‘tell  us  with  one  voice  more  precisely
 ‘and  understandably  than  what  has
 happened  hitherto  before.

 This  is  so  far  as  the  judiciary  is
 concerned.  But  I  cannot  but  refer  to
 some  of  the  points  raised  in  this  re-

 ‘gard.  With  regard  to  the  provisions
 :in  the  Bill  I  certainly  do  not  wish  to
 |  go  into  technicalities,  but  some  ques-
 tions  whtich  can  be  regarded  88
 questions  of  some  general  significance
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 have  been  raised  and  may  be,  it  is
 appropriate,  that  when  I  am  replying
 to  the  debate  of  three  days,  J  should
 refer  to  a  few  of  them  when  I  deal

 -with  this  matter.  Some  lawyer  mem-
 bers  of  this  House  seem  to'be  per-  ; now turbed  about  the  provision
 proposed  to  be  made  in  Article  226.  We
 know  and  as  I  stated  earlier  in  my
 opening  speech,  the  power  of  the
 court,  the  jurisdiction  of  the  court;  is
 not  taken  away  in  matters  which
 really,  truly,  belong  to  the  sphere  of  a
 judicial  decision.  I  have  already  said
 that  since  fundamental  rights  are
 there,  subject,  of  course,  to  their  being
 subordinate  to  directive  principles
 instead  of  some  fundamental  rights,
 the  judiciary  has  still  a  role  to  play
 and  that  role  is  to  enforce  those
 fundamental  rights,  if  necessary  by
 way  of  issuing  writs  which  are  men-
 tioned  in  that  Article.  Any  other
 violation  of  the  Constitutional  provi-
 sion  is  not  made  immune  from  a
 challenge  in  the  court  of  law.

 No  doubt,  the  words  ‘any  other
 Purpose’  have  been  removed  and  as
 the  Prime  Minister  mentioned  yester-
 day,  this  recommendation  was  made  a
 long  time  back  by  a  Committee
 headed  by  no  less  ag  person  than
 Pandit  Jawaharlal  Nehru,  She  said
 that  in  a  sense  discussion  has  been
 going  on  even  from  then.  Therefore,
 it  is  not  as  if  something  new  has
 occurred  to  somebody  just  now.  But
 urgent  attention  to  this  matter  had
 become  necessary  looking  at  the  ex-
 perience  of  the  functioning  of  courts
 particularly  when  they  were  exercis-
 ing  their  jurisdiction  under  Article
 226.  It  is  not  appreciated  as  some
 people  say  that  you  have  curtailed
 the  powers  of  some,  others  say  that
 you  have  not.  Now  all  that  I  want  to
 mention  js—on  the  other  side  some-
 one  said  that  there  must  be  some
 provision  for  preventing  arbitrary
 exercise  of  power—now  it  becomes
 important  to  know  and  understand  as  |
 to  what  is  arbitrary.  Every  illegal
 action  I  will  concede  is  an  arbitrary
 action.  Therefore,  if  a  provision  is

 ‘tne



 47  Cotistitution  (Forty-fourth  OCTOBER  28,  976

 made  that  ut  it  is  shown  that  there
 is  a  violation  of  the  law  and  an  exe-
 gutive  act  is,  therefore,  bad  on  ac-
 count  of  being  violative  of  that  law,
 challenge  is  still  open  before  the

 ‘High  Court  even  after  the  passage  of
 these  amendments.

 With  regard  to  this  also—some
 people  said  that  you  have  now  curbed
 it  by  saying  substantially;  we  have  of
 course  curbed  it  for  this  reason  that
 this  injury  is  not  substantial.  If  a
 claim  or  relief  sought  is  merely  tech-
 nical.  For  example,  if  somewhere
 there  is  a  provision  in  the  law,  let  us
 say,  that  you  have  to  give  2l  days’
 notice  for  doing  a  certain  thing,  but
 the  notice  given  is  one  day  less,  that
 is,  20  days,  well,  there  is  in  strict
 parlance  violation  of  the  law.  But,  this
 one  day  less  notice  does  not  cause
 substantial  injury  to  the  person  who
 has  gone  to  the  court.

 So,  all  that  the  amendment  says  is
 that  the  court  is  not  meant  for  re-
 dressing  technical  violations.  A  duty
 is  enjoined  on  the  court  for  that
 matter  to  be  considered  in  every  case.
 Where  the  injury  complained  of  is
 substantial,  then  it  needs  relief  at  the
 hands  of  the  court.  I  do  not  think
 that  this  is  a  curtailment  because  the
 judges  had  gone  far,  far  beyond
 this,  in  many  many  matters,  In
 many  many  high  courts,  if  you  look
 at  the  large  number  of  writ  petitions
 pending,  they  run  into  lakhs.  A
 practice  had  developed  that  in  some
 high  courts  you  have  only  to  go  there
 and,  worse  than  this  is  that,  in  some
 high  courts,  the  rule  permitted  a
 Counsel  appearing  for  the  litigant  jo choose  his  judge.

 So,  what  I  am  telling  you  is  true.
 You  go  to  a  judge  of  your  choice  and
 then  mention  it  before  the  Court  that
 this  is  my  petition  so  and  so  and  the
 rule  is  on  my  side  and  it  is  issued  for
 the  asking.  When  a  writ  is  issued
 for  injunction  whether  it  should  be
 granted  or  not,  that  is  not  even
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 argued.  And  if  an  injunction  78
 granted,  as  a  result  of  that,  a  large
 number  of  cases  particularly  affecting
 development  works  have  been  held  up
 for  years  ang  years  together.  I  have
 come  across  cases  where,  in  some  high
 courts,  investigations  of  crimina!
 offences  against  a  person—I  do  not
 wish  to  name  it  is  not  necessary.
 because  it  is  otherwise  also  well-
 known  to  the  public  and  wellknown
 in  the  field—have  been  held  up.  The
 course  of  justice  was  interrupted  for
 years  and  years  together,  Matters  of
 great  public  importance  are  being
 teferred  either  to  the  commissions  of
 enquiry  or  other  forums,  but  they
 have  not  been  allowed  to  proceed
 with  those  inquiries,  because  the
 courts  have  interfered  and  the  Com-
 mission’s  judge  is  not  allowed  to
 proceed  because  of  the  injunction  or
 orders  issued  by  the  Court.

 Can  any  one  person  who  will  agree
 to  take  a  view  of  a  matter  which  is
 not  based  on  justice  but  only  on  his
 own  interest  in  the  legal  profession
 dispute  that  such  things  simply  cannot
 be  allowed  to  happen?  If  that  is  what
 the  amendment  of  Art.  226  does,  I
 would  say  that  there  is  no  justification
 tion  whatsoever  for  saying  that  the
 powers  of  the  high  court  are  curtailed.
 Even,  with  regard  to  a  quasi-judicial,
 enquiry,  there  is  power  provided  if
 there  is  an  illegality,  but  a  corollary
 is  added  and  that  is,  that  if  such  ille-
 gality  has  led  to  a  substantial  failure
 of  justice.

 Sardar  Swaran  Singh  Committee
 recommended  this  for  very  good
 reasons  because  experience  had
 shown  that  whether  or  not  there  is
 failure  of  justice,  merely  on  grounds
 which  are  technical,  decisions  of
 tribunals  ang  other  authorities  charg-
 ed  with  the  responsibility  of  adjudi-
 cating  on  certain  matters  had  been  set
 aside.  No  one  can  honesetly  say  that
 this  is  an  encroachment  on  the  field
 of  the  judiciary.
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 So,  what  I  «m  trying  to  point  cut
 is  that  on  all  basic  and  important
 matters  and  in  matters  which  can
 legitimately  be  said  to  belong  to  their
 area,  on  all  those  matters,  the  judi-
 ciary  is  yet  cntitled  to  adjudicate  as
 against  an  executive  action  or  against
 judicial  or  quasi-judicial  action.

 Of  course,  some  things  were  said
 that  you  have  now  made  this  change
 that  you  go  to  the  Supreme  Court  for
 challenging  a  Central  law  or  in  a  case
 where  both  a  Central  law  and  a  State
 law  are  involved  and  you  go  to  the
 High  Court  when  you  have  to  chal-
 lenge  a  State  law,  and  these  are  ex-
 clusive  jurisdictions.  Many.  people
 come  up  with  the  argument,  ‘what
 about  the  poor?’—people  who  have
 never  thought  of  the  poor.  I  wish
 some  of  them  had  thought  of  the  poor
 when  they  were  appearing  in  courts
 and  appeared  for  the  poor  when  their
 assistance  wag  needed.  They  did  not.
 It  is  a  wel]  known  thing  that  in  courts
 today  the  so-called  well  known  legal
 luminary  ig  not  available  for  the  poor
 litigant  They  say—‘with  this  provi-
 sion,  the  man  will  have  to  go  to  the
 High  Court  and  then  again  he  will
 have  to  go  to  the  Supreme  Court,  or
 in  a  case  which  can  go  only  before

 é  the  Supreme  Court,  in  the  first  in-
 “@tance,  he  must  rush  to  the  Supreme

 Court.  What  happens  if  he  is  in
 Ernakulam,  for  example?  Such  ex-
 amples  were  given.  But  I  have  reason
 to  feel  on  the  basis  of  the  information
 which  I  possess  that  in  almost  all
 cases  where  a  petition  challenging  the
 validity  of  a  law  has  been  filed  in  the
 High  Court,  they  have  invariably  rea-
 ched  the  Supreme  Court.  Therefore,
 the  fact  remains  that  the  litigant  who
 has  gone  to  the  High  Court  has  to  go
 the  Supreme  Court  any  way.  Hence
 if  this  provision  does  this,  that  instead
 of  asking  him  to  go  to  two  forums,  he
 goes  to  one,  it  is  as  it  should  be.

 The  other  day  I  asked  someone
 about  a  particular  case  in  a  certain
 High  Court.  It  wags  a  significant  case,
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 a  case  under  the  Foog  Aqdulteration
 Act—you  can  imagine  it.  He  was
 asked  how  much  he  had  spent.  He"
 said,  ‘Rs.  30,000’.  Now  surely  he  is
 not  a  poor  man  who  has  spent
 Rs,  30,000.  Therefore,  such  people  can
 certainly  go  to  the  Supremt  Court  in
 the  first  instance  itself  ang  obtain  an
 authoritative  decision  on  whatever  i¢
 their  grievance.  But  in  respect  of  a
 State  law  where  the  Supreme  Court
 ordinarily  does  not  come  in  in  the  first
 instance,  it  is  legitimate  that  the  High
 Court,  which  is  the  highest  court  in
 the  State,  should  have  the  jurisdiction
 to  adjudicate  on  the  validity  of  the
 State  law,  subject,  of  course,  to  ६  final
 appeal  by  way  of  special  leave  to  the
 Supreme  Court.  Therefore,  there  also
 the  argument  that  there  is  no  remedy
 against  a  wrong  judgment  of  the  High
 Court  is,  to  my  mind  completely  base-
 less.

 Now  people  have  said  this,  this  was
 again  a  point  made  incidentally  by  a
 lawyer.  He  asked  ‘What  about  pend-
 ing  cases??  Now,  we  have  made  &
 provision  for  pending  cases,  Unfor-
 tunately,  it  has  not  attracted  that
 much  attention  which  it  shoulg  have,
 because  from  the  point  of  view  of
 what  we  are  trying  to  achieve,  a
 provision  for  dealing  with  pending’
 cases  is  very  necessary.  A  large  num-
 ber  of  cases,  ag  I  said  just  now,
 running  into  lakhs,  are  pending.  Some
 writ  petitions  have  already  been  ad-
 mitted.  At  the  time  when  this  law
 will  come  into  force,  some  of  them
 will  be  pending  for  admission.  We
 have  made  a  provision  that  after  this
 law  comes  into  force,  the  court,  even
 though  the  matter  might  have  been
 admitted—if  it  comes  for  admission.
 afterwards,  the  question  does  not  arise
 because  the  law  will  apply—even  with
 regard  to  matters  which  have  been
 pending,  will  have  to  consider  in
 every  case  whether  this  matter  would
 have  been  admitteq  if  this  law  which
 we  are  makinng  now  had  been  appli-
 cable.  Therefore,  there  jis  a  very
 good  result  following,  namely,  that
 all  those  unnecessary  cases  going

 into  matters  with  which  the  courts
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 had  really  notaing  to  do,  will  have  to
 be  disposed  of  after  the  amendment
 comes  into  force  apart  from  reducing
 tke  great  burden  on  the  courts.  If  we
 do  not  deal  with  these  cases  for  five
 years  together,  we  will  not  see  the
 result  or  impact  of  the  present  amend-
 ment.  It  ig  from  that  point  of  view
 that  a  provision  is  made  with  regard
 to  pending  cages  than  the  courts  will
 go  into  the  question  whether  a  petition
 which  has  been  admitteq  already
 would  have  been  admitted  if  the  new
 provision  hag  been  in  force.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 That  will  have  to  be  argued  afresh,
 whether  the  court  should  have  gone
 into  it  or  not.  ;

 SHRI  H.  R.  GOKHALE:  It  won’t  be.
 It  will  be  only  argued  on  one  side  be-
 cause  it  is  like  arguing  on  admission;
 at  any’  rate,  that  is  better  than  allow-
 ing  these  matters  and  hearing  both
 sides  again  afterwards.

 SHRI  INDRAJIT  GUPTA:  It
 should  be  rendered  infructuous.

 SHRI  SHIVAJI  RAO  S.  DESHMUKH
 (Parabhani):  At  the  time  of  disposal
 or  immediately?

 SHRI  H.  R.  GOKHALE:  That  is  a
 matter  of  rules.  This  is  the  provision
 with  regard  to  pending  cases.  We
 have  tribunals  which  are  proposed  to
 be  set  up  by  law  made  by  Parliament.
 Some  people  were  worried  about  the
 scope  of  the  jurisdication  of  the  tribu-.
 nals  and  mentioned  that  certain
 matters  under  article  311  which  will
 not  go  to  the  court  now  should  not  be
 barred  from  being  taken  up  by  the
 tribunals.  All  I  can  say  at  present
 ig  that  where  there  had  been  a  legiti-
 mate  remedy  for  the  redress  of  any
 constitutional  provision,  that  remedy
 will  not  be  taken  away  when  the  tri-
 bunalgs  are  set  up.  Someone  said:  you
 have  not  indicateg  the  composition  of
 the  tribunals  here.  That  really  is  the
 function  of  the  law  which  will  be
 made.  Someone  said:  you  must  have
 people  with  judicial  experience,  others

 said:  there  must  be  some  publicmen
 and  some  others  said:  there  should  be
 trade  union  representatives.  It  is  ex-
 tremely  difficuit  at  this  stage  to  indi-
 cate  what  the  composition  of  the  tri-
 bunal  will  be  for  the  reason  that  all-
 the  tribunals  which  will  be  set  up  are
 not  for  the  same  function.  The  com-
 position  of  the  tribunal  will  naturally
 depend  upon  the  function  which  it  has:
 to  perform.  Therefore,  care  will  be
 taken  to  see  that  in  any  case,  what-
 ever  the  composition  of  the  tribunal
 in  the  Act  it  will  be  such  as  will  in-
 spire  confidence.  That  is  all  I  can  say
 and  |  think  it  should  be  sufficient  for
 us  to  understand  that  tribunals  are  not
 intendeg  to  be  made  with  a  view  to.
 make  them  composed  of  such  people
 so  that  they  will  not  inspire  confi-
 dence.

 I  shall  go  to  a  few  other  points.....
 (Interruptions)  The  other  remedy  is
 clear.  I  do  not  think  I  will  have  to
 deal  with  it  because  one  point  which
 has  been  raised  is,  while  there  is  an-
 other  remedy  people  went  to  the
 High  Court.  When  there  is  a  remedy
 provided  then  it  will  not  be  right  to
 ask  the  High  Court  to  adjudicate  on
 this  matter  as  a  remedy  is  provided
 elsewhere....  (Interruptions)  I  think
 we  may  rather  go  into  thoSe  things
 at  a  later  stage  when  clauses  are  taken up  as  I  have  a  few  more  things  to  say.

 Reference  was  made,  I  think,  by
 Shri  Manonaran  to  the  preamble  and
 he  said  that  we  should  add  the  word
 ‘federal’,  This  was  discussed  in  the
 Constituent  Assembly  and  nobody  has
 claimed  that  our  Constitution  is  fede-
 Tal  in  the  classical  sense.  For  example
 the  American  Constitution  is  also  not
 fully  federal  in  the  classical  sense  but
 it  comes  nearer  to  the  classical  idea
 than  ours.  Many  eminent  people  said
 at  that  time,  and  later  on  also  about
 our  Constitution  that  its  structure  has
 a  strong  federal  bias.  Therefore  to
 say.  that  the  Constitution  will  become
 federal  if  we  use  the  word  ‘federal’
 is  not  correct,  just  aS  we  cannot  give
 a  name  to  a  thing  and  then  the  thing
 becomes  that  ‘because  you  are  calling
 it  by  that  name.  By  calling  it  a  fede-



 23,  Constitution  (Forty-fourth  Amdt.)  OCTOBER  28,  978

 {Shri  H.  R,  Gokhale]
 ‘ration  it  does  not  become  a  federation
 if  it  is  not  a  federation.  Era  Sezhi-
 yan’s  Wag  a  learned  speech  in  the
 sense  that  he  quoteq  from  _  several
 books  of  authority,  mostly  from
 American  authors  if  I  am  not  wrong.
 Unfortunately  in  our  country  there
 are  people  who  are  inclined  to  take
 a  text  book  approach  to  our  problems
 and  it  is  not  desirable  at  all.  It  is
 high  time  that  people  developed  their
 jurisprudence.  May  be  we  in  this
 country  develop  our  own  jurispru-
 dence  depending  upon  our  history  and
 experience  and  taking  into  account  our
 problems.

 Therefore,  to  look  at  this  author  or
 that  author  and  say.  that  you  have
 gone  against  the  basic  concept,  whether
 it  is  federation  or  anything  else,  is  to’
 my  mind  not  at  all  a  correct  approach.
 Tn  any  case,  it  is  an  approach  which
 binds  us  to  rigidities  to  which  we
 need  not  be  bound.  It  is  not  as  if  in
 this  country,  our  people,  are  not  or
 our  Parliament,  is  not  capable  ot
 devising  methods  which  are  suitable
 and  more  in  consonance  with  the  de-
 mands  of  the  situations  which  arose  in
 the  past  and  which  may  arise  in  the
 future.  Many  people  were  worried  as
 to  what  will  happen  to  the  future.
 They  said,  if  you  do  this  and  make
 this  change,  the  future  generations  will
 ‘behave  like  this  and  so  on.  It  is  not
 necessary  to  quote  textbooks.  I,  of
 all  persons,  dislike  it.  All  this  argu-
 ment  arises  because  of  a  sense  of
 vanity,  a  sense  which  gives  you  the
 feeling  that  all  wisdom  is  stored  and
 concentrated  in  us,  the  present  gene-
 ratior.  It  may  be  that  the  future
 Seneration  will  take  care  of  itself  in  a
 way  better  than  the  way  in  which  we
 are  doing.  Therefore,  because  of  dis-
 trust  in  what  the  future  generations
 will  do,  you  will  not  do  what  you  think
 is  a  good  thing  to  do  is  to  my  mind.
 to  say  the  least,  a  very  negative  ap-
 proach,  indicating  lack  of  confidence
 in  ourselves  and  in  our  successors.
 An  idea  of  doing  anything  with  the
 view  that  posterity  will  not  benefit
 from  it  or  will  suffer  is  an  idea  which

 as  it  is  now  is  detrimental  to
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 does  not  show  a  ‘ities  bent  of mind.

 Mr.  Frank
 Anthony  aS  usual,  was

 very  eloquent  and  that  article
 378  applied  generailg:  30  everybody.
 It  is  not  a  new  article  and  it  is  sot
 being  introduceg  now.  It  Wag  int:o-
 duceg  jn  the  very  firstiamendment  of
 the  Constitution.  He  said,  article  838
 applied  generally  to  éyerybody.  ¥or
 example,  if  any  Act  i®  to  be  put  in
 the  ninth  schedule,  yd@g  might  ¢ven
 put  an  Act  which  affects  the  minori-
 ties  in  the  ninth  schecule,  with  the
 result  you  take  away.  the  right;  of
 the  minorities.  Therefore,  artic],  2IB

 the
 interests  of  minorities.  That  wes  his
 argument.  The  first  thing  is  this  is
 not  what  we  are  doing  now.  Pardit
 Jawaharlal  Nehru,  while  dealing  v.  ith
 the  various  aspects  of  this  articie,
 categorically  stated—I  do  not  wani  to
 read  the  quotation,  though  I  have  it
 here—that  we  deliberately  wiphed  10
 make  this  article  ag  broad  as  possible.
 That  was  how  it  was  done.  Tis  kind
 of  fear  of  the  future  generation  is  not
 correct.  Mr.  Anthony  contedeqg  that
 so  long  as  this  governinent  is  in  power
 and  the  Congress  Party  has  the
 majority,  the  minoritrce,  have  neo  ferr
 We  have  said  it  from  time  to  time—
 the  Prime  Minister  hag  said  it  and  at
 the  lower  level  I  have  said  it  and
 other  people  have  said  it—that  so  far
 as  the  minorities  in  this  coun.  y  are
 concerned  it  is  not  the  intention  of
 the  government  to  foist  anything  on
 them.  My  friend.  Mr  Sulaiman  Sait,
 the  leader  of  the  Muslim  League,  re-  |
 ferred  not  only  to  article  3lB  but  to.
 certain  other  provisions  also,  includ-
 ing  the  directive  principles  relating
 to  a  uniform  civil  code.  He  went  to
 the  extent  of  saying  that  that  article
 ought  to  be  deleted.  So  far  as  the
 minorities  are  concerned,  I  think
 Prof.  Hiren  Mukherjee  struck  the
 right  note.  He  said  while  it  is  true
 that  the  government  has  been  doing
 and  will  continue  to  do  everything  to
 see  that  by  sheer  force  of  numbers  we
 do  not  thrust  anything  on  the  mino-
 rities,  ultimately  the  minorities  have
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 to  form  part  of  the  mainstream.  And
 .it  is  possible,  it  is  desirable  that  they
 depend  mofe  on  the  wisdom  of  Par-
 liaaent,  on  the  wisdom  of  our  people
 than  depeng  on  a  mere  written  letter
 of  the  law.  Therefore,  I  repeat  the
 assurance  which  has  been  given  re-

 The  real  assurance  actually
 is  in  the  wisdom  of  our  people,  in  the
 wisdom  of  the  policies  which  this  Par-
 liament  followed  and  will  continue  to
 follow.

 A  reference  was  made  and  the  Prime
 Minister  referred  to  it  in  her  speech.
 Something  was  said,  she  said,  about
 the  misuse  of  such  clauses  by  a  future,
 possibly  non-benign  government.  Can
 anyone  have  a  serious  doubt  that  if
 such  8  government  were  to  come  to
 power,  it  would  follow  its  own  path
 and  would  certainly:  not  be  bothered
 by  the  niceties  of  the  Constitution?
 These_are  very  telling  words.  There-
 fore,  a  greater  reliance  on  the  good
 sense  of  the  people,  67  the  wisdom  of

 .ou~  people,  in  the  belief  that  we  will
 foin-w,  we  have  followeg  and  will
 forow  the  right  policies,  is  a

 ‘greater  assurance  to  the  minorities
 thar.  a  mere  letter  written  here  or
 written  there,  either  in  the  Constitu-

 .tion  or  in  the  other  law.  That  does
 -not  mean,  of  course,  that  I  am  ruling

 out  all  the  possibilities  of  a  legitimate
 suggestion  being  made  in  the  course

 .of  the  discussion  for  making  additions
 or  alterations  in  one  or  the  other

 -  clauses  which  might  genuinely  require
 some  change  in  the  interests  of  the
 minorities.  But  I  was  really  a  little
 sorry  that  the  minorities  should  take
 up  this  position;  and  that  in  spite  of
 all  that  has  happened  and  is  happen-
 ing  even  their  best  leaders  have  said
 that  they  are  safe  in  the  hands  of  a
 government  which  has  not  only  de-
 clared  its  policy...  .(Interruption).

 SHRI  0.  M.  STEPHEN  (Muvathu-
 puzha):  The  minorities  have  not
 taken  that  position.

 SHRI  H.  R.  GOKHALE:  I  need  not
 go  into  the  representative  character  of
 these  gentlemen.  All  that  I  am  say-

 ‘ing  is  that  they  spoke  for  the  minori-

 Amdt.)  Bill  26:

 ties.  in  the  name  of  the  minorities,  let
 us  Say;  and  I  am  dealing  with  an  argu--
 ment.  I  do  not  want  to  enter  into  it
 now.  It  is  not  relevant.

 Let  me  now  turn  to  another  pro--
 blem.  A  reference  was  made  to  the
 new  Article  3l-B  by  quite  a  good
 number  of  speakers.  The  Prime  Minis-
 ter  has  spoken  about  it  yesterday.  I
 do  not  think  I  can  usefully  ad@  any-
 thing  to  it.  The  fear  has  largely  been
 expressed  in  regarg  to  legitimate  trade
 union  activities.  It  hag  been  stated
 eategorically—she  has  told  ug  that  a
 criticism  or  an  opposition  of  the  Cong-
 7653  Party  or  even  of  the  government
 is  not  what  is  intended  to  be  brought
 within  the  four  corners  of  the  defini-
 tion  of  anti-national  activity.  She-
 has  aso  said  that  genuine,  legitimate,
 legal  trade  union  activities  in  the  per--
 formance  of  its  normal  legitimate
 trade  union  functions,  is  not  what  is
 intended  to  be  hit  at  by  any  defini-
 tion  of  anti-national  activity.  The
 other  thing.  is  that  after  all,  we
 should  realize  that  what  is  being
 done  in  the  Constitution  is  only  in
 the  nature  of  providing  Parliament
 with  competence  to  legislate  on  this.
 This  clause  does  not,  by  itself,  operate
 so  as  to  create  anti-national  bodies
 or  so  as  to  give  government  power  to
 declare  certain  anti-national  bodies
 as  anti-national.  It  requires  a  law  to
 be  made;  and  in  any  case,  there  will
 be  ample  opportunities  for  this  House
 and  for  the  other  House,  for  the
 Parliament  as  a  whole  to  consider  all
 these  aspects  of  the  matter.  And  if
 it  is  found  that  in  this  law  something is  requireq  to  be  done,  it  can  of
 course  be  considered  at  the  appropri-
 ate  time.

 A  reference  was  made  to  the  de-
 ployment  of  forces  provided  fcr  in
 the  new  Article  257-A.  When  I
 looked  at  it  in  the  other  Constitutions,
 I  have  got  examples;  e.g.  in  America
 this  has  been  done  by  law;  not  only
 done  by  law  but  it  has  been  used  7
 times  for  the  deployment  of  the  forces.
 I  am  not  suggesting  that  because  they
 do  it,  we  should  do  it.  But  the  point
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 ‘is  that  it  is  not  regarded  as  so  differ-
 ‘ent  and  as  something  which,  even
 in  a  federal  State,  is  not  done.  They
 ‘also  said  that  it  goes  against  the
 roots  of  the  federal  structure.  It  is
 not  true.  Moreover,  we  have  a  pro-
 vision  in  the  Constitution,  Article  355
 already  which  in  a  way  makes  it  our
 ~duty  to  make  such  a  provision.  The
 -Article  says:

 “It  shall  be  the  duty  of  the  Union
 to  protect  every  State  against  ex-
 ternal  aggression  ang  internal  dis-
 turbance.”

 “While  I  would  like  to  point  out  that
 ‘it  is  not  intended  that  the  attempt
 ‘will  be  to  encroach  upon  the  normal
 field  -of  law  and  order  which  is  the

 field  of  the  State—certainly.  It  is  not
 “the  intention—in  grave  cases,  where
 ‘assistance  is  necessary  for  the  very
 preservation  of  India’s  integrity  and
 so  on,  ७  provision  like  this,  as  has
 been  seen  from  some  examples  in  the
 past,  becomes  absolutely  necessary.

 Then,  a  reference  was  made  to  the
 powers  of  the  President.  I  do  not
 want  to  speak  at  length  on  this  be-
 cause  we  have  put  in  the  proposed

 ‘Bill  that  the  President  will  act,  shall
 act,  on  the  advice  of  the  Council  of
 Ministers.  This  has  always  been  the
 position.  In  the  Constituent  Assemb-
 ly,  this  was  discussed  at  great  length.
 It  was  also  suggested  that  we  might
 put  it  down  in  the  Constitution  itself.
 It  was  not  done,  not  becai.se  this  is
 not  the  position  but  it  was  not  done
 because  on  the  whole  readiag  of  the
 .Constitution,  it  was  thought  that  it
 was  unnecessary.  A  specific  question
 was  asked  to  Dr.  Ambedkar:  Is  he

 “pound  to  act?  Will  it  be  regarded  as
 a  failure  on  the  part  of  the  Presi-

 -dent  not  to  act?  He  gave  an  answer
 in  only  three  or  four  words:  There
 js  no  doubt  about  it.  He  ut  it  so
 categorically.  Yet  from  tu  to  time
 after  that,  these  questions  aid  the:*
 issues  have  been  raised  not  ont.  in
 the  courts  but  outside  the  courts  also.
 Some  hon.  Members  who  have  raised

 Amdt.)  Bill  2

 this  question  in  this  House  in  thei
 course  of  the  discussion  seem  to  think
 that  our  approach  to  the  whole  ques-
 tion  is  very  different.  It  is  not  s®

 It  is  no  use  referring  to  the  Ameri-
 can  institution  of  the  President  there.
 We  are  not  that  institution.  We  have
 here-as  has  been  pointed  out,  a  sys-
 tem  of  Government  which  is  a  pare
 liamentary  system  of  Government,
 While  I  woulg  not  like  at  all  tc  com-
 pare  the  President  with  the  British
 Sovereign,  I  would  certainly  say.  in
 respect  of  the  collective  responsibility
 of  the  Cabinet,  our  system  is  move  in
 accordance  with  the  British  system
 than  any  other.  In  a  system  of  this
 type,  where  Ministers  are  answcrable
 to  Parliament,  where  the  Cabinet  is
 answerable  to  Parliament,  it  is  un-
 democratic  to  put  somebody  who  will
 be  a  person  above  all  this  democratic
 process.  That  is  not  the  intention.
 Therefore,  what  is  done  now  is  mere-
 ly  as  a  matter  of  abundant  caution
 to  see  that  all  these  doubts  which
 are  sometimes  raised  need  not  be
 raised  again.  A  provision  ०  this  type
 becomes  necessary.

 The  indication  given  by  some  Mem-
 bers  who  criticised  this  Bill  was  that:
 they  wanted  somebody  over  the  de-
 mocratic  structure  with  powers  to
 veto  what  the  elected  representatives,
 the  people,  have  done  represented  by
 the  Cabinet.  Well,  I  would  regard
 this  as  undemocratic.  Therefore,  I
 think,  for  all  those  who  have  known’
 our  system  and  similar  system  no
 further  clarification  with  regard  to
 the  provision  of  this  type  seems  te
 be  necessary.

 While  I  am  dealing  with  the  ques-
 tion  of  President—I  have  already
 spoken  about  it—a  brief  reference
 was  made  to  it  by  the  Prime  Minister
 in  her  speech  yesterday.  It  was
 mentioned  by  some  Members:  ip  the
 course  of  this  debate.  That  is  about
 the  provision  relating  to  the  Presi-
 dent’s  powers  by  way  of  removal  of
 difficulties.  I  did  say,  Henry  VIII
 clause.  I  woulg  assure  Mr.  Hiren
 Mukerjee  that  not  only  we  in  this
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 country  but  the  people  in  that  country
 also  ,hate  the  name  of  Henry  VIII  for
 different  reasons.  It  is  not  that  spirit
 in  which  I  mentioneg  it.  In  fact,  I
 was  talking  about  the  criticism  made
 by  the  British  press.  I  was  saying
 that  while  those  who  are  not  know)-
 edgeable  might  speak  about  it  and
 need  an  explanation,  surely,  those
 who  are  writing  in  the  British  press
 should  not  have  needeg  this  expla-
 nation  because  there,  in  England,  it
 existeq  there  for  400  years  and  it
 continues  till  today,  It  is  in  that
 context  I  said,  in  England,  there  is
 what  is  known  as  Henry  VIII  clause.
 Moreover,  it  is  important  to  know,
 that  unlike  what  many  people  have
 said,  no  absolute  power,  in  fact,  no
 power  to  change  the  Constitution  as
 such  or  to  replace  any  of  its  pro-
 visions  or  delete  any  of  its  provisions
 has  been  given  under  this  Clause.
 Here,  as  we  have  pointed  out,  it  is
 only  a  ‘removal  of  difficulties’  Clause
 and  the  language  is  so  clear.  It  says
 ‘to  give  effect  to  the  provisions  of  the
 Constitution’;  that  is,  you  cannot  do
 something  which  will  not  give  effect
 to  it  or  which  will  take  away  the
 effect  of  the  Constitution  and  do
 something  else.  It  is  all  circumscrib-
 eq  by  language  as  interpreted  not
 only  by  courts  outside  but  in  India
 also,  more  than  once.  Therefore,  any doubt  with  regarg  to  this,  to  my
 mind,  is  mis-placed.  And  it  may  be
 that  while  in  the  beginning  of  the
 Constitution  a  Clause  like  this  has
 to  be  inserted  ang  it  may  even  be
 used  for  some  time,  it  may  not  be
 necessary  to  do  so  later.  In  any  case
 it  is  a  measure  only  for  two  years  and
 then  the  particular  section  exhausts
 itself  and  there  will  be  no  force  of
 law.  There  is  the  restriction,  in  any’
 case,  that  whenever  it  is  used,  it
 should  be  brought  to  the  notice  of
 Parliament.  It  will  be  laid  before  the two  Houses,  ang  this  is  one  of  the
 many  safeguards  which  are  intended to  be  put  in  the  Statute.
 ३2.00  hrs.

 Of  course,  many  things  were  said with  regard  to  the  right  to  work  and
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 the  right  to  property.  With  regard
 to  the  Fundamental  Right  to  Pro-
 perty,  the  whole  thing  has  already
 been  explained  by  the  Prime  Ministér
 and  she  has  already  said  that  while
 We  may  or  may  not  agree  with  the
 basic  suggestions  made,  we  cannot  do
 anything  out  of  context  and  out  of
 the  realities  of  the  situation  and  that
 we  will  do  things  which  reality  war-
 rants  and  which  we  can  really  en-
 force.

 A  reference  was  made  to  the  bid
 of  Cooperative  Farming.  Difficuities
 arise  even  in  that  comparatively  small
 matter  and  difficulties  may  arise  in
 other  matters  also.  But  we  are  all
 geared  up  for  the  implementation  of
 so  many  things  both  under  the  20-
 point  programme  and  under  the  five-
 point  programme  and  it  may  be  that
 we  need  not  raise,  at  this  juncture
 something  which  will  create  mistrust
 anq  misunderstanding.  I  am  sure  it
 does  not  deserve  to  be  taken  up  at
 this  stage.  t'

 With  regarg  to  the  right  to  work, of  course  the  right  to  work  is  there
 nobody  is  prevented  from  working.
 But  what  is  really  meant  is  that  there must  be  an  obligation  to  provide  work.
 Everybody  must  work  ang  there  is
 no  denying  the  fact  that  everyone
 has  a  right  to  work.  The  question  is
 that  when  we  are  talking  of  a  thing like  that,  we  cannot  talk  in  the  air.
 All  of  us  desire  that  everybody  should

 have  work.  Our  Directive  Principles
 are  directed  in  that  direction  and
 laws.are  bétng  made  in  that  direc-
 tion  .and,  therefore  it  will  create  a
 situagon  where  it  might  become  a
 reality.  We  desire  that  as  soon  as
 possible  every  citizen  of  this  country
 will  have  employment  or,  at  any  rate
 most  of  them  will  have  gainful  em-
 pioyinent.  Therefore.  it  is  not  the
 same  thing  to  say  that  in  a  matter
 like  this,  making  it  a  Fundamental
 Right  will  solve  all  the  problems.

 I  gc  ६  think  I  need  go  into  the
 ight  tu  Oroperty  at  any  length.  It hss  already  been  mentioned  and  that is  enough  end  sufficient  clarification कर.
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 Now,  this  ig  the  main  ‘basis  and
 background  of  the  present  Amend-
 ments  of  the  Constitution.  But  I
 would  say  that  in  a  country  like

 sours  where  we  have  to  go  step  by
 step  further  ahead,  we  cannot  say
 that  anything  done  is  the  last  word.
 We  simply  cannot  say  it  and  it  may
 be  that  experience  has  told  us  so.  The
 Prime  Minister  has  put  it  very  care-
 fully  when  she  saig  that  we  are  doing
 something  and  we  hope  that  after
 this  amendment  is  made  a  good  deal
 of  difficulty  will  be  removed  in  its
 implementation.  Nobody  is  claiming
 that  all  difficulties  will  go  and  it  may
 be  that  fresh  difficulties  may  present
 themselves;  but  it  is  our  duty  to  see
 that  these  difficulties  are  also  remov-
 ed.  It  is  in  this  spirit  and  it  is  in  this
 background  that  I  would  submit  that
 this  very  important  measure  is  for
 consideration  before  the  House  today.
 Various  clauses  are  being  discussed
 today  ang  when  the  clauses  are  dis-
 cussed  there  may  be  many  points  on
 which  some  explanation  may  become
 necessary,  though  one  or  two  are

 _already  mentioned  here.  I  don’t  want
 to  take  up  the  time  of  the  House  at
 this  moment  by  dealing  with  these
 matters  in  detail,  so  long  as  we  are
 .aware  of  the  broad  intent  and  the
 purpose  and  objective  with  which
 ‘this  Amendment  Bill  has  been  brought
 before  this  House.  I  would  submit
 that  the  Motion  for  consideration
 which  I  have  moved  be  put  to  the
 House.

 SHRI  S,  M.  BANERJEE  (Kanpur):
 Yesterday  we  received  an  Amend-
 ment  by  Shri  Gokhale  that  the  44th
 Amendment  Bill  will  be  changed  to
 the  42nd.

 MR.  SPEAKER:  We  will  take  it  up
 for  consideration  later.

 SHRI  8.  M.  BANERJEE:  What  I
 am  saying  is  that  we  were  discussing
 the  44th  Amendment  Bill  so  far  and
 now  its  number  ig  being  changed  to
 42nd.
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 SHRI  INDRAJIT  GUPTA:  Are  we
 going  to  vote  for  the  44th  Amend-
 ment  Bill  or  the  42nd  Amendment
 Bill?  The  subsequent  Amendment
 says  that  it  is  the  42nq  whereas  we
 have  been  discussing  the  44th.

 MR.  SPEAKER:  We  are  going  to
 vote  for  the  44th  Amendment  Bill.
 Later  on,  it  may  be  changed  to  the
 42nd  Amendment  Act,  but  now  we
 are  voting  for  the  44th  Amendment.

 But  before  that,  I  shall  put  the
 amendment  No.  270  moved  by  Prof.  ;
 S.  L.  Saksena  for  circulation  of  the
 Bill  for  eliciting  opinion.  This  Am-
 endment  does  not  require  a  special
 majority  and  therefore  I  will  put  it  to
 the  vote  of  the  House.

 The  question  is:

 That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  30th  November,
 1976,  (270).
 Those  in  favour  may  say  ‘Aye’.

 SOME  HON.  MEMBERS;  ‘Aye’.

 MR.  SPEAKER:  Those  against  may
 say  ‘No’.

 SEVERAL  HON.  MEMBERS:  ‘No’.

 MR.  SPEAKER:
 it....

 The  ‘Noes’  have

 PROF.  S.  L.  SAKSENA  (Maharaj-
 ganj);  No,  the  ‘Ayes’  have  it.

 MR.  SPEAKER:  Those  in  favour
 may  please  rise  in  their  seats.

 Prof.  S.  L.  Saksena  and  Shri  P.  G.
 Mavalankar  rose.

 MR  SPEAKER:  There  are  only
 two  in  favour;  the  Motion  is  negae
 tived.

 The  motion  was  negatived
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 MR.  SPEAKER:  Now,  before  I
 put  the  Motion  for  consideration  of
 the  Bili  to  the  vote  of  the  House,
 I  may  say  that  this  being  a  Constitu-
 tion  Bill,  voting  has  to  be  by  divi-
 sion.

 The  lobbies  are  cleared.  Now,  I  shall
 put  the  motion  to  vote.  The  ques-
 tion  is:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  taken
 into  consideration.”

 The  Lok  Sabha  divided;

 AYES

 Division  No,  yy  T22.3  hrs.

 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
 Agarwal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Ram
 Alagesan,  Shri  O.  V.
 Ambesh,  Shri
 Anand  Singh,  Shri
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shri
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Balakrishniah,  Shri  T.
 Banera,  Shri  Hamendra  Singh
 Banerjee,  Shri  S.  M.
 Banerjee,  Shrimati  Mukul
 Barman,  Shri  R.  N.
 Barua,  Shri  Bedabrata
 Barupal,  Shri  Panna  Lal
 Basappa,  Shri  K.
 Basumatari,  Shri  0.
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 Besra,  Shri  S.  C.
 Bhagat,  Shri  H.  K.  L.
 Bhargava,  Shri  Basheshwar  Nath
 Bhargavi  Thankappan,  Shrimati
 Bhatia,  Shri  Raghunandan  Lal
 Bhattacharyyia,  Shri  Chapalendu
 Bhaura,  Shri  B.  S.
 Bheeshmadev,  Shri  M.
 Bhuvarahan,  Shri  G.
 Bist,  Shri  Narendra  Singh
 Brahmanandji,  Shri  Swami
 Brij  Raj  Singh—Kotah,  Shri
 Buta  Singh,  Shri
 Chakleshwar  Singh,  Shri
 Chandra  ‘Gowda,  Shri  D.  B.
 Chandra  Shekhar  Singh,  Shri
 Chandrakar,  Shri  Chandulal
 Chandrappan,  Shri  C.  K.
 Chandrashekharappa  Veerabasappa,

 Shri  T.  V.
 Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  Yeshwantrao
 Chellachami,  Shri  A.  M.
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Damani,  Shri  S.R.
 Darbara  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B,  K.
 Deo,  Shri  R.  R.  Singh
 Deo,  Shri  Ss.  N.  Singh
 Desai,  Shri  D.  D.
 Deshmukh,  Shri  K.  G.
 Deshmukh,  Shri  Shavaji  Rao  S.
 Deshpande,  Shrimati  Roza
 Dhamankar,  Shri
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 Dharamgaj  Singh,  Shri
 Dhillon,  Dr.  G.  S.
 Dhusia,  Shri  Anant  Prasad
 Dixit,  Shri  G.  Cc
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dube,  Shri  J.  P.
 Dumada,  Shri  L.  K.
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren
 Gaekwad,  Shri  Fatesinghrao
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Gangadeb,  Shri  P.
 Gavit,  Shri  T.  प्र.
 ‘George,  Shri  A.  C.
 George,  Shri  Varkey
 Ghosh,  Shri  P.  K.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  V.  Shanker
 Godara,  Shri  Mani  Ram
 Godfrey,  Shrimati  M
 Gogoi,  Shri  Tarun
 Gohain,  Shri  C.  com
 Gokhale,  Shri  H.  R.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Gowda,  Shri  Pampan
 Gupta,  Shri  Indrajit
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri  K.
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Hashim,  Shri  M.  M.
 Ishaque,  Shri  A,  K.  M.
 Jadeja  Shri  D.  P.
 Jaffer  Sharief,  Shri  C.  K.
 Jagivan  Ram,  Shri
 Jamilurrahman  Shri  Md.
 Janardhanan,  Shri  rom
 Jeyalakshmi,  Shrimati  V.

 Jha,  Shri  Bhogendra
 Jha,  Shri  Chiranjib
 Jhunjhunwala,  Shri  Bishwanath
 Jitendra  Prasad,  Shri
 Joseph,  Shri  M.  M.
 Joshi,  Shri  Popatlal  M.
 Joshi,  Shrimati  Subhadra
 Kadam,  Shri  Dattajirao
 Kadam,  Shri  J.  G.
 Kadannappalli,  Shri  Ramachandran
 Kader,  Shri  S.  A,
 Kahandole,  Shri  Z.  M.
 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kakoti,  Shri  Robirt
 Kalyanasundaram,  Shri  M.
 Kamakshaiah,  Shri  D.
 Kamala  Prasad,  Shri
 Kamble,  Shri  N.  S.
 Kamble,  Shri  TT.  D.
 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr.
 Kathamuthu,  Shri  M.
 Kaul,  Shrimati  Sheila
 Kavde,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  K.
 Khan,  Shri  I.  H.
 Kinder  Lal,  Shri
 Kisku,  Shri  A,  K.
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A,  K.
 Koya,  Shri  C.  H.  Mohamed
 Krishnan,  Shri  G.  Y.
 Krishnan,  Shrimati  Parvathi
 Krishnappa,  Shri  M.  V.
 Kulkarni,  Shri  Raja
 Kureel,  Shri  B.  N.

 Lakkappa,  Shri  K,
 Lakshminarayanan,  Shri  M.  R.
 Lambodar  Baliyar,  Shri
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 Laskar,  Shri  Nihar
 Lutfal  Haque,  Shri
 ‘Madhukar’,  Shri  K.  M.
 Mahajan,  Shri  Vikram
 Mahajan,  Shri  ४.  8.
 Maharaj  Singh,  Shri
 Majhi,  Shri  Gajadhar
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J,
 Mallanna,  Shri  K.
 Mallikarjun,  Shri
 Mandal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamuna  Prasad
 Manhar,  Shri  Bhagatram
 Manjhi,  Shri  Bhola
 Marak,  Shri  K.
 Martand  Singh,  Shri
 Maurya,  Shrj  8.  P.
 Mehta,  Dr.  Mahipatray

 Melkote,  Dr.  G,  8..
 Mirdha,  Shri  Nathu  Ram

 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Jagannath
 Modi,  Shri  Shrikishan
 Mohammad  Tahir,  Shri
 Mohammad  Yusuf,  Shri
 Mohsin,  Shri  F.  H.
 Mukerjee,  Shri  H.  N,
 Munsi,  Shri  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Murthy,  Shri  8.  8,
 Muruganantham,  hri  Ss.  A.
 Nahata,  Shri  Amrit
 Naik,  Shri  B.  V.
 Nair,  Shri  Sreekantan
 Nanda,  Shri  G.  L.°
 Nayak,  Shri  Baksi
 Negi,  Shri  Pratap  Singh
 Nimbalkar,  Shri
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
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 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanang
 Palodkar,  Shri  Manikrao
 Panda,  Shri  D,  K.
 Pandey,  Shri  Damodar
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Sarjoo
 Pandey,  Shri  Sudhakar
 Pandit,  Shri  8,  T.
 Panigrahi,  Shri  Chintamani
 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parikh,  Shri  Rasiklal
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patil,  Shri  Anantram
 Patil,  Shri  0.  A,
 Patil,  Shri  E.  V.  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  T.  A.
 Patnaik,  Shri  J.  B.
 Peje,  Shri  S.  L.
 Prabodh  Chandra,  Shri
 Pradhan,  Shri  Dhan  Shah
 Pradhani,  Shri  K,
 Purty,  Shri  M.  8.
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shri  8.  K.
 Rai,  Shrmati  Sahodrabai
 Raj  Bahadur,  Shri
 Rajdeo  Singh,  Shri
 Raju,  Shri  P.  V.  G.
 Ram  Dayal,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Singh  Bhai,  Shri
 Ram  Singh  Bhal,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
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 Ramshekhar  Prasad  Singh,  Shri
 Rao,  Shrimati  8,  Radhabai  A.
 Rao,  Shri  J.  Rameshwar
 Rao,  Shri  Jagannath
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  Nageswara
 Rao,  Shri  P,  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rao,  Shri  Rajagopala
 Rao,  07.  V.  K,  R.  Varadaraja
 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
 Reddi,  Shri  P.  Antony
 Reddy,  Shri  K.  Kodanda  Rami
 Reddy,  Shri  K.  Ramakrishna
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  P.  V.
 Reddy,  Shri  Sidram
 Reddy,  Shri  Y.  Eswara
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Saini,  Shri  Mulki  Raj
 Sait,  Shri  Ebrahim  Sulaiman
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  8.  C.
 Sambhali,  Shri  Ishaque
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sarkar,  Shri  Sakti  Kumar
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri
 Satpathy,  Shri  Devendra
 Savant,  Shri  Shankerrao

 Savitri  Shayam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sen,  Dr.  Ranen
 Sethi,  Shri  Arjun
 Shafee,  Shri  A.
 Shafquat  Jung,  Shri
 Shahnawaz  Khan,  Shri
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Snankaranand,  Shri  8.
 Sharma,  Shri  A,  P.
 Sharma,  Dr.  H,  P.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Nawal  Kishore
 Sharma,  Shrj  R.  R.
 Sharma,  Dr.  Shanker  Dayal
 Shashi  Bhushan,  Shri
 Shastri  Shri  Biswanarayan
 Shastri,  Shri  Raja  Ram
 Shastri,  Shri  Ramavatar
 Shastri,  Shri  Sheopujan
 Shetty,  Shri  K.  K.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N.
 Shivnath  Singh,  Shri
 Shukla,  Shri  8,  R.
 Shukla,  Shri  Vidya  Charan
 Siddheshwar  Prasad,  Prof.
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T.
 Sokhi,  Sardar  Swaran  Singh
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  [on
 Sudarsanam,  Shri  M.
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Suryanarayana,  Shri  K.
 Swaminathan,  Shri  R.  V.
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri



 ब्रा  Constitution  (Forty-fourth  KARTIKA  6,  898  (SAKA)

 Swell,  Shri  G.  G.
 Tarodekar,  Shri  V.  B.
 Tayyab  Hussain,  Shri
 Tiwari,  Shri  Chandra  Bhal  Mani
 Tiwari,  Shri  R.  G
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri
 Tulsiram,  Shri  V.
 Uikey,  Shri  M.  6.
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad
 Vidyalankar,  Shri  Amarnath
 Vijay  Pal  Singh,  Shri
 Vikal,  Shri  Ram  Chandra
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  0.  P.
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N,  P.
 Yadav,  Shri  R.  P.
 Zulfiquar  Ali  Khan,  Shri

 NOES
 *Majhi,  Shri  Kumar
 Mavalankar,  Shri  P.  G.

 MR.  SPEAKER:  The  result}  of
 the  Division  is  as  follows:  Ayes:
 346;  Noes:  2—

 The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present
 and  voting.

 The  motion  was  adopted.
 MR.  SPEAKER:  The  House  will

 now  take  up  clause-by-clause  counsi-
 deration  of  the  Bill.  From  the  Lists
 of  Amendments  circulated,  I  find  that,
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 in  some  cases,  Several  hon.  Members
 have  tabled  the  same  Amendment.
 In  such  cases  only  one  or  two  Mem-
 bers  will  be  called  to  speak  on  that
 Amendment.  Further,  those  Members
 who  have  not  given  amendments
 will  not  ordinarily  be  allowed  te
 speak  unless  the  Chair  thinks  that
 the  matter  is  important  and  some
 discussion  is  necessary.

 As  the  House  is  sitting  without
 lunch  break  and  there  is  an  official
 lunch  engagement  today,  we  shall
 not  have  any  division  between  l  P.M.
 and  2  P.M.  In  case  discussion  on  any
 Clause  is  finished  between  l  P.  M.
 and  2  P.M.  or  division  is  challenged
 on  any  amendment,  the  division  will
 be  postponed  to  be  held  at  or  about
 2  P.M.  This  is  for  today  only.

 2—(Amendment  of  the
 Preamble)

 MR.  SPEAKER:  Now,  we  take  up
 Clause  2.

 SHRI  BIBHUTI  MISHRA  (Moti-
 hari):  I  beg  to  move:

 Clause

 Page  ,—
 for  lines  9  to  l  substitute—

 ‘(a)  for  the  words  “SOVEREIGN
 DEMOCRATIC  REPUBLIC  and  to
 secure  to  all  its  citizens:

 JUSTICE,  social,  economic  and
 political:’

 “SOVEREIGN  SOCIALIST  SE-
 CULAR  DEMOCRATIC  REPUB-
 LIC  and  to  secure  to  all  its
 citizens:

 JUSTICE,  social,  economic  and
 politica):  thereby  creating  a
 social  order  in  which

 (i)  there  shall  be  equal  distri-
 bution  of  national  income  per-

 *Wrongly  voted  for  NOES.
 +The  following  Members  also  recordeg  their  votes  for  AYES:
 Sarvshrj  Banamali  Patnaik,  Pra  vinsinh  Solanki,  Kushok  Bakula,  K.

 Chilkkalingaiah,  Shyam  Sunder  Moha  patra,  Ranabahadur  Singh,  Tarkeshwar
 Pandey,  M.  T.  Raju  and  Kumar  Majhi.
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 {Shri  Bibhuti  Mishra]
 mitting|  a  disparity  not  higher
 than  ratio  of  one  to  five  between
 the  incomes  of  the  lowest  and  the
 highest  paiq  person  from  and  out
 of  the  public  funds;

 (ii)  there  shall  be  no  unemploy-
 ment;  and

 (iii)  there  shall  be  no  distinc-
 tion  made  by  the  State  between
 citizen  and  citizen  and  or/groups
 or  classes  of  citizens  for  any
 purpose  whatsover,  either  on
 the  ground  of  caste,  creed,  re-
 ligion  or  any  other  ground;”
 shall  be  substituted;.  and’.  (1)

 SHRI  B.  V.  NAIK  (Kanara):  I  beg
 to  move:

 Page  l,  line  3,—
 after  “Nation”  insert—

 “wherein  all  shall  have  the
 _Tight  to  work  and  none  ‘shall

 have  the  power  to  waste”  (40)
 SHRI  HARI  KISHORE  SINGH

 (Pupri):  I  beg  to  move:

 Page  l—

 after  line  l,  insert—
 ‘(aa)  for  the  words  “JUSTICE,

 social,  economic  and  political;”’  the
 following  shall  be  :  substituted,
 namely  :— e  {A  STS

 “Justice,  social,  Political,  econo-
 mic  and  religious  thereby  creating
 a  social  order  in  which;

 (i)  there  shall  be  equitable  dis-
 tribution  of  national  wealth  per-

 ‘mitting  a  disparity  not  higher
 than  the  ratio  of  one  to  seven
 between  the  highest  and  the  lowest
 incomes  paid  from  and  out  of  the
 public  as  well  as  private  funds;

 (ii)  the  state  shall  ensure  gain-
 ful  employment  to  every  adult
 citizen;”

 (iii)  the  State  shall  ensure
 equality  of  educational  opportuni-
 ties;  and
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 (iv)  the  State  shall  ensure  ade

 quate  medical  facilities  to  all
 citizens;”  (192)

 SHRI  M.  C.  DAGA  (Pali):  I  beg  to
 move:

 Page  l,  line  0,—

 after  “SOVEREIGN”  insert  “DEMO-
 CRATIC”  (228)

 SHRI  NIMBALKAR  (Kolhapur):  I
 beg  to  move:

 Page  ,  line  0,—

 for  “SOVEREIGN”  substitute  “UNIT-
 ED  SOVEREIGN”  (252)

 PROF.  5.  L.  SAKSENA:
 move:

 I  beg  to

 Page  ,—

 for  clause  2,  substitute—

 ‘2.  For  the  Preamble  to  the  Con-
 stitution,  the  following  shall  be
 substituted,  namely  :—

 “In  the  name  of  God,  the  Al-
 mighty,  under  Whose  inspiration
 and  guidance,  the  Father  of  the
 Nation,  Mahatma  Mohandas  Ka-
 ramchand  Gandhi,  led  the  Nation
 from  slavery  unto  Freedom,  by
 unique  adherence  to  the  eternal

 principles  of  Satya  and  Ahinsa,
 and  who  sustained  the  millions  of
 our  countrymen  and  the  Martyrs
 of  the  Nation  in  their  heroic  and
 unremitting  struggle  to  regain  the
 complete  Independence  of  the
 Motherland,

 We,  the  people  of  Bharat,  having
 solemnly  resolved  to  constitute
 Bharat  into  a  Sovereign,  Demo-
 cratic  Republic,  and  to  secure  to
 all  its  citizens;

 and JUSTICE,  economic
 political,

 LIBERTY  of  thought;  expres-
 sion,  belief,  faith  and  worship,

 social
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 EQUALITY  of  Status  and  of
 opportunity;  and  to  promote  among
 them  all.

 FRATERNITY  assuring  the  dig-
 nity  and  freedom  of  the  individual,
 integrity  of  the  country  and  unity
 of  the  Nation.

 IN  OUR  CONSTITUENT  AS-
 SEMBLY  this  26th  day  of  Novem-
 ber,  1949,  do  HEREBY  ADOPT,
 ENACT  AND  GIVE  TO  OUR-
 SELVES  THIS  CONSTITUTION.”
 (260)

 Page  l,  lines  2  and  3,—
 for  “unity  and  integrity  of  the

 Nation”  substitute—
 “integrity  of  the  country  and

 unity  of  the  Nation”.  (272)
 SHRI  MD.  JAMILURRAHMAN

 (Kishanganj):  J  beg  to  move:
 Page  l,—

 efter  line  ll,  insert—
 ‘(aa)  after  the  words  “JUSTICE,

 sscial,  economic  and  _  political;”
 the  following  shall  be  inserted,
 ramely  :—

 “thereby  establishing  a  social
 order  in  which  there  shall  be  no
 distinction  made  by  the  authori-
 ties  between  citizens  either  on  the
 ground  cf  religion,  caste,  creed  ००
 any  other  ground;”;  (290)

 Page  |  line  2,—
 for  “unity  and”  substitute  “unity,

 dignity  and”  (291)
 SHRI  K.  NARAYANA  RAO  (Bo.

 billi);  JI  beg  to  move:

 Page  l,  line  0,—
 after  “SOCIALIST”  insert

 (350).
 SHRI  KARTIK  ORAON  (Lohar-

 daga):  I  beg  to  move:—

 “AND”

 Page  l,  lines  0  and  l,—
 for  “SOVEREIGN  SOCIALIST  SE.

 CULAR  DEMOCRATIC  REPUBLIC”

 Substitute  “SICIALIST  SECULAR
 SOVEREIGN  DEMOCRATIC  RE.
 PUBLIC”  (381)
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 Page  ,—
 after  line  ,  insert—

 ‘(aa)  for  the  words  “JUSTICE,
 social,  economic  and  political”;  the
 following  shall  be  —  substituted,
 namely  :—

 “JUSTICE,  social  economic  and
 political,  thereby  creating  a_  social
 order  in  which—

 (i)  the  disparity  between  the
 incomes  of  the  lowest  and  highest
 Paid  person  shall  not  exceed  the
 ratio  of  one  to  five,  from  and  out
 of  the  public  fund;

 (ii)  gainful  employment  shall
 be  guaranteed;

 (iii)all_  reasonable  and  firm
 measures  shall  be  taken  to  elimi-
 nate  exploitation  of  the  weaker
 sections  of  the  society  particularly
 the  Scheduled  Castes  and  Sche-
 duled  Tribes,  so  as  to  help  them
 merge  in  the  national  life  of  the
 country.”  (362).

 SHRI  JAMBUWANT  DHOTE  (Nag-
 pur);  I  beg  to  move:

 Page  I,  lines  0  ang  l,—
 for  “SOVEREIGN  SOCIALIST  SECU.
 LAR  DEMOCRATIC  REPUBLIC”

 substitute  “SAMAJ  SATTABHI-
 MUKH  GANTANTRIK  RASHTRA”
 (402).

 SHRI  YAMUNA  PRASAD  MAN-
 DAL  (Samastipur);  I  beg  to  move:

 Page  —

 after  line  l,  insert—
 ‘(aa)  for  the  words  “JUSTICE,

 social,  economic  ang  political;”  the
 following  shall  be  substituted,  name-
 ly:—

 “JUSTICE,  social,  political,  eco.
 nomic  and  religious  thereby  creat-
 ing  a  social  order  in  which  there
 shall  be  equitable  distribution  ct
 national  wealth  permitting  a  dis-
 parity  not  higher  than  the  ratio  of
 one  to  five  between  the  highest
 and  the  lowest  incomes  paid  from
 शत  out  of  the  public  as  well  as
 private  funds;”,  ’  (414)
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 SHRI  SHANKAR  DAYAL  SINGH
 (Chatra);  I  beg  to  move:

 Page  l,  line  0,—
 after  “SOCIALIST”  insert—
 “AND  PROGRESSIVE”  (493)

 श्री  विनीत  मिश्र  (मोतीहारी):  यह  विधेयक
 जब  मेरे  समने  आया  आर  इसको  मैंने  ध्यान-
 पूर्वक  पढ़ा  तो  इसके  प्रीएम्बल  में  मेने  सोच-
 रिदम  शब्द  देखा  मुझे  लगा  क  इसके  अन्दर
 सोशलिज्म  की  बात  हाँ  लेकिन  पढ़ने  पर  इसमें
 कहीं  भी  सोशलिज्म  नजर  नहीं  आया।  थोड़ा-
 बहुत  सोशलिज्म  का  असर  इसमें  हाना  चाहिये,
 लेकिन  सोशलिज्म  की  कोई  खास  बात  इसमें
 नहीं  हाँ  1  मुझे  लगा  कि  सोशलिज्म  शब्द  का
 प्रीएम्बल  में'  रखा  तो  हाँ,  लकिन  इसमें  साफ-
 पल  होना  चाहिये।

 आज  सार॑  देश  में  भूमि  का  सीमाननर्धीरण
 हां  रहा  हाँ,  वह  माँ  मानता  छू  कि  साशोलज्म
 हाँ  ।  लोकल  सारे  देश  की  राष्ट्रीय  आय  के  उपर
 किस  तरह  से  बंटवारा  हो,  इस  सम्बन्ध  में  कुछ
 भी  इस  विधेयक  में  नहीं  लिखा  गया  हाँ  V

 ad  संशोधन  का  एक  अंश  इस  प्रकार  हें;
 “(i)  there  shall  be  equal  distribu-

 tion  of  national  income  permitting  a
 disparity  not  higher  than  the  ratio
 of  one  to  five  between  the  incomes
 of  the  lowest  and  the  highest  paid
 person  from  and  out  of  the  public
 funds;

 (ii)  there  shall  no  unemployment;
 and

 (iii)  there  shal]  be  no  distinction
 made  by  the  State  between  citizen
 and  citizen  and/or  groups  or  classes
 of  citizens  for  any  purpose  whatso-
 ever,  either  on  the  ground  of  caste,
 creed,  religion  or  any  other  ground;”

 मेरा  यह  संशोधन  बहुत  महत्वपूर्ण  हाँ।  हम
 लोग  कांग्रेस  के  अधिवेशनों  ऑर  सभाओं  मेँ
 यह  मंत्र  पढ़ा  करते  थे  :

 न  वहं  कामये  राज्य  न  स्वर्ग  नापुनर्भवम्‌
 कामये  दुआखतप्तानां  प्राणिनामार्तिनाशनम्‌  |

 अर्थात  हमें  राज्य  या  स्वर्ग  आदि  किसी  चीज
 की  इच्छा  नहीं  हैं,  हम  गरीब  आर  मुखिया  के
 दुःख  का  दूर  करना  चाहते  हाँ।

 मेँ  संविधान  सभा  में  नहीं  था।  आज  मेँ
 जीवित  हु  आर  सुयोग  से  मुझे  यह  मौका  मिला
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 हों  कि  मेँ  संविधान  के  सम्बन्ध  में  कछ  कह
 सकट  |  हम  देखते  हाँ  कि  सरकार  दूसरों  की
 सम्पत्ति  का  बंटवारा  कर  रही  हाँ  ऑर  प्राइवेट
 सम्पत्ति  को  लेने  की  बात  चल  रही  हाँ  लीक
 नेशनल  इनकम  के  उचित  बंटवारे  ऑर  सरकार
 द्वारा  दी.  जाने  वाली  तन्ख्वाहें  के  सीमाननर्धीरण
 के  लिए  कोई  व्यवस्था  नहीं  की  जा  रही  हो।
 रहा  में  सब  से  कम  ऑर  सब  से  आधिक  आमदनी
 का  अनुपात  4.0  #  चाइना  में  वह  lS  हाँ
 आर  वियतनाम  5  हाँ  ।  इस  सदन  में  सब
 लोग  सांशालज्म  का  नारा  लगाते  हैँ,  लोकल
 साशौलिज्म  को  लाने  के  लिए  हज़ारों  संविधान  में
 कोई  व्यवस्था  नहीं  की  गई  हाँ  ।  अगर  इस  बारे
 मो  कोई  उचित  व्यवस्था  नहीं  की  जायेगी,  तो
 इस  संविधान  संशोधन  का  जनता  पर  कोई  असर
 नहीं  होगा।  मंत्री  महोदय  शायद  समझते  हाँ
 फक  जनता  हमारे  हाथ  में  हाँ  लकन  यह  बात
 नहीं  हों।  जनता  सब  कुछ  समय  रही  हाँ।  में
 अभी  दारो  से  वापस  आया  हँ।  लोग  कहते  हाँ
 पैक  हम  लोगों  पर  तो  सीलिंग  लग  रही  हों,  लकिन
 प्राइवट  आर  पोलक  अंडरटौकग्ज  में  आमदनी
 पर  कोई  सीलिंग  नहीं  लग  रही  हाँ।  वहां
 अरबी  रुपये  खर्च  होते  हैँ  ।  सरकार  ने  वहां  पर

 हं
 के  बार॑  मे  कोई  सीलिंग  नहीं  उगाई

 \
 कांग्रेस  द्वारा  नामजद  कमेटी  के  सामने  ४४

 माबाद  में  कहा  गया  था  कि.  जिसकी  आमदनी
 40  रूपये  हो  जाये,  वह  गरीबी  की  वार्ड लाइन
 पर  पहुंच  जायेगा  ।  अगर  यह  कमेटी  हरिजानों
 और  बेंकवार्ड,  क्लासिक  की  नास्तिकों  में  जाती,
 वहां  की  स्थति  को  देखती  सर  उसके  बाद
 संविधान  मेँ  संशोधन  के  सुझाव  देती,  तो  अच्छा
 होता  ।

 “सोशलिस्ट”  शब्द  रखने  का  ता  माँ"  स्वागत
 करता  छू,  लकिन  इस  संविधान  में  समाजवाद
 का  नामोनिशान  नहीं  हाँ।

 हमारा  देश  में  असमानता  बहुत  ज्यादा  हाँ।
 हम  नहीं  जानते  क  वह  कब  समाप्त  होगी।  माँ
 चाहता  द्य  कि  सरकार  संविधान  मैं  उचित  सं-
 शोधन  करो  या  वह  इस  सम्बन्ध  मेँ  कोई  शो-
 रसोई,  वर्ना  इस  देश  की  जनता  उसको  क्षमा
 नहीं  करेगी।  आज  हमारी  विराधी  यहां  नहीं
 हमें  खुले-आम  कहता  हुए  कि  वे  हमारे  एनी-
 'मीर  हां  गये  हाँ  जोर  हमार  पीछ  पड़े  छुए  हो  I
 याद  सरकार  जनता  की  इच्छाओं  ऑर  आकांक्षा-
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 at  का  पूरा  नहीं  करोगी  ऑर  देश  मेँ  इसी
 प्रकार  असमानता  बनी  रहेगी,  तो  यह  दंश  चलने
 वाला  नहीं  हॉ।  आज  हमारी  पब्लिक  अंडर-
 किंग्स  में  लोग  चार  चार  हजार  रुपये  तनख्वाह
 पाते  हैँ,  जब  कि  गांवों  में  स्कूलों  की  सुविधा
 नहीं  हाँ,  फ्री  एजुकेशन  नहीं  हाँ  फ्री  मोर्कल
 एड  नहीं  हाँ,  रहने  की  जगह  नहीं  हाँ  ।  कांउटी-
 ट्यूशन  आप  लाए,  इसके  लिए  स्वागत  हाँ  लीक
 आप  अगला  रवॉल्यूशन  न  बुलाइए।  इस  में
 सुधार  कीजिए  जर  अगर  सुधार  नहीं  करेंगे  तो
 लोग  माफ  करने  वाले  नहीं  हाँ

 MR.  SPEAKER:  I  think  we  will
 request  the  Members  to  ‘be  brief
 and  if  the  amendments  are  clear
 they  may  not  make  a  speech.

 SHRI  B.  V.  NAIK  (Kanara):
 Honourable  Speaker,  I  am  _  very
 happy  that  the  honourable  Minister
 has  said  that  in  principle  he  accepts
 the  right  to  work.  Having  accepted
 the  right-to  work  in  principle  I
 really  do  not  know  why  he  needs
 an  argument  in  order  to  put  it  down.
 Nobody  has  obstructed  any  person
 from  working.  In  Article  4  it  has
 been  stated:

 “The  State  shall,  within  the  li-
 mits  of  its  economic  capacity  and
 development,  make  effective  pro-
 vision  for  securing  the  sight  to
 work.”

 The  framers  of  our  Constitution
 thought  that  the  right  to  work  had
 been  accepted  in  principle  and  that
 it  had  got  to  be  provided  only  as  a
 Directive  Principle  because  of  the
 limitations  of  the  economic  capacity.
 If  the  right  to  work  on  a  theoretical
 level  was  so  obvious  but  could  not
 be  mentioned  in  the  fundamental
 rights,  I  fail  to  see  the  reason  why
 it  should  be  even  in  the  directive
 principles,  The  founding  fathers  of
 our  Constitution,  if  they  were  confi-
 dent  of  the  resources  at  their  com-
 mand  would  have  put  it  in  the  fun-
 damental  right.  Therefore,  irrespec-
 tive  of  the  interpretation  given  the
 right  to  work  is  obvious  and  nobody
 obstructs  us  from  finding  work,  but
 unemployment  on  a  large  scale  is  a
 reality.  In  all  humility,  I  think  it  is
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 a  bit  difficult  to  accept  that  the  vight
 to  work  if  incorporate  in  the  furda-
 mental  right  would  be  a  superftuity.

 Having  made  this  point  I  would
 now  endeavour  to  convince  our  hon.
 Minister  not  on  the  basis  of  financiz:
 data  but  on  the  basis  of  the  chalieng-
 that  we  have  to  meet.  The  number
 of  unemployed  persons  on  the  rost-
 ers  of  our  Employment  Exchanges  in
 this  country  is  40  million.  It  ig  im-
 possible  that  jobs  would  be  found  bv
 these  0  million  people,

 If  the  ratio  between  the  educated
 and  the  uneducated  is  roughly  on
 the  basis  of  one-third  ang  =  ivo~
 thirds  of  the  total  number  of  unem-
 ployed  people  who  feel  that  they  are
 unemployed,  they  ought  to  be  given
 employment,  skilled  or  unskilled.  is
 the  organised  or  other  sectors,  (en,
 it  would  be  impossible  with  the  psre-
 sent  capacity  of  our  system,  econo-
 mic  and  social,  to  absorb  these  s2o-
 ple  all  of  a  sudden,  But,  if  we  hive
 a  sort  of  a  job  guarantee  §  scheme
 whereunder  the  principle  of  dignity
 of  labour  could  be  considered,  कछर
 will  then  be  in  a  position  to  provide
 for  in  the  budget  both  in  the  Ceatre
 as  well  as  in  the  States  anywhere
 about  Rs.  1,000  crores  or  1,500,  crores.
 It  will  be  able  to  provide  not  neces-
 sarily  whitecollared  jobs,  not  neces-
 sarily  blue  coloured  jobs  but  come
 jobs  of  a  sort  of  subsistence  jobs
 anywhere  above  the  poverty  Mne  of
 employment  in  this  country.

 I  think  this  exercise  has  not  ८६
 gone  through  by  the  framers  of  our
 Constitution  or  amenders  of  cur
 Constitution.  The  hon.  Minister  may
 kindly  enlighten  me  on  the  cost  cf
 this,  It  is  not  an  economic  proncsi-
 tion  to  put  it  there,  But,  I  would
 like  to  submit  that  not  all  Bye
 fundamental  rights  which  have  beer:
 put  in  Chapter  III  are  cost-base?.
 the  time  when  our  Constitution  «75
 framed,  the  cost  was  not  calculated.
 It  is  a  question  of  belief.  So,  as  long
 as  this  number  one  problem  of  this
 country,  namely,  the  unemploymest  Q of  these  young  and  educated  pecpie  ©

 in  this  country  remains,  this  cannct
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 {Shri  8.  V.  Naik]
 ‘be  solved.  The  other  gay,  Shri
 Bhagwat  hJa  Azad  said:

 काम  दे  दो  पहले,  काम  से  तनख्वाह  मलेगी
 जर 'लनख्वाह  स॑  व ेसब  खरीद  सकते  हँ-रोटी,
 कड़ी,  मकान,  शिक्षा  ऑर  स्वास्थ्य  ।
 In  our  country,  the  least  privileged

 ‘unemployed  people  are  the  working
 class  people.  We  want  that  by  so-

 <ialism  we  shoulg  carry  the  job  to
 everyonei  in  the  house.  That  may  be
 any  job  that  our  country  Can  afford
 to  provide.
 =  So,  I  would  urge  upon  the  Minis-
 ter  to  hand  out  some  sort  of  an
 assurance,  particularly,  to  the  youn-

 _&er  generations,  that  is,  for  those  in
 “the  age-group  of  20—30,  who  are
 eing  clouded  in  all  these  years  for
 want  of  jobs,  that  he  will  do  some-
 thing  to  these  people  about  this.

 MR.  SPEAKER:  Those  hon.  Mem-
 ‘ers  who  have  moved  their  amend-
 nents  should  rise  in  their  seats,  if
 :hey  want  to  speak.  Otherwise,  I
 will  take  them  together.

 SHRI  HARI  KISHORE  SINGH
 (Pupri):  We  always  wait  for  your
 ¢csmmand,

 mere  जी,  मैं  आपको  धन्यवाद  देना
 चाहता  हूं  कि  आपने  मुझे  यह  अक्सर  प्रदान
 कियां  कि  मैं  अपने  विचार  प्रकट  कर  सकूं  t
 यह  जो  44  वां  संविधान  संशोधन  विधेयक
 लाया  गया  है  वह  खास  तौर  पंर  इसलिये
 लाया  गया  है  कि  समाजवादी  में  जो  प्रगति  हम
 करना  चाहे  हैं,  इम  देश  में  जो  हम  समाज-
 बदी  समाज  की  स्थापना  करना  चाहते  हैं
 उस  मार्ग  में  जो  बहुत  सी  रुफावदे  ह...  रही
 (अ  उनको  डन  संशोधनों  के  द्वारा  रोक  दियां
 जाये  दूर  कर  दियां  जाये।  इसी  दृष्टिकोण
 को:  समझाने  रखते  हुए  मैंने  यह  संशोधन  रखा
 है  कि  समोर्जेवांद  कौ  देशों  में  जी  हमारा
 उ्तधयं  है  वह  अधिक  मुखर,  प्रखर  तबा  स्पष्ठ  हो
 जाही ।  इस  देश  की  60  करोड़  जनता  के
 लि ग्रे  संभा जवाद  का  क्यों  भ्रैयं  है?  मैं  मंजिरी

 हरे
 हीं  बूह  करता  हूं।  इ+  देश  के  हर

 'रिक  को,  हरे  ह... < को  समान  शिक्षा  प्रति
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 करने  का  श्रीधर  मिले  ।  ले  किंग  जबतक  इस
 देश  में  पब्लिक  स्कूल  रहेंगे,  जबतक  कुछ
 लोगों  के  बच्चे  पब्लिक  स्कूलों  में  पड़ेंगे,  अच्छे
 कालेजों  में  पतंग  तबतक  इत  देश  के80
 फीसदी  बच्चों  को  शिक्षा  का  समान  अक्सर
 नहीं  मिलेगा  ।  ऐसी  स्थिति  में  समाजवाद  का
 कोई  थे  नहीं  रह  जाता  है।  इसीलिये  मैं
 ने  इत  संशोधन  के  द्वारा  आग्रह  किया  है  कि
 प्रिउम्बिल  में  समान  शिक्षा  के  अव-र  को  जोड़
 दिया  जाये।

 मेरा  दूसरा  आग्रह  यंह  है  कि  इस  देश
 के  जो  नागरिक  हैं  उनके  लिये  समान  दवा
 दारू  की  व्यवस्था  होनी  चाहिये  जोकि  अभी
 तंक  नहीं  है।  अगर  इस  देश  की  60  करोड़
 जनता  के  लिए  समाजवाद  कोई  यं  रखता
 है  तो  वह  यही  है  कि  मत  देश  के  हर  नागरिक
 के  लिय  समान  दवां  दारू  की  व्यवस्था  हो
 ag  उचित  नहीं  है  कि  विलीन
 अस्पताल  में  एक  तरह  की  व्यवस्था  हो  |
 ब्रास  इंडिया  मेडिकल  इंस्टीट्यूट  में  दूसरे
 तरह  की  व्यवस्था  हो  और  जो  प्राईवेट  निसिंग
 होम  है  उनमें  तीसरे  प्रकार  की  व्यवस्था  हो  ।
 इसे  अतिरिक्त  कुछ  लोग  होम्योपैथिक
 या  अ्रायुर्वेदक  इलाज  करायें  और  कुछ  लोग
 बिना  दवा  दारू  के  ही  मर  जायें  1  मैं  समझता

 हूं  सरकार  और  स्टेट  कौ  जिम्मेदारी  होती
 चाहिये  कि  इसी  देश  के  हर  नागरिक  के.  लिये
 समान  दवा  दौर  की  व्यवस्था  का  प्रबन्ध  करे

 तोपची  चींज  यहं  है  कि  i947  के  बाद
 इस  देश  में  नयी  पीढ़ी  के  लोग  मां  गये  हैं  जोकि
 काफी  तादाद  में  बेकार  हैं  क्या  सरकार  और
 स्टेंट  की  जिसमें  दारी  नहीं  हैं  कि  उन  नौजवैँंनीं
 के  लिये  रोजगार  की  व्यवस्था  करे?  जिससे
 कि  न॑  केवल  श्रैपनें  परिवार  को  भरण  बीबी
 कर.  सकें  बल्कि  समाज  के  प्रति  जो  उनकी
 जिम्मेदारी  है  उसेको  भी  वे  निभा  सकें।
 सरोज  के  उन  नौजवानों  को  शिक्षा  दिनों
 और  भरण  पोषण  पर  जो  खर्चा  किया  है  उस
 उसरदीवित्व भरें कग करें  ज्ह्क  को  भी  वे  उतार  सके  ny
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 इस  बात  का  अवसर  उन्हें  मिलना  चाहिये।
 क्या  सरकार  और  राज्य  की  यह  जिम्मेदारी
 नहींहै  कि  उनके  लिये  रोजगार  की  व्यवस्था
 करे?  राज्य  का  यह  ग्रावश्वक  कत्तव्य  होना
 चाहिये।  बदी  इन  चीजों  को  हम  नहीं  कर  सकते
 हैं  तो समाजवाद  की  दिशामें  आगे  बढ़ने  की  जो
 मांगी  घोषणा  है  वह  साये  क्र  नहीं  हो  पायेगी  ।
 जबतक  हम  संकल्प  नहीं  लेंगे  कि भारतीय  जनता
 की  आकांक्षाओं,  अ्भिलाबाओों  और  आवश्य-
 कक्षाओं  की  पूर्ति  करने  क ेलिए  हम  कटिबद्ध  हैं
 तब  तक  हम  आगे  नहीं  बढ़  सक ेगे  ।  इसलिये  मैं
 सरकार  से  चाहूंगा  कि  इन  चीजों  का  समावेश
 संविधान  में  किया  जाये  ताकि  .समाजवाद  की
 दिशा  में  हमारा  जो  उद्देश्य  है उत्तकों  सालेक
 रूप  मिल  सका।

 SHRI  NIMBALKAR  (Kolhapur);  I
 was  listening  to  the  speech  of  the
 hon,  Law  Minister,  Shri  H.  R.  Go-
 Gokhale,  very  carefully.  I  was  very
 glad  that  while  speaking,  he  gave
 the  reason  why  he  was  not  prepared
 to  accept  the  word  ‘federal’  in  des-
 ribing  our  Constitution.  The  rea-

 son  he  gave  was  that,  strictly  speak-
 ‘ng,  our  Constitution  was  not  federal.

 Now,  I  have  said  in  my  amend-
 rent  that  the  word  ‘United’  should
 ‘ome  before  ‘Sovereign’,  Surely  the

 Law  Minister  will  agree  with  me
 that  he  cannot  say  that  our  country
 is  not  united.  If  he  is  not  going  to
 accept  the  word  ‘federal’  because
 jederalism  is  not  the  state  of  our
 Constitution,  surely  the  position
 which  we  are  actually  in,  that  is
 that  we  are  ६  united  country,  should
 be  acceptable.  If  he  has  any  doubts
 about  it,  for  the  same  reason  that  he
 has  put  in  ‘socialist’  in  the  Preamble
 —that  even  though  perhapg  there  is
 no  socialism  in  the  real  sense  of  the
 word  in  the  country  today,  we  want
 to  go  in  that  direction—the  word
 ‘United’  should  be  put  in.  If  he
 thifks  tHére  is  no  unity,  it  is  all.  the
 mie  reason  Why  United’  should  be
 put  into  this  .nemenclature.  I  feel
 that  it  is  right  on  my  part  to  urge
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 the  hon.  Law  Minister  to  put  in  this
 word  ‘United’.  It  will  also  put  us  a
 little  ahead,  I  think,  of  some  other
 major  nations  such  as  the  USSR,

 श्री  मून  चन्द  डागा  (पाली  )  ग्रध्यक्ष  जी,
 हिन्दी  की  जो  संविधान  (चवालीसवाँ)
 संशोधन  विधेयक,  976  है,  मत  की  प्रति-
 लिपि  पर  ला  मिनिस्टर  साहब  गौर  करें।
 उस  में  लिया  हुआ  है  कि  संम्वूर्गं  प्रभुत्व  सम्पन्न
 लोकतंत्र/त्मक  गणराज्य  के  स्थान  पर  सदा
 प्रभुत्व  सम्पन्न  लोकतंत्रात्मक  धर्मनिरपेक्ष  समाज
 वादी  गणराज्य  शब्द  होंगे।  अंग्रेजी  में  श्राप  नें
 करं  दिया  प्रभुृत्वसम्पन्न  समाजवादी  लोकतंत्र...
 इसलिये  मेरा  कहना  यह  है  यह  जो  ट्रान्सलेशन
 किया  गया  है,  इस  को  बाप  ठीक  कर  लीजिये  ।
 हिन्दी में  तो  श्राप  ने  लिख  दिया  सम्पूर्ण
 प्रभुत्वसंम्पन्न  लोकतंत्रात्मक  कौर  पं  प्रेमी  में
 सांप  ने  उसे  का  बिल्कुल  उल्टा  कर  दिया।
 श्राप  का  हिन्दी  वर्शन  सही  हैया  इंगलिश
 बरीन  सही  है  tv

 एक  बात  मैं  यह  और  कहना  चाहता  हूं
 कि  हम  राज  तक  सोशलिस्ट  का  मतलब
 लेते  रहे  हैं  सोशलिस्ट  पैटन  आफ  सोसाइटी
 समाजवादी  ढंग  का  समाज,  भारतीय  ढंग
 का  समाज  |  अब  आप  ने  कर  दिया  समाजवादी
 गणराज्य”  |  हम  पहले  लोंगों  का  राज्य
 चाहते  हैं,  डेमॉक्रैसी  चाहते  हैं  और  श्राप  नें
 उस  का  उल्टा  कर  दियां  है।  इसलिये  मेरा
 कहना  यह  है  कि  ये  दोनों  बिल  श्राप  के  सामने
 है  और  श्राप  ठीक  ट्रान्सलेशन  कीजिये।
 और  समाजवादी  शब्द”  की  परिभाषा  दीजिये  ।

 श्री  मुहम्मद  जमी  लुकमान  (किशनगंज)  :
 मोहसिन  स्पीकर  साहब,  मैं  शुक्रगुजार  हूं
 कि  आप  ने  मुझे  बोलने  का  मोका  इनायत
 फ़रमाया  है।  मेरा  एक  छोटा  सा  एमेंडमेंट
 है  और  बह  इलाज  2  में  है।  मैं  ने  कहा  है  :

 ‘after  the  words  ‘Justice,  social,
 econditie  afd  politital’,  the  follow-
 ing  shall  be  jnserted
 “thereby  establishing  a  social  onder
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 [  श्री  मुहम्मद  जमीलुरंहम.न  ]
 in  which  there  shall  be  no  distinc-
 tion  made  by  the  authorities  bet-
 ween  citizens  either  on  the  ground
 of  religion  caste,  creed  or  any
 other  ground;”

 आप  मुलाहजा  फ़रमाइये  कि  इलाज  2  की
 सब  इलाज  (ए)  में  ये  शब्द  जोडे  गये  हैं  ।

 “For  the  words  ‘Sovereign,  de-
 mocratic,  republic,  the  words  ‘so-
 vereign,  socialist,  secular,  demo-

 a
 republic’  shall  be  substitut-

 इसी  को  मैं  ताकत  देना  चाहता  हूं।  मेरी  पार्टी
 का  और  मेरे  मुल्क  का  बुनियादी  उसूल
 सोशलिज्म  का  है।  यह  शब्द  पहले  नहीं  था
 और  जब  इस  को  जोड़ा  गया  है।  यह  बड़ी
 खुशी  की  बात  है।  हम  बराबर  इस  पर
 अमल  करते  शा  रहे  हैं,  मेरा  कांस्टीट्यूशनल  इस
 पर  अमल  करता  भा  रहा  है  शौर  हमारी
 पार्टी  के  मैनीफैस्टो  में  यही  बुनियादी  उसूल
 है  ।  पहले  यह  नहीं  था  और  अरब  इस  को  जोड़ा
 गया  है  शौर  यह  खुशी  है  की  बात  है  श्र  वेलकम
 करने  की  बात  है  1  मुल्क  की  जनता  सब  से
 बड़ी  है  शौर  हम  सब  की  यही  ख्वाहिश  है  कि
 उस  की  हालत  सुधरे  |  जहां  पर  85,  86
 पर  सेन्ट  जनता  गरीब  है,  तो  देखना  यह  है
 कि  उस  की  जिन्दगी  के  मयार  को  बढ़ाने  के
 लिये  तालीम  के  मसले  को  हल  करने  के  लिये,
 इकोनामिक  कन्‍्डीशन्स  को  बढ़ाने  के  लिये
 और  उन  को  जमीन  देने  का  जो  वायदा  हम  ने
 किया  है,  उस  को  पूरा  करने  के  लिये  हम  कहां
 तक  भागे  बढ़े  हैं।  भ्रमर  हम  नहीं  कर  पाये
 है  तो  सही  मायने  में  तब  तक  सोसलिज्म  नहीं
 श्यायेगा  जब  तक  इस  बात  को  नहीं  मान  ले  कि
 इन  महानगरों  में  जो  आजकल  प्रापर्टी  राइट
 है  वह  कम  किया  जाये  शौर  उस.  पर  एक  बन्धन
 लगाया  जाये,  ताकि  ऐसा  न  हो  कि  एक  जगह
 तो  एक,  दो,  तीन  महल  खड़े  होते  जाये  कौर
 दूसरी  तरफ  झोपड़ी  में  मरम्मत  का  इंतजाम
 भी  न  हो  पाये  ।  इस  पर  हमारा  ध्यान  जाना
 चाहिये  ।  सोशलिज्म  उसी  वक्‍त  श्रायेंगा  जब
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 कि  समानता  होगी।  रूना नता  का  उसूल
 हमारे  फादर  आफ  नेशनल  दिखा  चके  है,  बतला
 चुके  है।  इसी  को  ताकत  देने  /  लिये  मैंने
 एक  छोटा  सो  भ्रमेंडमेंन्ट  दिया  है।

 जब  तालीम  के  निजाम  को  देखिये,  अभी
 तक  मसला  हल  नहीं  हुआ  है  ।  गाव  में  बच्चों
 के  पढ़ाने  का  कोई  इन्तजाम  नहीं  हो  पाया  है  t
 जहां  स्कूल  खड़े  होने  चाहिये,  वहां  स्कूल  नहीं
 है।  दूसरी  तरफ  मुलाहिजा  फरमाइये,
 शहरा  में  सेंट्रल  स्कूल,  और  पब्लिक  स्कूल  खुल
 रहे  है।  थोडे  से  लोगों  के  लिये  क्या  कुछ  नहीं
 हो  रहा  है?  सब  कुछ  हो  रहा  है,  लेकिन  गांव
 के  गरीबों  के  बच्चों  के  लिये  कुछ  नहीं  हो  पाया
 है।  मेरी  राय  में  तो  बेसिक  बात  यही  है
 सुप्रीम  कोर्ट  का  स्ट्रक्चर  चाहे  कुछ  भी  हो,  लेकिन
 गांव  में  तालीम  का  सही  इन्तजाम  जरूर  होना
 चाहिये,  वहां  चीजों  का  फेयर  डिस्ट्रीब्यूशन  होना
 चाहिये  1  यही  बात  बेसिक  हैं।  इन  पर  हमारा
 ध्यान  जाना  चाहिये  शौर  सोशल  भ्रामक  उसी
 वक्‍त  श्री  सकता  है,  जब  ये  चीजें  गांव  में  पहुंचे  ।

 रोजी  का  मसला  है।  हमारे  मोहतरिम
 लायक  दोस्त  भागवत  झा  भ्राजाद  बोल  रहे
 थे  कि  रोजी,  रोटी,  कपड़ा  मकान  सबको  मिलना
 चाहिये  ।  मैं  उनकी  इस  बात  से  एग्री  करता
 हूं  कि  पहले  लोगों  की  रोजी  का  इन्तजाम  करो
 और  उसके  न  करने  से  सोशल  डिसआर्डर  और
 बदअमनी  फैलेगी  भ्रमर  इसको  रोकना  है
 तो  उसको.  इंतजाम  भी  हमें  करनाहोगा
 भर  यह  बात  इसमें  होनी  चाहिये  a

 नौजवानों  के  तबके  को  ले  लीजिये।
 आपको  याद  होगा  कि  दो  बरस  पहले  नौजवान
 कितने  अपने  रास्ते  से भटक  गये  थे  श्र  हर
 काम  करने  को  तैयार  थे  और  हर  वह  काम
 उन्होंने  किया  जिससे  मुल्क  को  अन्दरूनी  तौर
 पर  और  बाहरी  तौर  पर  हर  तरह  से  नुकसान.
 पहुंचे  शौर  उससे  प्रापर्टी  को,  इंडीविजु-
 अल  को  कौर  डेमोक्रेसी  को  नुकसान  पहुंचा
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 लेकिन  शब  भारत  में  नौजवानों  के  नेता
 श्री  संलग्न  गांधी  ने  नौजवानों  के  रुख  को  मोड़ा
 है  और  उन्हें  सही!  रास्ता  दिखाया  है  मेरी

 गुजारिश  यह  है  कि  सोशल पा डर  लाने  के
 लिये  यह  जरूरी  है  कि  गांव  की  तरफ  हमारा
 रूप  और  ध्यान  जाना  चाहिए  और  कोई
 डिस्ट्रक्शन  और  डिस्क्रीमिनेशन  नहीं  होना
 चाहिए।  हमारा  ज्यादा  से  ज्यादा  ध्यान

 हात  को  तरफ  जा नवा हिए।  इसके  लिये
 ह  मारे  बापू  गांधी  जी  कह  चुके  हैं  कि  गांव  की
 उन्नति  से  हू!  सारे  देश  की  उन्नति  होगी  और
 गांव  की  मालो  हालत  से  ही!  सारे  देश  की  माली
 हालत  अच्छी  होगी ।

 क्लास  2  के  सब-क्लास  (बी)  में  मैंने
 एक  वर्ड  जोड़ा  है।  अर्भेंडमैंट  बिल  में  यह
 कहा  गंवा  हैं--

 “For  the  words  ‘unity  of  the  na-
 tion’,  the  words  ‘unity  and  inte-
 grity  of  the  nation’  shall  be  subs-
 tituted.”

 इसमें  क्या  दो  राय  हो  सकती  हैं?  मैं  सौ
 फो सई।  इसके  साथ  हूं,  सारा  हिन्दुस्तान  इसके
 साथ  हैं  लेकिन  मैं  एक  लफ्ज़  और  जोड़ना
 चाहता  हूं  बौर  वह  है  'डिगनिटी”  |  डिगनिटी
 का  मकसद  यह  हैं  कि  इस  मुल्क  का  वकार,
 रुतबा  और  वज़न  बढ़े  ।  अगर  हम  यह  नहीं
 कर  पायेंगे  तो  कुछ  नहीं  हो  सकेगा  7  इसलिये
 गुजारिश  हैं  कि  “डिगनिटी”  बई  को  जोड़ा
 जाये  क्‍योंकि  डिगनिटी  ही  पहचान  करती  है,
 डिगनिटी  ही  ऐसी  चीज़  है  जो  दूसरों  को
 दिखाती  है  कि  हम  कितने  डिग्तीफाइड  वे  से
 रह  सकते  हैं।  हंगामा  मुल्क  कितना  डिग्री-
 फाइड  है।  यही  हमारे  जजबात  को  तर्ज  नानी
 होगी  1  इसको  गोखले  साहब  मानेंगे,  इसमें
 मुझे  खुशी  होगी।
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 “for  the  words,  ‘unity  of  the  na-
 tion’,  the  words  ‘unity  and  integrity
 of  the  nation’  shall  be  substituted.”
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 PROF.  8.  L.  SAKSENA  (Maharaj-
 ganj):  My  amendment  No.  260  reads
 as  ‘follows:—

 ‘2.  For  the  Preamble  to  the  Con-
 stitution,  the  fol’owing  shall  be
 substituted,  namely:—

 “In  the  name  of  God,  the  Al-
 mighty,  under  whose  inspiration
 and  guidance,  the  Father  of  the
 Nation,  Mahatma  Mohandas
 Karamchand  Gandhi,  led  the
 Nation  from  slavery  unto  Free-
 dom,  by  unique  adherence  to  the
 eternal  principles  of  Satya  and
 Ahimsa,  and  who  sustained  the
 millions  of  our  countrymen  and
 the  Martyrs  of  the  Nation  in
 their  heroic  and  unremitting
 struggle  to  regain  the  complete
 Independence  of  the  Motherland,
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 [Prof.  8.  L.  Saksena]
 WE,  the  people  of  Bharat,

 having  solemnly  resolved  to
 constitute  Bharat  into  a  So-
 vereign,  Democratic  Republic,
 and  to  secure  to  all  its  citizens:

 economic JUSTICE,  social,
 and  political;

 LIBERTY  of  thought,  ex-
 pression,  belief,  faith  and  wor-
 ship,

 EQUALITY  of  Status  of  and
 of  opportunity;  and  to  promote
 among  them  all.

 FRATERNITY  assuring  the
 dignity  and  freedom  of  the
 individual,  integrity  of  the
 country  and  the  unity  of  the
 Nation.

 IN  OUR  CONSTITUENT  AS-
 SEMBLY  this  26th  day  of
 November,  1949,  do  HEREBY
 ADOPT,  ENACT  AND  GIVE
 TO  OURSELVES  THIS  CONS-
 TITUTION.”.

 Sir,  this  is  the  same  amendment
 which  I  had  moved  in  the  Constituent
 Assembly.  At  that  time,  I  had  added
 the  word  ‘socialist’  in  it.  I  was  the
 first  person  to  introduce  the  word
 ‘socialist’.  But  Pandit  Jawaharlal
 Nehru  and  other  leaders  said  that  this
 worg  was  undefinable,  because  socia-
 lism  was  of  many  kinds.  Therefore
 I  withdrew  it.

 This  Preamble  invokes  the  name  of
 God  in  the  beginning  and  of  Mahatma
 Gandhi  and  our  martyrs;  it  is  in
 line  with  the  Preamble  of  the  Irish
 Free  State’s  Constitution.  They  have
 also  paid  homage  to  God,  to  De
 Valera  and  to  the  martyrs  of  the
 nation,  I  think  there  are  many  other
 constitutions  also  which  have  paid
 homage  to  God  and  to  the  martyrs.
 I  think  this  should  be  accepted,  he-
 cause  it  does  not  take  away  from  the
 Constitution,  but  it  makes  it  dignified.
 I  am  not  putting  the  word  ‘socialist’

 would  add  to  the
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 although  I  am  a  socialist  and  was
 the  first  man  to  insist  on  it  earlier.
 I  was  not  more  of  a  socialist  than
 Jawaharlal  Nehru.  Therefore  I
 thought  it  should  not  be  added.  It

 confusion.  The
 words  ‘socialist?’  and  ‘secular’  are
 contained  in  the  other  clauses.

 We  have  the  words:  “JUSTICE,
 social,  economic  and  political”,  Simi-
 larly  secularism  comes  under  “LI-
 BERTY  of  thought,  expression,  belief,
 faith  anq  worship,”,  Worship  73
 there;  why  then  repeat  the  same
 thing?  Otherwise  it  wou'd  make  it
 more  ambiguous.  Thirdly  regarding
 the  words  ‘country’  and  ‘Nation’.
 Integrity  can  be  only  of  the  country,
 and  not  of  the  nation.  So  I  have
 made  a  change  which  is  more  in  con-
 sonance  with  the  English  language.

 Now  about  socialism.  We  have
 socialist  republics  in  Russia,  China,
 Poland,  Czechoslovakia,  Romania  and
 Bulgaria.  All  these  countries  have
 called  themselves  socialist  republics.
 We  do  not  have  that  type  of  Cons-
 titution.  The  worg  “Socialist”  is
 ambiguous  and  that  is  different  from
 what  we  are.  Similarly  there  is  a
 kind  of  socialist  republic  in  Britain,
 the  Labour  Government  there.  There
 is  a  socialist  republic  in  Sweden,  in
 Austria  and  in  so  many  other  places.

 So,  I  think,  the  word  “Socialist”
 will  make  it  ambiguous  and  wil]  not
 help  us  in  any  way.  That  is  already
 contained  in  the  line,  ie,  Justice,
 social,  economic  and  political.  Hence,
 I  oppose  these  two  changes  and  I
 commend  my  amendment  to  the
 House.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RA-
 MAIAH):  Sir,  I  want  to  submit  that
 since  there  will  be  a  number  of
 votings  on  a  number  of  days  and
 there  are  Members  who  may  not  find
 it  convenient  to  be  present  all  the
 time  for  all  the  four  days,  for  ‘the



 65  Constitution  (Forty-fourth  KARTIKA  6,  8998  (SAKA).

 convenience  of  the  Members,  I  want
 to  make  a  suggestion.  I  have  already
 consulted  the  leaders  of  the  CPI,  the
 Muslim  League,  the  AD.M.K.  and
 such  other  Independent  Members  who
 are  here  and  have  obtained  their
 concurrence  to  the  proposal.  I  am
 going  to  suggest  that  the  voting  will
 be  every  day  between  5.30  and  6.00
 P.M.  so  that  after  whatever  discus-
 sion  takes  place  on  Clauses,  those
 Clauses  will  be  set  aside  and  will  all
 be  put  to  vote  between  5:30  and
 6.00  P.M.

 MR,  SPEAKER:  At  the  end  of  the
 day.

 Is  this  the  sense  of  the  House?

 SOME  HON.  MEMBERS:  Yes.

 MR.  SPEAKER:  That  is  agreed.

 श्री  शंकर  दयाल  सिह  (चतरा).  :
 जैसे  किसी  भी  व्यक्ति  में  आत्मा  ही  मूल
 होती  है  उसी  तरह  से  किसी  भी  संविधान  की
 आत्मा  भी  प्रस्तावना  होती  है।  प्रस्तावना
 में  हम  कुछ  संशोधन  कर  रहे  हैं।  कई  माननीय
 सदस्यों  ने  बहुत  अच्छे  और  जागरूक  सुझाव
 रखे  हैं।  मैंने  इसमें  केवल  एक  शब्द  के
 सम्बन्ध  में  कहा  है  कि  सम्पूर्ण  प्रभुसत्ता  सम्पन्न
 लोकतांत्रिक,  धर्मनिरपेक्ष  समाजवादी  शब्द
 के  बाद  एवं  प्रगतिशील  गणराज्य  शब्द  रख
 दिया  जाय  यह  शब्द  मैंने  इसलिए  दिया  है
 कि  जिस  तरह  से  सोशलिस्ट  या  सोशलिज्म
 शब्द  प्रचलित  हो  गया  है  उसमें  आज  के  जमाने
 में  प्रो ग्रे संत  होना  भी  उसका  एक  बहुत
 आवश्यक  तत्व  माना  जाता  है।  समाजवादी
 पद्धति  को  कोई  भी  अप्रगतिशील  व्यक्ति
 लेकर  नहीं  चल  सकता  है।  इसके  लिए
 यह  आवश्यक  है  कि  वह  प्रगतिशील  भी  बने।
 आज  हमने  यह  संशोधन  नहीं  माना  तो  यह
 जो  संशोधन  हम  कर  रहे  हैं  यह  अपूर्ण  रह
 जायेगा  ।  कल  को  फिर  प्रगतिशील  शब्द
 रखना  पड़  सकता  हैं।  सभाजवाद  के  पहले

 Amdt.)  Bil  66

 श्राप  इस  शब्द  को  रखें  या  बाद  में  मुझे  कोई
 आपत्ति  नहीं  है  लेकिन  इस  प्रगतिशील  शब्द
 को  आ्रापको  जरूर  इसमें  स्थान  देना  कहिए।
 आज  हमारा  देश  प्रगतिशीलता  की  और  बढ़
 रहा  है।  हमारा  यह  नारा  भी  है।  जिन
 दुनिया  के  देशों  के  साथ  हमारी  मैत्री  है  वे
 समाजवादी  और  प्रगतिशील  देश  हैं।  इस
 वास्ते  मैंने  यह  आवश्यक  समझा  है  कि  इस
 प्रगतिशील  शब्द  को  इसमें  जोड़ने  का  संशोधन
 दिया  जाये।  यह  शब्द  निहायत  निरामिश
 है  इसमें  किसी  को  कोई  आपत्ति  नहीं  होनी
 चाहिए।  अगर  आज  कानून  मंत्री  जी  इस
 शब्द  के  मम  को  नहीं  समझते  हैं  तो  कल  को
 फिर  देश  में  मांग  हो  सकती  है  कि  यह  प्रगति-
 शील  शब्द  तो  है  ही  नहीं  और  इसको  इसमें
 जोड़ा  जाना  चाहिए।  अगर  वहां  ठीक  न
 समझे  तो  जहां  यह  उचित  समझें,  वहां
 “प्रगतिशील  शब्द  को  रखा  जाये।  यह
 “प्रगतिशील”  शब्द  उसी  तरह  से  महत्वपूर्ण
 होगा  जैसे  किसी  व्यक्ति  की  उंगली  में  अगर
 अंगूठी  हो  और  उसमें  अगर  हीरा  जड़ा  हुआ
 हो  तो  उसकी  चमक  कुछ  दूसरे  किस्म  की
 होती  है।  इसी  तरह  से  अगर  इस  प्रस्तावना
 में  'समाजवादी'  शब्द  के  साथ  प्रगतिशील
 शब्द  भी  रखा  दिया  जाये,  तो  यह  सोने  में
 सुहागे  का  काम  करेगा।

 इन  शब्दों  के  साथ  मैं  अनुरोध  करता
 हूं  कि  विधि.  मंत्री  जी  इसके  मर्म  को  समझते
 हुए  इसको:  अवश्य  स्वीकार  करेंगे,  जिससे
 वोट  की  जरूरत  न  पड़े।

 3  hrs.

 (Mr.  DeputTy-SPEAKER  in  the  Chair]

 at  यमुना  प्रसाद  मंडल-  (समस्तीपुर)  :
 उपाध्यक्ष  महोदय,  इस  संविधान  (संशोधन)
 विधि यक  में  न्याय  मंत्री  जी  ने  मूल  बात  यह
 रखी  है  कि  किसी  तरह  से  सोशल,  इकोनामिक
 रेवोल्यूशन  शान्तिपूर्वक  आ  जाये।  इसीलिए
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 श्री  यमुना  प्रसाद  मंडल]
 प्रीएम्बिल  में  बहुत  क्रान्तिकारी  परिवर्तन
 किया  गया  है।  सोशलिस्ट'  शब्द  लाकर  और
 सेक्युलर'  शब्द  ला  कर  इतने  बड़े  महान
 देश  में  सोशलिस्ट  सोसाइटी  की  स्थापना  हो
 सकेगी  |  पहले  हम  लोग  सोशलिस्ट  पैटर्न  की
 बात  कहते  थे।  962  में  और  उसके  पहले
 भी  हम  बराबर  चाहते  थे  कि  समाजवादी
 समाज  की  स्थापना  हो  और  वह  पवित्र
 ध्येय  अब  हमारा  पूर[  होने  जा  रहा  है।
 इसलिए  हमारे  देश  की  प्रधान  मंत्री,  न्याय
 मंत्री  और  दूसरे  जितने  भी  लोग  इस  प्रीएम्बिल
 और  इस  कांस्टीट्यूशनल  के  बनाने  में  शामिल  हैं,
 उन  सबके  प्रति  मैं  बहुत  कृतज्ञता  प्रकट  करता
 हूं  जब  आप  इसमें  सोशलिस्ट  शब्द  लाते  हैं
 तो  इससे  ड्राप  ने  इसमें  बहुत  बड़ा  परिवर्तन
 किया  है,  बहुत  क्रान्तिकारी  परिवर्तन  किया  है
 और  सब  से  बड़ी  बात  तो  यह  है  कि  आर्थिक
 विपन्नता  को  दूर  करने  के  लिए  श्राप  ने  यह
 सब  किया  है।  जैसा  मेरे  और  मित्रों  ने कहा
 है  कि  कोई  24  82  काम  करने  पर  भी  उतना
 नहीं  कराता  जितना  दूसरा  बिना  अ्रधिक
 परिश्रम  किये  कमा  लेता  है।  इससे  आर्थिक
 विषमता  बढ़ी  है  और  कई  मित्रों  ने  कहा  है
 कि  ज्यादा  परिश्रम  करने  वालो  को  इंसपी  रोशन
 देना  चाहिए।  मेरा  कहना  यह  है  कि  उसे
 आगे  बढ़ाने  के  लिए  यह  राइट  आफ़  प्रोपर्टी
 की  बात  नहीं  रहनी  चाहिए  कुछ  लोग
 इसको  रखना  चाहते  हैं  मगर  हम  लोग  बौर
 सारा  देश  उसके  साथ  नहीं  है।  सब  से  बड़ी
 चीज़  यह  है  कि  इस  डिस् पे रिटी  को  आप  हटा
 दें  ओर  अगर  आप  इसको  बिल्कुल  नहीं  हटा
 सकते  हैं  तो  कुछ  रेशो  रख  दें।  कई  तरह
 के  टैक्स  लगा  कर  शौर  डे  ड्यूटी,  वैल्थ  टैक्स,
 सुपर  टैक्स  को  बढ़ाकर  ऐसा  कर  सकते  हैं  |
 झापने  लैंड  सालिग  की  बात  भी  भलाई  है  और
 शहरों  में  श्राप  इसको  चला  रहे  हैं  लेकिन
 जहां  तक  प्रबंध  सालिग  की  बात  है,  जिसकी
 ओर  श्री  भागवत  झा  आजाद  ने  भो  इशारा
 किया  था  कि  बम्बई  और  कलकत्ता  जैसे
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 बड़े  शहरों  में  कभी  भी  जो  बड़े  लोग  हैं,
 उनको  श्राप  छना  नहीं  चाहते  हैं;  न्याय
 मंत्री  जी  से  मेरी  प्रार्थना  है  कि  अगर  श्राप
 30,  40  करोड़  लोगों  को  न्याय
 देना  चाहते  हैं  जस्टिस  देना  चाहत  हैं,
 एकोनामिक  जस्टिस  देना  चाहते  हैं,  तो
 इस  डिस् पे रिटी  को  दूर  किया  जाये  और
 यह  निश्चित  किया  जाये  कि  रेशो  क्‍या  हो  ।
 आप  जिस  तरह  से  भो  चाहें,  लोगों
 से  मिल  कर  इस  पर  बात  कर  लें
 कि  रेशो  1:5  हो  या  i:i0  हो,
 मगर  मेरा  कहना  यह  है  कि  निश्चत
 रूप  से  श्राप  इस  प्रीएम्बिल  में  या  अपने
 भाषण  में  इसको  निश्चित  कर  दीजिए
 कि  इस  गरीब  देश  में  गरीब  और  अमीर
 के  बीच  यह  रेशो  होगी  -  इस  एमेंडमेंठ  को  |
 लाने  का  मेरा  यह  आब्जेक्ट  था।

 उन्होने  साफ़  कहा
 “The  question  of  amending  the

 Constitution  for  removing  the  diffi-
 culties  which  have  arisen  in  achiev-
 ing  the  objective  of  socio-economic
 revolution’.

 ag  सोनिया  इकानामिक  रेजोल्यूशन  जो  आप
 चला  रहे  हैं:--

 “which  would  end  poverty  and
 ignorance  and  disease  and  inequa-
 lity  of  opportunity.”

 इस  सम्बन्ध  में  आप  कम-से-कम  आर्थिक
 विषमता  को  कम  करने  की  कोशिश  कीजिये,
 उधर  की  तरफ़  ही  हमारा  इशारा  है,  प्रार्थना
 है  और  तभी  सचमुच  में  न्याय  मिल  सकेगा  I

 नहीं  तो,  खासकर  देश के  पार्थो  क्षेत्र  में  जहां
 70  प्रतिशत  लोग  बहुत  गरीब  हैं,  शायद
 80  पैसा  प्रतिदिन  भी  उन्हें  नहीं  मिलता  है,
 उनकी  गरीबी  ज्यो-की-त्यों  रहेगी  और  यह
 काम  तभी  कुछ  किया  जा  सकता  है,  जब  बाप

 चाहें  कि  हम  इस  डिस् पै रिटी  को  कम  करें
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 MR.  DEPUTY-SPEAKER:  Mr.
 Narayana  Rao.  I  would  request  that
 observations  on  these  amendments
 should  not  become  full-fledged  spe-
 eches.  You  make  your  point  on  the
 amendment,  but  do  not  make  9
 speech;  do  not  harangue.  i.

 SHRI  K.  NARAYANA  RAO  (Bo-
 pilli):  Mr,  Deputy-Speaker,  Sir,  I
 shall  abide  by  your  order.  My  amend-
 ment  is  a  very  small  one:  it  reads:
 ‘after  “SOCIALIST”  insert  “AND”.’
 This  is  not  a  very  substantive  amend-
 ment.  As  it  is,  it  reads  as  follows:
 “SOVEREIGN  SOCIALIST  SECU-
 LAR  DEMOCRATIC  REPUBLIC”.
 There  is  no  comma  or  conjuncton,  I
 request  that  “and”  be  added  between
 ‘SOCIALIST’  ‘and  ‘SECULAR’.  This
 will  add  emphasis  both  to  socialism
 and  to  secularism.  This  is  my  humble
 submission,

 SHRI  ARAVINDA  BALA  PAJA-
 NOR  (Pondicherry)  rose—

 MR.  DEPUTY-SPEAKER:  You
 have  not  moved  any  amendment.

 SHRI  C.  H.  MOHAMMED  KOYA
 (Manjeri):  Even  then,  he  can  be
 called...

 MR.  DEPUTY-SPEAKER:  Order.
 Please  understand  the  procedure.
 When  a  particular  Clause  is  taken  up,
 Members  who  have  given  notices  of
 amendments  should  move  their  am-
 endments  at  that  time.  If  they  do
 mot  move  their  amendments  at  that
 time,  then  those  amendments  are  not
 moved.  You  should  have  been  pre-
 sent  at  that  time.

 SHRI  C.  H.  MOHAMMED  KOYA:
 You  may  call  an  Hon  Member  even
 if  he  has  not  moved  any  amendment.

 MR.  DEPUTY-SPEAKER:  Order.
 It  is  not  normal  for  those  who  have
 not  given  notices  of  amendments  to
 speak,  and  today  the  Speaker  has
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 made  that  even  more  explicit  than
 it  used  to  be.  I  will  read  it  out  for
 you:

 “Further,  those  Members  who
 have  not  given  amendments  will
 not  ordinarily  be  allowed  to  speak.”

 Because,  normally  it  is  not  allowed.
 It  ig  allowed  only  in  very  exceptional
 cases  when  the  Chair  is  convinced
 that  a  full  debate  is  necessary  on  a
 particular  matter.  That  is  the  dis-
 cretion  of  the  Chair.  The  Speaker
 has  made  it  more  particular  today
 that  those  who  have  not  given  notices
 of  amendments  will  not  be  given  the
 right  to  speak.  Why  pick  up  @
 quarrel  with  me?  The  man  sitting  in
 the  Chair  knows  his  duty,  what  he  is
 doing.  a

 SHRI  Cc  H.  MOHAMMED  KOYA:
 The  man  sitting  here  also  knows  his
 duty.

 MR.  DEPUTY-SPEAKER:  Mr.
 Dhote.

 श्री  जांदुबंत  घोटे  (नागपुर)  :  उपाध्यक्ष
 महोदय,  मेरा  संशोधन  है  कि  प्रीएम्बल  में
 “संपूर्ण  प्रभुत्व-सम्पन्न॒  लोकतन्त्रात्मक  धर्म
 निरपेक्ष  समाजवादी  गणराज्य”  के  स्थान  फर
 समाज  सत्ता भि मुख  गणतान्त्रिक  राष्ट्र”
 शब्द  रखे  जायें।

 हमारा  प्रीएम्बल  बहुत  से  शब्दों  का
 एक  समुच्चय  हो  गया  है।  हमने  कई  किस्म  के
 और  कई  ऑर्थो के  शब्द  उसमें  इन्क्लूड  किये
 हैं,  जिन  को  कई  तरह  से  इन टर प्रेट  किया  जा
 सकता  है  t

 “'सेकुलर”  शब्द  का  अनुवाद  हिन्दी  प्रति
 में  “घरम॑निरपेक्ष  किया  गया  है  मेरे  ख्याल
 से  यह  ठोक  नहीं  है  और  !'सेकुलर”  शब्द  के
 साथ  इन्साफ  नहीं  करता  है  n  “सेकुलर”  का
 अर्थ  “धर्म  निरपेक्ष”  नहीं,  बल्कि  यह  है  कि
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 श्री  जांबुबंत  घोटे]
 इस  देश  के  सारे  मज़हबों  या  धर्मों  की  भाव-
 नहीं  और  बुनियादी  बातों  का  आदर
 करने  वाला,  सब  धर्मों  का  राज्य  |  “सेकुलर”
 शब्द  का  हिन्दी  में  जो  अ्रनुवाद  किया  क्या
 है  “धर्मनिरपेक्ष”  या  “नवधर्मी”,  ह
 “सेकुलर”  शब्द  के  साथ  बेइंसाफ़ी  करता
 है।  /धर्मंनिरपेक्ष”  या  /'विधर्मी”  का  अर्थ
 है  :  किसी  धर्म  का  नहीं,  किसी  भी  धर्म  के
 लिए  नहीं,  जबकि  “सैकुलर”  का  मतलब  है  :
 सब  धर्मों  के  लिए,  सभी  मजहबों  के  लिए  t
 इसलिए  ”सेकुलर”  शब्द  का  भाषान्तर
 दुरुस्त  ढंग  से  करना  चाहिए  ।  “सेकुलर”
 शब्द  का  ट्रांसलेशन  “धर्मंनिरपेक्ष”/  या
 #नवधर्मी”  गलत  है  ।

 डा०  कलास  (बम्बई  दक्षिण)  :  “धम-
 निरपेक्षता”  का  अर्थ  है  :  धर्म  से  तटस्थ  ।
 मानवीय  सदस्य  “धर्मनिरपेक्षता”  और
 #नवधर्मी”  को  एक  साथ  न  रखें  ।  निधर्मी
 तो  हो  ही  नहीं  सकता  ।

 तो  जांबवंत  घोटे  :  महाराष्ट्र  में
 #सेकुलर”  का  मराठी  ट्रांसमिशन  “नवधर्मी”
 किया  गया  है  |  यहां  पर  '

 सेकुलर”  का
 ट्रांसलेशन  “धर्मनिरपेक्ष”  किया  गया  है  ny
 मेरा  दावा  है  कि  “सेकुलर”  का  मतलब  हैः
 सब  धर्मों  की  भावना  समझने  वाला,  सब
 धर्मों  का  आदर  करने  वाला  |

 प्रीएम्बल  में  “'सोशलिस्ट”  शब्द  भी  जोड़ा
 गया  है  ।  इस  देश  में  जैसे  क्रान्ति  या इनक़लाब
 का  मतलब  बदल  गया  है,  बसे  ही  “सोशलिस्ट”
 शब्द  का  मतलब  भी  बदल  गया  है  किस
 किस्म  का  सोशलिज्म  ?  हिन्दुस्तानी  सोश-
 लिज्म,  चोनी  सोशलिज्म,  रूसी  सोशलिज्म॑
 या  अमरीकन  सोशलिज्म,  या  शहर  का
 समाजवाद  या  गांव  का  समाजवाद  ?  इस
 देश  मे  समाजवाद  का  इंटरप्रिटेशन  अलग
 अलग  ढंग  से  हो  रहा  है  ।  वास्तव  में  “सोच-
 लिज्म”  शब्द  के  मतलब  का  पेशन  हो
 गया  है  ।  कौनसा  सोशलिज्म  ?  गांधी  का
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 सोशलिज्म  या  मार्क्स  का  तोर्शा
 लेनिन  का  सोशलिज्म  या  माओ-त्सा-तंग  का
 सोशलिज्म  ?  या  श्रत्राहम  लिंकन  का  सोश-
 लिज्म  ?

 केवल  “सोशलिज्म”  शब्द  बहुत  बेग  है  t
 सरदार  स्वर्ण  सह  इसको  एक  तरह  इन्टर प्रेट
 करेंगे,  श्री  विभूति  मिश्र  की  “सोशलिज्म
 की  परिभाषा  दूसरी  होगी,  कानन  मन्त्री
 श्री  गोखले,  इसका  एक  मतलब  बतायेंगे
 और  प्रधान  मन्त्री,  श्री  मती  इन्दिरा  गांधी,  इस
 का  कोई  दूसरा  मतलब  बनायेंगी  |  इसलिए
 इसमें  “साइंटिफ़िक  सोशलिज्म”  या  बैठा-
 निक”  या  “शास्त्रीय  समाजवाद”  कहना
 चाहिए  t

 प्रीएम्बल  में  दिया  गया  “राज्य”  शब्द
 फ्यूडल  सिस्टम  की  याद  दिलाता  है  ny  मेरा
 कहना  यह  है  कि  एक  ऐसा  छोटा  सा  प्रीएम्बल
 होना  चाहिए,  जिसमें  सारी  भावनायें  इक्ट्ठी
 होती  हैं  कल  कोई  कह  सकता  है  कि  इसमें
 संशोधन  करके  “सोशलिस्ट  फासिस्ट  रूप-
 ब्लाक  श्राफ  इंडिया”  वहा  जाये  t  कोई  कह
 सकता  हैं  कि  इसको  ““रेबोल्यशनरी  सोच-
 लिस्ट  रिपब्लिक  आफ  इंडिया”  व्हा  ज्यों  ।
 इस  प्रकार  कई  शब्द  प्रीएम्बल  में  इन्क्लूड
 होते  जायेंगे  ।  मेरा  कहना  यह  है  कि  इतने
 शब्दों  की  जरूरत  नहीं  है  |  जिस  शब्द  में
 सारा  मतलब  आ  जाये,  इस  देश  की  सारी
 भावनायें  आ  जायें,  वह  शब्द  इस्तेमाल  करना
 चाहिए  ।  इसलिए  मेरा  संशोधन  यह  है  कि
 इसमें  “समाज  सत्ताभिमुख  गणतान्त्रिक  राष्ट्र”
 शब्द  रखे  जायें।  “समाज  सत्ताभिमुख”  का
 अर्थ  है  :  जिसकी  सत्ता  समाज  के  प्रति
 अभिमुख  हो,  समाज  के  प्रति  जवाबदार  हो,
 जो  सत्ता  फासिस्ट  या  डिक्टेटोरियल  न  हो  t
 इसी  प्रकार  “गणतान्त्रिक  राष्ट्र”  में  सब  बातों
 झा  जाती  है।  मेरा  निवेदन  है  कि  प्रीएम्बल
 में  इतने  ज्यादा  शब्दों  को  डालने  की  ज़रूरत
 नहीं  है  और  उसमें  केवल  “समाज
 सत्ताभिमुख  गणतान्त्रिक  राष्ट्र”  रखा  जाये  ।
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 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  H.  R.  GOKHALE):  I  have
 heard:  all  the  speeches  carefully.

 With  regard  to  the  speeches  made
 by  the  hon.  Members  on  their  amend-
 ments  to  the  preamble.  I  will  deal
 with  the  speeches  made  by  Mr.  Sib-
 ben  Lal  Saksena  and  Mr,  Dhote  later.

 While  there  are  many  things  which
 were  stated  here  over  which  on
 grounds  of  principle,  we  have  no  ob-
 jection,  they  are  very  goog  things,
 perhaps  it  is  not  possible  to  mention
 all  these  things  in  the  Preamble.
 Therefore,  we  have  mentioned  the
 basic  concepts.  We  have  mentioned
 socialism,  and  when  we  have  said
 that  we  are  going  to  implement  the
 programme  of  socialism,  naturally  all
 these  things  which  are  mentioned
 will  automatically  come  for  imple-
 mentation.  But  I  certainly  oppose
 the  amendment  of  Mr.  Saksena  be-
 cause  it  goes  completely  contrary  to
 our  concept  of  democracy  and  to  our
 concept  of  socialism.  The  same  ap-
 plies  to  a  certain  extent  to  what
 Shri  Dhote  said  yesterday.  I  do  not
 want  to  go  into  a  long  discussion
 of  all  these  matters.  I  am  afraid  I
 will  not  be  able  to  accept  any  of
 these  amendments,

 PROF.  8.  L.  SAKSENA:  What
 about  my  amendment  No.  272?

 SHRI  H.  R.  GOKHALE:  I  spoke
 about  both  of  your  amendments
 which  you  moved.  I  am  not  in  a
 position  to  accept.

 PROF,  S.  L.  SAKSENA,  Amend-
 ment  No.  260.

 MR.  DEPUTY-SPEAKER:  He  has
 made  that  clear.  He  is  not  accepting

 any  of  them.  (Interruptionsa.

 SHRI  8,  V.  NAIK:  I  want  to  make
 a  small  submission.  I  reply  to.  the
 reply...  ae,
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 MR,  DEPUTY-SPEAKER:  After

 the  reply,  it  is  for  the  House  to
 decide  later  on.  This  is  irregular;
 Mr.  Naik,  \.

 SHRI  JAMBUWANT  DHOTE:
 What  is  the  translation  of  ‘secular’?

 SHRI  H.  R.  GOKHALE:  We  all
 understand  it.

 Definition  is  not  required  here,

 MR.  DEPUTY-SPEAKER:  Shri
 Shankar  Rao  Savant  has  given  notice
 of  amendment  No,  75.  He  seeks  to
 introduce  a  new  clause  2A,  He  is
 not  there.  Therefore,  that  is  not
 moved.

 There  is  no  amendment  to  clause  3.

 All  these  clauses  would  be  put  at
 8:30  P.  M.  (Interruptions)....

 Shri  Dhote,  please  allow  me  to
 attend  to  my  business.

 Shri  Amrit  Nahat  is  not  there,
 Clause4  (Amendment  of  article  3C)

 SHRI  P.  NARASIMHA  REDDY
 (Chittoor):  I  beg  to  move:

 Page  2,  line  3,—
 omit  “all  or”  (206)

 SHRI  IBRAHIM  SULAIMAM  SAIT
 (Kozhikode):  I  beg  to  move:

 Page  2—
 line  4,  adq  at  the  end—

 ‘and,  (b)  the  following  further
 proviso  shall  be  added,  namely:

 “Provided  further  that  no  such
 law  shall  infringe  or  abridge  di-
 rectly  or  indirectly,  the  special
 safeguards  or  rights  conferred  on
 the  minorities,  or  the  Scheduled
 Castes  or  Scheduled  Tribes  or
 other  backward  classes  under  the
 Constitution  and  specially’  under

 “articles  25-36  27,  28,  29  and  30.”
 (30a)  a  ace
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 GHRI  P.  NARASIMHA  REDDY:
 My  amendment  is  verbal  and  not  a
 substantive  one.  I  wish  to  correct
 the  actual  words  used  in  the  amend-
 ment  proposed  to  Article  3iC,  Arti-
 cle  3lC  as  it  stands  is  ag  under:—

 “Notwithstanding  anything  con-
 tained  in  article  13,  no  law  giving
 effect  to  the  policy  of  the  State...”

 In  that  context  it  is  inappropriate
 On  my  part  and  unnecessary  to  say
 any  single  law  to  give  effect  to  the
 Directive  Principles  of  the  State
 Policy.  With  all  respect  to  the  Law
 Minister,  by  no  stretch  of  imagina-
 tion  a  single  law  can  give  effect  to
 all  the  directive  principles  of  the
 State  Policy,

 In  that  context  I  have  proposed
 this  amendment  so  as  to  put  it  in  the
 proper  form.  I  hope  the  Law  Minis-
 ter  will  accept  this  amendment.

 SHRI  C.  H.  MOHAMED  KOYA:  I
 am  very  happy  to  find  that  Shri
 Gokhale  has  given  us  an  assurance
 that  the  rights  of  the  minorities  will
 be  preserved  and  protected,  I  only
 ‘want  that  assurance  to  be  codified  in
 law.  I  want  to  qraw  his  attention
 to  the  sentence  in  the  Swaran  Singh
 Committee’s  Report:

 “Provision  should,  however,  be
 made  that  no  such  law  shall  affect
 the  special  safeguards  or  rights
 conferred  on  the  minorities  or  the
 Scheduleq  Castes  or  the  Scheduled
 Tribes  or  other  backward  classes
 in  the  Constitution.”

 On  an  earlier  occasion  our  leader
 Quid-e-Millat  Janab  M.  Muhammed
 Ismail  Saheb,  speaking  on  the  24th
 Amendment  Bill,  pleaded  in  the  Lok
 Sabha  that  fundamental  rights  in
 Part  IIL  pertaining  to  minorities
 should  be  inviolable.  He  said:

 “The  Prime  Minister  was  kind
 enough  to  make  a  clear  statement
 that  the  rights  of  the  minorities
 -would  not  be  affected  by  any  am-
 endment  made  in  the  Constitution.
 We  are  indeed  grateful  to  her  for
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 this  assurance  ang  are  fully  confi-
 dent  that  she  and  her  Government
 would  keep  their  word  and  that
 their  service  to  the  people  in  the
 position  of  Govrnment  will  be  of
 very  long  duration,  But,  in  the
 nature  of  things,  there  may  be
 changes  and  vicissititudes  in  the
 country  and  the  Government  in
 the  future,  and  our  anxiety  is  that
 such  changes  should  not  affect  the
 position  of  minorities.  Minorities,
 because  they  are  minorities,  cannot
 be  in  a  majority  either  in  Parlia-
 ment  or  Legislatures.  It  is  for  this
 reason  that  the  framers  of  the
 Constitution  inserted  certain  Rights
 in  Part  III  of  the  Constitution  for
 the  minorities,  which  would  be
 beyond  the  scope  of  amendments”.

 I  only  want  this  to  be  included  in
 the  Statute.

 MR.  DEPUTY-SPEAKER:  Mr.
 Sulaiman  Sait,

 SHRI  JAMBUWANT  BHOTE  rose.

 MR.  DEPUTY-SPEAKER;  I  have
 not  called  you,  You  have  not  given
 any  amendment  to  this.  You  cannot
 speak.  This  is  irregular.  I  cannot
 listen  in  this  way.  I  would  ask  Mr.
 Sait  to  add  something  to  what  Mr.
 Koya  said,  The  House  cannot  be  run
 in  this  way.  There  has  to  be  a  cer-
 tain  discipline  in  the  House.

 SHRI  JAMBUWANT  DHOTE:  I
 rise  on  a  point  of  order.

 MR.  DEPUTY-SPEAKER;  Not  at
 this  stage.  It  is  irregular,  Mr.  Dhote,
 kindly  cooperate  with  me.  I  shall
 cal]  you  later—not  at  the  moment—
 and  jet  Mr.  Sait  speak.

 SHRI  EBRAHIM  SULAIMAN  SAIT
 (Kozhikode):  Mr.  Deputy-Speaker,
 Sir,  I  appreciate  very  much__—  the
 assurance  that  has  been  given  by  the
 Law  Minister)  Shri  Gokhale  about
 the  minorities’  rights.

 But,  I  would  like  to  point  out  one
 thing,  As  was  said  yesterday  and  as
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 has  been  stateq  also  in  the  state-
 ment  of  objects  and  reasons  in  this
 Very  Bill  and  also  ag  stated  by  Shri
 Swaran  Singh  when  he  spoke  yester-
 day,  the  object  was  to  give  prece-
 dence  to  the  Directive  Principles  over
 the  Fundamental  Rights.  I  still  hold
 and  maintain  that  once  the  prece-
 dence  ig  given  to  the  Directive  Prin-
 ciples  over  the  Fundamental  Rights,
 the  minorities’  rights  definitely  be-
 come  weak  and  get  eroded.

 I  would  like  to  point  out  with  your
 permission  that  I  spoke  yesterday  in
 this  House.  But,  I  am  sorry  that  the
 Papers  have  reported  like  this:

 “Mr.  Sait  was  glad  that  the  funda-
 mental  rights  of  the  minorities  re-
 mained  intact.”

 I  very  much  qoubt  about  this.  I  did
 not  say  anywhere  in  such  8  manner.
 I  did  not  say  that  the  minorities’
 rights  remaineg  intact.  I  said  that
 to  a  certain  extent  they  are  eroded
 and  are  infringed  by  the  things  that
 are  given  out  here  in  this  section
 which  you  want  to  amend.  “In  Art.
 3C  of  the  Constitution,  for  the
 words,  brackets,  letters  and  figures,
 “the  principles  specified  in  clause  (b)
 para  (c)  of  Art.  39”,  the  words  and
 figures,  ‘all  or  any  of  the  principles
 laid  down  in  Part  IV,  shall  be  subs-
 tituted,  Then,  that  will  read  as
 under:

 “notwithstanding  anything  con-
 tained  {in  article  13,  no  law  pro-
 viding  for—

 (a)  eeeeest

 or  ee]  $
 ‘  (b)**ee88

 shall  be  deemed  to  be  void  on
 the  ground  that  it  ig  inconsistent
 with,  or  takes  away  or  abridges
 any  of  the  rights  conferred  by,
 article  14,  article  9  or  article  37.7

 Here  what  I  maintain  fs  this,  Art.  74
 supersedes  the  minority  right.  That
 article  prohibits  discriminatory  treat-
 ment  being  given  to  the  minorities
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 According  to  Article  39,  any  such
 discrimination  of  the  rights  under
 Art.  4  will  not  be  available  to  the
 minorities,  Moreover,  Art.  3C  will
 also  supersede  the  basic  principles
 which  are  really  very  dangerous  a3
 far  as  I  feel.  It  has  been  stated  here
 that  the  minorities  should  have  con-
 fidence  in  the  wisdom  of  this  Parlia-
 ment,  I  agree  with  this.  I  am  ap-
 pealing  that  we  must  have  more
 confidence  in  Parliament’s  wisdom.
 At  the  same  time  you  must  also  de-
 pend  more  on  the  generosity  of  my
 community,  my  elder  brothers,  as  I
 call]  them.  We  must  depend  on  the
 generosity  of  our  elder  brothers,  the
 majority  community,  and  also  on  the
 wisdom  of  Parliament.  80  it  is  in
 Parliament  where  law  is  made  that
 we  appeal  that  our  rights  be  not
 interfered  with,  be  pot  infringed,  be
 not  eroded,

 One  more  thing  I  want  to  make
 clear.  We  are  now  going  to  declare
 our  country  as  secular,  socialist  and
 democratic.  I  feel  very  strongly  that
 in  case  we  are  in  a  position  to  carry
 on  as  per  our  personal  laws  and  keep
 our  identity,  neither  the  secular
 character,  nor  the  socialist  character
 nor  the  democratic  character  of  our
 country  gets  affected  in  any  manner.

 Therefore,  it  ig  that  I  have  said  in
 my  amendment:

 “line  4,  add  at  the  end—

 ‘and,  (b)  the  following  further
 proviso  shall  be  added,  namely:—

 “Provided  further  that  no  such
 law  shall  infringe  or  abridge  di-
 rectly  or  indirectly,  the  special
 safeguards  or  rights  conferred  on
 the  minorities,  or  the  Scheduled
 Castes  or  Scheduled  Tribes  or
 other  backwarg  classes  under  the
 Constitution  and  specially  under
 article  25,  26,  27,  28,  29  and
 30”...  el

 Here  I  must  point  out  that  if  we
 take  Muslims,  the  Scheduled  Castes
 and  Scheduled  Tribes  and  the  Back-
 ward  Classes,  we  form  more  than  50
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 per  cent  of  the  population.  So  it  is
 not  actually  a  minority  right.  It  {s
 the  right  of  the  majority  of  the  popu-
 Jation,  Therefore,  I  hope  that  the
 Law  Minister  will  give  consideration
 to  this.  I  appeal  to  his  wisdom,  to
 the  wisdom  of  Parliament  and  to  the
 wisdom  of  the  majority  community
 to  concede  this.

 श्री  जॉबुबंत  छोटे  :  उपाध्यक्ष  महोदय,
 इलाज  नं  ०  के  लिए  मैंने  एक  अमे  कमेन्ट

 दिया  था  लेकिन  उस  अमेत्डमेन्ट के  लिए
 स्पीकर  साहब  ने  मुझे  बुलाया  नहीं  ।

 MR,  DEPUTY-SPEAKER;  Kindly
 sit  down.  Let  me  explain  the  proce-
 dure.  The  procedure  is  that  when
 we  begin  clauses,  we  begin  with
 clause  2.  Clause  and  the  Long  Title
 are  taken  up  last,  never  at  the  be-
 ginning.

 SHRI  H.  R.  GOKHALE;  Firstly,
 with  regard  to  the  amendment  by
 Shri  P,  Narasimha  Reddy,  he  seems
 to  be  under  the  impression  that  if
 the  words  ‘all  or’  are  omitted,  it
 would  be  all  right,  because,  accord-
 ing  to  him,  ‘any’  is  enough.  This  is
 not  so.  First  of  all,  any  law  which
 will  be  made  fs  not  jikely  to  give
 effect  to  all  the  directive  principles
 at  the  same  time,  but  it  may  give
 effect  to  any  of  the  directive  prin-
 ciples,  although  the  possibility  is
 visualised  that  more  than  one  direc-
 tive  principle  may  form  part  of  a
 Jaw.  Therefore,  it  is  necessary  to
 keep  ‘all  or  any’,

 Moreover,  it  is  not  desirable  to
 leave  this  matter  for  judicial  inter-
 pretation.  As  he  rightly  said,  it.  is
 a  drafting  change.  He  is  not  opposed
 to  the  substance  of  the  matter,  I  am
 afraiq  I  cannot  accept  the  amend-
 ment.

 With  regard  to  the  other  point  con-
 cerning  ‘the  minorities,  the  amend-
 ment  ‘mdved  of  Shri  Ebrahim  Sulai-
 man  Seit  and’others,  I  have  already
 spoken:  about  it  in  the  morning  when

 _it  is  wrong  to  exclude  the

 I  replied  to  the  debate  on  the  Motion
 of  consideration.  He  wants  that  the
 minority  rights  under  articles  14,  9
 and  3l  which  are  mentioned  in  the
 article  should  be  protected.  That
 means,  any  law  which  is  made  should
 not  affect  minority  rights  under  14,
 39  and  so  on.  Now  4  and  I9  are  not
 minority  rights  alone.
 rights  of  the  entire  people.
 cial  safeguards,  to  which
 has  been  made,
 other  parts  of  Part  III,  They  are  not
 mentioned  in  the  amendment.  There-
 fore,  the  only  reference  to  i4,  9  and
 3l  is  to  see  that  on  account  of  these

 reference
 are  contained  in  =
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 They  are  the  .
 The  spe-

 fundamental  rights,  a  law  made  to.
 give  effect  to  the  directive  principles
 is  not  set  aside  by  any  court  of  law.

 As  regards  the  fear  that  there  may
 be  a  law  which  violates  the  principle of  equality  before  law  under  article
 i4  or  under  9—some  of  the  provi-
 sions—I  think  this  is  a  fear  which
 it  is  time  they  stopped  entertaining.
 Moreover,  the  minorities  are  the
 poorer  sections  of  the  community;
 they  are  more  poor  than  the  other
 people.
 any  directive

 ter,  a  change,  a  social  change,  having economic  impact,  is  to

 communities.  The  intention  is  that  such
 changes  in  the  economic  laws  should
 affected  and  benefit  the  minorities  ag’
 much  as  the  majority.  Therefore,  the
 fear  or  apprehension  js  not  justified
 and  I  am  not  in  a  position  to  accept this  amendment,
 Clause  5—(Insertion  of  new  article

 3D)
 MR.  DEPUTY-SPEAKER:  We  shall

 now  take  up  clause  5,  There  are  some
 amendments.

 SHRI  B.  V,  NAIK:  I  beg  to  move:
 Page  3  line  4,—

 fter:  “its”  insert  “declared”  (25)

 Page’  3,  line  7  .

 after  “the”  insert  “major  portion
 of”  (26)

 4

 Therefore,  if  according  to.
 principle,  particularly  ‘ with  reference  to  an  economic  mat-  |

 be  made,  ;
 minority
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 PROF,  S.  ७.  SAKSENA:  I  beg  to
 move;

 Page  2,—
 omit  lines  40  to  42  (41)

 SHRI  M.  C,  DAGA;  I  beg  to  move:

 Page  2,—
 omit  lines  2  and  13.  (229)

 Page  2,  lines  28  ang  29,—
 omit,  “in  relation  to  an  individual

 or  association.”  (230)

 Page  3,—
 omit  lines  3  to  8,  (231)

 SHRI  B.  V.  NAIK;  I  beg  to  move:

 Page  2,  line  27,—
 add  at  the  end—

 “which  is  corporate  in  character
 with  perpetual  existence  having  a
 common  seal  and/or  symbol”.
 (273)

 SHRI  KARTIK  ORAON:  I  beg  to
 move;  at

 Page  2,  lines  4  and  42,—

 for  “by  force  the  Government  as
 by  law  established”  substitute—

 “any  Government  otherwise
 than  by  lawful  and  democratic
 means”  (274)

 Page  2,—

 after  line  45,  insert—
 “Provided  that  a  peaceful  de-

 monstration,  strike  by  workers
 peasants  and  other  sections  of  the
 people  for  the  alteration  of  any
 matter  in  the  Government  or
 public  or  private  undertaking,
 which  is  producing  or  has  a.
 tendency  to  produce  a  feeling  of
 hatered  or  ill-will  between  differ-
 ent  classes  of  people,  shall  not  be
 anti-national;”  (275)  |

 (Quilon):
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 Page  3,  lines  and  2,—

 for  “religious,  racial,  language  or
 regional  groups  or  castes  or  com=
 munities”

 substitute  “racial,  caste,  commu-
 nal,  linguistic  or  regional  group”
 (276)

 Page  3,—
 after  line  2,  insert—

 “Provided  that  to  point  out
 errors  and  defects  in  the  Govern-
 ment  or  Constitution,  as  by  law
 established  with  a  view  to  their
 reformation  and  removal  which
 stand  on  the  way  of  the  removal
 of  regiona]  imbalance  in  any  part
 of  a  State,  shall  not  be  anti-
 national;”  (277)

 SHRI  N,  SREEKANTAN  NAIR
 I  beg  to  move:

 Page  2,—
 after  line  20,  insert—

 “Provideg  that  any  Bill  intro-
 duced  in  either  House  of  Parlia-
 ment  shall  become  law  of  passed
 in  each  House  by  a  majority  of
 the  membership  of  the  House  and
 by  a  majority  of  not  less  than
 three-fourths  of  the  members  of
 the  House  present  and  voting  and
 ratifieq  by  the  legislatures  of  not
 less  than  three-fourths  of  the
 States  by  resolutions  to  that
 effect  passeq  by  those  legislatures
 before  the  Bill  passeq  by  the
 Parliament  is  presented  to  the
 President  for  assent.”  (282)

 SHRI  MD,  JAMILURRAHMAN;:  ६
 beg  to  move:  हू;

 Page  3,—
 after  line  2,  insert—

 “Provided  that  any:action  taken
 for  religious  preachings  and  pro-
 pagations  shall  not  be  deemed  or
 treateg  as  anti-national.”  (292)
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 Page  3,—

 after  line  8,  insert—

 “Provided  that  no  such  law
 shall  affect  the  rights  conferred
 on  the  minorities  or  Scheduled
 Castes,  the  Scheduled  Tribes  or
 other  backward  classes  under  the
 Constitution.”  (293)

 SHRI  IBRAHIM  SULAIMAN  SAIT:
 I  beg  to  move:

 Page  2,—  \

 after  line  20,  insert—

 “Provided  that  any  such  law
 shall  make  specific  provision,  for
 judicial  review  by  a  High  Court
 Judge,  of  any  executive  order  or
 action  taken  under  this  law  for
 declaring  any  association  as  anti-
 national”.  (305)

 SHRI  M.  C.  DAGA:  I  beg  to  move:

 Pages  2  and  3,—
 omit  lines  43  to  47  and  l  and  2

 respectively,  (335)

 SHRI  KARTIK  ORAON:  I  beg  to
 move:

 Page  2,  line  35,—
 after  “secession;”  insert  “or”  (363)

 Page  2,  lines  37  to  39,—

 for  “and  integrity  of  India  or  the
 security  of  the  State  or  the  unity
 of  the  nation”

 substitute  “integrity  and  security
 of  India  or  the  unity  of  the  nation”
 (364)

 Page  2,  line  39
 after  “nation;”  insert  “or”  (365)

 Page  2,  line  42,—
 after  “established;”  insert  “or”

 (366).  oe  a

 Amdt.)  Bill  84

 Page  2,  line  45
 after  “services;”  insert  “or"  (367)

 Page  3,  line  2,—
 after  “communities;”  insert  “and”

 (368)

 Page  3,—  {
 after  line  2,  insert

 “(vi)  which  establishes  caste-
 ism.  provincialism,  favouritism,
 nepotism  calculateg  to  threaten  or
 disrupt  communal  harmony  bet-
 ween  different  sections  of  the
 people  of  the  Indian  Union.”  (369)'

 Page  3,  line  4,
 for  “its  object”  substitute

 “its  declareg  objective”  (370)
 Page  3,  line  4,—

 after  “activity;”  insert  “or”  (371),
 Page  3,  line  5,

 after  “aids”  insert  “or  abets’”
 (372)

 Page  3,  line  6,—
 after  “activity;”  insert  “or”  (373)

 Page  3,  line  7,-—
 after  “whereof”  insert—

 “have  undertaken  or  engaged or  likely  to”  (374)

 SHRI  DINESH  CHANDRA  GO-
 SWAMI  (Gauhati):  I  beg  to  move:

 Page  2,
 for  lines  36  to  39,  substitute—

 “(ii)  which  disclaims,  ques-
 tions,  threatens,  disrupts  or  is
 intended  to  threaten  or  disrupt the  sovereignty  anq  integrity  or
 the  security  of  India  or  the  unity
 of  the  nation;”  (428)

 SHRI  ANADI  CHARAN  DAS  (Jaj-
 pur);  I  beg  to  moves:  |
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 Page  3,

 after  line  8  insert—
 *  (iv)  which  encourages  or  aids

 persons  or  members  to  undertake,
 engage  or  encourage  acts  of  trea-
 son  or  sedition  amounting  to  anti-
 national  activity.”  (437)

 SHRI  INDRAJIT  GUPTA:  I  beg  to
 move;

 Page  2,  lines  38  and  39,
 omit  “or  the  security  of  the  State

 or  the  unity  of  the  nation”  9),

 Page  2,
 for  lines  40  to  42,  substitute—

 “(iii)  which  is  intended  to
 overthrow  the  Government  by
 law  established  by  anti-democra-
 tic  and  violent  means.”  (450).

 Page  2,
 omit  lines  43  to  45.  (451)

 SHRI  SHANKAR  DAYAL  SINGH:
 I  beg  to  move:

 Page  2,  line  36,
 for  “disclaims”  substitute  “breaks

 up”  (494)

 Page  2,  line  40,—
 for  “scheme”

 (495)

 ” substitute  “plan’

 Page  2,  line  4l,—

 after  “as”  insert—

 “elected  by  the  people  and”
 (496)

 Page  2,  line  43,—
 for  “scheme”  substitute  “plan”

 (497)

 Page  2,  line  44,—
 for  “intended”  substitute  “respon-

 sible”  (498)  मा  ०

 Amdt.)  Bill  86

 Page  2,  lines  44  ang  45,
 for  “the  disruption  of?  substitute

 “to  paralyse”  (499)
 Page  3,  line  ,—

 for  “racial”  substitute  “caste”
 (500)

 Page  3,  line  4,
 after  “anti-national”  insert—

 “and  anti-social”  (50l)
 Page  3,  line  5,—

 after  “aids”  insert  “in  any  way”
 (502)
 Page  3,  line  8,

 after  “anti-national”  insert—
 “or  anti-social”  (503)

 SHRI  H.  R.  GOKHALE:  |  beg  to
 move;

 Page  2,  line  24,
 for  “(Forty-fourth  Amendment)”

 substitute

 “(Forty-second  Amendment)”
 (549)

 DR.  KAILAS;  I  beg  to  move:
 Page  3,—

 after  line  8,  insert—
 “31E.  Notwithstanding  anything

 contained  in  article  13,  the  right
 to  acquire,  hold  ang  dispose  of
 property  referred  to  in  article  9
 shall  always  be  subject  to  any  law
 enacteq  to  give  effect  to  the  Di-
 rective  Principles  contained  in
 PART  IV  of  the  Constitution.’
 (553)

 SHRI  JAMBUWANT  DHOTE;  I  beg
 to  move;

 Page  2,—
 omit  lines  l  to  13,  (559)  ‘-

 Pages  2  and  3,—
 omit  lines  26  to  47  and  l  to  58

 respectively.  (560)
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 SHRI  INDRAJIT  GUPTA:  I  beg  to
 Move;

 Page  2,—

 after  line  20,  insert—

 “(2A)  Any  law  in  respect  of
 matters  referreg  to  in  sub-clause
 (a)  or  sub-clause  (b)  shall  pro-
 vide  for  the  determination  of  the
 question  whether  a  particular  in-
 dividual  or  association  is  engaged
 in  anti-national  activity  by  an
 independent  tribunal  with  the
 right  to  appeal  to  the  Supreme
 Court  guaranteed.”  (57l).

 SHRI  B.  V.  NAIK:  My  amendment
 is  in  regard  to  the  definition  of  illegal
 association  or  anti-national  associa-

 ‘tion.  The  main  thrust  of  my  submis-
 sion  has  been  in  regard  to  declared
 objective.  There  are  many  anti-natio-
 nal  associations,  which  have  no  arti-
 cles  of  association.  I  wonder  how  such
 an  association  can  be  identified  as
 anti-national.  Similarly  the  question
 of  membership  is  there.  There  could
 be  many  anti-national  associations
 which  may  be  in  existence  or  which
 may  come  into  existence.  It  is  possi-
 ble  that  some  of  the  respectable  as-
 sociations  might  get  infiltrated  by
 anti-national  elements.  Therefore,  I
 think  until  and  unless  a  major  por-
 tion  of  that  association  is  composed  of
 anti-national  individuals,  it  might
 prove  to  be  a_  bit  too  sweeping  a
 definition.  Therefore,  I  hope  my
 simple,  not  ideological  but  technical
 correction  to  clause  5  will  be  accep-

 ted  by  the  minister.

 PROF.  S.  L.  SAKSENA:  Sir,  I
 oppose  the  clause  lock,  stock  and
 barrel.  This  will  be  a  disgrace  on
 our  statute-book.  It  will  make  any
 kind  of  anti-government  activity  im-
 possible  and  it  will  be  used  against
 all  opposition  parties.  So,  this  must
 be  removed,  because  the  powers  are
 already  in  the  possession  of  the  gov-
 ernment  under  the  Criminal  Pro-
 cedure  Code.  Overthrowing  by  force
 the  government,  creating  internal  dis-

 turbance,  etc.  can  all  be  dealt  with

 Amdt.)  Bill  88

 under  the  ordinary  penal  law.  There
 is  nothing  in  this  article  which  cannot
 be  delat  with  under  the  ordinary
 criminal  law.  I  therefore  think  that
 this  must  go.  This  will  be  a  dis-
 grace  on  our  Constitution  and  it  is

 I  hope  the  Law  Minister  क shameful.
 will  not  insist  on  its  being  there  be-
 cause  everybody  in  the  opposition  is
 opposed  to  it  and  many  in  the
 treasury  benches  also  do  not  want
 that  this  should  be  there.

 ह 1  मूल  चन्द  डागा :.  मैंने  इलाज  5
 में  तीन  संशोधन  दिए  हैं।

 Prevention  of  Unlawful  Activities
 Act,  967

 राज  भी  लागू  है।इस  एक्ट  में  दो  बार
 संशोधन  किया  जा  चुका  है।  972  में  भी
 इस  में  संशोधन  हुआ  था  ।  सेम  विज  हैव
 बीन  यूड  ।  इसके  बाद  आकिल  19 है
 जो  इस  प्रकार  है  :
 Right  to  assemble  peacefully  and

 without  arms.

 Suppose  the  trade  union  workers  and
 labourers  assemble  outside  a  factory
 or  a  mill  in  order  to  organize  a  meete
 ing;  and  they  want  to  protect  their
 rights  or  give  a  call  for  strike,  would
 it  tantamount  to  this.  Would  this  as-
 sembly  be  treated  as  part  of  a  scheme,
 intendegq  to  create  internal  disturb-
 ance  or  of  a  scheme  which  threatens
 or  disturbs  harmony?  You  have  now
 given  a  definition  that  any  sort  of
 internal  disturbance  will  tantamount
 to  an  anti-national  activity.  We  have
 a  fundamental  right  to  have  an  as
 semblage  of  a  few  people.

 Under  Clause  (3)  of  Article  9  you
 can  put  reasonable  restrictions.  Arti-
 cle  4  says  that  there  is  equality  bee  <
 fore  law.  Now  you  say:  “No.”  Clause
 5  of  the  present  bill  says:

 “Notwithstanding  anything  con-
 tained  in  article  18,  no  law  provid-.
 ing  for.  bh
 ae  ee  कक
 केके  केके.  केक

 {
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 shall  be  deemed  to  be  void  on  the
 ground  that  it  is  inconsistent  with,
 or  takes  away  or  abridges  any  of
 the  rights  conferred  by,  article  14,
 article  9  or  article  31”

 We  do  not  emphasize  Article  3l;  but
 what  about  Articles  4  and  9  ?  We

 “have  a  right  to  form  an  association.
 We  can  assemble  and  protest  for  the
 right  cause.  But  who  will  interpret
 that  it  is  an  internal  disturbance  or
 that  it  will  tantamount  to  an  anti-
 national  activity?  It  is  too  much  to
 give  this  power  to  the  district  magis-
 trate.

 उसी  की  नकल  कर  दी  है।  और  उसी  को
 उठाकर  अपने  संविधान  की  धाराओं  में
 उसी  एक्ट  को  लगा  दिया  और  इस  एक्ट
 को  अटेंड  किया  है

 It  has  been  amended  in  1972,

 उसी  एक्ट  को  लेकर  आपने  यहां  लगा  दिया  है
 What  will  happen  to  this  Act?

 मुझे  एक  बात  समझ  नहीं  जाती।  अन-

 ला फूल  एक्टीविटीज  एक्ट,  967  यह
 तो  उसको  रिपील  कर  दिया  है  Y

 We  will  have  an  altogether  new  law.
 That  has  been  repealed.

 लेकिन  बिता  सोचे  समझे  कांस्टीट्यूशनल  में
 ऐसे  प्राचीन  हो  जायेंगे  जिससे  सही
 आदमी  अपने  अ्रधिकारों  की  रक्षा  नहीं  कर
 सकेंगे  ।  एक  डिस्ट्रिक्ट  मजिस्ट्रेट  है;  वह
 बडा  करप्ट  आफिसर  है  |

 We  might  like  to  assemble  together
 al]  citizens  and  say:  we  want  to  pro-
 test  against  the  corrupt  officer;  and
 we  might  go  to  the  Minister.  We  form
 an  assembly.  We  say:  “You  have
 posteg  a  corrupt  officer  here.  He  ‘is  a
 third-rate  officer.”  But  we  may  be
 tolg  that  it  is  an  anti-national  activi-
 ty.  You  can  say  it  is  an  internal
 disturbance.  What  is  this  law?  I  re-
 quest  you  to  re-consider.  this.  You
 have  already  got  a  law.  Therefore,
 I  am  pressing  these  amendments.

 Amdt.)  Bill  90

 MR.  DEPUTY-SPEAKER:  I  would
 request  those  Members  who  have
 given  notices  of  more  than  one  amend-
 ment,  to  speak  on  all  the  amendments.

 SHRI  B.  V.  NAIK:  I  will  bear  it  in
 ming  with  prospective  effect.

 MR  DEPUTY-SPEAKER;:  You
 speak  on  all  the  amendments  that  you
 have  given  notice  of.  Amendments  to
 this  particular  clause—that  jis  what
 I  mean,

 SHRI  KARTIK  ORAON;  88  re-
 gards  my  amendment  No.  274,  I  want
 just  a  re-wording  of  Clause  ‘6(4)
 (iii)  where  it  is  stated:

 “which  is  intended,  or  which  is
 part  of  a  scheme  which  is  intended,
 to  overthrow  by  force  the  Govern-
 ment  as  by  law  established;”

 In  a  democratic  set  up,  no  Govern-
 ment  can  be  overthrown  by  force.
 There  is  no  such  thing  like  force  in
 a  democratic  set  up.  It  is  only  when
 it  violates  democratic  or  lawful
 means  that  the  Government  can  be
 overthrown.  Therefore,  I  have  sug-
 gested,  in  place  of  “by  force  the  Gov-
 ernment  as  by  law  _  established”,
 substitute,  “any  Government  other-
 wise  than  by  lawful  and  democratic
 means”.  I  would  reguest  the  hon.
 Minister  to  consider  this.

 My  second  amendment  No.  275  re-
 lates  to  the  re-wording  of  sub-clause
 (iv)  which  says:

 “which  is  intended,  or  which  is
 part  of  a  scheme  which  is  intended,
 to  create  internal  disturbance  or
 the  disruption  of  public  services;”
 There  coulg  be  internal  disturbance

 or  disruption  of  public  services  due  to
 many  causes,  based  on  casteism,  fav-
 ouritism,  provincialism  and  nepotism.
 Many  such  undesirable  elements
 might  develop.  We  cannot  ignore
 these  things.  So,  I  have  suggested,
 after  line  45,  insert  the  following: —

 “Provideq  that  a  peaceful  demo--
 nstration,  strike  by  workers  pea-



 OI  Constitution  (Forty-fourth  OCTOBER  28,  976

 {Shri  Kartik  Oraon]
 sants  ang  other  sections  of  the
 People  for  the  alteration  of  any
 matter  in  the  Government  or  public or  private  undertaking  which  is
 producing  or  has  a  tendency  to  pro-
 duce  a  feeling  of  hatreg  or  ill-will
 between  different  classes  of  people,
 shal]  not  be  anti-national:”

 This  cannot  be  called  anti-national.
 Supposing  anything  wrong  is  hap-
 pening,  can’t  we  raise  our  voice
 against  it?  This  is  too  much.  There-
 fore,  I  would  request  the  hon.  Minis-
 ter  to  consider  this

 My  thirg  amendment  No.  276  ig  re-
 lating  to  the  re-wording  of  sub-clause
 {v)  which  reads:

 “which  is  intended,  or  which  is
 part  of  a  scheme  which  is  intended,
 to  threaten  or  disrupt  harmony  bet-
 ween.  different  religious,  racial,
 language  or  regional  groups  or  cas-
 tes  or  communities;”

 TI  have  suggesteg  here  that  in  place  of
 “religious,  racial,  language  or  regional
 groups  or  castes  or  communities”,
 substitute  the  following  words,
 “racial,  caste,  communal,  linguistic  or
 regional  group”.

 Lastly,  there  is  my  amendment  No.
 277.  We  cannot  be  shut  out  for  raising
 our  voice  against  economic  imbalan-
 ces  being  created  in  certain  regions
 67  areas.  There  are  certain  backward
 areas.  If  we  raise  a  voice  that  certain
 backward  reas  are  being  neglected
 or  they  are  not  being  developed,
 ‘will  that  be  considereqg  as  anti-
 national?  That  is  too  much.  That  will
 perhaps  run  counter  to  the  20-point
 economic  programme.  Therefore,  I
 have  suggested  a  proviso:

 “Provided  that  to  point  out  errors
 and  defects  in  the  Government  or
 Constitution,  as  by  law  established
 with  a  view  to  their  reformation
 ang  removal  which  stang  on  the
 way  of  the  removal  of  regional
 imbalance  in  any  part  of  a  State,

 ‘shell  not  be  anti-national;”

 Amdt.)  Bill  92४

 These  are  the  four  amendments
 that  I  have  suggested  and  I  would  re=
 quest  the  hon.  Minister  to  consider
 them  rather  dispassionately”

 श्री  मुहम्मद  जमोलुरहसान  8  डिपुटी
 स्पीकर  साहब  मेरा  एमेंडमेंट  न  292  यह
 है।

 "Page  3,  after  line  2,  insert—
 “Provideq  that  any  action  taken:

 for  religious  preachings  ang  pro<
 pagations  shall  not  be  deemed  of  { treated  as  anti-national.”  |

 मिनिस्टर  साहब  ने  बताया  है  कि  यह
 प्रोविजन  रखने  की  जरूरत  क्‍यों  पड़ी  है  |
 हमारे  मुल्क  में  पिछले  दो  तीन  सालों  में
 ऐसी  हरकत  हुईं  हैं,  जिन  की  वजह  से  कुछ
 बंधन  लगाने  की  जरूरत  पड़ी  है  !
 लेकिन  आप  इस  पर  गौर  फर्माएंगे  कि
 हमारे  व्यूरोक्रेट्स  का  पंजा  इस  कदर
 सख्त  और  इतना  मजबूत  हो  गया  है  कि
 अगर  उस  को  खुली  छूट  दे  रखेंगे  तो
 वह  हमारी  डेमोक्रेसी  का  एक  मजाक
 उड़ा  कर  रहेंगे  ।  इस  को  संविधान  में
 जोड़ने  के  बाद  वे  और  मजाक  उड़ाने
 की  मजीद  कोशिश  करेंगे  ब  जैसे  यह
 सेकुलर  देश  है  सेकुलर  भ्र ौर  सोशलिस्ट  शब्द
 हम  इस  में  जोड़  भी  रहे  है,  तो  यह
 मुल्क  तो  बहुत  प्राचीन  है,  यह  अशोक
 का  मुल्क  है,  बुद्ध  का  हैं,  हमारे  ख्वाजा
 साहेब  का  है,  हजरत  निजामुद्दीन  का
 है.  सभी  लोगों  का  है।  तो  सवाल  पह  &
 कि  अगर  एक  सेकुलर  स्टेट  में  कोई
 आदमी  अपनी  रेलीजस  प्रीचिंगूस  को
 करे  तो  इन  के  हाथों  में  वह  हथकण्डा
 हरगिज  नहीं  देना  चाहिये  कि  ये  उसको
 एंटी-नेशनल  घोषित  कर  दे  ।  जो  बात  कॉस्पी-;
 ट्यूशन  में  संकलित  के  लिये  गा रन् टोड  हैं.
 उस  के  तहत  कोई  कार्य  वह  अपने  मफाद
 के  लिये  करता  है  तो  मेरी  गुजारिश  हैं  कि
 उस  के  ऊपर  इन  का  हथकण्डे  न  चल
 सके  ।  आप  देखें  रेलीजस  प्रोपेगेशन  के  बारें
 में;  बहुत  से  तो र्थे स्थान  हैं  बहुत  से  जुलूस
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 निकलते  हैं,  वहां  पर  बहुत  सो  बातें  होतो  है,
 सौ  पचास  तरह  के  लोग  जमा  होते  है,
 चाहे  मुल्क  के  किसी  हिस्से  में  जायें,  तो
 ऐसा  नहीं  होः  कि  इस  पर  ऐसा  बन्धन  पड़
 जाये,  इन  बातों  को  प्रीच  करने  में  या
 इन  को  फैलाने  में  जिस  का  कि  हम  को
 पूरा  हक  और  आजादी  है  कोई  बाधा  पड़े
 और  व्यूरोक्रेटल  उस  का  नाजाथाज  फायदा
 उठाये  ।  इस  लिये  मैं  ने  इस  के  लिये
 एक  छोटा  सा  अमेंडमेंट  दिया  है।

 दूसरा  अमेंडमेंट  जो  मैं  ने  दिया  है
 रहे  293  नम्बर  पर  है।

 Page  3,—  7
 after  line  8,  inser-—  7

 “Provided  that  no  such  law
 shall  affect  the  rights  conferred
 on  the  minooiities  or  scheduled
 castes,  the  scheduled  tribes  or
 other  backward  classes  under  the
 Constitution.”

 यह  मैं अजे  कर  दूं  कि  शमी  हमारे
 गोखले  साहब  जो  हमारी  पार्टी  के  एक
 वरिष्ठ  और  मजबूत  सदस्य  हैं
 उन्होंने  कहा  और  मारे  लीडर  ने  कहा  है
 कि  भाइनाण्िटीज़  शेड्पूल्ड  कास्ट  और
 शेड्यू पड  ट्राइव्ज  के  पूरे  हको  की  हिफाजत
 होगी  और  उन  के  हक  महफ़ूज़  हैं  इस
 कांस्टीद्यूशन  में  यह  बिल्कुल  सही  बात  है
 लेकिन  उनको  कितना  लागू  किया  जा  रहा
 है  यह  सवाल  है।  फिर  वही  बात  घूम
 फिर  कर  आती  है  कि  व्यूरीक्रेटस  के
 पंजे  इतने  मजबूत  हैं  कि  संविधान  में
 होने  के  बावजूद  उन  के  वह  हकूक  उत  को
 नहीं  दिये  जाते।  अभी  पिछले  सेशन
 में  बहस  हुई,  शेड्यूल  कास्ट  और  शेडयूल्ड
 ट्राइव्ज  को  जो  एक  कास्टीद्यूशन  में
 गार टोड  हैं  कि  इतने  परसेंट  उन  को
 सर्विस  मिलेगी,  हमें  शभिन्दगी  उठानी
 पड़ी  जब  वह  लिस्ट  हम  ने  देखी;  वह
 परसेंटेज  पूरा  नहीं  हो  पाया  ।  कांस्टीट्यूशनल

 Amdt.)  Bill  94

 में  लिखने  के  बावजूद,  कोशिका  होने
 के  बावजूद  वह  पूरा  नहीं  हो  पाया  ।  इस
 लिये  मेरी  गुजारिश  होगी  कि  माइनारिटीज
 के  हकूक  के  बारे  में  हमारे  लीड  ने
 और  ला  मिनिस्टर  साहब  ने  जो  कहा  है
 उस  को  अगर  कोडिफाइ  कर  देंगे  तो  क्या
 हर्ज  है  ?  एक  उस  में  सिफ  प्राविजन  जोड़ना
 है  कि  जो  हकूक  इन  के  गांरडिट  हैं
 उन  में  कोई  मदाखलत  नहीं  होगी  ब्यूरो-
 क्रेंस  के  जरिये।  क्योंकि  ऐसा  नहीं
 हो  कि  ये  “व्यूरोक्रेडस  हमारी  डेमोक्रेसी
 का  मजाक  बना  कर  हमें  एलिभमिनेट  कर
 दें  सोसाइटी  से  और  मेन  स्ट्रीम  से
 इस  लिये  मेरी  यह  गुजारिश  है  कि
 मेरे  जो  ये  दो  संशोधन  हैं  इन  को  मंजूर
 किया  जाये  t
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 SHRI  EBRAHIM  SULAIMAN
 SAIT:  Mr.  Deputy  Speaker,  Sir,
 with  regard  to  this  provision  made
 in  this  Constitution  about  anti-na-
 tional  activity,  it  really  creates  very
 grave  apprehensions  not  oniy  in  the
 minds  of  the  minorities  but  in  the
 mind  of  the  general  public  also.  35
 far  as  We  are  concerned,  we  say,  we
 declare  and  we  assert  that  we  are
 going  to  bring  about  changes  in  the
 Constitution  to  have  a  socio-economic
 revolution.  But,  on  the  other  side,  I
 find  that  we  are  going  to  limit  the
 freedom  of  the  people  ang  the  mino-
 rities  by  this  Act.  The  definitions
 here  are  too  assuming  and  also,  it  is
 said  that  in  respect  of  provisions  14,
 39  and  3  of  the  Constitution  these
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 could  be  enforced.  That  means  that
 it  affects  even  the  civil  liberties  of
 the  people  in  general.  I  agree  with
 Mr.  Jamilurrahman  when  he  said
 that  this  will  limit  religious  pre-
 pagation  also.
 4  hrs.
 Under  the  Constitution  it  i:  a  mino-
 rity  right.  We  are  free  to  propagate
 our  religion.  Meetings  are  held,  dis-
 courses  are  held,  and  we  propagate
 our  religion.  But  once  you  give  a
 very  broad  definition  and  say  under
 this  Clause:

 “which  is  intended,  cr  which  .s
 part  of  a  scheme  whicn  is  intend-
 ed,  to  threaten  or  disr:ipt  harmony
 between  different  relig‘uvus,  racial,
 language  or  regional  grouDs  or
 castes  or  communities;”

 this  can  be  interpreted  in  various
 ways.  And  who  is  going  to  interpret
 this?  A  petty  officer  at  a  local  level,
 may  be  Sub-Inspector  of  Poiice  or
 District  Magistrate,  is  going  to  inter-
 pret  this.  We  all  know  what  havoc
 is  being  done  in  various  parts  of  U.P.
 because  of  the  misbehaviour  of  the
 Jocal  officials  with  regard  tc  compul-
 sory  sterilisation  and  all  that.  These
 Jocal  officials  will  becom2  3]]  power-
 ful  if  this  clause  is  introcured  in  the
 Constitution.  The  bureaucats  will
 gain  all  power  and  they  will  become
 despots  and  there  will  be  tyranny.

 Not  only  this,  it  is  said  here  again
 in  sub-clause  (iv):

 “which  is  intended,  cr  which  1s,
 part  of  a  scheme  which  is  intended,
 to  create  internal  distiikonee....”
 etc.
 By  this,  even  the  rights  of  the

 labourers  to  launch  an  agitation  for
 getting  proper  wage  will  be  taken
 away.

 Suppose  they  carry  on  an  agi‘ation
 to  get  justice  from  the  G.veinment.
 What  wiil  happen  if  this  clause  of
 nternal  disturbance’  is  there?  ‘This
 has  alga  to  be  viewed  in  a_  very
 broad  perspective.  All  such  agita-
 tions  by  the  labourers  for  getting
 justice  can  be  stopped  by  this.  All
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 just  demands  and  rights  of  the  mino-
 rities  for  holding  meetings:  can  be
 stopped  by  this.

 We  have  a  right  to  form  Associa-
 tions,  All  minorities  have  a  right  to
 form  Associations  to  protect  our  mi-
 nority  rights.  Suppose  we  see  _  that
 some  minority  right  is  inizingea  0:
 eroded,  then  we  can  gather  together
 and  if  we  agitate  for  the  enforce-
 ment  of  the  right,  under  this  clause
 it  could  be  construed  as  an  internal
 disturbance  or  a  threat  to  communal
 harmony:  What  I  have  suggested
 in  my  amendment  is  that  the  follow-
 ing  be  inserted  after  line  29:

 ‘Provided  that  any  such  law
 shall  make  specific  provision  for
 judicial  review  by  a  High  Court
 judge  of  any  executive  order  or
 action  taken  under  this  law  for  de-
 claring  any  association  as  anti-na-
 tional.”

 There  should  be  some  _  authority
 over  these  local  officials  who  should
 decide  whether  the  decision  on  the
 part  of  the  local  officials  to  declare
 any  association  or  activity  as  anti-
 national  is  correct  or  not.  There
 should  be  some  authority—it  may  be
 a  judge  or  a  committee  of  Members
 of  Parliament—which  should  decide
 this.  The  local  officials  should  not  be
 given  unlimited  powers.  That  is  not
 in  the  interest  of  the  country,  in  the
 interest  of  the  people  of  this  coun-
 try.

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati):  I  had  _—  given
 notice  of  two  amendments;  I  have,
 however,  moved  only  one  and  I  have
 withdrawn  the  other.

 So  far  as  this  Clause  is  concerned.
 I  broadly  support  this  Clause.  I  feel
 that,  by  and  large  this  Clause  does
 not  confer  any  new  power  to  the
 Government  because  we:  have  already
 passed  the  Unlawful  Activities  Act
 which  gives  power  to  declare  an
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 association  unlawful.  So,  that  power
 is  already  there.  The  only  thing  that
 was  coming  in  the  way  was  that  we
 hag  to  test  it  under  the  provision  of
 ‘reasonable  restrictions.’  Now  by  this
 Clause  we  are  laying  down  that,  if
 a  certain  person  or  association  en-
 gages  himself  or  itself  in  these  acti-
 vities,  then  Parliament  can  take
 care  of  that.  But  I  would  like  to
 have  two  assurances  from  the  hon.
 Law  Minister.  There  are  five  circums-
 tances  under  which  an  association
 can  be  declared  anti-national.  So  far
 as  (i),  (ii),  (iii)  and  (iv)  are  con-
 cerned,  I  have  no  objection.  But
 so  far  ag  sub-clause  (iv)  is  concer-
 ned,  it  is  very  widely  worded:

 “which  is  intended,  or  which  is
 part  of  a  scheme  which  is  intended,
 to  create  internal  disturbance  or
 disruption  of  public  services”

 The  hon.  Prime  inMinster  has,  of
 course,  clarified  it  by  saying  that  the
 Government  has  no  intention,  what-
 soever,  of  curbing  the  legitimate
 rights  of  the  working  class.  There-
 fore,  in  view  of  that  assurance,  which
 again  was  followed  up  by  the  Law.
 Minister,  I  have  withdrawn  one’
 amendment.  But  I  feel  that  there  is
 still  some  drafting  lacuna.  You  have
 said:

 “which  is  intended,  or  which  is
 part  of  a  scheme  which  is  intend-
 ed  to  create  internal  distur-
 bance.....  ”  etc.

 In  what  way?  The  drafting  in  the
 case  of  Constitutional  Amendment
 should  be  perfect.  We  accuse  the
 courts,  but  we  should  not  give  a
 handle  to  the  courts  to  create  comPJi-
 cations  because  of  the  drafting.
 With  regard  to  internal  disturbance,
 Shri  Daga  was  saying  supposing
 some  people  assembld  before  a
 factory  and  create  some  sort  of  a
 riot  and  there  is  a  possibility  of  in-
 ternal  disturbance  in  the  factory  it-
 self,  we  intend  to  bring  in  that.
 Obviously,  not.  Internal  disturbance
 means  which  may  threaten  the  secu-
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 rity  of  the  State  or  the  country.  I
 feel,  there  is  a  lacuna  in  drafting
 here.  I  hope,  the  hon.  Minister,  at
 least,  in  his  speech  will  try  to  rectify
 this.

 The  other  clause  about  which  I
 would  like  to  have  a  clarification  is
 sub-clause  (4)  (c)  (iii),  nameiy,

 “the  members  whereof  under-
 take  or  engage  in  any  anti-national
 activity”

 Supposing,  there  is  a  big  organi-
 zation.  The  organization  is  defini-
 tely  not  engaged  in  any  anti-na-
 tional  activity,  but  four  or  five  of
 jts  members  are  engaged  in  anti-
 national  activity.  Or,  in  a  big  organi-
 zation,  some  anti-national  elements
 creep  in  in  order  to  frustrate  the  gen-
 uine  efforts  of  that  organization  and
 start  anti-national  activities.  Will
 that  permit  the  Government  to  take
 recourse  under  his  clause?  I  would
 like  to  have  a  clarification  in  this
 regard.

 So  far  as  the  question,  who  will
 take  care  of  it,  is  concerned,  I  think,
 the  law  will  take  care  of  it,  because
 under  the  Prevention  of  Unlawful
 Activities  Act,  whenever  there  is  an
 organization  which  has  been  declared
 unlawful,  a  tribunal  is  there  to  see
 whether  that  order  is  justified  or  not.

 My  amendment  is  purely  with  re-
 gard  to  the  drafting.  If  you  look  to
 sub-clause  (4)(ii),  it  reads:

 “which  disclaims,  questions,
 threatens,  disrupts  or  is  intended  to
 threaten  or  disrupt  the  sovereignty
 and  integrity  of  India  or  the  secu-
 rity  of  the  State  or  the  unity  of  the
 nation”

 The  State  under  this  chapter  means
 not  only  the  Union  of  India,  not  only
 the  provinces,  but  all  local  and  other
 authorities  within  the  territory  of
 India.  A  municipality  is  also  a  State
 for  the  purpose  of  this  chapter.  Does

 f
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 it  mean  that  if  there  is  an  attempt  to
 destroy  the  security  of  a  municipality,
 this  clause  will  be  attracted.  Ob-
 viously,  this  is  not  the  intention  of
 the  Government,  but  the  drafting
 leaves  a  lacuna  and,  therefore,  I  have
 moved  an  amendment  to  substitute
 the  clause,  which  reads  as  under:

 “which  disclaims,  questions,
 threatens,  disrupts,  or  is  intended
 to  threaten  or  disrupt  the  sovere-
 ignty  and  integrity  or  the  security
 of  India  or  the  unity  of  the  nation”

 I  do  not  think,  it  can  be  the  intention
 of  this  Parliament  that  if  in  some  re-
 mote  corner  of  India,  the  security  of
 Some  municipality  or  Corporation  is
 threatened,  we  want  to  take  recourse
 to  this  clause.  This  is  a  drafting  la-
 cuna,  which  I  hope,  the  hon.  Minister
 will  take  care  of.

 at  अदा विचरण  दास  जाजपुर)
 व्वाध्यकक्ष  जी,  मैंने  'पने  संशोधन  में
 ब्हहा  हैँ  fe  जो  लोग  एन्टी  नैशनल
 एक्टिविटीज  में  लगते  हैं  जो  रात  द्रोह
 में  ”गये  हैं  और  जो  शादी  खन्  की
 मदद  करते  है  ऐसे  मदत्करने  वाले  7  मियां
 को  एन्टी  नेशनल  बोला  एशिया  था  नहीं,
 इस  के  बार  में  पश्मीना  पर्याप्त  नन
 हैं-  इस  पश्भिाषा  को  पर्याप्त  बनाते  के
 लिप  मैने  संशोधन  दिया  हैं  ।  इस  लिये
 मेरा  अनुरोध  हैं  कि  इस  को  स्वीकार  कर
 लिया  जाम

 DR,  RANEN  SEN  (Barasat):  Mr.
 Deputy-Speaker,  Sir,  amendments

 No.  449,  450,  45]  and  ‘571,  all  relating
 to  clause  5  of  the  amending  Bill  have
 already  been  moved.  Before  I  speak
 On  our  amendments,  I  must  say  that
 this  is  a  very  obnoxious  clause  sought
 to  be  introduced  by  the  Government,
 whose  ultimate  result  would  be,  if
 not  the  intention,  suppression  of  de-
 mocratic  rightful  mgvement  of  com-
 mon  people  of  our  c:untry.  Unneces-
 sarily  this  word  ‘anti-aational’  activity
 and  other  things  have  been  introduced.
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 One  could  understand  jf  the  Govern-
 ment  were  very  vigilant  about  the
 activities  of  CIA  agen‘'s  of  which
 even  the  Congress  leaders  were
 speaking  so  much  even  today.  One
 could  understand  if  the  Govern-
 ment  could  point  out  its  finger  to
 sUch  an  organization,  Even  then  I
 would  say  under  the  normal  process of  law,  under  dozens  of  clauses  in
 the  IPC.  Cr.  P.C.  and  the  Preven-
 tion  of  Unlawful  Activities  Act  the
 Government  are  empowered  to  declare
 any  organization  unlawful  and_  to
 haul  up  any  person  for  such  unlawful
 activity.  But  to  bring  it  in  the  Cons-
 titution  of  a  country  like  India—we
 call  ourselves  a  democratic  counrty
 and  we  aspire  to  become  a  socialist
 country—and  to  put  there  such  a
 clause,  would  only  be  an  attempt  to
 suppress  the  popular  feeling  and
 movemen‘s.

 How  will  they  be  implemented?
 Firstly  who  will  decide  wheiher  it
 is  an  unlawful  activity  or  not,  anti-
 national  activity  or  not  and  whether
 an  association  is  an  anti-national  as-
 sociation  or  not?  Who  will  decide?
 Not  the  Prime  Minister  of  India,  not
 even  Mr.  Gokhale.  It  will  be  decided
 at  the  lowest  level—a  constable  or  at
 the  most  the  Daroga  of  the  Thana,
 the  Head  Constable.  This  has  been
 our  experience.  We  are  not  talking  in
 the  air.  This  has  been  our  experience.
 Even  there  are  cases  where  when  the
 20-Point  Programme  has  been  accept-
 ed  by  the  Government  of  India,  by
 the  people  and  by  the  Parliament
 of  India,  Mr.  Shastri  who  is  a  Mem-
 ber  of  Parliament  has  been  arrest-
 ed  because  he  went  to  address
 a  meeting  in  support  of  the  20-
 Point  Programme.  We  are  nat
 talking  in  the  air.  This  is  what  has
 happened.  Who  are  the  authorities
 who  will  declare  that  a  certain  orga-
 nization  is  anti-national  or  a  certain
 activity  as  anti-national?  Mr.  Gupta
 in  his  speech  reffrred  to  the  session
 of  the  AITUC  where  foreign  delega-
 tes  were  to  come—24  delegates  from
 different  countries.  The  local  officials
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 did  not  like  it  ang  they  wanted  to
 impose  so  many  restrictions  and  ul-
 timately  they  did  not  allow  us  to
 hold  mass  meetings,  This  is  how
 things  are  taking  place  in  our  coun-
 try  today.  Therefore,  I  say  that
 this  is  a  very  obnoxious  article  which
 is  being  sought  to  be  introduced  in
 the  Constitution.  As  I  said  earlier,
 the  Government  should  not  have  |
 done  it.

 Again  under  this  clause  (3)  here,
 you  see  (4)  (b)  (ii):

 “which  disclaims,  questions,
 threatens,  disrupts  or  is  intended
 to  threaten  or  disrupt  the  sovere-

 ignity  and  integrity  of  India,...”

 One  can  understand  that  if  any-
 body  wants  to  threaten  the  sovere-
 ignty  and  integrity  of  the  country,
 there  should  be  something  embodied
 in  the  Constitution  to  suppress  that.
 But  again,

 “or  the  security  of  the  State  or
 the  unity  of  the  nation;”

 Please  read  this  with  the  next
 sub-clause:

 “which  is  intended,  or  which  is
 part  of  a  scheme  which  is  inten-
 ded,  to  overthrow  by  force  the
 Government  as  by  law  established;”

 If  anybody  or  any  organization  in-
 tends  to  do  that,  then,  you  have
 enough  powers  under  the  ordinary
 law.  Why  do  you  want  to  introduce
 them  in  the  Constitution?  Our  cons-
 titution  will  be  scrutinised  after  this
 amendment  particularly  by  people
 all  over  India.  We  speak  of  socialism,
 speak  of  democracy  and  secularism
 but  these  things  are  bound  to  be
 applied  against  the  common  people,
 the  common  man  in  the  -  street.
 Strikes  will  be  prohibited  under
 clause  (4)  (b)  (iv)  where  it  is  said:

 “which  is  intended,  or  which  is
 part  of  a  scheme  which  is  intend-
 ed,  to  create  internal  disturbance
 or  the  disruption  of  public
 services.”
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 Jt  is  clearly  against  the  trade  union
 movement,  against  the  kissan  move-
 ment,  against  the  movement  of  the
 agricultural  labourers.  There  is  no
 doubt  about?  it.

 There  is  a  big  discontentment
 among  the  peasantry—jute  growers.
 They  have  not  got  the  reasonable
 price.

 There  have  been  demonstrations.
 There  have  been  instances  when  the
 Government  official;  banned  those
 demonstrations.  We  are  not  talking
 in  the  air.  It  is  very  unfortunate  that
 the  trade  union  movements  will  be
 banned,

 There  are  instances—hundreds  of
 them—where  the  trade  union  workers
 who  believe  in  democracy,  who  believe
 "in  emergency  powers  to  be  used
 against  the  reactionary  forces  have
 been  arrested.  In  this  House  several
 times  their  names  have  been  mentio-
 ned.  They  have  been  arrested  under
 MISA,  under  DIR.  DIR  has  been  ap-
 plied  against  the  Trade  Unionists  who
 demanded  certain  things.  Did  the
 Prime  Minister  or  Shri  Gokhale  de-
 cide  that?

 Officials  at  the  lower  level  have  mis-
 used  the  existing  laws  at  their  _  local
 places.  They  have  imposed  restric-
 tions.  Loca’  Dafadars,  jamadars,  sub-
 inspectors  will  rule  the  roost.

 We  have  carefully  noticed  these
 amendments.  Our  leader  Shri  Indra-
 jit  Gupta  has  said  that  in  the  aims  and
 objects  you  have  written  something—
 ‘socio-economic  revolution’.  The  wor-
 kers,  the  peasants,  the  middle-class
 people:-who  earn  their  livelihood  by
 serving  the  country  only  can  bring
 socio-economic  resolution.  The  clause
 introduce  by  Shri  Gokhale  is  abno-
 xious  as  this  will  take  away  the  rights
 of  the  common  people  that  they  al-
 ready  enjoy  under  Articles  14.&  19.  I
 know  you  cannot  touch  the  right  to
 property  but  you  are  touching  this  par.
 ticular  point,  You  are  attacking  the
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 rights  of  the  workers,  the  righis  of
 the  kissans,  etc.  Therefore,  our
 amendment  runs  like  this:

 “Any  law  in  respect  o£  matt  rs  re-
 ferred  to  in  sub-clause  (a)  or  ub-
 clause  (b)  shall  provide  for  the
 determination  of  the  questio  -he-
 ther  a  particular  individual  c  =  <so-
 ciation  is  engaged  in  anti-r:  nal
 activity  by  an  independent  t:  nal
 with  a  right  of  appeal  to  the  “up-
 reme  Court.”

 We  have  taken  a  very  rea  dle
 attitude.  We  have  said  very  tly
 that  we  do  not  want  to  depend  c_  the
 local  officers.  There  are  irs  ces
 where  out  of  enemity  peopl  ave
 been  arrested  and  organisatior  ave
 been  suppressed  Therefore,  ve

 ‘suggested  an  independent  tribunal,  in-
 dependent  of  the  executive  wh  il
 decide  whether  a  particular  per  >  or
 a  particular  organisation  is  ind  ©  ‘ing
 in  anti-nationa]  activity.

 That  is  the  whole  idea  behind  this.
 It  is  a  right  to  appeal  to  the  Supreme
 Court.  And  I  think  this  isa  very
 reasonable  suggestion  which  we  have
 made.

 Our  amendment  No.  449  on  page  2,
 lines  38-39  simply  wants  omission  of
 the  lines  ‘or  the  security  of  the  State
 or  the  unity  of  the  nation’.  I  consider
 this  unnecessary  because  we  have  al-
 ready  said  that  the  people  who  are
 threatening  the  sovereignty  or  the  se-
 curity  of  this  country  can  be  dealt
 with.  But,  here,  why  should  the
 words  ‘the  security  of  the  State  or  the
 unity  of  the  nation’  be  at  all  put  in?
 We  are  opposing  this  for  this  reason
 that  this  clause  will  be  liable  to  be
 misused  against  the  Muslims,  the  mino-
 Tities.

 Sir,  today  everybody  knows  that
 muslims  have  many  genuine  grievan-
 ces  about  education,  service,  this  and
 that.  If  there  is  any  movement  that
 the  Muslims  have  not  got  their  pro-
 per  share  in  education,  then,  again,
 the  security  of  the  Stafe  or  unity
 of  the  nation  will  be  found  to
 be  in  jeopardy  by  these  people.  Sir,
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 in  this  House  there  are  nearly  1,000,
 employees  working  under  you.  How
 many  Muslim  are  here?  They  are
 not  even  found  in  the  posts  of  chapra-
 sis  or  peons,  for  which,  not  much
 merit  is  necessary.  Therefore,  we  are
 opposed  to  this.

 The  other  amendment  is  No.  450.  I
 want  that  the  lines  40  to  42  should  be
 substituteg  by:

 “(iii)  which  is  intended  to  over-
 throw  the  Government  established  by
 anti-democratic  and  violent  means”.
 We  are  substituting  this  particular
 clause  by  the  following  namely,  ‘which
 is  intended  to  overthrow  the  Govern-
 ment  by  law  establisheg  by  anti-de-
 mocratic  and  violent  means’.  You
 have  enough  previsions  already.  And
 if  any  person  or  a  group  of  persons  or
 persons  like  Shri  Fernandes  or  any
 such  organisation  wants  to  overthrow
 the  Government  established  by  law
 by  vio’ent  means,  by  anti-democratic
 means,  by  means  of  sabotage  or  by
 means  of  destruction  to  public  pro-
 perty,  they  should  be  dealt  with.
 Therefore,  I  have  made  the  amend-
 ment.

 Regarding  No.  45l,  I  want  the  omis-
 sion  of  lines  44-45.  This  is  a  part  of
 the  scheme  which  is  intended  to  create
 internal  disturbance  to  the  public  ser-
 vice,  I¢  there  is  a  strike  by  transport
 workers  for  certain  of  their  demands,
 that  will  disturb  the  public  services
 I  am  not  here  referring  to  the  railway
 workers  strike  because  already  a
 bogey  has  been  created  about  that.
 There  are  other  workers  who  are  do-
 ing  public  service,  for  example,  the
 textile  workers.  They  are  doing  the
 job  of  public  service.  Postal  workers
 and  municipal  workers  are  also  doing
 public  service.  If  there  is  a  strike  or
 demonstration,  they  are  taken  care  of
 by  this  particular  clause  in  the  Cons-
 titution.

 So,  we  are  totally  opposed  to  this
 and  we  have  asked  for  the  deletion  of
 these  two  lines.  Many  hon.  Members
 have  said  many  things  which  support
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 our  contention.  We  support  many  of’:
 their  contentions.  With  regard  to  so-
 cialist  democracy  etc.,  etc.,  Government
 should  think  twice  before  introducing
 the  changes.  It  is  better  that  the  whole
 thing  is  taken  out  of  the  proposed
 amendment  but,  if  it  is  to  be  intro-
 duced,  we  are  suggesting  theose  .
 amendments.

 at  set  दिल  सिड  (चयन:
 उपाध्याय  महोदय,  कज़  5  में  मैंने
 कुल  मिलाकर  अपने  i0  अमैंडमेंट  दिये
 है।  0  में  4तो  ऐसे  हैं  बिनहा  संबंध
 कहीं  जोड़ने  से  हैं  ले  शेष  जो  अमैंड़-
 मेंट  मैंने  रखे  है,  वे  हिन्दी  औ:  अग्रेंजी
 के  भेद  के  कारण  रखे  हैं।

 मैं  यह  बात  इस  लिये  बह  रहा  हूं
 बवाल  भी  मैंने  कहा  था  और  अब  फिर
 दोहराना  चाहता  हूं  जैसे  भाई  डागा  जी
 ने  भी  कहा  था  कि  जो  हिन्दी  को  कंपी
 हम  लोगों  को  मिलता  हैं,  उस  में  और
 शप्रेंजी  को  कपी  में  बहुत  भेद  नज  आता
 हैं।

 जिन  शब्दों  का  अर्थ  हत  लोग  बचाने
 से  जाना  झा  रहे  हैँ  उन  का  कोई  दुलारा
 ही  गधे  इस  में  दिया  गया  हैं,  जिस  से
 हम  बड़ी  परेशानी  में  पड़  गये हैं  t  इसी
 लिये  मैं  ने  कल  कहा  हैं  था  कि  प्रभुपाद
 में  भाषा  सरल  होनी  चाहिये।

 इस  दालान  में  राष्ट्र  विरोधी  गति
 विधियों  की  बात  कही  गई  हैं।  मेरा
 संशोधन  रहे  है  कि  “राष्ट्र”  के  बाद  शिया
 समात”  शब्द  जोड़  दिये  जायें,  क्योकि
 राष्ट्र  विरोधी  और  समाज  विरोधी  दोनो
 ही  देश  के  लिये  घात या  हैं।  अगर  कोई
 मामला  कोट  के  सामने  गया,  तो  संबंध
 ब्ण्ब्ति  कह  सालता  हैं  रि  यह  तो  मेरा  काम
 हैं,  बहे  एन्टलेशनल  एक्टिविटी  हैं
 या  नहीं  ।  लेकिन  एनन्‍्टोन्पोशल  गतिविधियां

 “भी  ऐन्टीन्नैशेनल  गतिविधि  t  a  समान
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 समाज  और  देश  ले  लिये  हनीफ़-रक  होती
 है।  मेरे  संशोधन  बप  तात्या  यह  हैं  कि
 सनाज  किरोधी  गतिविधियों  को  भी  द्य
 अनुच्छेद  के  अंतर्गत  लगा  स्वयं।

 इस  बू गाज  में  जहाँ  धर्मों  नमूद
 ह:  बीच  संबंधों  को  बिगाड़ने  की  बाल  हीं
 गई  हैं,  का  ग्ग्जा  यों”  को  नहीं  रखा  गया
 हैं।  हग  बाबर  देखते  हुँ  प्  केवल  खामियों
 रिट्वेष  ही  नहीं  फैलाया  यता  हैं,  बल्कि
 जा त्यों  &  बीच  भी  विद्वेष  फैला था  जाता
 हैं।  उस  से  भी  समाज  को  बहुत  नुक़सान
 होता  हैं  ।  इसी  लिये  मैं  ने  यह  सुझाव  दिया
 हैं  कि  “धर्मों”  के  ग्या  “जातियों”
 को  भी  जोड़  दिया  जाये।

 पृष्ठ  2  पर  (ख)  (iii)  में  कहा
 गया  हैं:

 “जो  विधि  द्वारा  स्थापित  सार
 को  उलटने  के  लिये  आशित

 हैं  या  किसी  ऐसी  स्कीम
 का  भाग  हैं  जो  ऐसो
 सागर  को  उलटने  के

 लिए  आसवित  हैं  rid

 इस  इलाज  में  कई  जगहों  पर  “ग्राशचित
 शब्द  दा  प्रयोग  कि  गय  हैं।

 में  इस  शब्द  का  अर्थ  नहीं  समझा  हूं।  इस
 लिए  मैंने  यह  सुझाव  दिया  है  कि  इस  के
 स्थान  प  “जवाबदेह,”  शब्द  रख  दिया

 जाये  |

 मैंने  यह  भी  सेट  क्या  है  कि  जो”
 के  पश्चात्‌  “जनता  द्वारा  निर्वाच्ति  एवं”
 शब्दों  को  जोड़  दिया  जाये  ।  राज  हमारी
 व्यवस्था  के  अन्तर्गत  देश  के  कसी  राज्य  में
 राष्ट्रपति  का  शासन  कायम  है  और  किसी
 राज्य  में  असेम्बली  तथा  मन्त्रिमण्डल  के  द्वारा
 शासन  चल  रहा  है  ।  इस  कलाम  में  जनता
 द्वारा  निर्वाचित  एवं  विधि  द्वारा  स्थापित
 सरकार”  रखने  से  स्थिति  स्पष्ट  हो  जाती  है  t
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 इसके  बाद  मैं  ला  मिनिस्टर  साहब  का
 ध्यान  पृष्ठ  3  पर  (ग)  (ii)  की  ओर
 दिलाना  चाहता  हूं,  जिसमें  कहा  गया  है  :

 “जो  लोगो  को  राष्ट्र  विरोधी  गति-
 विधि  प्रारम्भ  करने  के  लिए
 या  करने  में  लगे  रहने  के  लिए
 प्रोत्साहित  करती  है  को  सहायता
 देती  है;

 मैंने  संशोधन  दिया  है  कि  “सहायता”  से  पहले
 “किसी  प्रकार  की”  शब्द  जोड़  दिये  जायें  t
 कुछ  लोग  बौद्धिक  रूप  से,  कुछ  लोग  आर्थिक
 रूप  से  और  कुछ  लोग  धामिक  रूप  से  राष्ट्र-
 विरोधी  गतिविधियों  को  सहायता  देते  हैं
 वे  सब  राष्ट्र-विरोधी  और  समाऊ-विर:घी
 तत्व  हैं  ।  पिछले  दिनों  हमने  देखा  कि  जिन
 संस्थाओं  को  बैन  किया  गया  है,  उनमें  सब
 लोग  राजनैतिक  नहीं  थे,  बल्कि  बहुत  से  दूसरे
 लोग  भी  थे,  जो  समाज  को  उसी  तरह  हानी
 पहुंचाने  वाले  थे  ।  उदाहरण  के  लिए  हम
 जानते  हैं  कि  आनन्द  मार्ग  ने  जनता  को  किस
 तरह  से  गुमराह  किया,  किस  तरह  से  लोगों
 को  भ्रष्ट  किया,  किस  तरह  से  नौजवानों  की
 ज़िन्दगी  खराब  की  और  किस  तरह  से  समाज
 को  पतन  की  झोर  घसीटा  ।  ईपीजीए
 मैंने  सुझाव  दिया  है  कि  जो  संस्था  राष्ट्र
 विरोधी  गतिविधियों  को  किसी  भी  प्रकार
 सहायता  देती  है,  उसको  राष्ट्र-विरोधी  संस्था
 समझा  जाना  चाहिए

 मेरा  निवेदन  है  कि  भविष्य  में  मन्त्री
 महोदय  स्वयं  हिन्दी  अनुवाद  को  देख  लिया
 करें  मेरे  कुछ  संशोधन  उसी  के  बारे  में  हैं  1

 जेसे  कि  आपने  लिखा  अन-रं  करण
 करती  है,  जो  भारत  की  प्रभुता  और  भ्र खण्ड ता
 का  अथवा  राज्य  की  सुरक्षा  का  या  राष्ट्र
 की  एकता  का  अनंगीकरण  करती  है,
 यह  अन-अ्रंगीकरण  क्‍या  है?  छिन्न  भिन्न
 करती  है  यह  बाप  कहिए  ny  इसलिए
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 मैंने  ऐसे  ऐसे  रिन्दों  पर  भी  संशोधन  रखे
 हैं।  मूल  रूप  से  मेरे  इसमें  चार  ही
 संशोधन  हैं।  मैं  समझता  हूं  कि  ये  इस
 तरह  के  प्ंग्ोवत  हैं  कि  जिसको  स्वीकार
 करने  में  विधि  मंत्री  को  बहुत  खुशी
 होगीं  काकी  इनको  श्रस्व्रीकार  करके  इन
 चीजों को  गब्रौरभी  पुष्ट  बना  लेगें  ।  मेरा
 इतना  ही  निवेदन  है।

 MR.  DEPUTY-SPEAKER:  Mr.
 Gokhale  would  like  to  say  something
 on  his  amendment?

 SHRI  H.  R,  GOKHALE:
 formal  amendment.

 It  is  a

 MR.  DEPUTY-SPEAKER:  So,  you
 do  not  want  to  make  any  observa-
 tions.  Then,  Dr.  Kailas.

 DR.  KAILAS  (Bombay  South):
 Sir,  my  amendment  is  very  simple,  It
 reads:  Notwithstanding  anything
 contained  in  article  13,  the  right  to
 acquire,  hold  and  dispose  of  property
 referred  to  in  article  9  shall  always
 be  subject  to  any  law  enacted  to  give
 effect  to  the  Directive  Principles
 contained  in  Part  IV  of  the  Constitu-
 tion.  Article  9  gives  the  right  to
 freedom  of  speech  and  expression,  to
 assemble  peaceably  and  without
 arms,  to  form  associations  or  unions,
 to  move  freely  throughout  the  terri-
 tory  of  India  and  to  “acquire,  hold

 and  dispose  ०"  property.”  When  I
 read,  this  I  wanted  to  amend  these
 last  words.  But  this  article  is  not  be-
 ing  amended  by  the  present  constitu-
 tion  amendment  Bill.  Therefore,  I
 had  to  refer  to  article  3l  which  is
 being  amended  bv  the  present  Bill.
 In  article  3  “right  to  property”  is
 the  heading.  Article  3  deals  with
 fundamental  rights.  It  says  that  the
 State  shall  not  make  any  law  which
 takes  away  or  abridges  the  rights
 conferred  by  this  Part  and  any  law
 made  in  contravention  of  this  clause
 shall  to  the  extent  of  contravention
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 be  void.  Hence  I  have  moved  my
 amendment.  When  it  is  clear  that  our
 aim  is  socialism  why  should  we  keep
 these  words  and  acquire  ore  hold  pro-
 perty.  Naturally  we  are  taking  steps
 to  limit  the  properties  of  those  who
 have  enormous  wealth,  those  who  do
 not  behave  like  trustees  which  was  |
 the  kalpana  or  dream  of  Mahatama~
 Gandhi.  Hence  I  request  the  Law
 Minister  to  accept  this.  It  is  quite
 harmless.  Perhaps  it  explains  what
 he  stateq  in  his  opening  speech  and
 also  today  while  replying  to  the  de-
 bate,  that  we  wanted  to  go  towards
 the  aim  of  socialism  in  democratic
 way.  Hence  this  can  be  added  and
 I  think  this  should  be  accepted.

 श्री  जाँबुबंन्त  घोटे  :  मैं  अपने  दोनो
 संशोधन  559  और  560  के  संबंध
 में  बोल  रहा  हूं।

 चालीसवें  संशोधन  का  जो  यह  हिस्सा
 है  यह  सब  से  डेभेज्णगि  हिस्सा  है।

 इस  संशोधन  के  जरिये,  इस  क्लास
 (5)  के  जरिये  हु का रानों  डेमोक्रेसी  में

 ब्यूरो क्र पी  को  अतिरिक्त  अधिकार  दे  रहे
 हैं।  कां स्ट ट्यूशन  में  फ्रीडम  श्राफ  थाट
 की  बातें  हम  करते  हैं।  कास्टीट्यूशन  में
 राइट  साफ़  फ्रीडम  की  बात  स्पष्ट  की
 गई  है:

 (a)  to  assemble  and
 without  arms;

 peaceably

 (c)  to  form  associations  or  unions;
 (f)  to  acquire,  hold  and  dispose  of

 Property.

 प्रापर्टी  का  फ़ंड:मैंटल  राइट  इसमें  दिया
 हुआ  है  उसको  इस  संशोधन  विधेयक  ने
 स्पर्श  नहीं  कया  है।  इस  44वें  संविधान
 संशोधन.  विधेयक  में  प्रापर्टी
 को  स्पर्श  करने  में  हुक्मरानों  को  हिच-
 किचाहट  हुई  लेकिन  इस  समय  छिलके
 पास  प्रापर्टी  है,  जो  जनता  को  चूसते
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 हैं  उनके  खिलाफ़  कोई  आन्दोलन  खड़ा
 किया  जाये  तो  उस  आन्दोलन  के  लिए
 उन  आगंशईजेशन्स  के  ऊपर  पाबन्दी
 लगाने  का  अधिकार  इस  संशोधन  विधेयक
 के  द्वारा  बपूरोकरपी  को  शासनकर्ताओं  के
 द्वारा  दिया  जा  रहा  है।  देशद्रोही  और
 देशविरोधी  गतिविधियों  की  जो  डेफ़गीशन
 इस  वें  इलाज  में  की  है  वह  सर्व-
 ब्याही  है।  उसमें  सारी  बातें  ्  जाती
 हैं।  प्रश्न  यह  है  कि  हम  किसको  ट्रेनर
 कहें  किस  आर्गेनाइजेशन  को  ट्रेटर  कहों-
 इसको  कौन  तय  करेगा ?  जिसके  हाथ
 में  हुकूमत  है,  जिसके  हाथ  में  ठन्डा  है
 बही  इस  बात  को  तय  करेगा।  में
 गहराई  में  न  जाते  हुए  कहना  चाहता
 हूं  कि  इस  संबोधित  के  द्वारा  पुलिस
 कांस्टेबल,  हेड  कांस्टेबल,  सब-  इंस्पेक्टर
 या  आई  पी  एस  और  आई  ए  एस
 अफ़  परों  को  अधिकार  दिया  गया  है।  जिनके
 हाथ  में  हुकूमत  का  डण्डा  है  उनको
 बहुत  ही  जबरदस्त  और  खतरनाक  बोमन
 इस  संशोधन  के  द्वारा  दिया  जा  रहा  है।
 देश  ही  और  देश  विरोधी  गतिविधियों
 के  लिए  इस  देश  में  पहले  से  कई  कानून
 हैं।  इसके  लिए  इंडियन  पीतल  कोड  है,
 क्रिमिनल'  प्रोमोटर  कोड  है  और  खास
 तौर  पर  इस  किस्म  के  मामले  डोल  करने
 के  लिए  हमारी  लोकसभा  ने  प्रिवेंशन
 फ़  अनपलाफू  एक्टिविटीज  ऐक्ट  मंजूर
 किया  है।  जब  यह  ऐक्ट  असेंसमेंट  के
 लिए  यहां  पर  लाया  गया  था  तो  उसके  झा-
 खेर  में  यह  साफ़  कहा  गया  था  कि
 इस  किस्म  के  जो  आर्गेताईजेग़न्स  होगे
 या  इस  किस्म  को  जो  एक्टिविटीज  होगी
 उन  पर  बन्दो  लगाने  के  लिए  इसको
 लाया  गया  है।  यह  ऐक्ट  कहता  है:

 Unlawful  Activities  (Prevention)  Act
 1967.  An  Act  to  provide  for  the  more
 effective  prevention  of  certain  un-
 lawful  activities  of  individuals,  and
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 associations  and  other  matters  connec-
 ted  therewith.

 इस  पांचवें  काजी  में  सरोवर  में  जो  बात
 मैं  नेकी  है  इसको  डील  करने  के  सारे
 अधिकार  प्रिवेंशन  आफ़  अल्लाहु  ;  एक्ट-
 विटीज  ऐक  में  लिये  हुए  हैं।  इन  सारी  बातों
 के  होते  हुर  इस  किस्म  का  संशोधन  इस
 तथाकथित  क्रांन्ति  कारी  सोनिया  इकोनामी
 की  बातें  करने  वाले  44वें  संविधान
 संग्रोधत  विधेयक  में  लाने  की  कया  जरूरत
 थी।  मेरा  साफ़  तौर  पर  यह  कहना  है
 कि  वें  बाज  के  मातहत  हुक्मरान
 फ़ासिस्टों  की  पावर  ले  रहे  हैं।
 फ़ासिज्म  की  पावर  को  इस  कलाम  के
 जरिये  हुक्मरान  अपने  हाथ  में  लेने  जा
 रहे  हैं।  प्रश्न  यह  है  कि  एन्टी-नेशनल
 एंक्टिबिंटीज  या  ट्रेनर  कौन  तय  करेगा,
 जिस  के  हाथ  में  डण्डा  होगा  वही  तय
 करेगा  ।  कल  यह  भी  हो  सकता  है  कि
 कोई  कहेगा  -गोखले  साहब,  जो  इस  देश
 के  सम्मानीय  कानून  मंत्री  हैं,  अपने  चेम्बर
 में  बैठे  थे  और  देश  के  खिलाफ़  कुछ
 बातें  कर  रहे  थे,  जो  एन्टी-नेशनल  हो
 सकती  हैं  7  इसी  तरह  से  मान  लीजिए-
 चव्हाण  साहब  अमरीका  गये  और  अमरीका
 में  बातचीत  करते  हुए  रूस  के  खिलाफ़
 उन्होंने  कोई  तथाकथित  स्टैण्ड  लिया,  ,

 शौ  शंकर  बयान  सिंह  :  उपाध्यक्ष  महोदय,
 मेरा  प्वाइन्ट  साफ़  काडर  है।  माननीय
 संसद  सदस्य  इस  समय  जो  कुछ  भी  कह
 रहे  हैं,  अपनी  अमेत्डमैंट  के  सम्बन्ध  में
 कह  रहे  हैं,  लेकिन  ये  जो  भी  बातें  कहना
 चाहते  हैं-उस  का  एक  तरीका  होता  है,
 इनकी  भाषा  उसी  के  अनुसार  होनी  चाहिए
 शर ,  उदाहरण  भी  उसी  के  ग्रनुरूप
 होने  चाहिये।  लेकिन  इन्होंने  कभी  जो
 उदाहरण  दिये  हैं गोखले  साहब  या  चव्हाण
 सहाब  या  न्य  दूसरे  नामों  को  जिस
 सन्दर्भों  में  लिया  है,  वह  गलत  है,  ऐसा
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 कभी  भी  नहीं  होना  चाहिये  ।  इस
 लिये  में  आप  से  यह  अ्रनुरोध  करना  चाहता
 हूं  कि  इन्होने  जो  उदाहरण  दिये  हैं-
 गोखले  साहब  और  चव्हाण  साहब  के  बारे
 में,  उन  को  कार्यवाही  से  डिलीट  क्या
 जाये,  साथ  ही  आप  माननीय  सदस्य  को

 कहें  कि  वे  आगे  इस  तरह  के  कोई  भी
 उदाहरण  नदें  ।

 DR.  KAILAS:  When  you  _  have
 asked  us  to  speak  on  our  amendments
 and  that,  we  should  try  to  say
 why  we  have  sent  the  amendments
 and  try  to  explain  that.  Is  it  justi-
 fied  to  describe  what  somebody  did
 in  America  or  what  somebody  is  do-
 fing  in  Bombay?  Can  this  example  be
 followed?  That  is  what  I  want  to
 understand  from  you.  Would  you
 kindly  ask  him  to  restrict  himself  to
 his  amendment  only?

 MR.  DEPUTY-SPEAKER:  There
 are  only  two  issues  involved.  One  is
 the  issue’  of  relevance,  about  which  it
 is  easier  said  than  done  to  apply  to
 member’s  speeches.  I  had  said  so  in
 the  beginning  also.  About  deletion,
 that  is  governed  by  other  rules.
 Carry  on  and  try  to  be  brief.

 पु 16  जामवंत  टे:  उपाध्यक्ष  महोदय
 ऐसी  भ्रवस्था  में,  जिस  के  हाथ  में  दण्डा  होग
 वही  तय  करेगा  कि  कौन  देशद्रोही  है
 किस  की  देश-विरोधी  गतिविधियां  हैं।
 यह  बहुत  ही  खतरनाक  किस्म  का  हथि-
 यार  है,  यह  सिल्ट  हथियार  बना  सकता  है
 मैंने  जो  कभी  कहा  था-  उस  के  ऊपर
 में  वही  स्टेण्ड  लेता  हूं।  ऐसे  किस्म  के
 अधिकार  उन  को  नहीं  मिलना  चाहिये।

 “MR.  DEPUTY-SPEAKER:  Please
 conclude  now,

 8  ada  घोटे  5  बरहे  कहे  प्र

 लेटेस्ट  होड़े तो  बाप  म्‌
 हि
 जने  गे  दीर ।
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 MR.  DEPUTY-SPEAKER:  I  had
 made  an  observation  right  in  the  be-
 ginning  that  we  are  not  speaking  on
 the  amendments.  We  are  only  mak-
 ing  observations  on  those  amend-
 ments.  We  should  not  utilize  this  as
 an  opportunity  to  make  a  big  speech.
 I  had  said  so  in  the  beginning,  but
 since  this  clause  appears  very  vital
 and  very  important,  I  had  allowed
 Members  to  be  a  little  elaborate;  but
 even.  so,  try  to  conclude  now.

 श्री  जामवंत  छोटे  :  उपाध्यक्ष  महोदय,
 यह  संशोधन  जो  है,  उस  संशोधन  के  जरिये
 एक  बहुत  ही  खतरनाक  किस्म  का  हथियार
 हुकमरान  श्रपने  हाथ  में  ले  रहे  हैं  और  उस
 हथियार  का  इस्तेमाल  कभी  उन  के  ऊपर  भी
 हो  सकता  है।  इतिहास  में  और  पुराणों  में
 ऐसे  कई  उदाहरण  हैं।  उन  का  जिक्र  कर
 के  मैं  सदन  का  समय  नहीं  लेगा  चाहता  हूं  ny
 उपाध्यक्ष  महोदय,  इस  किस्म  के  हथियार  को
 लेने  की  राज  क्या  जरूरत  है  ?  मेरे  सामने  जब
 यह  इलाज  5  जाती  है  तो  उस  में  बहुत  सारी
 लाइनें  हैं,  जिन  के  कारण  जो  स्थिति  बदा
 होगी  उसक।  पता  नहीं  है।  इस  दत्त  जो  लोग
 जेल  में  हैं  अलंग  अलग  कारणवश,  जो  लोग
 मेंटिनेंस  आफ़  इंटरनल  सेक्यूरिटी  एक्ट  में  हैं
 या  दूसरे  कारणों  से  हैं,  उन  का  क्‍या  होगा।
 उन  के  बारे  में  यह  एमेंडमेंट  कौन  सा  रुख
 अख्तियार  करता  है?  यह  जो  संशोधन
 है  यह  बड़ा  भयानक  मालूम  पड़ता  है  और  इस  से
 हमारे  इस  सदन  को  भी  कालिमा  लगने  वाली  है।
 इस  वजह  से,  उपाध्यक्ष  महोदय,  मेरी  प्रार्थना
 है  कि  इस  देश  को  जिसे  प्रजातन्त्रात्मक,
 गणतन्त्रात्मक  और  सोशलिस्ट  अपने  प्रीएम्बिल
 में  हमने  कहा  है,  उस  को  बचाने  के  लिए
 कम  से  कम  कलाम  5  के  उस  हिस्से  को,  जिस
 के  बारे  में  मैंने  कहा  है,  डिलीट  कर  देना
 चाहिए।  लोप  होना  चाहिए।  मगर  ऐसा
 नहीं  होता  है,  तो  इस  देश  में  खतरनाक
 अवस्था  का  निर्माण  हो  सकता  है।

 उपाध्यक्ष  महोदय,  एक  बात  और  कहना
 चाहता हूं  प्रौढ़ वह  यह  है  कि  भ्रमर  मस्जिद  में,
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 चर्च  में,  गुरुद्वारों  में  और  मन्दिरों  में  लोग

 इकट्ठा  होते  हैं,  तो उन  को  भी  आप  एसटी-
 सोशल  जेन्ट्स  कह  सकते  हैं।  इसलिए  यह
 चीज़  बड़ी  महत्व  की  है  और  मैं  भ्र पने  देश  के

 कानून  मन्त्री  जी से  प्रार्थना  करता  हूं  कि  उन्हें
 इस  संशोधन  पर  गौर  करना  चाहिए  और  इलाज

 5  का  लोप  करना  चाहिए।  यही  प्रार्थना  मैं
 उन  से  बार  बार  करता  हूं  और  जो  सदस्य
 बनने  का  अधिकार  सार्वभौम  जनता  ने  मुझे
 दिया  है,  उन  के  इन्साफ़  के  लिए,  उन  की  ओर
 से  इन  से  प्रियंका  करता  हुं  कि इस  बात  पर
 गौर  करें  और  यह  फासिस्ट  आउटलुक  और
 यह  फ़ासिस्ट  लाइन  छोड़  दें।

 MR,  DEPUTY-SPEAKER:  Granted
 that  this  clause  is  very  important;  it
 will  touch  the  lives  of  a  large  number
 of  people  and  their  functioning  very
 closely.  Order  please....

 There  are  a  number  of  members
 who  had  given  notices  of  their  amend-
 ments.  But  for  one  reason  or  another,
 they  were  not  present  when  their
 names  were  called,  to  move  their  am-
 endments.

 I  am  not  going  to  allow  them  to
 move  their.  amendments  now.  Mr.
 Kartik  Oraon,  I  called  your  name;
 why  did  you  not  move?  Did  you
 move?  I  don’t  think  so.  Please  don’t
 confuse  me.

 Yes;  Yes,  I  think  I  called  you,  but
 you  were  not  prepared  to  speak.  Any-
 way,  you  have  not  spoken.  If  you
 have  not,  you  can  speak  now.  I  think
 you  were  not  here  when  I  called  you
 to  speak.  You  can  speak  now.

 SHRI  KARTIK  ORAON:  Sir,  I  have
 moved  an  amendment  with  regard  to
 sub-clause  (4).  I  would  like  to  say...

 MR.  DEPUTY-SPEAKER:  I  am  told
 by  office  that  you  have  spoken.  So,
 kindly  sit  down.

 SHRI  KARTIK  ORAON:  How  can
 you  say  that?  I  have  not  spoken  on
 this  point.
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 MR.  DEPUTY-SPEAKER.  I  am  on
 my  legs.  Kindly  sit  down.  If  you
 have  any  submissions  to  make,  I  will
 hear  you  again  Since  Members  had
 moved  a  number  of  amendments,  I
 have  observed  in  the  very  beginning
 that  when  Members  speak,  they
 shoulg  speak  on  all  the  amendments
 they  have  moved.

 SHRI  KARTIK  ORAON:  Sir,  I  have
 not  speken  on  this  point....

 MR.  DEPUTY  -SPEAKER:  You  have
 listening  even  to  what  I  am  saying  it
 is  unfortunate.  You  should  co-operate
 with  me  in  the  running  of  the  House.
 Kindly  listen  to  what  I  am  saying.  I
 cannot  remember  which  Members  have
 spoken,  because  there  is  a  large  num-
 ber  of  them.  Now  the  records  show
 that  you  spoke  on  this  clause  and  this
 amendment.  I  had  observed  in  the
 beginning  that  when  Members  speak,
 they  should  speak  on  all  the  amend-
 ments  that  they  have  moved.  Now
 that  you  have  spoken  once,  you  can-
 not  speak  again,  because  a  right  of
 second  speech  is  not  allowed,  Please
 do  not  insist  on  that.

 SHRI  KARTIK  ORAON:  What  has
 happened,  that  is  all  over.

 MR.  DEPUTY-SPEAKER:  Please
 co-operate.  Please  resume  your  seat.
 I  was  saying  that  at  the  time  when
 the  Members  who  have  given  notice
 of  amendments  were  called,  they  were
 called,  they  were  not  here  for  one
 reason  or  another.  They  cannot  move
 those  amendments  now.  But,  in  view
 of  the  importance  of  the  clause,  I  am
 prepared  to  make  this  an  exception,
 if  Members  co-operate  and  they  do
 not  quote  it  as  a  precedent,  and  that
 is,  to  allow  those  Members  who  had
 given  notice  of  amendments  to  make
 observations  on  this  clause,  but  not
 other  Members.  This  is  applicable
 only  to  those  who  gave  notice  of
 amendments  to  make  observations  on
 this  clause.  Secondly,  in  the  case  of
 the  Members  of  the  Communist  Party,
 since  a  large  number  of  them  have

 _Biven  notice  of  the  same  amendment,



 II9  Constitution  (Forty-fourth  OCTOBER  28,  976

 [Mr.  Deputy-Speaker]
 I  will  allow  another  member  also  to
 make  observations...  (interruption)
 If  you  tell  me  that  somebody  has  done
 it  and,  therefore,  I  must  do  it,  I  am
 not  the  knid  of  person  who  will  fall
 in  line;  I  will  do  what  is  right  and
 proper.  I  am  not  a  person  who  will
 fall  in  line  never,  I  am  not  that  type
 of  person.

 Shri  P.  R.  Shenoy  is  not  here,  Shri
 Shankerrao  Savant  is  also  not  present
 here.  I  am  going  strictly  in  that  order.
 Shri  Stephen.

 SHRI  C.  M.  STEPHEN:  (Muvattu-
 puzha)  Mr.  Deputy-Speaker,  Sir,  I
 would  like  to  make  a  few  observations
 for  the  consideration  of  the  Minister
 regarding  this  clause  about  which  I
 have  given  notice  of  a  few  amend-
 ments.  While  I  more  or  less  agree  with
 the  observations  made  by  certain  hon.
 Members  that  the  Jaw  and  the  Con-
 stitution,  as  they  now  are,  do  give
 sufficient  elbow  space  for  the  Govern-
 ment  to  prevent  or  prohibit  anti-  na-
 tional  activities,  the  power  now  sought
 is  to  enact  law  for  the  purpose  of
 prevention  or  prohibition  of  certain
 activities,  notwithstanding  articles  14,
 9  and  3l.  Article  9  has  got  a  large
 number  of  exceptions  from  sub-
 clause  (2)  onwards.  Those  exceptions
 provide  for  reasonable  restrictions,  and
 the  Supreme  Court  has  repeatedly  held
 that  reasonable  restrictions  can  amount
 to  complete  prohibition  of  those
 rights  in  appropriate  cases.  Therefore,
 that  is  available.  Neverthe'ess,  in  view
 of  the  extraordinary  circumstances  and
 conditions  through  which  the  country
 fis  now  passing,  one  cannot  afford  to
 leave  it  to  chance  and  the  whims  of
 the  Supreme  Court  or  any  other  court
 which  may  change  from  time  to  time.
 That,  I  suppose,  is  the  reason  why  the
 Government,  by  way  abundant  caution,
 has  sought  to  amend  the  Constitution
 in  order  that,  without  giving  any  room
 for  any  doubt  as  to  the  exact  amplitude
 of  the  reasonable  restriction,  they  may
 have  the  power  to  enact  a  law  for  pre-
 venting  these  activities.

 I  personally  have  no  quarrel  about
 it.  It  is  necessary.  After  all,  as  the  Law
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 Minister  said,  this  is  not  investing
 Government  with  the  power,  it  is  in-
 vesting  Parliament  with  the  power.  So,
 if  Parliament  feels  that  a  particular
 legislation  is  necessary,  then  these
 articles  must  not  stand  in  the  way,  and
 Parliament  must  not  feel  disabled.  At
 that  time  Parliament  can  consider
 whether  the  particular  legislation  is
 called  for  in  the  circumstances  cited
 then.

 But  my  apprehension  is  the  other
 way.  I  feel  that  in  spite  of  this  clause,
 Parliament  will  not  have  powers  to
 prevent  certain  activities  which,  I  sup-
 pose,  are  sought  to  be  prevented.  Pro-
 hibition  of  associations  is  what  I  mean.
 For  the  prevention  and  prohibition  of
 anti-national  activities  of  individuals
 there  is  sufficient  law  I  am  not  bother-
 ed.  about  it,  with  respect  to  the  prohi-
 bition  of  associations,  the  law  has  cer-
 tain  loopholes  and  those  loopholes
 have  got  to  be  plugged.

 Here,  Chapter  III  is  left  untouched
 except  for  three  articles—articles  14,
 49  ang  3l.  Although  a  law  may  violate
 these  articles,  it  shall  nevertheless  not
 tbe  held  to  be  void,  that  is  what  is
 stated  here.  But  I  do  not  know  how
 article  3l,  which  deals  with  property,
 comes  into  the  picture  for  the  purpose
 of  the  prohibition  of  an  association,  as
 it  does  not  now  stand  in  the  way  of
 the  prohibition  of  an  association.  May-
 be  it  may  stand  in  the  way  of  acquisi-
 tion  of  the  property  of  an  association,
 but  once  an  association  is  declared
 illegal,  that  has  to  be  taken  care  of
 in  some  other  way.  That  is  not  for  the
 purpose  of  prevention  and  prohibition.
 Article  3  is  not  directly  relevant  there.

 The  real  attack  against  the  law  is
 likely  to  come  from  articles  25  and
 26.  Supposing  you  want  to  prohibit  an
 organisation  like  the  Anand  Marg.
 Ther  are  a  number  of  organisatjons
 going  behind  the  mask  of  religion,  said
 to  be  propagating  religion  etc.  Article
 26  says:

 ‘Subject  to  public  order,  morality and  health,  every  religious  denomi-
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 nation  or  any  section  thereof  shall
 have  the  right—

 (a)  to  establish  and  maintain
 institdtions  for  religious  and  chari-
 table  purposes;

 (b)  to  manage  its  own  affairs  in
 matters  of  re’igion;....”
 And  article  25  reads:

 “Subject  to  public  order...  .all
 persons  are  equally  entitled  to  free-
 dom  of  conscience  and  the  right
 freely  to  profess,  practise  and  pro-
 pagate  religion”.

 The  real  difficulty,  according  to  my
 conception,  is  that,  if  you  proceed
 against  an  organisation  which  is  basi-
 cally  political,  which  is  basically
 subversive,  but  is  going  on  _  be-
 hind  the  mask  of  a  religious  sect,  pro-
 pagating  a  certain  religion  and  mantra,
 puja  etc.,  are  all  going  on,  it  is  possible
 that  articles  25  and  26  can  be  quoted
 against  you.

 5.00  hrs.

 It  is  there  that  the  Parliament  has
 no  power.  With  respect  to  prohibition
 of  an  organisation,  despite  these  arti-
 eles  this  articles  has  not  taken  any
 power.  Therefore,  I  feel  that  articles
 4  and  19,  by  and  large,  do  not  stand
 in  the  way  of  prohibition  nevertheless,
 by  way  of  abundant  caution,  you  may
 take  additional,  specific  power  for  that
 purpose.  Nobody  has  any  objection
 about  it.  But  where  the  real  lacuna?
 Certain  associations  cannot  be  prohi-
 bited  which  is  the  real  need  of  the
 hour,  Power  is  not  taken  and  therefore
 the  Parliament  will  remain  disarmed,
 as  far  as  that  is  concerned.  That  is  my
 apprehension.

 Therefore,  I  have  suggested  to  the
 Law  Minister  that  instead  of  going  in
 this  round  about  manner  you  can
 straightway  assume  power  for  the  Par-
 liament  to  prohibit  an  association  in
 the  name  of  sovereignty  and  integrity
 and  all  that  you  have  stated  and  des-
 pite  the  provisions  of  Chapter  III.  That
 could  have  been  done.  Anyway,  the

 \

 clause  as  now  framed  could  be  ineffe-
 ctive.  That  is  my  apprehension.  My
 contention  is  that  it  is  not  unnecessary.
 My  contenion  is  that  it  is  ineffective,
 as  far  as  prohibition  of  an  association
 is  concerned.

 My,  third  point  is  this.  I  would  like
 to  draw  your  attention  to  sub-clause
 2.  It  says:

 ‘Notwithstanding  anything  in  this
 Constitution,  Parliament  shall  have,
 and  the  Legislature  of  a  State  shall
 not  have,  power  to  make  laws  with
 respect  to  any  of  the  matters  re-
 ferred  to  in  sub-clause  (a)  or  sub-
 clause  (9)  of  clause  ().”

 Sub-clause(a)  says:  “The  prevention  or
 prohibition  of  anti-national  activities;
 Sub-clause(b)  says.  “The  prevention  of
 formation  or,  or  the  prohibition  of,
 anti-national  association  Anti-national
 activities  are  defined  down  below.
 Therefore,  this  clause  says  that  the  Par-
 liament  alone  will  have  power  to  ‘Fass
 laws  to  prevent  internal  disturbance,
 to  prevent  the  over-throw  of  the  State
 and  so  on.  State  is  defined  in  Chapter
 III  as  inclusive  of  the  State  and  the
 Government  of  the  States  also.  Well,
 this  is  a  matter  of  public  order  and
 a  criminal  law.  Pubic  order  is  a  State
 subject  today;  Criminal  law  is  a  con-
 current  subject.  Today,  being  under
 State  list  or  concurrent  list  these
 subjects  are  under  the  jurisdiction  of
 the  State.  Now  you  say  that  the  law
 which  seeks  to  prevent  activities
 like  disturbances  internal  iaw  and
 only  order  situation  and  so  on  is
 law  which  can  be  ‘  anacted  only
 by  Par'iament  and  not  by  the  State
 Legislature..  This,  according  to  me,  is
 a  ‘contravention  of  Article  246  and
 taking  away  certain  subjects  which
 now  stand  allotted  either  to  the  Con-
 current  List  or  to  the  State  List.  It
 could  have  been  otherwise.  You  could
 have  said  that  if  a  law  is  to  be  passed
 it  may  be  reserved  for  the  assent  of
 the  President,  and  after  the  assent
 is  obtained,  then  it  could  become  a
 valid  law.  (Interruptions)..

 I  do  not  undestand  about  sub-clause
 (4)(b)  and  sub-clause  (ii).  I  would
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 like  to  get  an  exp'anation  from  the
 Law  Minister.  ‘which  disclaims,
 questions,  threatens,  disrupts  or  is  in-
 terided  to  threaten  or  to  disrupt.”  The
 leading  clause  says  that  if  you  disclaim,
 if  you  question  and  if  you  disrupt,  that
 is  an  anti-national  activity.  The  second
 portion  says:  “If  it  is  intended  to
 threaten  or  to.  disrupt.”  The  second
 part  of  it  leaves  out  “disclaims”  or
 “questions.”  There  is  one  concept  like
 questioning  and  disrupting  and  that  is
 an  anti-national  activity.

 An  activity  “which  is  intended  to”  is
 also  an  anti-national  activity.  I  would
 like  to  know  why  an  activity  which
 is  intended  to  disclaim  or  question  is
 not  an  anti-national  activity.  An
 activity  which  is  intended  only  to
 threaten  or  disrupt  is  an  anti-national
 activity.  Is  the  commission  inten-
 tional  or  is  it  unintended?  If  it  is  in-
 tentional,  why  it  is  so  and  what  is  the
 rationale  behind  it.

 There  is  one  thing  more.  An
 “association  meang  an  association  of
 persons,  It  is  now  settled  that  how
 for  purpose  of  Chapter  III,  “person”  is
 only  a  natural  person.  A  corporate
 Person  is  no  person  for  the  purpcse
 of  Chapter  III,  There‘ore,  an  associa-
 tion  of  persons,  individual  natural
 persons,  can  be  covered.  But,  if,  on
 the  other  hand,  certain  arrangements
 are  made  between  corporate  persons
 powerful  beings,  and  an  _  operation
 begins,  that  association  will  be  out  of
 your  net.  Therefore,  I  have  sug-
 gested  that  you  qualify  “person”  with
 two  words,  corporate  or  incorporate.
 If  you  want  to  throw  your  net  wide,
 let  it  be  laid  wide  enough  so  that  no
 person  is  allowed  to  go  out  of  it.

 These  are  the  points  that  I  wanted
 to  bring  to  the  notice  of  the  Law
 Minister.  I  accept  this  clause  as  an
 abundant  caution.  That  is  necessary
 because,  although  the  Supreme  Court
 has  said  that  “restraint”  can  amount
 to  obliteration,  they  are  in  a  doubtful
 mood,  You  assume  powers  by  all
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 ce means,  But  when  you  assume  powers,
 for  heavens’  sake,  assume  powers  in
 an  effective  manner.  Let  it  not  be
 done  in  a  manner  where  the  neal  fish,
 the  corporate  associations,  and  panels
 religious  sects  go  out  of  your  net.  A
 religious  sect,  like,  the  Anand  Marg,
 will  be  out  of  it.  I  am  not  meaning
 the  real  religious  sects.  J  mean
 the  organisations  which  are  mas-
 querading  as_  religious  sects  will  be
 out  of  it.  Articles  25  and  26  will  still
 be  available  to  them.  You  have  not
 taken  protection  against  the  articles
 which  are  really  relevant  as  far  a3
 this  particular  thing  is  concerned.
 Only  innocuous  articles  are  cited.  The
 real  ones  which  should  have  been
 cited  have  not  been  cited.  You  could
 even  assume  powers  to  prohibit  any
 association  in  the  interest  of
 sovereignty,  integrity,  public  order,
 morality  or  for  whatsoever  things  you
 want.  That  would  have  been  an
 effective  thing  to  do.

 These  are  the  points  that  I  wanted
 the  hon.  Minister  to  consider.

 SHRI  8.  N.  MISRA  (Kannauj):
 Mr.  Deputy-Speaker,  Sir,  I  have

 heard  that  there  is  a  lot  of  agitation
 on  the  point  that  clause  5  is  likely  to
 create  a  lot  of  apprehension  in  the
 minds  of  the  people  and  that,  with  the
 experience  we  have  at  present  of  the
 Maintenance  of  Internal  Security  Act,
 it  is  likely  that  after  these  provisions
 have  become  part  of  the  Constitution.
 these  can  be  much  better  abused
 against  citizens  and,  therefore,  it  is
 necessary  that  there  must  be  a  safe-
 guard  against  them.

 There  has  been  a  disclosure  just
 made  by  the  speaker  who  preceded
 me  that  this  matter  of  clause  5  was
 never  be‘ore  the  Swaran  Singh  Com-
 mittee.  It,  therefore,  indicates  the
 intention  of  bringing  this  into  the
 Constitution  by  the  persons  who  are
 called  bureaucrats  who  may  have
 probably  helped  in  making  up  and
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 coming  to  this  conclusion  that  they
 shoulg  have  a  greater  hand  and  a
 sway  over  the  people.  I  understand
 that  even  ,before  the  Independence,
 during  the  British  regime,  when  we
 wwere  slaves,  such  provisions  of  ex-
 cluding  the  scrutiny  by  the  court  were
 never  made.  If  I  am  wrong,  I  will
 welcome  anyone  pointing  it  out  to  me
 that  any  such  provision  existed  during
 the  time  of  the  British  regime.  Even
 during  the  period  when  we  were
 salves,  such  provisions  were  not
 made,  It  cannot  be  said  that  the
 executive  or  the  Government  is  al-
 ways  right;  it  cannot  be  said  that
 every  action  taken  by  them  is  always
 correct,  Therefore,  I  have  proposed
 a  Sa*eguard  against  anything  that  may
 be  done  improperly  or  illegally  in-
 tentionally  or  unintentionally.  Every
 citizen  must  be  protected  in  an  inde-
 pendent  country,  I  have  therefore
 moved  that  a  provision  should  be
 made  that:

 “no  law  shall  be  made  excluding
 in  any  manner  the  jurisdiction  of
 the  High  Courts  and  the  Supreme
 Court  from  examining  the  basis  and
 the  grounds  by  which  the  p  er-
 sonal  liberty  of  any  citizen  is  taken
 away  and  no  citizen  shall  be  ever
 deprived  in  any  manner  of
 approaching  the  High  Court  and  the
 Supreme  Court  and  the  examina-
 tion  by  such  courts  of  validity,
 propriety  or  justification  of  any
 order  and  granting  appropriate
 relief  to  the  citizens”.

 We  don’t  know  whether  they  are
 acting  correctly.  If  bonafide  orders
 are  passed,  when  the  Government
 should  not  be  afraid  of  any  scrutiny.
 But  it  appears  they  are  out  to  pass  an
 order  again  that  an  examination  by
 the  appropriate  authority  or  the  courts
 is  banned.  Some  may  be  protected
 today,  after  the  clause  has  gone  into
 the  Constitution  and,  tomorrow,  some-
 body  else  may  be  protected.  There-
 fore  I  have  moved  this  Amendment
 so  that  every  citizen  of  the  country
 can  be  protected.
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 MR.  DEPUTY-SPEAKER;  You  are
 only  making  your  observations;  you
 are  not  moving  the  Amendment.

 SHRI  rom  V.  ALAGESAN  (Tirut-
 tani):  I  thank  you  for  allowing  us
 to  explain  our  view  points  though

 you  have  prohibited  us  from  moving
 the  Amendments.  I  am  one  of  those
 who  heartily  welcome  this  Clause.

 There  is  no  other  State  in  India  ex-
 cept  Tami]  Nadu  where  there  is  a
 political  party  with  the  avowed  ob-
 jective  of  secession  or  separation
 from  the  mainland  ang  dismember-
 ment  of  the  country.  Now  that  party
 has  formally  disowned  that  objective,
 but  I  am  trying  to  submit  that  they
 still  continue  to  act  in  furtherance
 of  the  objective  openly  and  also
 clandestinely.  That  is  the  reason  why
 I  welcome  this  prohibition  of  anti-
 national  activity  and  also  the  pro-
 hibition  of  the  formation  of  anti-natio-
 nal  Associations.  At  the  same  time,
 I  am  quite  clear  in  my  mind  if  there
 are  any  apprehensions  in  the  minds
 of  our  friends  and  colleagueg  in  this
 House,  the  Members  of  the  Commu-
 nist  Party  of  India  that  the  language
 employeg  in  this  Clause  does  not  ex-
 pressly  exclude  ‘lawfu]  political  acti-
 vity  and  legitimate’  trade-union  acti-
 vity’,  then  I  feel  that  these  apprehen-
 sions  and  fears  should  be  squarely
 removed,  In  fact,  that  was  the  object
 of  my  two  Amendments,  It  is  one
 thing  to  try  to  employ  violent  means
 and  ask  legislators  to  resign  and  it  is
 another  thing  to  function  in  g  normal
 political  way  and  try  to  change  the
 Government  of  the  day  by  means  of
 the  ballot-box.  There  shoulg  be
 absolute  freedom  guaranteed;  and  not
 only  should  freedom  be  guaranteed
 but  there  should  be  every  facility
 provided  to  see  that  we  do  not  place
 any  obstacles  in  the  way  of  normal
 lawful,  legitimate  politica]  activity
 which  seeks  to  serve  the  country
 according  to  its  own  ideals  and  which
 seeks  to  replace  the  Government  of
 the  day  in  a  peaceful  manner  by
 means  of  the  ballot-box.

 Similarly,  as  regards  trade-union
 activity,  we  should  make  our  stand
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 quite  clear  and  beyond  any  doubt.
 I  can  say  here  that  the  last  Railway
 strike  can,  by  no  stretch  of  imagina-
 tion,  be  described  as  a  legitimate
 trade-union  activity,  It  wes  an  acti-
 vity  which  exploited  the  working
 classes  in  this  country  for  certain
 persons’  own  political  ends  and  _  it
 does  not  fal]  within  the  cope  of  nor-
 ma]  trade-union  activity.  But  there
 are  activities  which  are  legitimate
 trade  union  activities  and  these  who
 are  engaged  in  the  trade  union  field
 may  feel  that  the  provisions  in  this
 Clause  ‘may  come  in  their  way.  There-
 fore,  this  should  be  explaineg  to  them
 properly  or  it  should  be  so  expressly
 provided  in  this  Clause  that  we  do
 not  intend  to  come  in  the  way  of
 such  activities.  This  is  the  object  of
 my  amendment,  Either  by  a  separate
 amendment  or  otherwise,  I  hope,  the
 hon.  Mover  of  this  Bill  will  pay  atten-
 tion  to  this.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI  (Calcutta  South):  Since  I
 cannot  move  my  amendment  now  I
 can  only  express  my  views,  During
 the  general  discussion  on  this  Bill,
 I  have  tried  to  express  my  views  to
 the  Law  Minister,  |  hope,  he  will
 consider  this  matter.

 While  we  adopt  this  view  in  the
 Constitution  about  ‘anti-national  acti-
 vities’  we  must  make  it  very  clear
 to  the  people  of  this  country  as  well
 as  to  the  world  what  we  mean  by
 ‘anti-national  activity’.  Though  our
 Law  Minister,  in  his  speech,  has
 tried  to  make  it  clear  twice—he  had
 Said  very  clearly  what  are  the  fea-
 tures  of  anti-national  activities  and
 he  had  tried  to  incorporate  a  few  of
 them  in  the  Constitution—I  do  sin-
 cerely  fee]  that  we  have  to  examine
 this  from  the  concept  of  the  Pream-
 ble,  The  moment  we  have  included
 in  the  Preamble  the  concept  of  so-
 cialism  as  a  guideline  to  the  entire
 Constitution  and  the  country,  the
 moment  the  concept  of  socialism  is
 adopted,  the  country  is  no  more  sup-
 posed  to  be  controlled  or  guided  by
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 any  political  party  or  group;  the
 nation  as  a  whole  is  committed  to  this
 stand  for  socialism  tc  this  concept  of
 socialism;  socialism  is  no  more  a
 slogan  of  the  Congress  Party  or  the
 Communists;  it  is  no  more  a  moro-
 polistic,  theoritical  conception  of  a
 group  or  individual,  it  is  the  desire
 and  demand  of  the  whole  nation,  from
 Kashmir  to  Cape  Comorin,  We  have
 to  implement  it  step  by  step,  we  have
 to  implement  ultimately  our  socio-
 economic  progremme.  Every  now
 and  then,  by  stating  clearly  our
 position  in  our  Constitution,  we  can
 overcome  the  possible  difficulties  in
 achieving  socialism.  But  what  about
 the  genuine  enemies  of  socialism,
 those  who  preach  against  the  concept
 of  socialism?  If  anybody  propagates
 something  against  the  concept  of
 socialism,  if  anybody  preaches  any-
 thing  against  the  concept  of  socialism,
 if  anybody  organizes  something  to
 motivate  the  people  against  the  con-
 cept  of  socialism,  then  that  activity should  be  treated  as  an  anti-national
 activity,  At  present  in  the  country
 the  larger  ‘masS  media,  the  news-
 papers,  etc.  are  controlled  by  the
 monopoly  houses.  The  Chambers  of
 Commerce  in  South,  East,  North  and
 West  are  dominating  the  trade  and
 commerce  of  this  country.  The  Ro-
 tary  Club  and  the  Lions  Club  have
 a  tremendous  influence  over  the  mass
 intelligentsia  of  the  country,  What-
 ever  may  be  their  character,  whether
 Tight  or  left,  that  is  not  important.
 But  what  is  important  is  this.  Sup-
 Pose  tomorrow  the  Indian  Express  or
 the  Hindustan  Times  management,
 after  this  Constitution  Amendment  is
 adopted,  tries  to  publish  a  serie,  of
 articles  to  justify  to  the  people  of
 this  country  why  socialism  should  not
 be  accepted  in  this  country,  then  that
 should  be  considered  as  an  anti-na-
 tional  activity  because  the  nation  as  a
 whole  is  already  committed  to  the  con-
 cept  of  socialism.  Therefore,  any  asso-
 ciation  or  group  or  individual,  who
 collectively  or  individually  try  to
 preach  against  socialism—if  somebody
 says  that  this  is  not  what  is  meant  by
 the  concept  of  socialism,  what  is  meant
 by  socialism  is  this  and  all  that,  I  do
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 not’  mind  —who  tries  to  defy  the
 concept  of  socialism,  who  tries  to
 preach  exploitation  and  defend  it,
 that  should  be  treated  as  an  anti-
 national  activity,  This  was  the  main
 thing  that  I  wanted  to  point  out.

 During  the  agitation  in  974  by  the
 right  reactionary  forces  and  in  969

 in  West  Bengal  in  the  naxalite  agita-
 tion,  the  constant  propaganda  and
 provocation  in  this  country  came  from
 two  sides:  from  967  to  970  it  was
 Radio  Peking.  From  1972,  onwards,  it
 is  the  Voice  of  America.

 It  hag  been  found  that  certain
 groups  of  young  people  collected
 ammunitions  and  arms  and  the  Gov-
 ment  did  not  know  about  that;  the
 Government  intelligence  failed  in
 this  respect.  And  when  the  Govern-
 ment  discovered  it,  they  simply  put
 them  under  the  normal  laws  of  the
 land.

 During  the  agitation  of  Shri  Jay-
 parkash  Narayan,  we  have  found  that
 huge  amounts  of  foreign  money  came
 in  Gandhi  Peace  Foundation  and
 other  trusts  and_  societies  without
 the  knowledge  of  Government.  A
 few  trusts  are  there  still  in  the  cou.i-
 try  which  operate  on  different  scales
 without  the  knowledge  of  the  Gov-
 ernment.  Shri  Brahmananda  Reddy
 stated  in  this  House  that  he  had  got
 some  information  and  was  trying  to
 get  more.  But  what  is  it  that  you
 do  after  getting  the  information,  and
 what  action  will  you  take?  Accor-
 ding  to  the  normal  law  of  the  land,
 they  will  be  dealt  with  and  they  will
 have  to  go  through  so  many  pro-
 cesses  and  ultimately  the  result  is
 that  they  are  not  punished.  Their
 roots  and  branches  are  not  roo‘ed  out.

 Prof.  H.  N.  Mukerjee  during  _  his
 speech  the  other  day  cited  one  Mr.
 J,  Kumar;  I  do  not  know,  whether
 he  is  an  Indian  citizen,  or  whether
 he  is  an  immigrant.  He  has  form:d
 a  group  in  Washington,  Indian  De-
 mocratic  Group.  Some  x  or  ‘Y

 Amdt.)  Bill  730

 sitting  in  Londen,  having  gone  for
 his  scholarship,  has  formed  a  group,
 India  Harmony  Society.  Another
 gentleman  has  formed  a  group  in
 West  Germany  called  the  Indian
 National  Club.  They  invite  people
 and  it  has  been  found  that  during
 crisis  in  our  country,  they  project
 the  views  which  are  not  only  agaiast
 a  particular  Party,  but  against  the
 nation  and  democratic  spirit  of  the
 country.  These  groups  and  _  indivi-
 duals  have  their  subsidiaries  and
 branches  and  these  are  allowed  to
 function  and  they  are  not  covered
 under  anti-national  activities;  they
 are  not  treated  as  anti-national.  !
 do  not  know,  what  else  is  anti-
 national,  if  not  this.

 You  cannot  touch  International
 Krishna  Consciousness  Society  of
 Calcutta  in  the  name  of  religion
 They  will  say  that  they  have  the
 right  to  preach  and  worship,  but  in
 actual  practice,  they  are  not  doing
 that.  During  J.Ps’  visits  to  Calcutta.
 Shri  Jayaparkash  Narayan  first  got
 the  consciousness  from  the  Interna-
 tional  Krishna  Consiousness  Soviety
 and  then  gave  the  consciousness  to  the
 people.  Similarly,  at  Mount  Abu
 there  is  the  Prajapita  Brahmkumariy,
 Ishwarya  Vishwavidaylya.  Thousands
 and  thousands  of  girls  with  white
 sarees  say  that  they  are  there  to  wor-
 ship  the  goddess.  But  what  are  the
 facts?  In  the  969  report  of  the  CIA,
 it  has  been  mentioned  that  these  are
 the  subsidiaries  of  CIA.  Some  Yogi
 becomes  a  Sadhu  ang  Mahatma  of
 India  and  forms  a  club  in  West  Ger-
 many  and  from  there,  he  sends  2
 message  to  Indian  people:  Save  the
 democracy,  destroy  Shrimati  Indira
 Gandhi  and  remove  her  from’  the
 power.  I  am  not  saying  all  this,  be-
 cause  Congress  Party  is  the  ruling
 party;  I  am  talking  for  the  future  of
 this  country.  Any  trust  or  group  or
 any  individual  of  India,  who  has
 branches  in  India  and  outside  with-
 out.  the  knowledge  af  the  Govern-
 ment  and  gets  financial  support  here
 or  there,  should  be  treated  an  anti-
 national  and  should  be  dealt  with
 accordingly.  All  these  groups  ar.d
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 persons  should  be  treated  as  anti-
 national  and  this  should  be  incorpo-
 rated  in  the  Constitution.  I  since-
 rely  feel  that  the  Law  Minister  will
 give  further  thought  to  this  matter
 taking  into  account  my  views  in  this
 respect.

 So  far  as  the  trade  union  activities
 are  concerned,  it  has  been  pointed
 out  rightly  yesterday  by  the  Prime
 Minister  that  under  the  cover  of
 trade  union  acfivities,  some  indivi-
 duals  in  the  country  are  indulging
 in  anti-national  activities.  It  has
 been  proved  to  be  correct.  In  a  de-
 mocracy,  it  is  the.  viewg  of  the  majo-
 rity  that  take  precedence  over  the
 views  of  minority.  It  has  been  pro-
 veg  that  in  our  country,  a_  large
 number  of  working  class  peeDle  do
 not  support  the  right  reactionary
 forces,  but  they  support  the  progres-
 sive  forces  ang  they  have  supported
 the  emergency.  They  are  loyal  ito
 the  country.  We  have  to  keep  their
 views  in  our-minds.  We  have  got
 mixed  economy,  the  private  sector
 and  the  public  sector  in  our  country.
 Knowing  the  motives  of  the  private
 sector  and  the:  monopoly  houses,  it
 would  be  wise  for  us  not  to  fail  into
 their  trap.  If  the  monopoly  houses
 indulge  in  activities  which  are
 against  the  interest  of  the  nation,
 that  should  also  be  included  within
 the  scope  of  anti-national  activities
 and:  dealt  with  accordingly.

 I  would  appeal  to  the  hon.  Law
 Minister  to  consider  these  points.

 at  सूरज  पांडे  (गाजीपुर)  :  अनुच्छेद
 5  में  हमा  संशोधन  449,  450  और
 451  हैं।  बहुत  से  मानवीय  सदस्यों  ने  इस
 और  संकेत  किया  है  कि  एप् टी नेशनल  का  जो
 क्लास  जोड़ा  गया  है  इसका  बहुत  अधिक
 दुरुपयोग  होगा  ।  हमारा  तजुर्बा  भी  यही  है।
 कई  सदस्यों  ने  बताया  है  कि  अभी  ग्राम  हमारे
 विधायक  को  गिरफ्तार  कर  लिया  गया  था
 उत्तर  प्रदेश  में  क्‍यों  कि  उन्होंने  यह  भाषण

 Amdt.y  Bill  732

 दिया  था  कहीं  पर  कि  हमारे  देश  में  कुछ
 ऐसी  शक्तियां  हैं  जो  उसी  तरह  का  काम
 करना  चाहती  हैं  जैसा  शेख  मुजीब्रंहमान  के
 साथ  हुआ  है।  सीआईडी  वालों  ने  लिखा
 कि  उनका  भाषण  यह  था  कि  इन्दिरा  गांधी
 का  भी  वही  हाल  होगा  जो  शैख  मुजीबुर्रहमान
 का  बंगला  देश  में  हुआ  है।  इस  आरोप  में
 उन  बेचारों  को  पकड़  लिया  गया  और  जेल  में
 बन्द  कर  दिया  गया।  कुछ  उनकी  सुनवाई
 नहीं  हुई।  इसी  तरह  से  अगर  आप  देखें  तो
 आपको  पता  चलेगा  कि  एन्टी  नैशनल
 एक्-  विधिज्ञ  को  इसमें  डिज़ाइन  किया  गया
 है।  इसको  श्राप  पढ़ेंगे  तो  आपको  पता
 चलेगा  कि  कितने  भ्र धिक  अधिकार  न्यू  'क्रेजी  को
 इस  में  दिए  गए  हैं।  इन  अ्रधिकारों  का  वे
 दुरुपयोग  करेंगे  यह  जाहिर  बात  है।  हम  कानून
 बनाते  हैं  लेकिन  उन  को  लागू  करने  की
 ज्म्मिदारी  उन  लोगों  पर  है  जो  बिल्कुल
 इन  चीजो से  परे  होते  हैं।  इस  में  लिखा  गया
 है  कि  जो  विधि  द्वारा  स्थापित  सरकार  को
 उलटने  के  लिए  श्रावित  है  या  किसी  ऐसी
 स्कीम  का  भाग  है  जो  ऐसी  सरकार  को  उलटने  के
 के  लिए  आशयित  है  |  इसका  साफ़  मतलब  यह
 है  कि  किसी  भ्रमणकारी  को  ऐसा  विश्वास  हो
 जाए  कि  हम  कोई  मीटिंग  या  सभा  कर  रहे
 हैऔर  उसको  आशंका  है  कि  ये  सरकार  को
 उलटना  चाहते  हैं  तो  वह  जेल  में  बन्द  कर
 सकता  है।  आन्तरिक  उपद्रव  के  बारे  में
 भी  इस  में  कहा  गया  है।  जो  आन्तरिक
 उपद्रव  करने  या  लोक  सेवाओं  को  विच्छिन्न
 करने  के  लिए  आमाशयिक  है  या  कसी  ऐसी
 स्कीम  का  भाग  है  जो  इस  प्रकार  उपद्रव  करने  '

 या  विच्छिन्न  करने  के  लिए  आरक्षित  है।
 उस  अधिकारी  को  केवल  सम्भावना  मात्र
 हो,  यह  नहीं  कि  उसने  चेष्टा  की  हो  और  तब  यह
 सम्भावना  पैदा  हुई  हो,  वह  उसको  जेल  में
 डाल  सकता  है।  इसके  बाद  अगर  आप  देखें  तो
 यह  लिखा  हुआ  है  कि  विभिन्न  धर्मों,  मूल  वंशों,
 भाषाओं  या  प्रदेशों  के  समूहों  या  जातियों  या
 समुदायों  के  बीच  सौहार्द  को  संकटापन्न
 करने  के  लिए  या  विच्छिन्न  करने  के  लिए
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 आरक्षित  है  या  किसी  ऐसी  स्कीम  का  भाग

 है  जो  इस  प्रकार  संकटापन्न  करने  या  विच्छिन्न
 करने  के  लिये  झ्रशयित  है।  अब  आप  क़ज़
 करें  कि  किसी  पूंजीपति  के  खिलाफ़  हम  बोल

 रहे  हैं,  उसके  द्वारा  किए  गए  अत्याचारों  के
 खिलाफ़  हम  बोल  रहे  हैं  तो सरकारी  अधिकारी

 हम  को  इस  धारा  में  बन्द  कर  सकता  है।
 पिछली  बार  जब  मीसा  एक्ट  बना  था  तब
 मन्त्री  महोदय  ने  आश्वासन  दिया  था  कि
 इसका  दुरुपयोग  नहीं  होगा,  डी०ग्राई०आार
 बना  था  तब  आश्वासन  दिया  गया  था  कि
 उसका  दुरुपयोग  नहीं  होगा,  उसका  बेजा
 इस्तेमाल  नहीं  होगा  लेकिन  हमारे  मुल्क  की
 जो  स्थिति  है,  जैसी  ब्यूरोक्रेसी  हमारे  देश
 की  है  यह  पक क्रि  बात  है  कि  वह  इसका  दुरुपयोग
 करेगी।  कई  माननीय  सदस्यों  ने  कहा  है  कि

 मुसलमानों  के  विरुद्ध  इसका  इस्तेमाल
 निश्चित  रूप  सैकिया  जाएगा  ny  आप  नसबन्दी  के
 मालिकों  लें।  नसबन्दी  के  मामलों  को  लेकर

 देश  में  बिलकुल  झूठा  प्रचार  किया  जा
 रहा  है  कि  मुसलमान  नसबन्दी  के  खिलाफ़  हैं
 हकीकत  यह  है  कि  क्‍योंकि  हम  भी
 मुसलमानों  में  रहते  हैं,  जो  को ग्र शन  है  उसके
 खिलाफ़  हर  कोई  है,  सरकार  भी  है।  लेकिन
 अभी  मुजफ्फरनगर  में  क्‍या  हुआ  है।  उस
 दिन  यहां  पर  बताया  गया  था  कि  चालीस
 आदमियों  को  वहां  जान  से  मार  दिया  गया
 है।  वहां  के  कलक्टर  ने  खुले  ग्राम  एलान  किया
 था  कि  मुसलमान  नसबन्दी  के  विरोधी  हैं
 इनको  मार  दो  ny  डी०एम०  के  एलान  के  बाद
 वहां  मस्जिद  में  गोली  चलाई  गई  और  चालीस
 व्यक्तियों  को  जान  से  मार  दिया  गया,  उनको
 क्रोली  से  उड़ा  दिया  गया।  कुछ  दल  और
 व्यक्ति  हैं  जो  यह  भ्रामक  प्रचार  करते  हैं
 कि  मुसलमान  नसबन्दी  के  खिलाफ़  हैं।
 ग्रधिकरीगण  बुरी  तरह  से  इस  तरह  की
 बातों  को  लेकर,  जो  बातें  जन  संघ  या  उन  से
 मिलते  जुलते  लोगों  द्वारा  भ्रम  पैदा  करने  के
 लिए  कही  जा  रही  हैं,  अपने  अधिकारों  का

 दुरुपयोग  कर  रहे  हैं।
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 उपाध्यक्ष  जी,  हम  पूर्वी  उत्तरप्रदेश  से
 जाते  हैं।  मगर  वहां  के  लोग  कहते  हैं  कि
 हम  पिछड़े  हुए  हैं,  शौर  हमारे  यहा  उद्योग  धंधे
 लगने  चाहिये,  और  इसके  लिपे  वह  झ्रान्दोलत  या
 एजी टेशन  करते  है  तो  उन  पर  यह  आरोप
 लगाया  जाता  है  कि  आप  एन्टी  नेशनल  काम
 कर  रहे  है  और  उनको  इस  तरह  से  बन्द  किया
 जा  सकता  है।  वह  लोग  सभा  नहीं  कर  सकते
 है,  ऐलान  नही  कर  सकते  है।  संविधान
 इसलिये  बनाया  'जा  रहा  हैं  कि  हिन्दुस्तान
 में  आमूल  परिवर्तन  हो,  हमारे  दल  ने
 इसका  समर्थन  भी  किया  है  ।  लेकिन
 इसमें  मामूल  परिवर्तित  कया  होगा,  इसका
 उल्टा  परिवर्तन  होने  वाला  है  i  तमाम
 तरह  के  कार्यकलापों  को  बन्द  करने
 की  बात  होगी  ।  ऐसे  लोगों  को  राष्ट्रीय  सरकार
 का  विरोधी  बताया  जाता  है।  कांग्रेस  सरकार
 ही  राष्ट्र  नहीं  है,  राष्ट्र  तो  पूरा  देश  है।  अगर
 कोई  आदमी  सरकार  के  विरूद्ध  बात  करता  है
 तो  वहां  के  अधिकारी  तय  लगाते  है  कि  वह
 राष्ट्र  विरोधी  है  उसको  कैसे  रोका  जा  सकता
 है  ?  जो  संशोधन  इसमें  दिये  गये  हैं,  इसमें
 कहा  गया  है  कि  उतको  स्वीकार  करना  चाहिये  !

 कई  माननीय  सदस्यों  ने  कहा  है  कि  कानून
 हमारे  पास  है,  पहले  से  भी  है  ।  जहां  तक  एन्टी
 नेशनल  लोगों  को  गिरफ्तार  करने  की  बात
 है  जो  सरकारी  सम्पति  को  नुकसान  पहुंचाते
 है  उनके  लिये  कानून  पहले  से  थे  ब्र  अभी
 भी  हैं।  संविधान.  में  नई  तबदीली  करने  जा
 रहे  है  ग्रौरें  यह  कह  रहे  है  कि समाजवाद  लाने
 जा  रहे  है।  कल  ही  एक  माननीय  सदस्य  कह
 रहे  थे  कि  समाजवाद  लफूजं  जो  लिखा  गया
 है  लेकिन  समाजवाद  कहा  लायेगे,  यह  नही  है  t
 यह  बात  काग्रेश  के  सदस्य  श्री  विभूति  मिश्र
 ने  कही  थी।  यह  बात  सही  है  कि  समाजवाद
 लाने  जा  रहे  है,  लेकिन  हम  देख  रहे  है
 कि  समाजवाद  के  नाम  पर  जो  हो  रहा  है  उससे
 सारे  देश  के  गरीब  मजदूर  लोग  मिल  कर  सारे
 राज्यों  में  मीटिंग  भी  नही  कर  सकते  हैं।
 अगर  यह  भी  कहा  जाता  है  कि  हम  20  सूत्री

 कार्यक्रम  के  इम्पीलीमेंटे शन  के  लिये  मीडिया  कर
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 रहे  है  तो  मुझे  मालूम  है  कि  बिहार  में  कोई
 ब्रीडिंग  नहीं  हो  रुकती  है।

 हम  लोगों  ने  कहा  कि  किसानों  पर  अक्स
 बढ़  गये  है,  बिजली  के  चार्जेज  हाई  हो  गये
 है  कौर  दूरी  चीजो  की  कोसते  बढ़  गई  है,
 तो  पटना  सरकार  ने  क्या  किया  कि  एसेंशियल
 कमोडिटी  के  दाम  कम  हो  गये  है,  कर्मेंच,  रियों
 को  जो  मंहगाई  भत्ता  दिया  जा  रहा  था,  वह
 कम  हो  गया  लेकिन  आप  मार्केट  में  देखे
 कि  कड़वा  तेल  भी  बिल्कुल  नहीं  है,  सैकड़ों
 लोगों  की  लाइन  लगती  है।  मगर  इस  तरह
 की  बाते  की  जाती  हैं।

 मेरा  निवेदन  है  कि  मंत्री  जी  इसको  सोचे,
 हम  सब  लोग  आपके  समर्थन  में  है,  हमारा
 गैलिटिकल  विरोध  नहीं  है  कि  अप  ऐसा  क्यों  कर
 रहें  हैं,  लेकिन  हमको  खुद  इस  बात  का  पता
 है  कि  इस  धारा  का  मुख्य  रुप  से  मैजोरिटी  के
 खिलाफ  इस्तेमाल  होगा  और  हम  लोगों  के

 खिलाफ  भी  इस्तेमाल  होगा,  क्‍योंकि  हम
 मानेंगे  नहीं,  अपनी  बात  कहेंगे,  गरीबों  की
 बात  कहेंगे  और  आप  हमें  बंद  करेगे  और  कहेगे
 कि  एन्टी  नेशनल  एक्टिविटी  में  हिस्सा  ले
 रहे  हैं  Vv

 आपको  मैं  एक  बात  बतलाऊं।  एक
 मिटिया  में  तक  गैर  हो  रही  थीं,  वहां  पर  शहर
 की  सी०  आई०  डी०  भी  थी  ।  किसी  ने  कहा
 कि  “वन  महादेव”,  लेकिन  सी०  झाई०  डी०
 ने  नोट  किया  किस्म  मार  दे”  ।  जब  मामला
 चरागे  गया  तो  जज  साहब  ने  कहा  कि  हम  मैरिट
 डिस्कस  नही  कर  सकते  |  हम  तो  यह  देख  सकते
 है  कि  कानूनी  गिरफ्तारी  ठीक  से  हुई  है  या
 नहीं  उस  व्यक्ति  को  जेलखाने  में  एक  साल
 पड़े  रहना  पड़ा  ।  तो  यह  काफी  बेग  है,  उसके
 कई  अर्थ  लगाये  जा  सकते  हैं।  इसलिये
 इसको  वापस  ले  लें  ताकि  लोगों  के  मन  में
 आस्था  पैदा  हो  कि  सही  मायने  में  हमारा
 संविधान  बना  है  और  वह  देश  के  लिये  बन
 रहा  है

 Amdt.)  Bill  136

 SHRI  प्त.  R.  GOKHALE:  Mr.  Deputy
 Speaker,  there  has  been  a  good  deal
 of  discussion  on  this  clause.  I  do
 not  think  it  is  necessary  to  deal  with
 each  amendment  separately.  Many
 of  the  points  which  have  been  raised
 are  common.  Some  of  them  are  legal
 objections  and  I  shall  try  to  deal  with
 them.

 There  have  been  three  kinds  of
 views.

 5.35  hrs.

 {SHRr  BuaGwat  Jua  Azap  in  the  Chair]

 One  view  is  that  this  should  not
 be  there  at  all.  The  other  yiew  is
 that  this  should  be  there  but  the
 wording  should  be  loose.  It  should  not
 be  tight.  I  do  not  think  that  any  of
 these  is  necessary  because,  acgording to  me,  the  provision  takeg  care  of  the
 situation  that  is  likely  to  arise.  And
 that  is  likely  to  be  met  by  a  prc
 sions  of  this  type.

 Of  course,  my  friend  Shri  Dhote
 said  that  Government  is  becoming
 fascist.  If  it  does  that,  the  only  thing
 I  wish  to  remind  him  is  that  mest  of
 the  organisations,  when  we  are  talking
 about  a  clause  like  this,  are  really
 not  only  fascist  organisations  but  they
 are  ultra-fascist  organisation  also.  It
 ig  known  who  they  are  and  what  their
 methods  are  and  what  connections
 these  fascist  bodies  have.  Yesterday
 it  was  said  by  our  Prime  Minister
 that  some  of  these  organisations  Fre
 the  R.S.S.  have  their  foot-hold  in  “the
 countries  abroad.  They  are  not  only
 having  organisational  connections  but
 they  are  having  financial  support  or
 financial  implications.  Therefore,  it  is
 absolutely  putting  the  whole  thing  in
 the  wrong  perspective  to  say  that
 Government  want  to  seize.  fascist
 powers.  The  primary  intention:  of
 this  particular  provision  is  to  deal  with
 the  fascist  organisations  which  dre
 trying  to  over-throw  an  orderly  Gov-
 ernment,  the  constitutional  develop-
 ment  of  democracy  in  this  country.



 737.  Constitution  (Forty-fourth  KARTIKA  6,  898  (SAKA)

 Let  this  be  understood  very  clearly.  It
 was  said  here  that  some  of  the  clauses
 are  such  aS  are  according  to  some
 thon.  Members,  so  widely  worded  that
 all  typeg  of  activities,  even  legitimate
 activities,  can  be  covered  by  that  pro-
 vision,  and  therefore,  it  is  a  very  dan-
 gerous  thing.  I  want  to  mention  what
 I  have  already  mentioned  in  the  morn-
 ing  while  discussing  these  things  that
 this  by  itself  does  not  give  any  autho-
 rity  or  power  to  Government  to  act.
 As  soon  as  this  is  passed  at  the  end  of
 thig  session  here  and  in  the  Rajya
 Sabha  and  go  through  the  require-
 ments  like  the  ratification  and  the
 assent  of  the  President,  the  Govern-
 ment  will  not  have  the  power  to  say

 ‘that  so  and  so  organisation  is  anti-
 national.  This  is  only  a  provision  in
 the  Constitution  which  enables  the
 Government  to  do  a  certain  thing  by
 law.  So,  the  actual  implication  of
 what  sort  of  activities  would  be  cover-
 ed  by  this  will  be  known  only  when
 Parliament  passes  this  law  after  due
 consideration  of  it.  Many  of  the  fears
 are  premature—they  may  be  genuine
 but  they  are  premature  in  the  sense
 that  when  this  comes  up  for  discus-
 sions,  it  will  be  open  for  anybody  to
 say  what  he  wart  to  say.  I  can  only
 say  that  we  do  not  go  beyond  the
 scope  of  this  provision.  It  will  not
 hit  the  genuine  and  legitimate  acti-
 vities.  Ag  stated  by  the  Prime  Minis-
 ter  yesterday  and  also  be  myself  this
 morning.-—I  am  repeating  that

 here—there  is  g  lot  of  genuine  mis-
 apprehension  about  this  provision
 being  used  with  regard  to  the  trade
 union  organisations  which  function
 for  the  rights  and  for  the  defence  of
 the  workers’  rights.  To  my  mind  it  is
 absolutely  clear  that  a  law  like  this
 whenever  made,  will  not  be  for  sup-
 pressing  the  genuine  trade  union  acti-
 vities.  This  assurance  will  be  given

 ‘at  the  highest  level.  .»
 So  for  as  Government  is  concerned—

 I  repeat  it—when  the  law  comes  into
 force,  we  will  be  able  to  consider
 whetehr  any:  such  express  provision

 ig  necessary  so  ag  to  provide  for  any
 specific  safeguard  to  see  that  not  such
 genuine  activity  is  brought  in  within
 the  ambit  of  this  clause.

 Amdt.)  Bill  38

 The  third  thing  is  that  there  is  likely
 to  be  misuse  or  abuse.  As  [  said
 earlier,  there  can  be  abuse  in  respect
 of  any  provision.  I  am  not  saying  that
 in  this  country  at  some  level  or  other
 no  abuse  ever  takes  place.  It  is  a
 wrong  claim,  if  it  ig  made.  But  if
 abuse  takes  place,  according  to  me,  the
 Proper  thing  to  do  is  to  control  it  by
 public  opinion  which  this  Parliament
 and  which  other  authorities  can  exer-
 cise  both  on  the  authorities  which
 abuse  the  power  or  on  the  authorities
 which  are  likely  to  abuse  the  power.
 But  the  mere  fact  that  there  is  possi-
 bility  of  some  abuse  here  or  there  does
 not  mean  that  the  law  or  the  provision
 is  inherently.  bad.  Moreover,  it  is
 Possible  that  even  with  regard  to  possi-
 ble  abuse  which  may  take  place,
 it  can  be  that  we  can  put  in
 Some  safeguards  in  the  law
 which  will  be  made.  Somebody
 referred  to  the  existing  provision  for
 tribunal  in  the  Prevention  of  Un-
 lawful  Activities  Act.  I  know  it  is
 there.  Therefore,  the  view  that  such
 a  tribunal  may  be  there  is  also  a
 matter  for  consideration,  and  it  is  open
 for  consideration  when  the  law  giving
 ‘effect  to  this  provision  is  passed.  It  is
 not  ruleg  out.  That  is  all  I  can  say.

 Now  there  is  the  fear  that  if  a  strike
 takes  place  or  if  some  violence  takes
 place  in  some  factory  here  or  there,
 that  can  be  dealt  with  under  this
 clause.  I  think  it  is  not  justified  at  all
 because,  first  of  all,  the  power  to  dec-
 lare  g  certain  organisation  or  the
 members  thereof  as  belonging  to  an
 anti-national  organisation  is  vested
 only  with  the  Central  Government
 and  no  one  else.  Therefore,  I  do  not
 expect  that  any  government  which  is
 responsible  to  the  people  will  go  to  the
 extent  that  this  law  will  be  intended
 to  meet  such  a  normal,  ordinary  situa-
 tion  which  may  arise  which,  I  know,
 is  part-of  legitimate  trade  union  acti-
 vity.  So  this  fear  also,  to  my  mind,
 ig  not  justified.

 Reference  was  made  to  the  question
 of  minorities  again.  I  am  sure  it  was
 not  suggested  that  minorities  can  in-
 dulge  in  anti-national  activities.  That
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 is  not  the  argument.  The  whole  argu-
 ment  ig  that  it  is  possible  that  if  a  law
 of  this  type  is  made,  then  the  mino-
 rity  rights  will  be  affected.  It  was
 not  clarified  how.  The  whole  question
 is  this.  Whether  it  is  the  majority  or
 minority,  if  it  is  an  anti-national  acti-
 vitiy,  it  is  an  anti-national  activity.  I
 do  not  think  that  in  respect  of  mino-
 rity  institutions  or  organisations,
 merely  because  they  are  minorities,  if
 the  activities  or  the  functioning  of
 these  organisations  stand  the  test  of
 being  anti-natioral,  merely  because
 the  minority  institutions  are  likely  to
 be  affected,  therefore,  the  anti-national
 activities  should  not  be  curbed.  But
 if  there  is  any  fear  that  any  legiti-
 mate  activity  by  minorities  or  en-
 forcement  of  their  rights  under  the
 Constitution  or  elsewhere,  for  exam-
 ple,  the  forming  of  political  organi-
 Sations  or  trade  union  organisations
 or  religious  bodies  for  that  matter
 or  anything  of  that  type  will  be  af-
 fected  because  this  law  may  come  in
 the  way,  I  think  there  should  be  no
 apprehension  on  that  score.

 SHRI  BHOGENDRA  JHA  (Jai-
 Nagar):  Why  cannot  this  assurance
 be  incorporated  in  the  amendment  it-
 self,  that  legitimate  trade  union  acti-
 vity  or  political  opposition  will  not
 be  dealt  with  under  this?

 SHRI  H.  R.  GOKHALE:  These  as-
 surance  are  not  incorporateq  in  the
 Act.  Moreover,  if  they  are  to  be  in-
 corporated,  it  can  be  done  by  incor-
 porating  proper  safeguards  by  mak-
 ing  appropriate  provision  in  the  law
 which  will  be  passed.  That  is  what
 I  say.  Not  that  it  will  not  be  done,  It
 can  be  done.  It  is  open  for  consi-
 deration.  I  myself  would  say  that
 when  the  law  is  framed,  all  these
 things  should  be  taken  into  conside-
 ration,  not  only  in  respect  of  mino-
 rities  also  in  respect  of  trade  unions
 and  such  other  legitimate,  normal,
 legally-functioning  bodies.

 Amdt.)  Bill  4  |

 SHRI  EBRAHIM  SULAIMAN
 SAIT:  What  about  the  existing  Act?

 SHRI  H.  R.  GOKHALE:  That  Act
 continues  until  such  time  35  ca  law
 under  this  is  framed.  It  is  not  re-
 pealed,  It  can  be  repealed.  For
 example,  repeal  might  operate  on
 what  we  call  the  theory  of  implied
 repeal.  I  do  not  need  to  go  into  that
 question.  But  as  it  stands  today,  it
 continues  until  a  law  is  framed  by
 Parliament.

 SHRI  JAMBUWANT  DHOTE:
 What  about  the  Defence  of  India
 Rules?

 SHRI  H.  R.  GOKHALE:  They  have
 nothing  to  do  with  this.  First  of  all,
 they  are  a  temporary  measure,  as
 long  as  the  threat  to  the  deference  of
 India  is  there,  where  an  emergency  or
 such  other  situation  is  there.  The
 second  thing  is  that  the  Defence  of
 India  Rules  themselves  do  not  enable
 Government  to  make  the  kind  of  dec-
 laration  or  take  the  kind  of  action
 which  may  be  taken  if  a  law  under
 this  is  passed.  I  am  not  suggesting
 that  so  many  organisations  are  imme-
 diately  going  to  be  banned  when
 a  law  is  passed.  But  may  be  that
 the  activities  of  some  are  such  that
 we  have  to  seriously  consider  whe-
 ther  they  should  be  allowed  to  func-
 tion  in  this  country  or  not.  Refer-
 ence  was  made  to  the  Anand  Margis;
 reference  was  made  to  the  RSS  by
 the  Prime  Minister  yesterday  ang  by
 some  other  persons  here.  I  do  not
 know  what  should  be  done.  But  it  ig
 possible;  there  is  already  reason  for
 considering  whether  such  a_  ban
 should  be  imposed  on  those  organi-

 sations  (Interruptions).  Ban  is
 already  there;  we  are  in  an  emergen-*
 cy,  under  special  laws.  We  cannct,
 allow  them  to  function  even  in  nor-
 mal  times,

 SHRI  C.  M.  STEPHEN:  What  is
 the  difficulty  in  assuming  power:  for
 prohibiting  organisations  straight-
 away?



 पक्ष

 DR.  RANEN  SEN:  You  referred
 to  banning  organisations  indulging  in
 unlawful  activities.  Who  is  going  to
 determine  whether  it  is  an  unlawful
 activity  or  not?

 SHRI  H.  R.  GOKHALE;  |  think  I
 made  it  clear.  When  the  law  will  be
 passed,  criteria,  guidelines,  safeguards
 and  other  things  will  go  into  the
 making  of  that  law;  it  will  be  consi-
 dered  by  Parliament  and  passed  by
 it;  if  there  is  a  tribunal  it  will  be
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 subject  to  the  supervision  of  the  tri--
 bunal;  if  there  is  no  tribunal,  I  am
 not  quite  sure,  a  high  enough  autho-
 rity  not  lower  than  the  central  gov-
 ernment  will  be  there,  I  cannot  an-
 ticipate  anything;  I  am  _  visualising
 that  this  is  the  only  reasonable  thing
 possible.  That  a  collector  or  some
 other  petty  officer  will  be  entitled  or
 enabled  to  declare  an  organisation  as
 a  whole  or  activity  as  a  whole  anti
 social  is  absolutely  not  possible  and
 not  feasible  and  it  should  not  be
 done.

 SHRI  INDRAJIT  GUPTA::  He  can
 declare  an  individual  to  be  anti-
 national.-

 SHRI  H.  R.  GOKHALE:  He  cannot,
 unless  he  belongs  to  an  organisation
 carrying  on  activities  of  that  nature,
 not  just  an  individual  like  that.  You
 are  not  connected  with  RSS;  your
 activity  cannot  be  declared  ag  anti-
 national.

 SHRI  INDRAJIT  GUPTA:  It  dis-
 tinguishes  between  association  and
 individual.

 SHRI  H.  R.  GOKHALE:  Engaged
 in  those  activities.

 It  does
 must

 SHRI  INDRAJIT  GUPTA
 not  follow  that  the  individual
 be  a  member  of  an  association,

 SHRI.  H.R.  GOKHALE:  The  law
 will.  lay.  down  .-that.  But-.I_  cannot
 anticipate;--if  L-anticipate  &  am  he  not
 only  anticipating  government;  -I  am

 Amdt.)  Bill  742

 anticipating  Parliament  and  it  is  not
 right  for  me  to  do  so.  Ultimately  it
 is  Parliament  which  will  say  yes  or
 no,  with  or  without  modifications
 when  later  on.  legislation  is  brought
 before  the  House  and  at  that  time  all
 those  questions  are  open  for  consi-
 deration.

 Now,  Mr.  Stephen  asked:  why  it
 cannot  be  done?  He  was  good  enough
 to  give  me  his  points  and  although,
 not  a  lengthy  discussion,  a  brief  dis-
 cussion  took  place.  He  asked:  why
 is  it  not  possible  to  do  jt  under  the
 existing  provisions  of  the  Constitu-
 tion?  The  point  is  we  have  been
 examining  this  very  carefully  and  we
 find  that  there  are  dangers  in  making
 a  law  of  that  type  without  proper
 parliamentary  constitutional  authori-
 sation.  It  is  only  after  that  it  could
 be  done  and  we  have  come  to  the
 conclusion  that  it  is  necessary  witl
 regard  to  reasonable  restriction  or
 even  where,  as  he  has  stated  in  some
 cases,  there  is  complete  prohibition.
 the  prohobition  has  to  be  shown  to
 be  reasonable.  First  of  all,  look  at
 the  whole  policy  which  we  have  been
 pursuing  in  a  matter  like  this.  Not
 legal  considerations  alone  are  in-
 volved;  considerations  of  the  sa‘ety
 and  security  of  society  and  of  the
 state  are  involved;  a  number  of  mat-
 ters  not  political  in  the  sense  of  par-
 tisan  political  considerations  but  poli-
 tical  considerations  in  the  broadest
 sense  are  involved  and  normal  judi-
 cial  forums  are  not  fit  to  decide  those
 matters;  to  leave  it  to  them  to  decide
 whether  certain  restrictions  of  this
 type  are  reasonable  or  not  is  to  my
 mind  not  only  dangerous  but  also  un-
 desirable.  -It  _is_  possible  that  ,some..
 kind  of  a  tribunal  which  does  not
 get  hedged  in  by  technicalities  ef
 law  and  which  ean  also  consider  whe-
 ther  an  activity  should  -be  declared
 illegal  or  not  or  if  it  had  been  dec--,
 lared  illegal  whether  such  declaration
 should  stand  or  not,  as  in  the  pre-
 sent  Act,  is  a  matter  one  could  con-
 sider.  I  cannot  say  anything  now;
 I  cannot  anticipate  anything  on.  thaf,
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 subject.  I  personally  looked  into  the
 existing  position;  it  was  So  unsatis-
 factory.  It  was  not  only  article  9
 which  was  involved.  I  do  not  want
 to  gO  into  an  elaborate  discussion  of
 the  legal  position.  So  many  other

 provisions  of  the  Constitution  are  in-
 volved  and  there  is  very  grave  risk
 o*  a  law  like  this  being  struck  down
 by  the  courts  and  we  will  be  with-
 out  any  legitimate  weaPon  to  deal
 with  those  organisations  until  another
 legislative  action  is  undertaken  and
 the  whole  thing  is  set  right  and  a
 constitutional  amendment  is  made.

 Therefore,  I  do  not  think  that  there
 is  in  the  existing  provision  a  safe
 enough  guarantee  that  if  you  do
 something  like  this,  it  will  be  held  to
 be  constitutional.

 Then  his  argument  was,  “You  have
 only  said  articles  19,  3l  and  14,  Whv
 not  the  entire  Part  III?”  The  first
 answer  is,  it  is  not  necessary  that  en-
 tire  Part  ITI  is  to  be  excluded.  What
 was  said  was  that  there  are  organisa-
 tions  like  the  Anand  Marg  which
 have  been  functioning  under  the
 garb  of  being  religious  bodies  and
 they  will  take  recourse  to  articles  25
 and  26  and  say,  “You  cannot  do  any-
 thing  to  me  because  my  right  is
 under  articles  25  and  26  and  not
 under  articles  4  or  19.”  Just  be-
 cause  of  one  organisation,  whether  it
 is  desirable  to  have  a  law  having  a
 broad  sweep  so  as  to  cover  all  reli-
 gious  rights  or  not  is  one  thing.  Se-
 condly,  even  articles  25  and  26  will
 not  be  a  bar  because  both  of  them
 begin  with  the  words  “Subject  to
 public  order,  morality  and  health.....”
 We  are  not  concerned  with  morality and  health  now.  This  right  is  cap-
 able  of  being  exercised  subject  to
 public  order.  It  is  essentially  a  pro-
 vision  for  maintaining  public  order
 when  we.  deal  with  violence,  anti-
 national,  activities  etc.  Therefore,
 articles  25  and  26  will  not  to  my  mind
 detract  from  the  proper  overation  of
 this  law  when  it  is  passed.

 Amdt.)  Bill  144°

 SHRI  C.  M,  STEPHEN:  Article
 194),  also  says:

 “Nothing  in  sub-clause  (c)  of  the
 said  clause  shall  affect  the  operdiion
 of  any  existing  law  in  so  far  as  it
 imposes  or  prevent  the  State  from
 making  any  law  imposing,  in  the
 interests  of  public  order  and  mora-
 lity....”  ete,

 So,  the  right  to  form  associations  is
 also  restricted  and  subject  to  the
 same  condition  of  public  order,  mo-
 rality,  etc.  The  conditions  are  the
 same  in  both  cases.

 SHRI  H.  R.  GOKHALE:  I  was
 answering  your  argument  that  orga-
 nisations  like  Anand  Marg,  which
 have  a  colour  of  being  religious,
 might  take  shelter  under  articles  25
 and  26.  I  said,  just  for  one  organisa-
 tion,  to  have  a  broad  law  covering  all
 religious  organisations  may  not  be  a
 desirable  thing  to  do  politically  and
 otherwise  also.  That  was  a  political
 argument.  Then,  according  to  me,
 enough  care  is  taken  in  articles  25
 and  26  themselves.  Then  he  asked,
 why  put  in  article  3  also  and  not
 only  39  ?  Article  9  also  includes
 property  but  article  3l  is  more  specific.
 When  we  deal  such  organisations,  the
 backbone  of  their  strength  is  proper-
 ty  whether  in  the  form  of  money  or
 in  any  other  form.  I¢  the  law  has
 no  power  to  deal  with  this  property
 aspect  of  these  organisations,  the
 law  is  more  likely  to  be  ineffectual
 than  not.  Therefore,  as  an  abundant
 caution,  when  you  make  a  law,  you
 should  also  have  the  power  to  deal
 with  the  property  of  anti-national
 organisations,  In  any  case,  it  will
 not  detract  from  the  main  intention.
 I  am  sure  Mr.  Stephen  is  not  speak-
 ing  in  favour  of  these  organisations.
 He  is  saying  that  you  should  make  it
 so  tight  that  there  should  be  no  loop-
 hole.  If  that  is  the  object,  putting
 in  article  3l  is  a  safeguard.  Then
 my  friend  said  that  we  shoulg  not
 only  say  ‘anti-national’  but  we  should
 say  ‘anti-social’  Samaj  Virodhi.  Actuel-
 ly  whether  Samaj  Virodhi  will  mean
 anti-national  or  not,  I  do  not  know
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 because  there  are  anti-social  organi-
 sations  and  there  are  anti-social  acti-
 vities  and  it  is  difficult  to  say  what
 is  anti-social.  There  can  be  a  wide
 difference  of  opinion.

 SHRI  INDRAJIT  GUPTA:  Then
 all  the  big  business  houses  will  come
 in.

 SHRI  प्र.  R.  GOKHALE:  They
 may  come  or  they  may  not  come  but
 some  people  say  that  they  will  not.
 I  do  not  know.  But  the  point  is  that
 we  are  dealing  with  a  big  national
 problem  and  not  a  periphery  of  it  in
 a  small  way.  Therefore,  in  dealing
 with  the  problem,  we  are  really  tak-
 ing  a  step  forward  by  dealing  with
 the  anti-national  activities.

 DR.  KAILAS:  What  about  3lE?

 SHRI  H.  R.  GOKHALE:  We  are
 already  having  3l.  In  fact,  we  have
 a  blanket  power  to  deal  with  the
 properties  of  these  anti-national  or-
 ganisations.  As  a  speaking  point,  it
 was  all  right;  you  have  given  an
 amendment  and  you  have  spoken  on
 it.  But  the  main  thing  is  that  it  does
 not  come  here  in  the  amendment.

 श्री  शंकर  दयाल  सिंह  :  हम  लोगों  की
 एक  दिक्कत  यह  होती  है  कि  हम  हिन्दी  में
 पढ़ते  है  और  हिन्दी  में  ही  बोलते  हैं  ।  पता  नहीं
 कि  जिस  ढंग  की  हम  हिन्दी  बोलते  हैं  उस  को
 मंत्री  जी  समझ  पाते  हैं  या  नहीं  !  aa

 at  एच०  सर  गोखले  :  समझ  पाते
 हैं।

 श्री  शंकर  दयाल  सिंहः  इतना  ही  हम  चाहते
 हैं  कि  हिन्दी  समझ  लें  तो  हमारा  काम  चल  जाये
 और  कुछ  नही  कहते।  कब  जैसा  आपने  कहा
 कि  राष्ट्र”  शौर  'समाज'  को  श्राप  एक  पैमाने
 पर  नही  रख  सकते  ।  मेरा  कहना  यह  है  कि
 जो  व्यक्ति  समाज  विरोधी  कार्य  करता  है  वह
 मह  नही कह  सकता  कि  मैं  राष्ट्र  वि  नेगी  कार्य
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 नहीं  कर  रहा  हूं  लेकिन  समाज  विरोधी  जो  काम
 करता  है  वह  राष्ट्र  विरोधी  काम  के  समान  ही
 है  क्योंकि  वह  समाज  को  कुत्सित  करता  है।
 लिये  मैंने  आन्नद  मार्ग  का  नाम  लिया  था

 अब  मगर  कोई  आनन्द  मार्गी  यह  कहे  कि  हम
 यह  काम  कर  रहे  हैं  फलां  काम  कर  रहे  (अ
 और  ये  काम  राष्ट्रदोही  काम  नही  है,  तो  ऐसी
 बात  नहीं  है।  वह  जो  काम  कर  रहा  है  वह
 सामाजिक  अपराध  कर  रहा  है,  समाजद्रोही
 काम  कर  रहा  है।  वह  अपराध  समाज  को
 गुमराह  करने  का  काम  |

 4  दूसरा  निवेदन  मैं  ने  यह  किया  था  कि  राष्ट्र
 विरोधी  काम  में  कोई  किसी  प्रकार  की  सहायता
 दे,  तो  उस  को  भी  राष्ट्र  वि  घी  कार्य  समझना
 चाहिये  '  इस  के  बारे  में  भी  मैं  ने  कहा
 था।

 श्री  एच०  आर०  गोयल  :  ठीक  है,  श्राप  ने
 जो  बताया  था,  उस  को  मैं  ने  ठीक  प्रकार  से
 सुनने  और  समझने  की  कोशिश  को  थी  और
 मैं  ने  यह  भी  कहा  था  कि  शमी  जो  हमारा
 बिल  है  उस  का  जो  स्कोप  है,  उस  को  देखते
 हुए  जो  राष्ट्र  विरोधी  संस्था  है,  उस  को
 दबाने  का  हमारा  खास  उदेश्य  है।  समाज
 विरोधी  बातों  के  बारे  में  जो  आप  ने  कहा
 है,  जब  आ्रावश्यकता  होगी,  तब  देखेंगे  ।

 I  think  Mr.  Suleman  Sait  has  said
 about  Article  14,  The  same  argu-
 ment  which  I  gave  with  reference  to
 other  three  Articles,  would  apply  to
 this  also  because  the  first  attack
 which  will  come  from  you  in  the  ab-
 sence  of  this  Article  would  be  that  it
 is  discriminatory,  violative  of  the
 Principle  of  Equality  before  law  and
 so  on’  and  So  forth.  It  has  to  be
 conceded  that  minorities  also  have
 no  vested  right  or  any  kind  of  right
 to  do  anti-national  activities  and,
 there‘ore,  anti-national  activities
 have  to  be  curbed  wherever  they  are.
 whether  minorities  are  involved  or
 not.  That  is  the  basic  approach  of
 the  whole  problem.
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 SHRI  8.  N.  MISRA  I.  have
 given  an  amendment  that  when  ‘the
 jiberty  of  a  person  is  concerned,  ‘it
 should  be  tested  by“the  court..  I.have
 not  got  any  reply  to  that.

 SHRI  HL  R..GOKHALE:  We  are
 not  going  with  the  liberty  of  the  per-
 son  but  we-  are  going  with  the
 licence.  The  people  who  would  be-
 have  in  this  way,’  in  anti-national
 manner’‘and  talk  in  the  name’ of  liber-
 ty,  we  will  have  to  deal  with  them
 differently.  (Interruptions)  I  think,
 I  did  say  earlier  that  when  the  Bill  is
 passed,  at  that  time,  all  these  matters
 —what  should  the  mechanism,  whe-
 ther  there  should  be  a  tribunal:  or

 not,  what  should  be  the  safeguards,
 whether  it  should  be  justiciable’  or
 not—will  be  taken  into  cdnsideration.
 This  new  suggestion  does.  not
 make  it  non-justiciable.  It  says
 that  notwithstanding  anything
 contained  in  Articles  i4,  49  and
 31  they  annot  be  challenged,
 after  the  new  amendment  is  there.
 But,  if  a  law  is  made,  one  can  imagine
 that  some  challenge  can  be  there.  Cer-
 tainly,  no  réliance  can  be  had  on  Arti-
 cles  14,  9  and  3l.  But  it  does  not
 mean  -that  there  is  no  recourse  to  jus-
 tice  oPen  anywhere.  But  we.  should
 consider  it  when  the  law  is  passed.

 6  hrs.

 In  fact,  in  the  beginning  I  feit  that
 the  argument  was  quite  attractive;  but
 when  I  thought  over  it  a  litt'e,  I  found
 that  if  we  do  what  he  suggests,  it  will]
 perhaps  tighten  the  application  of  the
 Act.  It  was  thought  only  in  respect
 of  (Interruptions)  “which  disclaims,
 questions  threatens,  disrupts,”  When
 a  disclaimer  is  made,  no  doubt  it  app-
 lies;  but  not  when  there  is  a  mere  in-
 tention  to  disclaim,  but  no  disclaimer
 or  disruption  has  taken  place.  It  is
 like  a  preparation  for  committing  an
 offence  and  not  like  the  committing
 of  an  offence.

 SHRI  C.  M.  STEPHEN:  You  have
 dropped  the  word  ‘questions’  also.
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 SHRI  H.  R.  GOKHALE:  The  whole
 point  is  whether  it  app'ies  to  “intends
 to  question”  and  “intends  to  dis-
 claim”.  ७

 SHRI  C.  M.  STEPHEN:  It  is  not
 so.

 MR.  CHAIRMAN:  Mr.  Stephen,
 you  may  not  agree  with  the  Minister.
 You  have  made  your  points.  He  is
 replying  to  you  now.

 SHRI  H.  R.  GOKHALE:  I  have
 already  replied.  After  considering  all
 these  things,  if  something  is  necessary,
 We  will  think  about  it.

 SHRI  C.  M.  STEPHEN:  Now  about.
 the  States  jurisdiction,  i.e.  in  regard
 to  sub-clause  (2).

 SHRI  H.  R.  GOKHALE:  I  had  for-
 gotten  one  point,  viz..  about  law  and
 order  in  the  State.  It  is  true  that  the
 State  is  not  allowed  to  make
 a  law  with  regard  to  this.
 Many  people  said  that  if  we.
 give  it  to  the  State,  it  might
 lead  to  a  lot  of  difficulties.  His.
 point  is  different,  viz,  that  the  field.
 of  law  and  order  applies,  really  to
 the  State.  First  of  all  this  is  not  in-
 tended  to  cover  law  and  order,  but
 organizations,  a  part  of  whose  activiti-
 es  will  have  repercussions  on  law  and
 order.  But  there  may  be  other  fields.
 It  is  much  wider  than  what  a  State
 can  do,  without  the  power  to  enable
 the  State  to  do  it.

 SHRI  INDRAJIT  GUPTA:  After  the
 clause  is  passed,  will  the  States  also
 have  power  to  bring  forward  legisla-
 tion?

 SHRI  H.  R.  GOKHALE:  No.  It  is
 specifically  stated  here.  I  will  read  it:

 “Notwithstanding  anything  in  this
 Constitution.  Parliament  shall  -have,
 and  the  Legislature  of  a  State  shall
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 These  are  the  words,  May  be  I  am
 wrong  here  and  there.  After  consi-
 dering  everything,  if  anything  is
 there,  we  can  consider  it.

 Clause  6—(Insertion  of  new  article
 32.4).

 MR.  CHAIRMAN:  We  can  now  go
 over  to  Clause  6.

 SHRI  BHOGENDRA  JHA:  I  beg  to
 move:

 Page  3,  line  4,—
 add  at  the  end—
 “or  unless  any  State  law  goes

 against  any  principle  laid  down  in
 Part  IV”  (27).

 MR.  CHAIRMAN:  Mr.  Naik,  are
 you  moving  your  amendment  No.  42?

 SHRI  B.  V.  NAIK:  No,  Sir.  I  am
 not  moving.

 SHRI  BHOGENDRA  JHA:  I  beg  to
 move:

 Page  3,  line  4—
 add  at  the  end—
 “or  unless  any  State  law  is  deem-

 ed  in  effect  to  defeat  the  purPoses
 of  any  of  the  principles  laid  down
 in  Part  IV”  (82).

 MR.  CHAIRMAN:  Mr.
 are  you  not  moving  106?

 Stephen,

 SHRI  C.  M.  STEPHEN:  Excuse  me,
 Sir.  I  am  not  moving  but  I  reserve
 my  righ  to  speak.

 SHRI  S.  N.  MISRA:  I  beg  to
 move:

 Page  3,  line  4,—
 40६  at  the  end—
 “except  when  the  matter  is  taken

 up
 >

 appeal  to  the  Supreme  Court”
 (71).  O,
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 MR.  CHAIRMAN:  About  263,  Mr.
 Shenoy  is  not  present.

 SHRI  INDRAJIT  GUPTA:  I  want
 to  move  my  amendment.  No,  452.

 MR.  CHAIRMAN:  No.  it  can  not
 be  moved,  because  it  is  the  same  as
 Amendment  No.  27.

 SHRI  K.  MAYATHEVAR  (Dindi-
 gul):  I  beg  to  move:

 Page  3,—
 after  line  14,  insert—

 “Provided  that  the  Supreme  Court
 shall  have  a  bench  of  its  own’  at
 Madras  to  deal  with  such  cases  from
 the  Southern  States  (i.e.  Tamil
 Nadu,  Kerala,  Andhra  Pradesh  and
 Karnataka)  in  the  interest  of  the
 public.”  (554).
 SHRI  BHOGENDRA  JHA:  Clause

 6  relates  to  article  32  of  the  Consti-
 tution.  We  are  now  adding  article
 382A,  which  reads:

 “Notwithstanding  any  thing  in
 article  32,  the  Supreme  Court  shall

 not  consider  the  constitutional
 validity  of  any  State  law  in  any
 proceedings  under  that  article  un-
 less  the  constitutional  validity  of
 any  Central  law  is  also  in  issue  in
 such  proceedings.”

 I  am  not  objecting  to  this.  In  a  way,
 it  is  good  because  we  have  found  in
 many  States  where  State  laws  have
 been  made,  both  the  High
 Courts  and  the  SuPreme  Court
 have  nullified,  invalidated  or
 stayed  the  operation  of  those  enact-
 ments.  In  a  way,  from  the  beg-
 inning  of  our  Constitution  we  have
 faceq  such  problem,  such  hurdles,  and
 we  have  been  attempting  to  overcome
 them  through  numerous  amendments.
 Here  I  want  to  emphasize  another  ‘as-
 pect,  which  my  amendment  seeks  to
 achieve.  My  amendment  wants  to
 add  the  words  “or  unless  any  State
 law  goes  against  any  principle  laid
 down  in  Part  IV”.  We  are  now  am-
 ending  the  Preamble  and  -  after  its
 adoption  India  will  be  a  Sovereign,  Se-
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 cular,  Socialist  Republic.  So,  from  a
 capitalist  democracy  We  are  going  to
 advance  towards  a  Secular,  Socialist
 democracy,  which  is  a  welcome
 thing.

 But  there  is  a  great  anomaly.  Article
 39()  (f)  still  remains  in  Chapter  III.

 So,  while  the  human  right  is  not  funda-
 mental,  the  right  to  property  continues
 to  be  fundamental,  because  that  is  not
 being  touched  by  this  Bill.  It  remains
 untouched.  Just  now  Shri.  Gokhale
 said  that  article  3]  also  protects  the
 right  to  property.  No  property  can
 be  taken  away  except  by  the  authority
 of  law.  I  think  in  our  present  state
 of  affairs,  if  article  3l  is  allowed  to  re-
 main  but  article  9(l)  (f)  is  deleted,
 there  is  no  harm.  By  a  Suitable  law
 it  can  be  taken  care  of  But  if  it
 remains  in  the  Chapter  on  Fundamen-
 tal  Rights,  i¢  will  be  a  great  anomaly.
 Chapter  IV  relating  to  the  Directive
 Principles  is  non-enforceable  up  till
 now.  Even  after  this  Bill  is  passed,
 it  is  not  sought  to  be  remedied.  Arti-
 cle  37  of  Chapter  IV  clearly  says:

 “The  provisions  contained  in  this
 part  shall  not  be  enforceable  by  any
 court,’  but  the  principles  therein  laid
 down  are  nevertheless  fundamental
 in  the  governance  of  the  country  and
 it  shall  be  the  duty  of  the  State  to
 apply  these  principles  in  making
 laws.”

 So,  as  we  are  having  a  declaration  of
 Fundamental  Duties  for  the  citizens,
 similarly,  this  is  a  fundamental  duty
 for  the  State  in  the  governance  of  the
 State.  But  the  courts  have  been  hold-
 ing  the  view,  in  this  background  not
 wrongly,  that  these  are  not  enforce-
 abie.  Through  this  Bill  we  have  de-
 clared  that  when  the  fundamental
 right  to  property  comes  in  clash  with
 the  Directive  Principles  laig  down  in
 Part  IV,  then  the  Directive  Principles
 should  prevail  over  the  Fundamental
 Right.  It  is  a  very  welcome  advance
 in  a  very  welcome  direction.  But,
 neither  in  the  Bill,  nor  in  the  Consti-
 tution,  38  there  any  attempt  to  enable
 the  courts  to  help  the  courts  by
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 making  clear  the  intention
 to  make  advance  in  a_  progressive
 direction,  to  be  helpful,  to  see  that
 the  directive  principles  are  enforced.
 So,  this  is  an  enabling  provision  «which
 I  am  trying  to  put  in  through  my  am-
 endment,  that  if  any  State  law  goes
 in  a_  direction  opposite  to  that  laid
 down  by  the  Directive  Principles,  it
 can  be  challenged  in  the  Supreme
 Court,  because  the  Directive  Principles
 are  for  the  whole  country.

 For  instance,  recently  the  Bihar  Le-
 gislature  passed  an  amendment  of  the
 Land  Tenancy  Act  by  which  a  share-
 cropper  owning  over  00  hectares  of
 land,  including  his  personal  land,  will
 be  deprived  of  the  excess  land,  which
 goes  against  the  Directive  Principles
 and  the  policy  of  the  Union  Govern-
 ment.  I  hope  the  President  will  not
 give  his  assent  to  it.

 The  Prime  Minister  has  been  stating
 ang  very  rightly,  that  when  the
 DMK  Government  was  in  power,  it
 refused  to  impiement  the  20-point
 programme,  and  that  the  Gujarat
 Government  did  the  same  thing.  So,
 in  such  cases  the  people  should  have
 the  right  to  move  the  court,  but  I  find
 that  it  is  not  provided  for  either  in
 the  Constitution  or  this  amending
 Bill.  This  will  also  help  the  Supreme
 Court  to  make  a  reorientation,  and
 Government’s  policy  and  declaration
 will  become  more  fruitful  if  this
 amendment  is  accepted.-  Otherwise,
 the  anomaly  of  property  right  vis-a-
 vis  the  Directive  Principles  will  re-
 main.  We  have  moved  a  similar
 amendment  in  respect  of  the  High
 Court.  I  hope  both  of  them  will  be
 accepted.

 SHRI  C.  M.  STEPHEN:  I  had  given
 notice  of  an  amendment  which  I  con-
 sider  to  be  very  vital,  and  I  would
 beseech  the  Law  Minister  to  consider
 it.  This  is  one  of  the  amendments
 which  have  been  given  with  a  real
 gense  of  seriousness.  I  wanted  to  add
 the  following  at  the  end  of  the  pro-
 posed  article  32A:

 “or  call  in  question  any  law  made
 under  article  368”
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 The  major  problem  with  which  we

 are  grappling  is  to  save  the  laws  that
 we  are  passing  under  Article  368.
 Now  the  Supreme  Court  has  -  said
 that  the  law  passed  under  368  is  nct
 a  law  contemplated  under  Article  i3.
 To  that  extent,  we  have  succeeded.
 Nevertheless,  they  have  struck  down
 the  laws  passed  by  this  House  even
 after  we  amended  Article  368.  Py
 this  clause  we  are  putting  an  ex-
 cluding  clause  from  out  of  that  area
 where  the  Supreme  Court  is  now
 having  jurisdiction  under  Article  22.
 We  take  out  and  mention  a  particu-
 lar  class  and  say  that  the  Supreme
 Court  shall  not  have  jurisdiction  with
 respect  to  that.  The  State  law  alone
 is  mentioned.  That  means  that  rest
 of  the  laws  will  remain  under  the
 Supreme  Court  under  Article  32.  Let
 us  remember  that  Article  32  itself  is
 one  of  the  fundamental  rights  gua-
 ranteed.  It  is  granted  as  a  funda-
 mental  right  that  recourse  to  the
 Supreme  Court  can  be  had  for  pro-
 tecting  the  rights  under  Chapter  III
 and  the  Supreme  Court  has_  been
 deaJing  with  all  such  cases  all  along
 including  the  Constitution  Amend-
 ment  Bill  also.  Therefore,  by  way
 of  abundant  caution,  I  feel  that  it  is
 absolutely  necessary  when  excluding
 from  the  jurisdiction  of  the  Supreme
 Court  any  class  of  cases,  specific
 mention  should  be  made  of  all  cases
 that  should  stand  excluded.  Here-
 inafter,  it  can  be  argued  that  all  class
 of  cases  except  the  State  Laws  con-
 tinue  to  remain  under  the  jurisdiction
 of  the  Supreme  Court.  I  know  that
 there  can  be  an  argument  that  Mr.
 Gokhale  has  moved  another  amend-
 ment  that  no  amendment  of  this  Cons-
 titution  shall  be  called  in  ‘question
 in  any  court.  Therefore,  he  would
 sav  that  it  is  covered  and,  therefore,
 it  cannot  be  called  in  question  at  all.
 That  can  possibly  be  an  argument
 that  will  be  raised.  My  submission  is
 that  the  .7ument  is  open  to  rebuttal
 in  the  'ivht  of  the  clauses  as  n0w
 framed.  You  may  kindly  read  this  and
 the  provosei  Article  3l(a).  It  says:

 “Notwithstanding  anything  con-
 tained  in  any  other  provision  of
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 the  Constitution,  the  Supreme
 Court  shall  have  jurisdiction  to
 determine  all  questions  relating  to
 the  Constitution,  validity  of  the
 central  law.”

 Under  368  “notwithstanding
 any  other  provision  of  the  Constitu-
 tion”  is  not  mentioned.  Under  this,  it
 is  stated  “Notwithstanding  anything
 contained  in  any  part  of  the  Consti-
 tution”  which  include  article  368
 also.  Notwithstanding  article  368
 (A)  which  you  are  now  proposing,
 article  3l(a)  says,  “The  Supreme
 Court  shall  have  jurisdiction  with
 respect  to  the  central  law.”  And  you
 reag  that  along  with  article  32  which
 gives  sweeping  jurisdictional  cover-
 age  over  all  laws  to  the  Supreme
 Court.  Then  from  out  of  the  whole
 class  of  laws  which  are  within  the
 jurisdiction  of  the  Supreme  Court,
 you  take  away  the  State  law  alone
 and  leave  behind  the  central  law.
 (Interruptions).

 By  a  comparison  between  article
 3l(a)  and  article  368(iv)  which  you
 are  now  proposing  wherein  you  will
 fing  that  article  3l  prevails  over
 article  368(iv),  because  article  132  is
 notwithstanding  article  368(iv).  That
 will  leave  the  Constitution  Amend-
 ment  Acts  under  article  32.  Why  we
 should  leave  it  in  doubt?  The  whole
 exercise  is  to  save  that.  Why  not
 specifically  say  that?  Why  shoulg  it
 be  left  open  to  the  Supreme  Court
 to  come  in  and  handle  it?  I  know
 that  the  argument  can  be,  as  I  stated
 earlier,  that  the  law  has  been  defined
 as  not.  to  cover  a_  constitutional
 amendment  Act.  Let  me  submit  that
 nevertheless  the  Supreme  Court  has
 struck  down  two  laws—24th  and
 25th  amendments,  although  you  have
 stated  that  they  were  not  ordinary
 laws.  On  what  ground  did  they
 strike  them  down?  They  say  that
 you  have  only  exercised  your  ordi-
 Nary  power  and  not  your  constitu
 power  and  therefore  they  were.  0  e
 ordinary  laws.  That  is  an  ordinary
 law.  To  that  extent,  they  will  “say.
 “We  are  striking  it  down.”  This

 he
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 clause  as  it  is  will  be  comPleteiy
 dangerous.  I  would  like  to  go  on  re-
 cord.  That  is  why  I  am  speaking  on
 it.  It  is  absolutely  dangerous.  Under
 article  32,  they  have  a  clear  juris-
 diction.  You  take  out  State  law  and
 leave  the  rest  of  it  there.  In  res-
 pect  of  Central  law.  They  have  the
 jurisdiction  notwithstanding  anyt’  ing
 stated  in  the  Constitution.  You  will
 still  be  leaving  every  Constitution
 Amendment  Act  within  the  jurisdic-
 tion  of  the  Supreme  Court.  There-
 fore,  when  you  make  exempting  pro-
 visions,  along  with  the  State  law,
 you  must  say,  any  law  passed  or
 purported  to  be  passed  under  arti-
 cle  368.  Why  do  we  bring  in’  the
 word  “purported”?  According  to  the
 Supreme  Court  a  law  under  article
 368  can  be  beyond  the  Constituent
 power  of  Parliament.  Although  the
 Supreme  Court  is  of  that  view,  we
 say,  a  law  purported  to  be  passed
 under  article  368  which,  according  to
 the  Supreme  Ccurt  may  not  be  a  law
 under  article  368  should  still  te  be-
 yond  the  jurisdiction  of  Supreme
 Court.  Therefore,  we  use  the  word
 “purported”.

 In  order  to  protect  that  law,  that
 exemption  provision  should  be  made
 in  this  amendment  which  you  are
 proposing.  Our  whole  exercise,  our
 whole  struggle,  in-the  course.  of  the
 decade  is  to  save  the  Constitution
 Amendment  Act  and  to  re-establish
 our  constitutional  authority.  Let
 there  be  no  doubt  left  about  it.  Let
 it  be  absolutely  clear  that  all  loop-
 holes  be  plugged.  This  concept
 should  be  repeated  saying  that  this
 shall  not  be  touched  by  the  Supreme
 Court.

 This  is  a  humble  submission  that  I
 would  like  to  make.  Let  us  be  care-
 ful  about  it.  I  would  request  the
 Law  Minister  to  kindly  consider  it  and,
 if  it  is  acceptable,  an  amendment  mey
 kindly  be  brought  in  by  the  Govern-
 ment.  I  leave  it  to  the  Government
 to  consider  it.

 Amdt.)  Bill  56

 SHRI  BHOGENDRA  JHA;  Amend-
 ment  Nos.  27,  82  and  452  are  the
 same.  I  want  to  press  Angendment
 No.  452.

 MR.  CHAIRMAN:  Amendment  No,
 452  has  not  been  moved  because  that
 is  the  same  as  Amendment  No.  27.
 I  cannot  allow  that.

 यह  आप  पहने  कह  देते  ।  एक  तरह  से
 दो  अमेडमेन्ट  मूल  नहीं  करने  दिये  जाते  ।
 452  शौर  27  एक  जैसे  अमेन्‍्डमेन्ट  हैं  t
 आपने  27  मूव  कर  दिया  इसलिए  लाचारी
 हूँ,  452  आप  मूव  नहीं  कर  सकते  ।

 Now  it  is  too  late.

 SHRI  8.  N.  MISRA:  Mr.  Chair-
 man,  Sir,  there  is  a  very  small
 amendment  that  I  have  suggested  in
 respect  of  clause  6.  The  amendment
 that  I  am  proposing  is  to  add  the  fol-
 lowing  words,  “except  when  the  mat-
 ter  is  taken  up  in  appeal  to  the  Su-
 preme  Court.”

 The  reason  is  obvious  because  the
 proposed  article  32A  reads:

 “Notwithstanding  anything  in.
 article  32,  the  Supreme  Court  shall

 not  consider  thé  constitutional  vali-
 dity  of  any  State  law  in  any  pro-
 ceedings  under  that  article  unless
 the  constitutional  validity  of  any
 Central  law  is  also  in  issue  in  such
 proceedings.”

 If  this  provision  remains,  it  will  not
 be  open  to  any  citizen  to  challenge
 the  judgment  and  the  decision  of  the
 High  Court  in  appeal  to  the  Supreme
 Court.  The  only  course  that  will  be
 open  to  the  litigant  will  be  that  he  can
 move  for  a  special  leave.  My  sub-
 mission,  therefore,  is  that  it
 is  necessary  that  the  right  must  be
 given  to  a  citizen  to  appeal  against  a
 judgment  of  the  High  Court  in  res-
 pect  of  a  law  that  has  been  passed  by the  State,
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 I  ywould  request  the  Law  Minisier
 to  consider  my  Amendment  No.  12

 SHRI  D.  ,K.  PANDA  (Bhanja-
 nagar):  Mr,  Chairman,  Sir,  this  in-
 volves  the  right  of  the  citizens  of
 the  country  to  constitutional  remedy.
 We.  therefore  feel  that  as  far  85  this
 amendment  is  concerned,  there  is  the
 question  that  if  any  State  law  xneans
 a  violation  of  the  Directive  Princi-
 ples,  then  that  matter  should  go  to
 the  Supreme  Court  and  the  Supreme
 Court  should  have  the  jurisdiction  to
 decide.  We  are  not  very  anxious  to
 widen  the  scope  of  the  Supreme
 Court,.  knowing  as  we  do  the  various
 cases  and  precedents.  But  the  point
 here  is.  that  we  say  the  Directive
 Principles  are  the  nerve  centre  o*  the
 Constitution.  Supposing  _in  any  State
 the  mechanism  of  the  at  Government
 goes  wrong  or,  under  certain.  ¢ir-
 cumstances,  some  State  law.  comes  up
 which  is  against  the  Constitution,
 then  the  citizens  should  have  the
 option.  to.  take  the:  matter  to  the
 Supreme  Court.

 My  second  statement  will  be  that
 the  Hon.  Minister  has  also  not  given
 anv  explanation  or  any  grounds  for
 inclusion  .of  this  clause.  It  merely
 Says:

 “WAtter  article  32,  the  following
 article  shall  be  inserted,  namely:—

 “32A.  Notwithstanding  any-
 thing  in  article  32,  the  Supreme
 Court  shall  not  consider  the
 constitutional  validity  of  any
 State  law.  in  any  proceedings
 under  that  article  unless  the
 constitutional  validity  of  any
 Central  law  is  also  in  issue  in
 such  proceedings.”

 There  is  absolutely  no  explanation
 as  to  how  it  is  warranted  and  what
 is  the  basie  ground  on  which  this  is
 to  be  done.

 ‘Now.  my  thirg  observation  will  be
 with  regard  to  the  real  conflict  and
 eontradietion  between  articles  3IA  and
 $2A.  As  my  friend  from  the  other
 Side  Mr.  Stephen  has  already  said
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 there  will  be  contradiction  ang  that
 will  be  taken  advantage  of  by
 either  some  judges  or  by  other  un-
 desirable  elements.  So,  when  we
 have  given  so  much  thought  to  the
 improvement  of  Directive  Principles
 and  when  we  say  that  it  is  really  the
 nerve-centre  which  activises  all  the
 other  limbs  of  the  Constitution,  under
 such  circumstances,  if  a  State  law
 violates  any  of  the  Directive  Prin-
 ciples,  I  think  the  citizens  should  be
 given  the  option  to  go  to  the  Supreme
 Court  and  agitate  the  matter.  This  is

 a  fundamental  right  and,  to  that  extent
 this  must  be  giver  to  the  citizens.

 SHRI  K.  MAYATHEVAR  (Dindi-
 gul):  My  amendment  No,  554  is  a
 simple  one  and  I  hope  it  is  a  very
 reasonable  one  also.  Under  this  clause
 to  Art.  32A  and  under  some  other
 clause  to  be  inserted  in  Art.  228,  when
 there  is  a  controversial  State  law.  we
 will  have  to  move  the  High  Court
 for  remedy  and  when  there  is  con-
 travention  or  violation  of  a  Central
 law,  we  will  have  to  approach  the
 Supreme  Court  directly.  Under  these
 circumstances,  the  statement  of  Mr.
 Stephen  and  some  other  Hon.  Mem-
 bers  is  very  correct.  The  Minister
 knows  very  well  that  the  right  to
 move  the  Supreme  Court  itself  is  8
 fundamental  _  right.  In  the  year
 1956-57,  some  case  came  up  directly
 to  the  Supreme  Court  from  Andhra
 Pradesh  regarding  lottery.  I  have  for-
 gotten  the  name  of  the  case.  The
 right  to  move  the  Supreme  Court
 without  going  to  the  High  Court  is,
 itself,  a  fundamental  right  There-
 fore,  you  find  out  some  way.  as  plead-
 eq  by  the  hon.  Member  and  myself...

 SHRI  C.  M.  STEPHEN:  I  did  not
 make  any  such  plea.

 SHRI  K.  MAYATHEVAR:  Then  I
 withdraw  your  name.

 My  pleading  before  the  Minister
 and  the  Government  is  this.  The
 Central  laws  can  be  challengeq  only
 in  the  Supreme  Court.  It  is  admitted.
 But  my  point  is  this.  Every  citizen
 has  to  abide  by  the  Central  law.  .  If
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 a  person  living  in  one  of  the  four
 southern  States,  Tamil  Nadu  or
 Andhra  Pradesh  or  Karnataka  or
 Kerala,  has  any  grievance,  he  hag  to
 come  all  the  way  to  the  Supreme
 Court,  to  Delhi,  travelling  thousands
 of  kilometres.  Why  do  you  make
 these  people  come  all  the  way  to  the
 Supreme  Court  here?  There  is  no
 equality  of  opportunity  here.  My
 simple  demand  is  that  nobody  in  the
 south,  in  the  four  southern  States,
 should  feel  deprived  of  his  right  to
 move  the  Supreme  Court.  Why  not
 have  a  separate  Bench  or  a  branch  of
 the  Supreme  Court  in  the  south  to
 hear  such  cases?  I  do  not  say  that  the
 Supreme  Court  Bench  or  Branch
 shoulg  sit  only  in  Madras  for  my
 convenience?  It  should  serve  all
 the  four  southern  States.  You  can
 have  it  at  any  place  jn  the  south...

 AN  HON.  MEMBER:  It  may  be  a
 mobile  one.

 SHRI  K.  MAYATHEVAR:  It  may
 be  a  mobile  one  or  a  permanent  one.
 It  has  to  be  decided  by  the  hon,  Min-
 ister,  by  the  Government,  not  by  ycu
 or  me.

 Therefore,  my  pleading  on  behalf
 of  the  four  southern  States  is  this:
 have  a  branch  of  the  Supreme  Court
 in  the  south  to  hear  the  cases  there.
 It  will  be  in  the  interest  of  the  people
 living  in  the  south.  I  hope  the  hon.
 Minister  will  sympathetically  con-
 sider  this  matter  as  it  is  a  very  rea-
 sonable  request  that  I  have  made  on
 behalf  of  the  people  of  the  south.

 SHRI  H.  R.  GOKHALE:  Substan-
 tially  there  are  three  points  which
 have  been  raised,  although  there  are
 two  amendments.  One  is  an  amend-
 ment  with  regard  to  law  in  which
 there  is  some  violation  of  the  Direc-
 tive  Principles  and  which  is  to  he
 challenged;  the  amendments  is  that
 these  laws  should  be  open  for  chal-
 lenge,  not  only  in  the  High  Court  but
 also  in  the  Supreme  Court.  I  wonder
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 why  these  laws  cannot  be  challenged
 in  the  High  Court.  If  a  challenge  is
 to  be  made,  then  these  laws  can  be
 challenged  in  the  High  Court.

 The  other  thing  is,  I  do  not  know
 what  exactly  is  meant  when  it  is  said
 that  a  law  is  made  in  violation  of  the
 Directive  Principles.  Does  it  mean  a
 Jaw  not  in  pursuance  of  a  Directive
 Principle?  What  is  meant  by  viola-
 tion  of  a  Directive  Principle?  For
 example,  prohibition  of  cow  slaughter
 is  a  Directive  Principle,  and  if  some-
 body  allow  cow  slaughter  is  it  the  case
 where  you  can  say  that  it  is  violative
 of  the  Directive  Principle?  If,  for
 example,  there  is  a  provision  that
 there  will  be  a  uniform  Civil  Code
 and  you  allow  the  Muslim  and  other
 personal  laws  to  continue,  de  you
 mean  to  say  that  these  laws  are  viola-
 tive  of  Directive  Principles?  This  is
 not  what  jis  contemplated  for  a  chal-
 lenge.  I  can  understand  an  argu-
 ment  that,  after  the  new  Amendment
 comes  into  force,  if  a  law  is  made  to
 implement  a  Directive  Principle,  then
 it  becomes  a  law  and  it  will  supersede
 the  Fundamental  Rights.  That  is  a
 different  matter  altogether.  Moreover,
 assuming  such  a  challenge  can  be
 there,  if  one  court  can  entertain  it,
 the  other  court  can  also  do  it.  There
 is  no  difficulty  about  it.  In  any  case  if
 it  is  High  Court,  there  is  a  provision
 for  an  appeal  which  is  left  open.  I
 do  not  think  that  this  amendment  is
 necessary,

 With  regard  to  the  point  raised  by
 my  friend,  Shri  Stephen,  I  would  only
 speak  regarding  clause  6  for  the  time
 being,  as  we  are  dealing  with  it  only.
 Clause  6  refers  to:

 “The  Supreme  Court  shall  not
 consider  the  constitutional  validity
 of  any  State  Law”

 Certainly,  a  constitutional  amendment
 is  not  a  State  law.  Suppose  some-
 body  Says  that  it  includes  also  the
 law  passed  under  the  constituent
 power,  even  then  it  would  not.  be  a
 State  law.  Under  this  Article,  where
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 the  Supreme  Court  is  barred  from
 challenging  the  validity  of  a  State
 law,  the  .question  of  barring  the
 challenge  to  a  constitutional  amend-
 ment  on  the  assumption  that  it  is  a
 Central  law  does  not  arise,  at  least
 so  far  as  this  Article  is  concerned.

 It  says:  Notwithstanding  anything
 in  Article  32—it  presupposes,  but  for
 this,  article  32  could  have  been  en-
 forced  but  Article  32  is  not  to  be
 availed  of,  you  cannot  challenge  the
 State  law.  I  cannot  ‘say  that  the
 point  is  not  important.-  I  will  con-
 sider  it  when  we  come  to  clause  23,
 dealing  with  Article  8lA.  Mayhe,
 such  a  provision  is  necessary.  This
 is  a  limiteq  amendment  of  Article  32,
 so  far  as  challenge  to  State  law  is
 concerned.

 SHR  0.  M.  STEPHEN:  My  point
 is  that  under  Article  32,  Central  law,
 State  law  and  Constitutional  law,  all
 these  could  have  been  challenged.
 Out  of  that  you  say:  Notwithstand-
 ing  anything  ir  Article  32,  State  law
 shall  not  be  challengeq  hereafter,
 which  would  mean  that  the  other  two
 will  be  left.

 SHRI  प्र,  R.  GOKHALE:  You  say
 that  challenge  under  Article  32  to  a
 Central  law,  including  for  the  sake
 of  argument,  an  amendment  to  the
 Constitution  under  Article  368,  should
 be  debarred,  and  we  should  make  8
 provision  for  it  in  Clause  23.  I  am
 open  on  that  point.  I  do  not  say  that
 this  is  a  point  without  any  substance.
 I  will-apply  my  mind  before  we  come
 to  clause  23,  and  if  I  come  to  the  con-
 elusion  that  it  is  necessary,  I  will
 bring  an  amendment,  or  accept  your
 amendment.  There  is  a  plausible

 -Paint.  which  is  worth  considering,  but
 I  do  not  think,  it  is  necessary  to  do
 this  in  this  clause.

 Then,  I  am  sorry,  I  did  not  under-
 stand  Shri  8,  N.  Misra’s  point,  when
 he  said  that  there  wag  no  right  of
 appeal.  <

 SHRI  N.  MISRA:  If  you  read,  it
 is  the  petition  that  can  be  filed,  not
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 an  appeal.  An  appeal  is  prohibited.
 It  is  mentioned:

 “Notwithstanding  anything  in
 Article  32,  the  Supreme  Court  shall
 not  consider  the  constitutional  vali-
 dity  of  any  State  law  in  any  pro-
 ceedings  under  this  Article....”
 SHRI  C.  M,  STEPHEN:  It  is  under

 that  Article  only.
 SHRI  H.  R.  GOKHALE:  My

 friend  is  an  experienced  lawyer.  I  want
 to  bring  to  his  notice  that  first  of  all,
 the  bar  is  to  any  challenge  under  that
 Article.  The  challenge  js  limiteg  to
 the  constitutional  validity  to  a  State
 Jaw  and  nothing  else.  Moreover,  ap-
 peals  can  go  to  the  Supreme  Court
 only  under  Articles,  as  far  as  I  re-
 member,  133,  34  and  specially  Arti-
 cle  136.  They  are  not  taken  away,
 Therefore,  the  question  of  appeal  not
 being  there  does  not  arise.  Only
 under  Article  32,  it  cannot  be  ‘raised.

 Another  point  made  is  with  regard
 to  setting  up  a  constitutional  bench.
 It  is  not  really  a  matter  of  constitu-
 tional]  amendment,  If  at  all  it  is
 desirable,  it  is  a  matter  for  indepen-
 dent:  consideration.  That  does  not
 require  a  constitutional  amendment.

 Let  us  see  how  the  constitutional
 amendments  function  and  what  our
 experience  is.  Maybe,  we  will  need
 it,  or  maybe  we  will  not  need  it,  but
 this  is  not  a  question  which  arises
 now.
 Clause  7—(Amendment  of  Article  39)

 \  [Shri  H.  R.  Gokhla]

 सभापति  महोदय  )  श्री  शंकरदयाल
 सिंह  जी  आपका  श्रमेंडमेंट  504  वही  है,
 जो  श्री  डागा  का  232  है यह  डागा
 साहब  ने  मूव  कर  दिया  है,  इसलिए  जब
 श्राप  यह  संशोधन  मूव  नहीं  कर  सकते  हें  ।
 आप  डागा  साहब  के  साथ  इस  पर  बोल
 लीजिये,  यह  संभव  हो  सकता  है  |

 श्री  शंकर  दयाल  सिह  :  सभापति  जी,
 आपने  मेरे  मुंह  की  बात  कह  दी  है।
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 SHRI  M.  0.  DAGA:  I  beg  to  move:
 Page  3,  line  7,—

 after  “given”  insert  “equal”
 (232)

 Page  3,  line  7,—
 after  “and”  insert  “similar”

 (233)

 PROF,  S.  L,  SAKSENA;  I  beg  to
 move;

 Page  3,  line  7,—
 after  “children”  insert—

 “are  treateq  as  the  greatest
 national  asset,  and”  (264)

 Page  3,  lines  77  and  18,—
 7  after  “develop”  insert—

 “into  citizens  with  physical
 \  intellectual,  moral,  in  fact,  all

 nN  round  perfection”  (265)

 SHRI  0.  V,  ALAGESAN:  I  beg  to
 move:

 Page  3,  line  20,—
 add  at  the  end—

 “and  to  this  end,  childbirth  is
 restricteq  by  means  of  popula-
 tion  control  and  family  plan-
 ning”  (318)

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  I  beg  to  move:

 Page  3,—  74

 for  clause  7,  substitute—

 “l.  For  article  39  of  the  Con-
 stitution,  the  following  shall  be
 sustituted,  namely:

 “39,  The  State  shall,  in  parti-
 cular,  direct  its  policy  towards

 !  securing—

 ce  ‘(a)  that  the  citizens,  men
 and  women,  equally  shall  be

 _  ensureg  the  right  to  work  and
 {  an  adequate  means  of  liveli-
 ‘  hood;
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 (by  that  the  ownership  and

 control  of  the  materiai  re-
 sources  of  the  community  in-
 cluding  the  principal  means
 of  production,  distribution
 and  exchange,  shall  be  own-
 ed  and  managed  by  the  State
 so  as  to  put  the  State  firmly
 on  the  road  of  social  pro-
 gress}  oe  क  (नह  gl

 (०  the  concentration  of
 ownership  of  land  in  the
 hands  of  rich  landed  gentry
 is  eliminated  and  _  distribu-
 tion  of  lang  to  the  tiller  en-
 sureq  and  voluntary  produc-
 tion  co-operatives  of  self-
 cultivating  farmers  and  large-
 scale  State  farms  are  estab-
 lished;

 (d)  that  the  operation  of
 the  economic  system  does  not
 result  in  the  concentration  of
 wealth  and  means  of  produc-
 tion  to  the  common  detri-
 ment;

 (e)  that  there  ig  equal  pay
 for  equal  work  for  both  men
 ang  women;

 (f)  that  children  are  given
 opportuni#es  and  facilities  to
 develop  4  ‘a  healthy  manner
 and  conditions  of  freedom
 ang  dignity  and  that  child-
 hood  ang  youth  are  protected
 against  exploitation  and
 against  moral  and  material
 abandonment,  and  are  assur-

 _  ed  of  adequate  facilities  for
 -  training  in  sports  and  pursu- ee  ing  cultural  activities”.

 (453),

 श्री  मुलयन्द डागा  :  सभापति  जी,
 एक  बात  सब  जगह  कही  जाती  है.  कि  हिन्दुस्तान
 में  गरीब  झादमी  को  भी  राष्ट्रपति  बनने  का
 हुक  हैं,  संविधान  इसकी  इजाजत  देता  है  t
 लेकिन  एफ  बात  नहीं  कही  जाती  कि  उनके
 लिये  साधन  भी  समान  हों  7  सब  को  कह  तो
 सकते  है  कि  ऊपर  आ  सकते  है,  लेकिन  ऊपर
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 आने  के  लिए  साधन  बराबर  नहीं  है।  मगर
 शक  वाले  ज  खुलता  है,  तो  उसमें  गरीब  विद्यार्थी
 जा  नहीं  सकता  है  1  पब्लिक  स्कूल  में;  अच्छे
 स्कूल  में  हर  आदमी  शिक्षा  नहीं  पा  सकता  है  ।
 हर  एक  को  राष्ट्रपति  और  प्रधान  मंत्री  बनने
 का  अधिकार  है  लेकिन.  साधन  बराबर  नहीं
 मिलते  हैँ  जिससे  विकास  करने  में  बाधा
 होती  है  1  श्र  रेगिस्तान  में  किसी  के  पास
 ऊंट  हो  और  किसी  के  पास  गधा  हो  तो  कंद
 वाला  पहले  पहुंच  जाता  हैं,  दूसरा  पीछे  रह
 जाता  हैं  ।  आप  संविधान  में  ऋपार्चुनिटों  तो
 देना  चाहते  है  लेकिन:  वरा व्र  अधिकार  भी
 दीजिये  t

 जैसे  जब  समी  स्पोर्टस  में  लोग  खड़े
 होते  हैं,  तो  सब  को  एक  जगह  खड़ा  करते  है,
 एक  सी  ड्रेस  वे  लोग  पहनते  है  1  नम्बर
 बेशक  सब  के  अलग  अलग-  होते  हैं।  लेकिन
 यह  नहीं  होता  कि  इल्वल  अपॉरचुनिटी  न  मिले
 अब  एक  आदमी  आक्सफोर्ड  में  पढ़े  और
 दूसरा  गांव  के  स्कूल  के  मास्टर  के  पास  पढ़े
 तो  वह  कैसे  बराबर  हो  सकते  हैं  ?  जब  हम
 अपने  संविधान  में  समाजवाद  शब्द  का  प्रयोग
 कर  रहे  हैं  तो

 The  children  should  be  given  equal
 opportunities  and  similar  facilities.

 सब  को  समान  अवसर  दीजिये  |
 हिन्दुस्तान  में  सब  से  बड़ी  बात  यही  है  कि
 लोगों  को  समान  अवसर  नहीं  हैं  ।  लोगों  की
 बहबूदी  के  लिये  सबको  समान  अवसर  और
 साधन  मिलने  चाहियें  ।  विषमता  और
 'डिस् पी रिटी  को  कम  किया  जाये,  ऊपर  वालों

 -  को  नीचे  लाया  जाये  और  बराबर  के  समान
 पुत्तर  पर  लाया  जाये।  मैं  यह  कहता  हूं  कि
 औपार्चुनिटीज़  आर  नाट  इल्वल  ।

 क  व्यक्ति  पब्लिक  स्कूल  में  पढ़  रहा  है
 ओर  एक  गोहाटी  के  एक  स्कूल  में  पढ़  रहा  है  t
 दोनों  के  लिए  बराबर  प्रचार  नहीं  हैं।  मेरे
 अस्तिव  का  सभी  समर्थन  करते  हैं।  यह  नहीं

 होना  चाहिये  कि  मंत्री  महोदय  अपना  गोल-
 मोल  उत्तर  देकर.  हठधर्मी  करके  इसे  एक्सेप्ट
 न्‌  करें  ।  वहे  जो  चाहें  करें,  हमें  तो  अपनी
 बात  कहानी  ही  हैं  |  मुल्ला  तो  अपनी  बांग
 देगा  ही  ।

 PROF.  8.  L.  SAKSENA:  Mr.  Chair-
 man,  please  read  out  my  amendments.
 I  have  not  got  my  glasses  here.

 MR.  CHAIRMAN:  Your  first
 amendment  is:

 Page  3,  line  I7—
 after  “children”  insert—
 “are  treated  as  the  greatest  na-

 tional  asset,  and”

 The  second  one  is:
 Page  3,  lines  7  and  8,—

 after  “develop”  insert—-
 “into  citizens  with  physical,  intel-

 Jectual,  moral,  in  fact,  all  round
 perfection”

 PROF.  8.  L.  SAKSENA:  I  have
 been  to  socialist  countries  and  I  have
 been  highly  impressed  by  the  care
 bestowed  upon  the  children.  In  fact
 in  the  Soviet  Union,  on  every  child
 they  spend  about  Rs.  500.  From  the
 cradle  upto  the  age  of  7,  they  are
 treated  just  like  national  asset.  When
 you  are  making  this  provision,  the
 children  must  be  given  the  same  treat-
 ment  which  is  given  in  the  socialist
 countries.  They  should  be  treated  89
 the  biggest  national  asset  and  every
 care’  should  be  given  to  them.  It  is
 obvious  and  I  need  not  elaborate  it
 further.

 SHRI  O.  V.  ALAGESAN:  The
 object  of  the  amendment  is  that  Popu-
 lation  and  Family  Planning  should
 form  part  of  the  directive  principles.
 It  is  too  late  in  the  day  to  argue  how
 necessary  family.  planning  is.  Unfor-
 tunately,  the  Opposition  has  found
 a  stick  in  the  execution  of  family
 planning  programmes  to  beat  the
 Government  with.  You  propose  to
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 [Shri  0  ४,  Alagesan]}
 include  it  as  a  new  item  in  the  Con-
 current  List  as  item  20A.  This  should
 be  re-inforced  by  being  included  in
 the  directive  principles  ag  well.

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  I  move  my
 amendment  No.  453  on  behalf  of  all
 the  signatories.  Sir,  after  adding
 ‘Socialist  Secular’  to  the  Preamble  it
 will  read:

 ‘Solemnly  resolved  to  constitute
 India  into  aq  Sovereign  Socialist
 Secular  Democratic  Republic’
 So  it  becomeg  necessary  to  spell  out,

 at  least  in  general  terms  as  to  what  is
 the  direction  in  which  the  country  has
 to  move  and  that  certain  directive
 principles  are  laiq  down  for  the  Par-
 liament  and  for  the  Government  to
 Pursue  in  order  that  we  move  for-
 ward  towards  thig  final  goal  of  a
 Socialist  Secular  Republic.

 The  Minister,  when  he  was  speak-
 ing  in  his  reply  said  that  the  right  to
 work  is  there  in  the  directive  princi-
 ples.  I  would  like  to  read  out  Arti-
 cle  39.  The  right  to  work  is  not  there
 explicitly.  It  says:

 “(a)  That  the  citizens,  men  and
 women  equally,  have  the  right  to
 an  adequate  means  of  livelihood.”

 ‘Adequate  means  of  livelihood’  could
 Mean  anything.  That  is  why  we  want
 to  spell  out  what  the  Minister  him-
 self  wants  or  claims  is  already
 there—

 ‘That  the  citizens,  men  and  wo-
 men  equally,  shal]  be  ensured  the
 right  to.  work.’

 I  do  not  think  that  the  Minister  would
 refuse  to  accept  this  amendment  be-
 cause  he  has  already  committeq  him-
 self  in  hig  reply  when  he  said  that
 that  was  there.  If  it  is  not  80,  he
 should  put  it  there.

 This  is  one  of  the  most  important
 amendments  because  if  you  leave  it
 the  directive  p:  ‘nciples  in  the  same
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 rather  generalised  manner,  which  has
 existed  all  these  years,  then  that
 direction  does  not  get  crystalliseq  in
 and  Reasons  attached  to  the  Bill.

 Therefore,  Sir,  we  want  you  fur-
 ther  to  spell  out  what  exactly  is  meant
 by:  the  term  ‘industry’.  We  want  that
 the  state  ownership—the  public  sec-
 tor—should  ibe  extended  to  which  the
 Prime  Minister  also  made  a  reference
 in  her  speech  yesterday.  We  have
 seen  in  this  period  of  emergency,  par-
 ticularly,  after  June  1975,  it  has  as-
 sunted  even  a  greater  importance  in
 terms  of  our  finally  establishing  socia-
 lism  in  this  country.  We  have  geen
 ‘even  now  as  to  how,  as  far  as  workers
 are  concerned,  they  have  responded
 wholeheartedly  to  the  call  of  the
 nation,  to  the  requirements  of  nationa]
 economy  as  also  to  the  political  re-—
 quirements  of  the  emergency.  That
 is  why  you  have  now  seen  a  shortfall
 in  the  number  of  man-days  lost  due
 to  strike.  At  the  same  time  you  have
 also  seen  the  increase  in  the  produc-
 tivity  and  the  manner  in  which  the
 workers,  in  a  disciplineq  way,  had
 been  applying  themselves  to  the  work
 that  had  been  allotted  to  them.

 The  Minister  of  State  for  Railways
 is  here.  He  is  never  tired  in  one
 meeting  after  another  of  paying  tri-
 butes  to  the  workers  who  are  under
 him  in  the  largest  nationalised  under-
 taking,  namely,  the  railway  workers.
 He  hag  admitted  and  he  has  also
 agreed  ag  to  how  during  the  period
 of  emergency  they:  had  shown  a  grea-
 ter  sense  of  discipline  and  endeavour
 to  increase  operational  efficiency  in
 the  running  of  the  railways.

 What  do  you  see  on  the  other  side?
 There  has  been  a  twofold  increase  in
 the  number  of  man-days  lost  due  to
 lock-out.  This  is  the  national  patrio-
 tism  shown  by  .the  great  employers:
 and  the  vested  interests.  Both  the
 Minister  and  the  Prime  Minister
 pointed  out  that  the  main  direction  of
 this  Bill  is  to  see  that  those  hurdles
 that  have  been  before  us  in  removing
 backwardness  and  poverty  in  this



 country  are  overcome.  Therefore,
 these.  changes  in  the  Constitution  are
 brought  about  so  as  to  create  the  pre~
 requisite  to  go  forward  more  speedily,

 Now,  Sir,  if  that  ig  the  case,  it  is
 extremely  important  that  the  Direc-
 tive  Principles  should  also’  equally  be
 amended  g0  that  this  idea  becomes
 more  crystallised.  And  that  is  why
 We  propose  that  the  Directive  Prin-
 ciples  should  include  the  whole  direc-
 tion  of  nationalisation  of  those  con-
 sumer  jndustries  which  are  extreme-
 ly  important  as  far  as  the  welfare
 and  the  livelihood  of  the  people  are
 concerned  as  also  the  industrial  pro-
 gresg  of  the  country  is  concerned.

 We  all  know  how,  time  and  again,
 we  have  stressed  the  need  for  nationa-
 lising  those  industries  such  as  sugar
 (in  which  you,  Sir,  are  personally  in-
 terested)  textiles  and  those  commodi-
 ties  which  are  essential  to  the  liveli-
 hood  of  the  people.  We  need  nationa-
 lisation  of  it  because  we  know  how
 the  private  sector.  had  been  playing
 ducks  and  drakes  with  the  industry
 and  the  trade.  That  is  the  idea  be
 hing  moving  the  amendment  to  sub-
 clause  (b)  of  the  main  clause.

 Then,  Sir,  I  want  to  point  out  that—
 land  reforms,  have  not  been  spelt  out
 in  the  Directive  Principles.  During
 the  last  year  we  had  been  hearing
 about  speeding  up  of  land  reforms.  If
 we  have  to  bring  about  land  reforms,
 we  should  also  spell  out  certain  other
 things  such  as  encouraging  or  bring-
 ing  about  the  voluntary  cooperatives
 of  self-cultivating  farmers.

 To  generate  this  activity,  establish-
 ment  of  cooperatives  ig  necessary.  The
 Prime  Minister  spoKe  so  much  about
 it.  In  spite  of  the  Resolution  of  the
 Nagpur  session  of  the  Congress,  in
 spite  of  various  directives  that  have
 been  there  in  the  political  parties’
 meetings  and  in  spite  of  various  rule
 ing  party’s  meetings  and  in  spite  of
 what  is  already  there  on  the  Statute
 book,  the  movement  is  very  slow.  We
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 want  thig  movement  to  be  speeded  up
 and  that  this  article  becomeg  8  part
 of  the  Directive  Principles  of  our
 Constitution.

 Lastly  Sir,  I  would  like  to  point  out
 one  thing.  That  is,  that  mere  hang-
 ing  of  the  Preamble  and  introducing
 therein  the  word  ‘socialism’  and
 making  that  as  a  final  goal  of  this
 country  and  of  the  people  will  not
 suffice.  In  bringing  about  a  change
 in  the  Preamble  pointing  out  to  the
 country  and  the  people  what  the  ulti-
 mate  aim  of  this  country  is,  we  should
 see  to  it  that  this  is  done  keeping  in
 view  the  aspirations  of  people  of  this
 country.

 It  is  necessary  also  to  reflect  the
 aspirations  of  each  section  of  our
 nation,  of  the  workers  on  the  one
 hand,  of  the  peasants,  the  self-culti-
 vating  farmers  and  agricultural  Iabour
 on  the  other,  of  men  and  women  alike
 throughout  the  country,  who  ask:
 ‘What  is  your  talk  of  socialism,  where
 is  the  path  to  socialism  unless  and
 until  our  bread  and  butter  is  assured?
 Bread  and  butter  is  not  assured  only
 by  the  phrase  ‘adequate  meang  of
 livelihood’.

 Since  the  Minister  has  come  back,
 I  would  like  to  say  once  again,  be-
 cause  he  wag  not  here  when  I  started,
 that  he  seems  to  think,  he  seems  to
 take  for  granted  that  the  directive
 principles  already  contain  the  right
 to  work.  They  do  not.

 SHRI  JAGANNATH  RAO  (Chatra-
 pur):  Please  see  article  41

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  am  talking  of  article  39
 which  says:

 ‘The  State  shall,  in  particular,
 direct  its  policy  towards  secur-
 ing...”

 Here  the  right  to  work  should  be  put
 in.  I  am  talking  of  this  article.  We
 should  have  the  right  to  work  combine
 €d  with  adequate  means  of  livelihood.
 This  is  what  we  mean,  so  that  it  be-~
 comes  a  directive  principle  for  us  to
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 ।  {Smt,  Parvathi  Krishnan]
 }  follow  towards  achieving  what  you
 |  are  now  introducing  in  the  preamble.

 Today  when  the  question  of  the
 possibility  of  work  is  raised,  the

 “question  of  population  is  raised.
 Every  time  there  is  some  such
 diversionary  move.  I  am  not  go-

 jing  into  the  entire  gamut  of  this
 problem  which  has  already  been

 ‘dealt  with  by  Shri-Sarjoo  Pandey
 -and  others  who  pointed  out  how  the
 Policy  of  family  planning  is  being
 distorted.  How  in  spite  of  the  Prime
 Minister’s  repeated  declarations  that

 we  believe  in  persuasion  and  motiva-
 tion,  we  find  that  distortions  take
 place,  excesses  take  place  and  deaths
 take  place  due  to  compulsion.  To"
 safeguarq  aginst  all  these  distortions,
 it  is  necessary  that  the  right  to  work
 becomes.  an  essential  part  of  article
 39,  (a),  (b),  (c)  and  the  other  things
 that  follow  out  of  it.  We  shauld  see
 that  the  distribution  system,  the  es-
 sential  commodities,  all  these  come
 within  the  purview  of  ‘the  State  and
 under  State  control,  This  is  the  pur-
 pose  of  this  amendment  that  I  am
 moving  on  behalf  of  the  signatories,
 on  behalf  of  my  whole  group

 का  hrs.

 st  शंकर  दयाल  सिह  £  सभापति
 महोदय,  मैं  श्रनुग्रहीत  हुं  कि  आपने  मुझे
 समय  दिया  ।  इस  बात  को  सभी  स्वीकार
 करेंगे  कि  कभी  कभी  दो  बुद्धिमान  व्यक्ति
 एक  ही  तरह  की  बात  सोचते  है  1  रहे  जो
 “समान”  शब्द  हमने  जोड़ा  वह  शब्द  तो  केवल
 तीन  अक्षर  का  हूँ  लेकिन  अगर  हम  देखें  तो
 इसके  इन्दर  प्रजातन्त्र  की  आत्मा  कैद  है,
 लोकतंत्र  की  चेतना  इस  के  भ्रन्दर  बन्द  है  ।
 समाजवाद  शब्द  जिसके  सम्बन्ध  में  राज  हमने
 बहुत  कुछ  सोचा  समझा  हूँ  उस  समाजवाद
 का  भी  सारा  तत्व  इसमें  निहित  है  ।  बच्चों
 को  जो  समान  शिक्षा,  समान  पढने  के  अवसर
 देने  की  बात  कही  जाती  है  वह  कैसे  दी  जा
 सकती  है  ?  एक  शोर  गांवों  में  बेचारे  ऐसे
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 बच्चे  है  जिन्होंने  न  तो  कभी  सड़क  के  दर्शन
 किए  है  और  न  ट्रेन  के  दर्शन  किए  है  और  न
 वे  जानते  है  कि  गाड़ी  कैसी  होती  है  ।  दूसरी
 ओर  दिल्ली,  कलकत्ता,  बम्बई  और  “मद्रास
 जैसे  बड़े  बडे  शहरो  में  अट्टालिकाओं  में  रहने
 वाले  गाजियन्स  के  लड़के  है  |  दोनों  को  समान॑
 अवसर  कैसे  प्राप्त  हो  यह  ड्राप  देखें  ।  इस
 संदर्भ  में  [बड़े  विनीत  शब्दों  में  कहना  चाहता

 हूं  कि  समानता  पर  सब  से  बड़ा  झूठा  राबत
 अगर  कोई  कर  रहा  है  तो  अग्रेजी  स्कूल  कर
 रहे  है  और  श्रग्नेजी  भाषा  द्वारा  हो  रहा  है  ।
 मैं  इसलिए  यह  कह  रहा  हुं  कि  जो  अ्रंग्रेजी
 भाषा  निष्णात  नहीं  होगा;  विद्वान  नहीं  होगा
 फर्राटा  झंप्रेजी  नहीं  बोलेगा;  अंग्रेजी  शब्दों
 का  उच्चारण  नहीं  करेगा  रहे  कांपिटीशन  में
 नहीं  ा  सकता  है।  बेचारे  गांव  के  बच्चे
 कितने  ही  प्रतिभावान  क्‍यों  न  हों  बी०  wo
 एम०  ए०  करके  आए  हों  वे  ऐसी  जगह
 कांपिटीशन  में  जाते  हैं  तो  इंटरव्यू  में
 सिकुड़  कर  खस  होते  हैँ  वे  उसी  प्रकार
 अंग्रेजी  का  उच्चारण  नहीं  कर  सकते  है
 जिस  प्रकार  से  कान्वेंट  या  पब्लिक  स्कूल  में
 पढने  वाला  कोई  लड़का  कर  सकता  हूँ  ।

 सारी  बातों  के  साथ,  आचरण  के  साथ,
 शुद्धता  के  साथ,  राष्ट्रीयता  के  साथ,  क्मंठता
 के  साथ,  वह  छांट  दिया  जाता  हैं  और  वहँ
 लड़का,  जिस  के  हृदय  में  न॑  निष्ठा  है,  t  देश
 प्रेम  हैं,  न  भक्ति  है,  लेकिन  एक  विदेशी  जुबा न
 हैं  उस  की  जितना  पर,  उस  को  चुन  लिया
 जाता  हैं  और  वही  संस्कार  पूरी  सर्विस  में.
 उस  पर  छाये  रहते  है  बह  अंग्रेजी  नहीं
 जानता,  लेकिन  मैं  अंग्रेजी  में  निष्णात  हूं
 इसलिए  मेरा  दर्जा  ऊंचा  हूँ  1

 इस  लिये,  श्री मन,  जब  मैंने  इस  संशोधन
 को  यहां  रखा,  तो  जान  बूझ  कर  रखा  था  कि
 भारतीय  भाषियों  को  एक  मर्यादा  मिलनी
 चाहिये;  तामील,  तेलगू;  कसड़दू  मलयालम;
 बंगला;  सब  भाषाओं  को  वह  मान  मिलना

 चाहिये  ।  कैप्टन  हम  तो  प्रंग्रेजी  भाषा  के
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 पीछे  हूँ,  इस  तरह  से  उनके  पीछे  अन्धे  होकर
 चल  रहे  हैं  कि  जज  तक  कोई  उसकी  गुलामी
 नहीं  करेगा;  सर्विस  नहीं  पा  सकेगा  ।

 हम  बार-बार  इस  बात  को  कहते  है  कि
 संविधान  के  प्रति  हमें  आदर  करना  चाहिये
 और  मूल  क्यों  में  सब  से  पहला  कर्तव्य
 यही  हैं  कि  संविधान  के  प्रति  आदर  और
 सम्मान  रहे  ।  शबद  सभापति  जी;  हमारे
 संविधान  में  कहा  गया  है  कि  राज्य  भाषा
 हिन्दी  है  और  लिपि  देवनागरी  है,  लेकिन
 इसी  सदन  में  दो  दिन  पहले  एक  माननीय
 सदस्य  ने,  जो  हम  लोगों  की  तरह  से  चुन  कर
 नहीं  शाये  हैं,  जिन  को  हम  लोगों  की  तरह  से
 दस  लाख  जनता  का  सामना  नहीं  करना
 पड़ा  है,  नौमिनेट  होकर  यहां  आये  है--
 अंग्रेजी  की  बदौलत;  उन्होंने  जिस  तरह  से
 चुन-चुन  कर  भारतीय  भाषाओं  को,  हिन्दी
 को  गालियां  दीं-क्या  यह  संविधान  का
 अपमान  नहीं  हुआ  ?

 17.04  hrs.  “

 [SHrr  Vasant  SaTue  in  the  Chair]

 इस  लिये,  सभापति  जी,  जब  मैं  “समान”
 शब्द  की  बात  कहता  हुं-  कि  “बालकों  को
 स्वतन्त्र  और  गरिमामव  वातावरण  में  स्वस्थ
 विकास  के  समान  बसर  कौर  सुविधायें  दी
 जायें  और  बालकों  कौर  अल्पवय  व्यक्तियों
 की  शोषण  से  तथा  नैतिक  और  श्राथिक
 परित्याग  से  रक्षा  की  जाय--यह  रक्षा
 तभी  संभव  हो  सकेगी  जब  उनको  पढ़ाई  और
 शिक्षा  के  समान  अवसर  प्रदान  किये  जायेंगे  |
 मैं  “समान”  शब्द  के  सम्बन्ध  में  माननीय
 कानून  मंत्री  जी  से  कहना  चाहता  हूं  कि  मुझे
 बड़ी  खुशी  हुई  जब  आपने  पहली  बार
 हिन्दी  में  मेरी  बातों  के जवाब  दिये  1  श्राप  तो
 मुझ  से  भी  कहीं  ज्यादा  हिन्दी  जानते  हैं  ।
 आप  कभी  बोलते  नहीं  हैं,  लेकिन  आज  बोल  कर
 आपने  हमारा  श्रम  दूर  कर  दिया  शौर  मगर
 बाप  हिन्दी  बोलना  शुरू  कर  तो  हम  लज्जा
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 आर  संकोच  के  मारे  चुप  हो  जायेंगे  क्योंकि
 श्राप  बहुत  अच्छी  हिन्दी  बोलते  हैं  ।  मेरा
 आपसे  अनुरोध  हैं  कि  जितनी  शिक्षण  संस्थायें
 है  उनको  समान  स्तर  पर  लाइये,  चाहे  गांव. का
 स्कूल  हो  या  शहर  का  या  दिल्ली  का  कान्वेंट  ॥
 सभी  विद्याथियों  को  शिक्षा  में  समान  अवसर
 मिलने  चाहियें  ।  आज  वे  हिन्दी  की
 वजह  से  मारे  जा  रहे  हैं,  उनको  समान  अवसर
 नहीं  मिल  रहे  हैं।  इस  लिये  मैं  विधि  मंत्री  जी
 से  अनुरोध  बिरंगा  कि  यह  “समान,
 ईश्वर,  इक्वैलिटी,  समानता  शब्द
 बड़ा  ठोस  शब्द  है  ,  तीन  अक्षर  का  शब्द
 है,  तीन  अक्षरों  में  ही  ब्रह्म  हुआ  करता
 है,  छोटे  शब्द  की  अपनी  एक  मर्यादा
 होती  है--इस  लिये  आज  जब  हम  अपने
 संविधान  को  एक  नया  रूप  दे  रहे  है;
 एक  नई  जाग्रति  दे  रहे  हैं  तो  इस  छोटे
 शब्द  को  इसमें  अवश्य  जोड़  दे,
 इस  से  यह  पूर्ण  हो  जाएगा-  यही  मेरा  बाप
 से  निवेदन  है।

 SHRI  C.  K.  CHANDRAPPAN  (Telli-
 cherry):  Sir,  in  the  statement  of  objects
 and  reasons  it  is  stated:

 “The  question  of  amending  the
 Constitution  for  removing  the  diffi-
 culties  which  have  arisen  in  achiev-
 ing  the  objective  of  socio-economic
 revolution,  which  would  end  poverty
 and  ignorance  and  disease  and  in-
 equality  of  oppoftunity  has  been
 engaging  the  active  attention....

 “It  is  therefore  proposed  to  amend
 the  Constitution  to  spell  out  express-
 ly  the  high  ideals  of  socialism,  se-
 cularism  200  the  integrity  of  the
 nation,  to  make  the  directive  princi-
 ples  more  comprehensive  and  give
 them  precedence  over  those  funda-
 mental]  rights....”

 So,  one  of  the  most  important  reasons
 for  this  amendment  is  to  achieve
 socio-economic  revolution.  That  socia-
 lism  is  the  goal  of  the  country  has  been
 re-stated.  If  it  is  not  to  remain  a  dead
 letter  of  the  Constitution,  if  this  goal
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 is  to  be  achieved,  logic  demands  that
 in  the  directive  principles  there  should
 be  measures  very  clearly  suggested  by
 which  the  nation  can  achieve  this  goal.
 Shrimati  Parvathi  Krishnan  has  al-
 ready  explained  our  amendment.  There
 we  have  tried  to  strengthen  the  direc-
 tive  principle  in  order  to  achieve  this
 goal.  We  do  not  believe  that  poverty
 and  ignorance  are  accidental.  These
 are  the  results  of  certain  socio-econo-
 mic  developments  in  our  country.  If
 you:  have  to  wipe  out  poverty  and  ig-
 norance  and  take  this  country  towards
 socialism,  those  reasons  should  be  re-
 moved.  It  is  not  merely  by  family
 planning  that  you  will  achieve  the
 goal.

 It  is  a  fact  admitted  by  the  govern-
 ment  and  knéwn  to  this  House  that
 there  are  monopoly  houses.  developing,
 traders  indulging  in  black-marketing
 and  creating  artificial  scarcity,  etc.
 There  are  millions  and  millions  of  poor
 people.  Impoverishment,  has  made
 more  than  50  per  cent  of  the  people
 live  below  the  poverty  line  in  our
 country.  I  suggest  that  in  the  direc-
 tive  principles,  which  will  now  have
 precedence  over  fundamenta]  rights,
 these  things  should  be  spelt  out  clearly.
 Our  amendment  says  that  the  people
 of  this  country  should  be  ensured  of
 employment.  Article  4l  in  a  round
 about  way  with  so  many  limitations
 says  that  the  State  shall  try  ete.  We
 are  saying,  trying  will  not  do.  We
 have  been  undergoing  trials  for  the
 last  25  years  and  we  are  today  living
 with  more  than  2  million  registered
 unemployed  in  this  country.  In  the
 directive  principle,  if  should  be  clearly
 stated  that  the  State  shall  endeavour to
 ensure  employment  to  the  people.  That
 is  the  meaning  of  what  we  are  suge
 gesting.

 Then  coming  to  the  question  of  land
 reforms,  we  have  given  an  amendment
 that  it  should  find  a  place  in  the  Direc-
 tive  Principles  of  the  Constitution.
 Shrimatj  Parvathi  Krishnan  had  alree-
 dy  pointeq  out  the  importance  of
 putting  this  in  the  Directive  Principles.

 Amdt.)  Bill

 The  central  point  of  the  20-Point
 Programme  is  land  reforms.  So  ‘hat
 should  find  a  place  in  the  Directive
 Principles  of  the  Constitution.

 With  regard  to  children,  we  are  mov-
 ing  an  amendment  about  moré  facili-
 ties,  sports,  etc.  and,  therefore,  I  am  not
 going  to  elaborate  that.  The  whole.
 contention  is  that  the  socialism  is  the
 goal  of  the  country.  When  you  accept
 that,  the  Directive  Principles  should  be
 such  that  it  should  enable  the  country
 to  achieve  its  cherished  goal,

 17.12,  hrs.

 [Mr.  .SPEAKER  in  the  Chair]

 SHRI  H.  R,  GOKHALE;  Mr.  Speaker,
 Sir,  with  regard  to  the  amendment,  I
 must  say,  that  in  principle  we  cannot
 have  any  objection  to  this.  On  some
 of  these  matters  I  have  already  spoken
 when  I  spoke  this  morning.  Some  at-
 tempt  is  made  to  consolidate  two  Arti-
 cles  into  one.  In  Article  4]  as  it  is
 there  already  ‘The  State  shall,  within
 the  limits  of  its  economic  capacity  and
 development,  make  effective  provisio.
 for  securing  the  right  to  work’,  only
 this  part  is  relevant  for  this  purpose.
 Similar  is  the  case  with  article  38.
 Most  of  the  ideas  which  are  already
 there,  have  been  included  in  the  amend-
 ed  draft.  Of  course,  there  are  things
 which  are  stated  by  way  of  elaboration,
 but  substantially  all  these  things  are
 there  in  the  Directive  Principles  and  I
 do  not  think  that  any  alteration  in  the
 existing  Directive  Principles  except
 the  one  which  is  now  for  consideration,
 is  necessary.  I  would  request  that
 this  may  not  be  pressed.

 MR,  SPEAKER:  Before  I  takek  up
 next  clause,  I  would  suggest  that  we

 76

 should  sit  late  today  because  we  must
 finish  20  clauses  a  day.  There  are  59
 clauses  and  we  must  finish  them  in
 three  days.  There  are  only  two  days
 more,  Third  reading  will  be  on  Mon-
 day.  Unless  we  keep  up  the  pragress,
 we  will  not  be  able  to  finish.

 SOME  HON.  MEMBERS;  No,  70.
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 SHRI  INDRAJIT  GUPTA:  We  have
 to  adjust  our  engagements  also.

 SHRI  VASANT  SATHE:  Today,  we
 should  have  finished  20  clauses,  tomor-
 row  20  clauses  ang  the  rest  on  the
 third  889  Uptil  now,  we  have  finished
 only  7.  By  5.30,  we  may  not  be  able
 to  finish  more.  I  have  also  been  hear-
 ing.  Unless  the  hon,  Members  curtail
 their  remarks,  instead  of  repeating
 what  is  contained  in  their  amendinents,
 and  restrain  themselves  and  keep  to
 this  time  schedule,  we  will  have  to  do
 at  least  39  amendments  tomorrow.  to
 make  up  for  what  we  have  lost  to-day.
 I  am  only  suggesting  a  programme.
 (Interruptions)

 MR.  SPEAKER:  Not  on  Sunday.  Let
 us  fix  the  time  table  more  reasonably.

 SHRI  INDRAJIT  GUPTA:  Let  us  be
 quite  frank.  I  am  not  meaning  offence
 to  anybody,  because  it  has  been  decided
 with  the  cooperation  of  everybody  that
 voting  will  take  place  only  at  5.30  p.m.
 Many  Members  will  come  here  only  at
 5.30  p.m.  and  will  be  prepared  to  sit  up
 to  8  or  9  p.m.  Those  Members  like  me
 who  are  sitting  the  whole  day  here  are
 alSo  supposed  to  sit  till  9  p.m,  The
 Minister  is  under  compulsion.  He  has
 no  choice  in  the  matter.  I  agree  with
 one  part  of  what  Mr.  Sathe  said,  that
 some  reasonable  time-limit  should  be
 there,  on  speches.  It  should  be  reason.
 able;  otherwise  what  will  happen  is
 that  towards  the  end,  in  order  to  hurry
 up  and  finish  the  thing  every  one
 will  be  given  only  one  minute;  and  peo-
 ple  will  be  annoyed  over  it.  Let  us  sit
 extra  hours  tomorrow;  and  if  necessary,
 the  President  can  be  asked  to  issue  a
 fresh  summon  for  the  Rajya  Sabha
 Why  should  it  come  here  on  the  3rd
 necessarily4  *

 MR,  SPEAKER:  They  have  already
 ‘been  summond.

 SHRI  INDRAJIT  GUPTA:  Amended
 summons  might  be  issued,

 MR.  SPEAKER:  We  will  not  sit  late
 to-day,  but  from  tomorrow.  Tomorrow
 and  the  day  after,  the  House  will  sit

 Amdt.)  Bi  क

 late  to  dispose  of  the  clause  i.e.  to  dis-
 pose  of  25  clauses  tomorrow  and  23
 day  after  ‘omorrow.  There  will  be
 third  reading  We  will  see.

 Let  us  now  go  over  to  clause  8.  Does
 anyone  want  to  speak  on  clause  8?

 Now  Mr.  Bhozeadira  Jha,  Are  you
 moving  your  amendment?

 SHRI  BHOGENLRA  JHA:  No.  Sir.
 Clause  8—(Insertion  of  new  article

 39A)
 PROF.  8.  L.  SAKSENA:  I  beg  to

 move;

 Page  3,  line  25,—
 after  “free”  insert  “effective”

 (43).
 SHRI  HARI  KISHORE  SINGH:  I

 beg  to  move:

 Page  3,  line  26,—  =

 after  “securing”  insert  “expedi- tious”  (193).
 SHRI  NIMBALKAR:  I  beg  to

 move:
 Page  3,—  4  !

 after  line  28,  insert—
 ‘39B.  The  State  shall  ensure  that

 full  justice  ig  done  to  the  word
 “SOCIALIST”  introduced  to  the
 Preamble  and  the  state  shall  en-
 deavour  to  ensure  for  the  citizens
 of  India:

 (a)  free  and  equal  (both  qua-
 litatively  and  quantitatively  edu-
 cation  to  all  sections  of  society;

 (b)  jobs  for  the  people  com-
 mensurate  with  their  education
 and  acumen;

 (c)  stable  prices  for  all  goods;
 (d)  a  dignified  life  to  all  sec-

 tions  of  society  by  calculating
 remunerations  {n  such  g  way
 that—  *

 (i)  one-tenth  of  the  remu-
 neration  shall  suffice  to  have  @
 decent  living  place;
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 (ii)  three-tenths  of  the  re-

 muneration  shall  suffice  for
 nutritious  feeding  of  the  fa-
 mily;

 (iii)  one-tenth  of  the  remu-
 neration  shall  suffice  for  clean
 clothing,  etc.;

 (iv)  from  the  remaining  one-
 half  of  the  remuneration  a
 contribution  may  be  made  to-
 ward  social  amenities,

 These  shall  be:

 (a)  Free  medical  service.
 (b)  Old  age  pension.
 (c)  Provident  fund.
 (d)  Unemployment  benefit.

 (e)  Disability  and  life  in-
 surance.

 (e)  a  “SOCIALISM”  that  shall
 also  mean:  fo  each  according  to
 hig  need;  from  each  according  to
 his  ability.  A  socialist  economy
 that  shall  be  an  economy  of
 plenty.’  (253)

 PROF,  8.  L.  SAKSENA:  I  beg  to
 move:

 Page  3,  line  23,—
 after  “shall”  insert—

 “provide  a  legal  system  which
 ensures  cheap  and  speedy  jus- tice  to”  (266)

 SHRI  MD.  JAMILURRAHMAN:  I
 beg  to  move:

 Page  3,  line  28,—
 add  at  the  end—

 “or  by  virtue  of  being  mem-
 bers  of  religious  minorities”,
 (294)

 SHRI  DHARNIDHAR  DAS  (Mane
 Baldai):  I  beg  to  move:

 Amdt.)  Bill  80

 Page  3,—
 after  line  28,  insert—

 “39B.  The  State  shall  by  eco-
 nomic  planning  coordinate  the
 different  sectors  of  the  national
 economy,  and  direct  all  economic
 operations  along  socialist  lines  by
 speeding  up  the  process  of  na-
 tionalisation  and  cooperation  in
 the  meang  of  production  and  dis-
 tribution  so  as  to  rebuild  India
 as  a  Socialist  Republic.”  (341)

 MR.  CHAIRMAN:  Mr.  Kartik.
 Oraon,  are  you  moving  376  and  377?

 SHRI  KARTIK  ORAON:  No,  Sir.

 SHRI  INDRAJIT  GUPTA:  7  beg
 to  move:

 Page  3,—
 after  line  28,  insert—

 “39B.  The  State  shall  take  al?
 necessary  steps  for  full  protec-

 tion  of  the  rights  of  Muslims  and
 other  minority  communities  and
 those  belonging  to  the  Scheduled
 Castes  and  Scheduleg  Tribes  and
 other  weaker  sections  in  all
 spheres  of  national  life,  parti-
 cularly  in  matter  of  education
 and  employment.”  (454)

 SHRI  BIBHUTI  MISHRA:  I  beg  to
 move:

 Page  3,—
 after  line  28,  insert—
 “39B.  The  State  shall—

 (a)  provide  free  education  te
 all  sections  of  society;

 (b)  guarantee  employment  ‘to
 every  citizen  and  provide  for
 Payment  of  subsistence  allowance
 to  the  old,  infirm  and  unemploy-
 ed;  ang

 (c)  bring  about  a  social  order
 in  which  each  gives  according  to
 his  capacity  and  gets  according
 to  his  needs,”  (489)
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 SHRI  SHANKAR  DAYAL  SINGH:
 I  beg  to  move:

 Page  3,  }ine  25,—
 after  “free”  insert  “suitable”

 (505)

 {  Page  3,  line  27,—
 after  “economic”  insert  ‘“‘intel-

 lectual”  (506)

 DR.  KAILAS:  I  beg  to  move:

 Page  3,—
 after  line  28,  insert—

 “39B.  The  State  shall  provide
 work  for  all  able-bodied  per-
 sons,  for  all  citizens  and  they
 shall  be  given  equal  opportunity
 in  matters  relating  to  employ-
 ment  or  appointment  to  any  office
 in  any  part  of  the  country  and
 the  State  shall  also  endeavour  to
 give  him/her  suitable  job  under
 the  State,  joint  sector  or  private
 sector  within  a  reasonable  pe-
 riod”,  (555)

 SHRI  RAM  HEDAOO  (Ramtek):  I
 beg  to  move;

 Page  3,—
 after  line  28,  insert—

 ‘39B.  The  State  shall  provide
 free  and  uniform  education
 (qualitatively  and  quantitatively)
 for  all  Indian  children.”  (556)

 PRoY.  S.  L.  SAKSENA:  I  have
 moved  two  amendments.  These  re-
 late  to  free  legal  aid.  It  should  not
 only  be  free  but  it  should  be  speedy.
 Tt  is  well  known  that  courts  take  a
 very  long  time  to  dispense  justice
 So,  my  amendment  wants  to  add  the
 words  “provide  a  legal  system  which
 ensures  cheap  and  speedy  justice”,
 So  far  ag  legal  aid  is  concerned,  you
 May  provide  a  jJawyer.  But  that
 aione  ३8  not  sufficient.  The  court  fee
 is  very  high.  S0,  I  suggest  that  ft

 “should  be  not  only  free  but  effective
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 so  that  even  poor  people  will  be  able.
 to  get  justice,  I  hope  the  Law  Min-
 ister,  who  is  himself  a  lawyer,  knows
 that  delay  amounts  to  injustice.  So,
 he  should  devise  some  methods  by
 which  the  objective  can  be  attained.

 SHRI  NIMBALKAR:  Sir,  by  my
 amendment  No.  253,  I  seek  to  provide
 an  additional  clause  to  the  clause
 which  we  are  debating  at  present.  At
 one  time  I  thought  I  could  bring  this.
 as  a  new  clause  in  the  same  way  as  a
 Chapter  is  introduced  in  the  case  of
 Fundamental  Duties.  But,  since  then,
 I  found  a  place  for  it  in  the  Directive
 Principles.  I  have  found  during  the
 course  of  the  debate  that  almost  every
 point  that  is  made  in  this  clause  has
 been  found  acceptable  to  the  over-
 whelming  majority  of  the  members  of
 this  august  House.  Before  I  go  to  ex-
 plain  why  I  have  brought  in  this
 clause,  I  shall  first  read  out  the  clause
 itself,  so  that  it  will  be  better  under-
 stood,  It  reads:

 “39B.  The  State  shall  ensure  that
 full  justice  is  done  to  the  word
 ‘SOCIALIST’  introduced  to  the:
 Preamble  and  the  State  shal]  endea-
 your  to  ensure  for  the  citizens  077
 India;

 (a)  free  and  equal  (both  quali-
 tatively  and  quantitatively)  edu-
 cation  to  all  sections  of  society;

 (b)  jobs  for  the  people  com-
 mensurate  with  their  education
 and  acumen;

 (c)  stable  prices  for  all  goods;
 (d)  a  dignified  life  to  all  sec-

 tions  of  society  by  calculating
 remunerations  in  such  a  way
 that—

 (i)  one-tenth  of  the  remu-
 neration  shall  suffice  to  have  a
 decent  living  place;

 (ii)  three-tenths  of  the  re--
 muneration  shall  suffice  for
 nutritious  feeding  of  the  fa-
 mily; en
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 (iii)  one-tenth  of  the  remu-

 neration  shall  suffice  for  clean
 clothing  ete;

 “(iv)  from  the  remaining
 one-half  of  the  remuneration  a
 contribution  may  be  made  to-
 ward  social  amenities,

 These  shall  be;

 (a)  Free  medical  service.

 (b)  Old  age  pension,

 (c)  Provident  fund,

 (d)  Unemployment  benefit.

 (९)  Disability  and  life  ‘nsur-
 ance.
 *(e)  a  ‘SOCIALISM’  that  shall

 also  mean  to  each  according  to
 hhis  need  from  each  according  to
 his  ability.  A  socialist  economy
 that  shall  be  an  economy  of
 plenty’.”

 You  can  see  from  the  debate  that
 went  on  before  that  as  far  as  the
 first  part  of  this  sub-clause  that  I  am!
 trying  to  introduce  is  concerned
 namely  free  and  equal  education,  it
 is  something  which  is  advocated  by
 all  the  speakers.  You  will  find  that
 so  many  Members  of  this  august
 House  are  also  not  happy  that  the
 right  to  work  has  not  been  included
 in  either  the  directive  principles  or
 the  fundamental  rights.  The  intro-
 duction  of  it  in  this  way  does  not
 necessarily  make  it  an  immediate
 compulsion  for  the  Government  to
 spend  q  lof  of  money  to  ensure
 immediate  jobs,  because  this  is  not
 a-thing  that  we  can  do  overnight,  but
 it  gives  the  Government  a  chance  to
 show  its  goodwill  in  trying  to  achieve
 the  material  amenities  that  are  ob-
 solutely  necessary  in  order  to  have
 a  society  which  we  can  call  socialist,
 to  show  it  is  prepared  to  go  in  that
 direction,  That  is  what  fs  actually
 aimed  at  by  this  sub-clause  that  I

 want  to  introduch,  ii,  at  क।
 «
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 If  you  read  this  sub-clause  together
 the  Chapter  on  fundamental  duties  that
 has  been  introduced,  you  will  find  that
 a  comprehensive  meaning  of  the  word
 “socialism”  is  given  in  such  a  way  that
 I  am  quite  sure  that  almost  all,  if  not
 all,  the  august  Members  of  this  House
 would  agree.

 MR.  SPEAKER:  It  has  been  decide’)
 that  each  Member  will  have  not  more
 than  five  minutes.

 SHRI  NIMBALKAR:  That  depends
 also  on  the  nature  of  the  amendment.
 I  am  trying  to  bring  into  the  Constitu-
 tion  something  which  is  basic  to  the
 entire  country.  I  am  sure  there  will  be
 nobody  in  the  entire  country  who  will
 say  “no”  to  this.  Nobody  who  is  really
 socialist-minded  can  say  “no”  to  this.
 Mr.  Gokhale  might  change  a  word  here
 or  there,  as  I  am  not  a  lawyer,  but  the
 point  is  that  the  gist  of  it  cannot  be  ob.
 jected  to  by  anyone.  If  you  do  not
 even  endeavour  to  be  socialist,  how  can
 you  put  the  word  “socialist”  in  the
 Preamble?

 If  what  I  have  put  into  this  sub-
 clause  is  taken  up  by  any  other  party,
 it  will  be  a  tremendous  blow  to  the
 Congress  Party.  Al)  the  time  we  have
 been  talking  about  garibi  hatao.  What
 is  garibi  hatao?  You  read  this  and  you
 will  fing  what  it  means.  You  read  it
 together  with  the  duties  that  you  are
 imposing  on  the  people  and  you  will
 find  that  we  have  also  to  perform  cer-
 tain  duties.  Where  are  those  duties?
 Mr.  Gokhale  will  ७९४  out  one  or  two
 clauses,  as  he  has  already  done  but
 those  clauses  alone  do  not  suffice.  Here
 is  a  comprehensive  meaning  that  I  ar-.
 giving.  amd  these  are  things  that  ary
 Indian,  rich  or  poor  would  like  to
 have.

 You  rte  saying,  for  instance,  that  the
 right  to  preverty  shoul¢  be  taken  away
 from  the  fundamental  rights.

 If  one  is  really  an  educated  man,
 than  I  tell  you  that  he  will  not  care  for
 property.  If  you  study  all  these
 clauses  very  carefully,  then  you  will
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 come  to  know  about  the  property  right  AYES
 and  the  fundamental  rights.  A  funda-
 mental  right  is’a  piece  of  paper.  It  is  Division  No,  2]  [17.35  hrs...
 we  who  have  to  give  the  meaning;  it  is
 the  people  who  have  to  give  the  mean-  Achal  Singh,  Shri
 ing.  This  is  the  basic  thing  that  we

 Sye are  fighting  for.  Mr.  Gokhale  says  84  Shri  Syed  Ahmed
 that  he  is  in  a  hurry  to  develop  this  Agrawal,  Shri  Shrikrishna
 country.  I  want  to  know  in  which  Ahirwar,  Shri  Nathu  Ram
 direction  he  wants  to  develop  it.  Don’t

 Ala  :  Sh we  have  to  give  them  the  direction;  gesan,  S
 ™

 oo”
 don’t  we  have  to  show  them  that  this  is  Ambesh,  Shri
 what  we  are  trying  to  give  you?  That  Anand  Singh,  Shri
 is  the  reason  why  we  need  these  laws  Ankineedu,  Shri  Maganti and  we  want  to  change  the  Constitu-  A  Shick tion.  People  will  not  believe  us  if  we  nsari,  Shri  Ziaur  Rahman
 go  on  in  this  manner.  Appalanaidu,  Shri

 Arvind  Netam,  Shri
 Austin,  Dr,  Henry
 Awdhesh  Chandra  Singh,  Shri
 Azad,  Shri  Bhagwat  Jha
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar

 MR.  SPEAKER:  Yes.  He  has  already  Balakrishniah,  Shri  T.
 taken  ten  minutes.  Banamali  Babu,  Shri

 |  Shri  H We  shall  now  take  voting  on  the  iain  amendra  Singh
 clauses.  Let  us  take  Clause  2.  Unless  Banerjee,  Shri  S.  M.
 any  hon.  Member  wants  me  to  put  his  Banerjee,  Shrimati  Mukul

 smendom  ari  leien
 I  will  put  all  Barman,  Shri  R.  N.

 ni  en'  ogether.  | the  ‘ame
 Ls  Barua,  Shri  Bedabrafa

 MR.  CHAIRMAN:  Now  the  voting
 will  start.  You  can  conclude  your
 speech,

 SHRI  NIMBALKAR:  I  can  continue
 tomorrow.

 Now  I  will  put  all  the  amendments  to  Barupal,  Shri  Panna  Lal
 Clause  2  together  to  the  vote  of  the  Basappa,  Shri  K.
 House.  Basumatari,  Shri  D.

 Amendments  Nos,  ,  40,  192,  228,  252,  Beers;  (hr  8.  ९.

 260,  272,  290,  29i,  350,  36I,  362,  402,  44  Bhagat,  Shri  H.  K.  -L.
 and  493  to  Clause  2  were  put  and  Bhargava,  Shri  Basheshwar  Nath-
 negatived.  Bhargavi  Thankappan,  Shrimati
 oe

 MR.  SP  ER.  Let  the  Lobbies  be  Bhatia,  Shri  Ragbunandan  Lal
 cleared.......  The  Lobbies  have  been  Bhattacharyyia,  Shri  Chapalendu-
 cleared.  I  now  put  Clause  2  to  the  Bhaura,  Shri  8.  8.
 vote  of  the  House.  Bheeshmadev,  Shri  M.

 The  question  is:
 Bhuvarahan,  Shri  G.

 “That  Ciause  2  stand  part  of  the  Bist,  Shri  Narendra  Singh
 Bal”  Brij  Raj  Singh—Kotah,  Shri

 Buta  Singh,  Shri
 The  Lok  Sabha  divided,  Chakleshwar  Singh,  Shri  _
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 ‘Chandra  Gowda,  Shri  D.  B.
 ‘Chandra  Sekhar  Singh,  Shri
 *Chandrakar,  Shri  Chandulal
 *Chandrappan,  Shri  C.  K.
 «Chandrashekharappa

 Shrj  T.  V.
 “Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  Shri  Nitiraj  Singh
 ‘Chavan,  Shrimati  Premalabai
 ‘Chavan,  Shri  Yeshwantrao
 ‘Chellachami,  Shri  A.  M.
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Choudhary,  Shri  8.  E.
 Daga,  Shri  M.  C.

 ‘Dalbir  Singh,  Shri
 ‘Dalip  Singh,  Shri
 ‘Damani,  Shri  9.  है.
 ‘Darbara  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Das,  Shri  Dharnidhar
 ‘Dasappa,  Shri  Tulsidas
 "Daschowdhury,  Shri  B.  K.
 ‘Deo,  Shri  R,  R.  Singh
 Deo,  Shri  S.  N.  Singh
 Desai,  Shri  D.  D.
 Deshmukh,  Shri  K.  G.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Deshpande,  Shrimati  Roza
 Dhamankar,  Shri
 “Dharamgaj  Singh,  Shri
 Dhillon,  Dr.  G.  S.
 Dhote,  Shri  Jambuwadnt

 -Dhusia,  Shri  Anant  Prasad
 Dinesh  Singh,  Shri
 ‘Dixit,  Shri  G,  C.
 “Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 ‘Dube,  Shri  J.  P.
 Dumada,  Shri  L.  K,
 Dwivedi,  Shri  Nageshwar
 ‘Engti,  Shri  Biren
 *Gaekwad,  Shri  Fatesinghrao

 Veerabasappa,

 Amdt.)  Bill  ‘188:

 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Ganga  Devi,  Shrimati
 Gangadeb,  Shri  P.
 Gautam,  Shri  C.  D.
 Gavit,  Shri  T.  H.
 George,  Shri  A.  C.
 Ghosh,  Shri  P.  छू.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  V.  Shanker
 Godara,  Shri  Mani  Ram
 Godfrey,  Shrimati  M.
 Gogoi,  Shri  Tarun
 Gohain,  Shri  C.  C.
 Gokhale,  Shri  H.  R.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Gowda,  Shri  Pampan
 Gupta,  Shri  Indrajit
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri  K.
 Hari  Kishore  Singh,  Shn
 Hari  Singh,  Shri
 Hashim,  Shri  M.  M.
 Ishaque,  Shri  A.  K.  M.
 Jadeja,  Shri  D.  P.
 Jaffer  Sharief,  Shri  C.  K.
 Jagjivan  Ram,  Shri
 Jamilurrahman,  Shri  Md.
 Janardhanan,  Shri  C.
 Jeyalakshmi,  Shrimati  V.
 Jha,  Shri  Bhogendra
 Jha,  Shri  Chiranjib
 Jharkhande  Rai,  Shri
 Jhunjhunwala,  Shri  Bishwanath
 Jitendra  Prasad,  Shri
 Joshi,  Shri  Popatlal  M.
 Joshi,  Shrimati  Subhadra
 Kadam,  Shri  Dattajirao
 Kadam,  Shri  J.  G.

 Kadannappalli,  Shri  Ramachandra
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 ‘Kader,  Shri  8.  A.
 Kahandole,  Shri  Z.  M.
 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kakoti,  Shri  Robin
 ‘Kalingarayar,  Shri  Mohanraj
 Kalyanasundaram,  Sbri  M.
 ‘Kamakshaiah,  Shri  D.
 Kamala  Prasad,  Shri
 Kamble,  Shri  N.  S.
 Kamble,  Shri  T.  D.
 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr,
 ‘Kathamuthu,  Shri  M.
 Kavde,  Shri  8.  हे,
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  K,
 Khan,  Shri  I.  प्र.
 ‘Kinder  Lal,  Shri
 Kisku,  Shri  A.  K,
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.
 Koya,  Shri  C.  H.  Mohamed
 Krishnan,  Shri  G.  Y,
 Krishnan,  Shrimati  Parvathi
 Krishnappa,  Shri  M.  V.
 Kulkarni,  Shri  Raja
 Kureel,  Shri  8.  N,
 Kushok  Bakula,  Shri
 Lakkappa,  Shri  K.
 Lakshminarayanan,  Shri  M,  R.
 Lambodar  Baliyar,  Shri
 Laskar,  Shri  Nihar
 Lutfal  Haque,  Shri
 ‘Madhukar’,  Shri  K.  M.
 Mahajan,  Shri  Vikram
 Mahajan,  Shri  Y.  S.
 Maharaj  Singh,  Shri
 Mahishi,  Dr.  sarojini
 Majhi,  Shri  Gajadhar
 Majhi,  Shri  Kumar
 Malaviya,  Shri  K.  dD
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 Malhotra,  Shri  Inder  J.
 Mallanna,  Shri  छू,
 Mallikarjun,  Shri
 Mandal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamuna  Prasad
 Manhar,  Shrj  Bhagatram
 Manjhi,  Shri  Bhola
 Martand  Singh,  Shri
 Maurya,  Shri  B.  P.
 Mehta,  Dr,  Mahipatray
 Melkote,  Dr.  G.  8,
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  6.  8.
 Mishra,  Shri  Jagannath
 Misra,  Shri  S.  N.
 Modi,  Shri  Shrikishan
 Mohammad  Yusuf,  Shri
 Mohapatra,  Shri  Shyam  Sunder
 Mohsin,  Shri  F,  H.
 Mukerjee,  Shri  H.  N.
 Munsi,  Shri  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Muruganantham,  Shri  S.  A.
 Nahata,  Shri  Amrit
 Naik,  Shri  B.  V.
 Nanda,  Shri  0.  L.
 Nayak,  Shri  Baksi
 Negi,  Shri  Pratap  Singh
 Nimbalkar,  Shri
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Palodkar,  Shri  Manikrao
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Sarjoo
 Pandey,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  8.  T.

 3790



 इधर  Constitution  (Forty-fourth  OCTOBER  28,  976

 Panigrahi,  Shri  Chintamani
 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parikh,  Shri  Rasiklal
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patel,  Shri  R.  R.
 Patil,  Shri  Anantrao  a
 Patil,  Shri  C.  A,
 Patil,  Shri  E.  V.  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  T.  A,
 Patnaik,  Shri  Banamali
 Patnaik,  Shri  J.  8,
 Peje,  Shri  8.  L.
 Pradhan,  Shri  Dhan  Shah
 Pradhani,  Shri  K.
 Purty,  Shri  M.  S.
 Qureshi,  Shri  Mohd  Shafi
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shri  5.  K.
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raju,  Shri  M.  T.
 Raju,  Shri  P,  V.  5.
 Ram  Dayal,  Shri
 Ram  Hedaoo,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Singh  Bhai,  Shri
 Ram  Surat  Prasad,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Ranabahadur  Singh,  Shri
 Rao,  Shrimati  B,  Radhabai  A.
 Rao,  Shri  J.  Rameshwar
 Rao,  Shri  Jagannath
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  S.  Sanjeevi  \
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 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  Nageswara
 Rao,  Shri  P,  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rao,  Shri  Rajagopala
 Rao,  Dr.  V.  K.  R.  Varadaraja
 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhota
 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
 Reddy,  Shri  K.  Kodanda  Rami
 Reddy,  Shri  K.  Ramakrishna
 Reddy,  Shri  M,  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  P.  V.
 Reddy,  Shri  Sidram
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Saini,  Shri  Mulki  Raj
 Sait,  Shri  Ebrahim  Sulaiman
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  S.  C.
 Sambhali,  Shri  Ishaque
 Sangliana,  Shri
 Sankata  Prasad,  Dr,
 Sant  Bux  Singh,  Shri
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri
 Satpathy,  Shri  Devendra
 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sen,  Dr,  Ranen
 Sethi,  Shri  Arjun
 Shafee,  Shri  A,
 Shafquat  Jung,  Shri
 Shahnawaz  Khan,  Shri
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh.  Shri
 Shankaranand,  Shri  B.
 Sharma,  Dr.  H.  P.
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 Sharma,  Shri  Madhoram
 Sharma,  Shri  Nawal  Kishore
 Sharma,  Dr.  Shanker  Dayal
 Shashi  Bhushan,  Shri
 Shastri.  Shri  Biswanarayan
 Shastri,  Shri  Ramavatar
 Shastri,  Shri  Sheopujan
 Shetty,  Shri  K.  K.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N.
 Shivnath  Singh,  Shri
 Shukla,  Shri  8.  R.
 Shukla,  Shri  Vidya  Charan
 Siddheshwar  Prasad,  Prof,
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T.
 Sokhi,  Sardar  Swaran  Singh
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.
 Sudarsanam,  Shri  M.
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Suryanarayana.  Shri  K.
 Swaminathan.  Shri  R,  V.
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Tarodekar,  Shri  V.  B.
 Tayyav  Hussain,  Shri
 Tewari,  Shri  Shankar
 Thakre,  Shri  8.  8.
 Tiwari,  Shri  Chandra  Bhal  Manji
 Tiwari,  Shri  R.  G.
 Tiwary,  Shri  D,  ऐप
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri
 Tulsiram,  Shri  V.

 Uikey,  Shri  M,  G.
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Przsad
 Vijay  Pal  Singh,  Shri
 Vikal,  Shri  Ram  Chandra
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  D.  P.
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N.  P.
 Yadav,  Shri  R,  P.
 Zulfiquar  Ali  Khan,  Shri

 NOES
 Nil

 MR.  SPEAKER:  The  ‘result  of  the
 division  is:  Ayes  353;  Noes  nil.

 The  motion  is  carried  by  a  majo-
 rity  of  the  total  membership  of  the
 House  and  by  a  majority  of  not
 less  than  two-thirds  of  the  Members
 present  and  voting.

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 Clause  3

 MR,  SPEAKER:  We  now  take  up
 Clause  3.  The  doors  will  not  be
 opened  till  all  the  divisions  are  com-
 pleted.

 There  are  no  amendments  to
 Clause  8.

 The  question  is:
 “That  Clause  3  stand  part  of  the

 Bill.”
 The  Lok  Sabha  divided:

 *The  following  Members

 Thakur  and  Genda  Singh.

 alsO  recorded  their  votes  for  AYES:

 Sarvashri  K.  Chikkalingaiah,  B.  S.  Murthy,  A.  K.  Sen,  Krishnarao
 oy
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 AYES

 Division  No.  3]  [17.37  hrs.

 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Ram
 Alagesan,  Shri  O.  V.
 Ambesh,  Shri
 Anand  Singh,  Shri
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shri
 Azad,  Shrj  Bhagwat  Jha
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Balakrishniah,  Shri  T.
 Banamali  Babu,  Shri
 Banera,  Shri  Hamendra  Singh
 Banerjee,  Shri  8.  i.
 Banerjee,  Shrimati  Mukul
 Barman,  Shri  R.  N.
 Barua,  Shri  Bedabrata
 Barupal,  Shri  Panna  Lal
 Basappa,  Shri  K.
 Basumatari,  Shrj  D.
 Besra,  Shri  S.  C.
 Bhagat,  Shri  H.  K.  L,
 Bhargava,  Shri  Basheshwar  Nath
 Bhargavj  Thankappan,  Shriman
 Bhatia,  Shri  Raghunandan  Lal
 Bhattacharyyia,  Shri  Chapalendu
 Bhaura,  Shri  B.  S.
 Bheeshmadev,  Shri  M.
 Bhuvarahan,  Shri  G.
 Bist,  Shri  Narendra  Singh
 Brij  Raj  Singh—Kotah,  Shri
 Buta  Singh,  Shri
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 Chakleshwar  Singh,  Shri
 Chandra  Gowda,  Shri  D  8.
 Chandra  Shekhar  Singh,  Shr:
 Chandrakar,  Shri  Chandulal
 Chandrappan,  Shri  con  K.

 Chandrashekharappa  Veerabasappa,
 Shri  T.  प

 Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shrimati  Premalabai
 Chavan,  Shri  Yeshwantrao
 Chellachami,  Shri  A.  M.
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shr
 Chikkalingaiah,  Shri  K.
 Choudhary,  Shri  B.  E.
 Daga,  Shri  M.  ८.
 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Damani,  Shri  S.  R.
 Darbara  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B,  K.
 Deo,  Shri  R.  R.  Singh
 Deo,  Shri  S.  N.  Singh
 Desai,  Shri  D.  D.
 Deshmukh,  Shri  K,  G.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Deshpande,  Shrimati  Roza
 Dhamankar,  Shrj
 Dharamgaj  Singh,  Shri
 Dhillon,  Dr.  G.  S.
 Dhote,  Shri  Jambuwant
 Dhusia,  Shri  Anant  Prasad
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  C.
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shrj  Hiralal
 Dumada,  Shri  L,  K.
 Dwivedi,  Shri  Nageshwar
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 Engti,  Shri  Biren
 Gaekwad,  Shri  Fatesinghrao
 Gandhi,  Shrimati  Indira
 Ganesh,  Shrj  K.  R.
 Ganga  Devi,  Shrimati
 Gangadeb,  Shri  P.
 Gautam,  Shri  C.  D.
 Gavit,  Shri  T.  H,
 George,  Shri  A.  C.
 Ghosh,  Shri  P.  K.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  V.  Shanker
 Godara,  Shri  Manj  Ram
 Godfrey,  Shrimati  M.
 Gogoi,  Shri  Tarun
 Gohain.  Shri  C.  C.
 Gokhale,  Shri  H.  R.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Gowda,  Shri  Pampan
 Gupta,  Shri  Indrajit
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri  K.
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Hashim,  Shri  M.  M.
 Ishaque,  Shri  A.  K.  M.
 Jadeja,  Shri  D,  P.
 Jaffer  Sharief,  Shri  con  K
 Jagjivan  Ram,  Shri
 Jamilurrahman,  Shri  Md.
 Janardhanan,  Shri  C.
 Jeyalakshmi,  Shrimati  v.
 Jha,  Shri  Bhogendra
 Jha,  Shri  Chiranjib
 Jharkhande  Rai,  Shri
 Jhunjhunwala,  Shri  Bishwanath
 Jitendra  Prasad,  Shri
 Joshi,  Shri  Popatlal  M.
 Joshi,  Shrimati  Subhadra
 Kadam,  Shri  Dattajirao

 Kadam,  Shri  J.  G.
 Kadannappalli,  Shri  Ramchandran
 Kader,  Shri  S.  A.
 Kahandole,  Shri  2.  M.
 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kakoti,  Shri  Robin
 Kalingarayar,  Shri  Mohanraj
 Kalyanasundaram,  Shri  M.
 Kamakshaiah,  Shri  D.
 Kamala  Prasad,  Shri
 Kamble,  Shri  N.  S.
 Kamble,  Shri  T.  D.
 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  pal
 Karan  Singh,  Dr.
 Kathamuthu,  Shrj  M.
 Kavde,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  K.
 Khan,  Shri  I.  H.
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K.
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.
 Koya,  Shri  C.  H.  Mohamed
 Krishnan,  Shri  G.  Y.
 Krishnan,  Shrimati  Parvathi
 Krishnappa,  Shri  M.  प
 Kulkarni,  Shri  Raja
 Kureel,  Shri  B.  N.
 Kushok  Bakula,  Shri
 Lakkappa,  Shri  K.
 Lakhsminarayanan,  Shri  M.  R.
 Lambodar  Baliyar,  Shri
 Laskar,  Shri  Nihar
 Lutfal  Haque,  Shri
 “Madhukar’,  Shri  K.  M.
 Mahajan,  Shri  Vikram
 Mahajan,  Shri  Y.  S.
 Maharaj  Singh,  Shri
 Mahishi,  Dr.  Sarojini
 Majhi,  Shri  Gajadhar
 Majhi,  Shri  Kumar
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 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Mallanna,  Shri  K.
 Mallikarjun,  Shri
 Mandal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamung  Prasad
 Manhar,  Shri  Bhagatram
 Manjhi,  Shri  Bhola
 Maurya,  Shri  B.  P.
 Mehta,  Dr.  Mahipatray
 Melkote,  Dr.  G.  S.
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shrj  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Jagannath
 Misra,  Shri  S.  N.
 Modi,  Shri  Shrikishan
 Mohammad  Yusuf,  Shri
 Mohapatra,  Shri  Shyam  Sunder
 Mohsin,  Shri  F.  प्र.
 Muhammeg  Sheriff,  Shri
 Mukerjee,  Shri  H.  N.
 Munsi,  Shri  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Muruganantham,  Shri  S.  A.
 Nahata,  Shri  Amrit
 Naik,  Shri  B.  V.
 Nair,  Shri  Sreekantan
 Nanda,  Shri  G.  L.
 Nayak,  Shrj  Baksi
 Negi,  Shri  Pratap  Singh
 Nimalkar,  Shri
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Palodkar,  Shri  Manikrao

 Panda,  Shri  D.  K.
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shrj  Na-singh  Narain
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Sarjoo
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 Pandey,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.  न
 Panigrahi,  Shri  Chintamanj
 Pant,  Shri  K.  C.  ’

 Paokai  Haokip,  Shri
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudag
 Patel,  Shri  R.  हे.
 Patil,  Shri  Anantrao
 Patil,  Shri  C.  A.

 Patil,  Shri  E.  V.  Vikhe

 Patil,  Shri  Krishnarao

 Patil,  Shri  T.  A.

 Patnaik,  Shri  Banamali

 Patnaik,  Shri  J.  B.
 Peje,  Shri  S.,  L.
 Pradhan,  Shri  Dhan  Shah
 Pradhani  Shri  K.
 Purty,  Shri  M.  S.
 Qureshi,  Shri  Mohd.  Shafi
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shri  S.  K.
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raju,  Shri  M.  T.
 Raju,  Shri  P.  V.  G.
 Ram  Dayal,  Shri
 Ram  Hedaoc,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Surat  Prasad,  Shri
 Ram  Swarup  Shri
 Ramji  Ram,  Shri
 Ramshekhar  Prasad  Singh,  Shri

 Ranabahadur  Singh,  Shri
 Rao,  Shrimati  B.  Radhabai  A.

 Rao,  Shri  J.  Rameshwar
 Rao,  Shri  Jagannath
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 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri,  M.  Satyanarayan
 Rao,  Shri  Nageswara
 Rao,  Shri  P.  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Reo,  Shri  Rajagopala
 Rao,  Dr.  V.  K.  R.  Varadaraja
 Rathia,  Shri  Umed  Singh
 Raut,  Shrj  Bhola
 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maye
 Reddy,  Shri  K.  Kodanda  Rami
 Reddy,  Shri  K.  Ramakrishna
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  P.  V.
 Reddy,  Shri  Sidram
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Saini,  Shri  Mulki  Raj
 Sait,  Shri  Ebrahim  Sulaiman
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  S.  C.
 Sambhali,  Shri  Ishaque
 Sangliana,  Shri
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri
 Satpathy,  Shri  Devendra

 Savant,  Shrj  Shankerrao

 Savitri  Shyam,  Shrimati

 Sayeed,  Shri  P.  M.

 Sen,  shri  A.  K.
 Sen,  Dr.  Ranen
 Sethi,  Shri  Arjun
 Shafee,  Shri  A.
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 Shafquat  Jung,  Shri
 Shahnawaz  Khan,  Shri
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Sharma,  Dr.  H.  P.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Nawal  Kishore
 Sharma,  Dr.  Shanker  Dayal
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Ramavatar
 Shastri,  Shri  Sheopujan
 Shetty,  Shri  K.  K.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N.
 Shivnath  Singh,  Shri
 Shukla,  Shri  8.  R.
 Shukla,  Shri  Vidya  Charan
 Siddheshwar  Prasad,  Prof,
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T.
 Sokhi,  Sardar  Swaran  Singh
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.
 Sudarsanam,  Shri  M.
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Suryanarayana,  Shri  K.

 Swaminathan,  Shri  R.  V.

 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Tarodekar,  Shri  V.  B.
 Tayyab  Hussain,  Shrj
 Tewari,  Shri  Shankar
 Thakre,  Shri  s.  B.
 Thakur,  Shri  Krishnareo
 Tiwari,  Shri  Chandra  Bhal  Mani
 Tiwari,  Shri  R.  G.
 Tiwary,  Shri  D.  N.
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 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri
 Tulsiram,  Shri  ्
 Uikey,  Shri  M.  G.
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad
 Vijay  Pal  Singh,  Shri
 Vikal,  Shri  Ram  Chandra
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  D.  P.
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N.  P.
 Yadav  Shri  R.  P.
 Zulfiquar  Ali  Khan,  Shri

 NOES

 Nil

 MR.  SPEAKER;  The*  result  of  the
 division  is;  Ayes...354;  Noes..  nil.

 The  motion  is  carried  by  a  mojority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present
 and  voting.

 The  motion  was  adopted.
 Clause  3  was  added  to  the  Bill.

 Clause  4

 MR.  SPEAKER:  There  are  two
 Amendments  to  Clause  4,  Amendment
 No.  206  moveg  by  Shri  P.  Narasimha
 Reddy  and  Amendment  No.  304  moved
 by  Shri  Ebrahim  Sulaiman  Sait.  I
 will  put  both  the  amendments  to-
 gether  to  the  vote  of  the  House.

 Amdt.)  Bill  204

 Amendments  Nos.  206  and  304  were
 put  and  negatived.

 MR.  SPEAKER:  The  question  is:
 “That  clause  4  stand  part  of  the

 Bill.”

 The  Lok  Sabha  divided:

 AYES
 Division  No.  4]

 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Ram
 Alagesan,  Shri  O.  V.
 Ambesh,  Shri
 Anand  Singh,  Shri
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shri
 Azad,  Shri  Bhagwat  Jha
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Balakrishniah,  Shri  T.
 Banamali  Babu,  Shri
 Banera,  Shri  Hamendra  Singh
 Banerjee,  Shri  S.  M.
 Banerjee,  Shrimati  Mukul
 Barman,  Shri  R.  N.
 Barua,  Shri  Bedabrata
 Barupal,  Shri  Panna  Lal
 Basappa,  Shrj  K.
 Basumatari,  Shrj  D.
 Besra,  Shri,  8.  0.

 “The  following  Members  also  recorded  their  votes  for  AYES:

 Sarvashri  B.  Shankaranand,  J  .P.  Dube,  B.  S.  Murthy,  Rasikhlal  Parikh,
 Genda  Singh  and  Martand  Singh
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 Bhagat,  Shri  H.  K.  L.
 Bhargava,  Shri  Basheshwar  Nath
 Bhargavi  Thankapran,  Shrimati
 Bhatia,  Shri  Raghunandan  Lal
 Bhattacharyyia,  Shri  Chapalendu
 Bhaura,  Shri  B.  S.
 Bheeshmadev,  Shri  M.
 Bhuvarahan,  Shri  G.
 Bist,  Shri  Narendra  Singh
 Brij  Raj  Singh—Kotah,  Shri
 Buta  Sitigh,  Shri
 Chakleshwar  Singh,  Shri
 Chandra  Gowda,  Shri  D.  B.
 Chandra  Shekhar  Singh,  Shri
 Chandrakar,  Shri  Chandulal
 Chandrappan,  Shri  C.  K.
 Chandrashekharappa

 Shri  T.  V.
 Chandrika  Prasad.  Shri
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shrimati  Premalabai
 Chavan,  Shri  Yeshwantrao
 Chellachami,  Shri  A.  M.
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Chikkalingaiah,  Shri  K.
 Choudhary,  Shri  B.  E.
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Damani,  Shri  S.  R.
 Darbara  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 ‘Daschowdhury.  Shri  8.  K.
 Deo,  Shri  R.  R.  Singh
 Deo,  Shri  S.  N.  Singh
 Desai,  Shri  D.  D.
 Deshmukh,  Shri  K.  G.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Deshpande,  Shrimati  Roza

 Veerabasarpa,
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 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dhillon,  Dr.  ७.  5.
 Dhusia,  Shri  Anant  Prasad
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  C.
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dube,  Shri  J.  P.
 Dumada,  Shri  L.  K.
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren
 Gaekwad,  Shri  Fatesinghrao
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Ganga  Devi,  Shrimati
 Gangadeb,  Shri  P.
 Gautam,  Shri  C.  D.
 Gavit,  Shri  T.  EL
 George,  Shri  A.  C.
 Ghosh,  Shri  P.  K.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  V,  Shanker
 Godara,  Shri  Mani  Ram
 Godfrey,  Shrimati  M.
 Gogoi,  Shri  Tarun
 Gohain,  Shri  C.  C.
 Gokhale,  Shri  H.  R.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Gowda,  Shri  Pampan
 Gupta,  Shri  Indrajit
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri  J
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Hashim,  Shri  M.  M.
 Ishaque.  Shri  A.  K.  M.
 Jadeja,  Shri  0.  P.
 Jaffer  Sharief,  Shri  C.  K.
 Jagjivan  Ram,  Shri
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 Jamilurrahman,  Shri  Md,
 Janardhanan,  Shri  C.
 Jeyalakshmi,  Shrimati  V.
 Jha,  Shri  Bhogendra
 Jha,  Shri  Chiranjib
 Jharkhande  Rai,  Shri
 Jhunjbhunwala,  Shri  Bishwanath
 Jitendra  Prasad,  Shri
 Joshi,  Shri  Popatlal  M.
 Joshi,  Shrimati  Subhadra
 Kadam,  Shri  Dattajirao
 Kadam,  Shri  J.  G.
 Kadannappalli,  Shri  Ramachandran
 Kader,  Shri  8.  A.
 Kahandole,  Shri  Z.  M.
 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kakoti,  Shri  Robin
 Kalingarayar,  Shri  Mohanraj
 Kalyanasundarah,  Shri  M.
 Kamakshaiah,  Shri  D.
 Kamala  Prasad,  Shri
 Kamble,  Shri  N.  S.
 Kamble,  Shri  T.  B.
 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr.
 Kathamuthu,  Shri  M.
 Kavde,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  K.
 Khan,  Shri  I.  H.
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K.
 Kotok,  Shrj  Liladhar
 Kotrashetti,  Shri  A,  K.
 Krishnan,  Shri  G.  Y.
 Krishnan,  Shrimati  Parvathi
 Krishnappa,  Shri  M.  V.
 Kulkarni,  Shri  Raja
 Kureel,  Shri  B.  N.
 Kushok  Bakula  Shri
 Lakkappa,  Shri  K.

 Amdt.)  Bill

 Lakshminarayanan,  Shri  M.  R.
 Lambodar  Beliyar,  Shri
 Lashar,  Shri  Nihar
 Lutfal  Haque,  Shri
 ‘Madhukar’,  Shri  K.  M.
 Mahajan,  Shri  Vikram
 Mahajan,  Shri  Y.  S.
 Maharaj  Singh,  Shri
 Mahishi,  Dr.  Sarojini
 Majhi,  Shri  Gajadhar
 Majhi,  Shri  Kumar
 Malaviya,  Shri  K.  D.
 Malhotra,  Shri  Inder  J.
 Mallanna,  Shri  K.
 Mallikarjun,  Shri
 Mandal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamuna  Prasad
 Manhar,  Shri  Bhagatram
 Manjhi,  Shri  Bhola
 Maurya,  Shri  8.  P.
 Mehta,  Dr.  Mahipatray
 Melkote,  Dr.  G.  S.
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Jagannath
 Misra,  Shri  S.  N.
 Modi,  Shri  Shrikishan
 Mohammad  Yusuf,  Shri
 Mohapatra,  Shri  Shyam  Sunder
 Mohsin,  Shri  F,  H.
 Mukherjee,  Shri  H.  N.
 Munsi,  Shri  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Murthy,  Shri  8.  5.
 Muruganantham,  Shri  S.  A.

 Nahata,  Shri  Amrit
 Naik,  Shri  B.  ्
 Nanda,  Shri  G.  L.
 Nayak,  Shri  Baksi
 Negi,  Shri  Pratap  Singh
 Nimbalkar,  Shri
 Oraon,  Shri  Kartik

 2a
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 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Palodlkar,  Shri  Manikrao
 Panda,  Shri  D.  K,
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Sarjoo
 Pandey,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
 Panigrahi,  Shri  Chintamani
 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parikh,  Shri  Rasiklal
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Paiel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patel,  Shri  R.  R.
 Patil,  Shri  Anantra
 Patil,  Shri  C.  A.
 Patil,  Shri  E.  V.  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  T.  A.
 Patnaik,  Shri  Banamali
 Patnaik,  Shri  J.  B.
 Peje,  Shri  S.  L.
 Pradhan,  Shri  Dhan  Shab
 Pradhan,  Shri  K.
 Purty,  Shri  M.  S.
 Quershi,  Shri  Mohd.  Shafi
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shri  S.  K.
 Rai,  Shrimati  Sahodrabai
 Raj,  Bahadur,  Shri
 Raju,  Shri  M.  T.
 Raju,  Shri  P.  V.  ७.
 Ram  Dayal,  Shri
 Ram  Prakash,  Shri

 KARTIKA  6,  898  (SAKA)  Amdt.)  Bill

 Ram  Sewak,  Ch.
 Ram  Singh  Bhai,  Shri
 Ram  Surat  Prasad,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Ramshekhar  Prashad  Singh,  Shri
 Ranabahadur  Singh,  Shri
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shri  J.  Rameshwar
 Rao,  Shri  Jagannath
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  Ss.  Sanjeevi
 Rao,  Shri  M,  Satyanarayan
 Rao,  Shri  Nageswara
 Rao,  Shri  P.  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rao,  Shri  Rajagopala
 Rao,  Dr.  V.  K.  R.  Varadaraja
 Rathai,  Shri  Umed  Singh
 Faut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
 Reddi,  Shri  P.  Antony
 Reddy,  Shri  K.  Kodanda  Rami:
 Reddy,  Shri  K.  Ramakrishna
 Reddy,  Shri  M.  Ram  Gopal.
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  P,  Ganga
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  P.  V.
 Reddy,  Shri  Sidram
 Richhariya,  Dr.  Govind  Das:
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Saini,  Shri  Mulki  Raj
 Salve,  Shri  N.  K.  P,
 Samanta,  Shri  S.  0,
 Sambhali,  Shri  Ishaque
 Sangliana,  Shri
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sathe,  Shri  Vasant

 2i0
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 Satish  Chandra,  Shri
 Satpathy,  Shri  Devendra

 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sen,  Shri  A.  K.
 Sen,  Dr.  Ranen
 Sethi,  Shri  Arjun
 Shafee,  Shri  A.
 Shafquat  Jung,  Shri
 Sha‘:nawaz  Khan,  Shri
 Shambhu  Nath,  Shri
 ‘Shankar  Dayal  Singh,  Shri
 Shankarana*d,  Shri  B.
 Sherma,  Dr.  H.  P.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Nawa)  Krshore
 Sharma,  Dr.  Shanker  Dayal
 ‘Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Ramavatar
 Shastri,  Shri  Sheopujan
 Shetty,  Shri  K.  K.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N.
 ‘Shivnath  Singh,  Shri
 Shukla,  Shri  8.  R.
 ‘Shukla,  Shri  Vidya  Charan
 Siddheshwar  Prasad,  Prof.
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir

 Sinha.  Shri  Nawal  Kishore
 Sinha,  Shri  R.  छू.
 Sohan  Lal,  Shri  T.
 Sokhi,  Sardar  Swaran  Singh
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.

 SSudarshanam,  Shri  M.

 Amdt.)  Bill

 Sundera  Pal  Singh,  Shri
 Suryanarayana,  Shri  K.
 Swaminathan,  Shri  R.  v.
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri  हु
 Tarodekar,  Shri  V.  8.
 Tayyab  Hussain,  Shri
 Tewari,  Shri  Shankar
 Thakre,  Shri  S.  B.
 Thakur,  Shri  Krishnarao
 Tiwari,  Shri  Chandra  Bhal  Mani
 Tiwari,  Shri  R.  G.
 Tiwary,  Shri  0.  N.
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri
 Tulsiram,  Shri  V.
 Uikey,  Shri  M.  G.
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad
 Vijay  Pal  Singh,  Shri
 Vikal,  Shri  Ram  Chandra
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  D.  P.
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N,  P.
 Yadav,  Shri  R.  P.
 Zulfiquar  Ali  Khan,  Shri

 NOES
 Koya,  Shri  C.  H.  Mohamed
 **Martand  Singh,  Shri
 Muhammed  Sheriff,  Shri
 Sait,  Shri  Ebrahim  Sulaiman
 Saksena,  Prof.  5.  L.

 2I2

 MR,  SPEAKER:  The  jresult  of  the
 Sunder  Lal,  Shri  division  is:  Ayes  354;  Noes  5.

 **Wrongly  voted  for  NOES.
 +The  following  Members  also  recorded  their  votes  for  AYES:

 Sarvshri  Genda  Singh  and  Martand  Singh.



 (213  Constitution  (Forty-fourth  KARTIKA  6,  898  (SAKA)

 The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House

 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present
 and  voting.

 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill.

 Clause  5

 MR.  SPEAKER:  There  is  a  Govern-
 ment  amendment,  No.  549.  I  shall  put
 it  to  the  vote  of  the  House.

 The  question  is:
 ‘Page  2,  line  24—

 for  “(Forty-fourth  Amend-
 ment)”  substitute—

 “(Forty-second  Amendment)”.’
 (549).

 The.motion  was  adopted,

 MR.  SPEAKER:  Shall  I  put  all  the
 other  amendments  together  to  the
 vote  of  the  House?

 SHRI  RAMAVATAR-  SHASTRI
 (Patna):  Amendment  No.  45]  may  be

 put  separately.

 MR.  SPEAKER:  I  shall  now  put
 Amendment  No.  451,  moved  by  Shri
 Indrajit  Gupta,  to  the  vote  of  the

 House.

 The  question  is:
 ‘Page  2,—

 omit  lines  43  to  45  (451).

 The  Lok  Sabha  divided:

 AYES

 Division  No.  5]  (17.44  hrs,

 Banerjee,  Shri  S.  M.
 Bhargavi  Thankappan,  Shrimati
 Bhaura,  Shri  B.  S.
 Chandra  Shekhar  Singh,  Shri

 Chandrappan,  Shri  ०.  K,
 Deshpande,  Shrimati  Roza
 Jha,  Shri  Bhogendra
 Jharkahande  Rai,  Shri
 Kalyanasundaram,  Shri  M.
 Kathamuthu,  Shri  M.
 Krishnan,  Shrimati  Parvathi
 Madhukar,  Shri  K.  M.
 Manjhi,  Shri  Bhola
 Misra,  Shri  S.  N.
 Mukherjee,  Shri  H.  N.
 Muruganantham,  Shrj  S.  A.
 Nair,  Shri  Sreekantan
 Panda,  Shri  D.  K.
 Pandey,  Shri  Sarjoo
 Saksena,  Prof.  98.  L.
 Sambhali,  Shri  Ishaque
 Sen,  Dr  .Ranen
 Shastri,  Shrj  Ramavatar
 Vijay  Pal  Singh,  Shri

 NOES

 Achal  Singh,  Shri
 Agrawal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Ram
 Alagesan,  Shri  O.  V.
 Ambesh,  Shri
 Anand  Singh,  Shri
 Ankineedu,  Shri  Magantj
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shri
 Azad,  Shri  Bhagwat  Jha
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Balakrishniah,  Shri  T.
 Banamali  Babu,  Shri
 Banera.  Shri  Hamendra  Singh
 Banerjee,  Shrimatj  Mukul

 Amdt.)  Bill  (214



 Barman,  Shri  R.  N,
 Barua,  Shri  Bedabrata
 Barupal,  Shrj  Panna  La)
 Basappa,  Shri  K.
 Basumatari,  Shri  D.
 Besra,  Shri  S.  C.
 Bhagat,  Shri  H.  K.  L,
 Bhargava,  Shri  Basheshwar  Nath
 Bhatia,  Shrj  Raghunandan  Lal
 Bhattacharyyia,  Shri  Chapalendu
 Bheeshmadev,  Shri  M.
 Bhuvarahan,  Shri  G,
 Bist,  Shri  Narendra  Singh
 Brij  Raj  Singh—Kotah,  Shri
 Buta  Singh,  Shri
 Chakleshwar  Singh,  Sbri
 Chandra  Gowda,  Shri  D.  8.
 Chandrakar,  Shri  Chandulal

 Chandrashekharappa
 Shri  T.  V.

 Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shrimati  Premalabai
 Chavan,  Shri  Yeshwantrao
 Chellachami,  Shri  A.  M.
 Chotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Chikkalingaiah,  Shri  K.
 Choudhary,  Shri  8.  E.
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Darbara  Singh,  Shri
 Das,  Shri.  Anadj  Charan
 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B.  K.
 Deo,  Shri  R.  R.  Singh
 Deo,  Shri  8.  N.  Singh

 Desai,  Shri  D,  D.
 Deshmukh,  Shri  K.  G.

 Deshmukh,  Shri  Shivaji  Rao  8.

 Veerabasappa,

 Amdt.)  Bill

 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dhillon,  Dr.  6.  8.
 Dhusia,  Shrj  Anant  Prasad
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  C.
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dube,  Shri  J.  P.
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren
 Gaekwad,  Shri  Fatesinghrao
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Ganga  Devi,  Shrimati
 Gangadeb,  Shri  P.
 Gautam,  Shri  C,  D.
 Gavit,  Shri  T.  H.
 George,  Shri  A.  C.
 Ghosh,  Shri  P.  K.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  V.  Shanker
 Godara,  Shri  Mani  Ram
 Godfrey,  Shrimati  M.
 Gogoi,  Shri  Tarun
 Gohain,  Shri  C.  C.
 Gokhale,  Shri  HL  R.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Gowda,  Shri  Pampan
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri  K.
 Hari,  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Hashim,  Shri  M.  M.

 Ishaque,  Shri  A,  K.  M.

 Jadeja,  Shri  D.  P.
 Jaffer  Sherief,  Shri  C.  K.

 Jagjivan  Ram,  Shri

 Jamilurrahman,  Shri  Md.
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 *Janardhanan,  Shri  C.
 Jeyalakshmi,  Shrimatj  V.
 Jha,  Shri  Chiranjib
 Shunjhunwala,  Shri  Bishwanath
 Jitendra  Prasad,  Shri
 Joshi,  Shri  Popatlal  M.
 Joshi,  Shrimati.  Subhadra
 Kadam,  Shri  Dattajirao
 Kadam,  Shri  J.  G.
 Kadannappalli,  Shri  Ramachandran
 Kader,  Shri  S.  A.
 Kahandole,  Shri  Z.  M.
 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kakoti,  Shri  Robin
 Kalingarayar,  Shri  Mohanraj
 Kamakshaiah,  Shri  D.
 Kamala  Prasad,  Shri
 Kamble,  Shri  N.  8.
 Kamble,  Shri  T.  D.
 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr
 Kavde,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  K.

 Khan,  Shri  I.  H.
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K.
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.
 Koya,  Shri  C.  H.  Mohammed
 Krishnan,  Shri  G.  Y.
 Krishnappa,  Shri  M.  V.
 Kulkarni,  Shri  Raja
 Kureel,  Shri  B.  N.
 Kushok  Bakula,  Shri

 Lakkappa,  Shri  K.

 Lakshminarayanan,  Shri  M.  R.

 Lambodar  Baliyar,  Shri

 Laskar,  Shri  Nihar
 Lutfa]  Haque,  Shri

 Mahajan,  Shri  Vikram
 Mahajan,  Shri  Y.  S.
 Maharaj  Singh,  Shri
 Mahishi,  Dr.  Sarojini
 Majhi,  Shri  Gajadhar
 Majhi,  Shri  Kumar
 Malaviya,  Shri  K,  0.
 Malhotra,  Shri  Inder  J.
 Mallanna,  Shri  K.
 Mallikarjun,  Shri
 Mandal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamuna  Prasad
 Manhar,  Shri  Bhagatram
 Martand  Singh,  Shri
 Maurya,  Shri  B.  P.
 Mehta,  Dr.  Mahipatray
 Melkote,  Dr.  G.  S.
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Jagannath
 Modi,  Shri  Shrikishan
 Mohammad  Yusuf,  Shri
 Mohapatra,  Shri  Shyam  Sunder
 Mohsin,  Shri  F.  H.
 Munsi,  Shri  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Murthy,  Shri  B.  S.
 Nahata,  Shri  Amrit
 Nalk,  Shri  B.  V.
 Nanda,  Shri  G.  L.
 Nayak,  Shri  Baksi,
 Negi,  Shri  Pratap  Singh
 Nimbalkar,  Shri
 Oraon,  Shri  Kartik
 Oraon,  500  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Puripoornanand
 Palodkar,  Shri  Manikrao

 Pandey,  Shri  Damodar

 Pandey,  Shri  Krishna  Chandre

 *wrongly  voted  for  NOES.

 Amdt.)  Bill  2r8
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 Pandey;  Shri  Narsingh  Narain
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
 Panigrahi,  Shri  Chintamani
 Pant,  Shri  K.  C.
 Paokaj  Haokip,  Shri
 Parikh,  Shri  Rasiklal
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arving  M.
 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patel,  Shri  R.  R.
 Patil,  Shri  Anantrao
 Patil,  Shri  C.  A.
 Patil,  Shri  E.  V.  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  T.  A,
 Patnaik,  Shri  Banamali
 Patnaik,  Shri  J,  B.
 Peje,  Shri  Ss.  L.
 Pradhan,  Shri  Dhan  Shah
 Pradhani,  Shri  K.
 Purty,  Shri  M.  5.
 Qureshi,  Shri  Mohd.  Shafi
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shri  5.  छू.
 Rai,  Shrimatj  Sahodrabaj
 Raj  Bahadur,  Shri
 Raju,  Shri  M.  T.
 Raju,  Shri  P,  V.  G.
 Ram  Dayal,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Singh  Bhai,  Shri
 Ram  Surat  Prasad,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Ramshekhar  Prasad  Singh  Shri
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shri  J,  Rameshwar

 Amdt.)  Bill

 Rao,  Shri  Jagannath
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana.
 Rao,  Shri  M,  S.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  Nageshwara
 Rao,  Shri  P.  Ankineedu  Prasade
 Rao,  Shri  Pattabhi  Rama
 Rao,  Shri  Rajagopala
 Rao,  Dr.  V.  K.  है,  Varadaraja
 Rathia,  Shrj  Umeda  Singh
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
 Reddi,  Shri  P.  Antony
 Reddy,  Shri  K.  Kodanda  Rami
 Reddy,  Shri  K  Ramakrishna
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayapa
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  P,  Vv.
 Reddy,  Shri  Sidram
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimatj  Sushilg
 Roy,  Shri  Bishwanath
 Saini,  Shri  Mulki  Raj
 Salve,  Shri  N.  K  P.
 Samanta,  Shri  S.  C.
 Sangliana,  Shri
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri
 Satpathy,  Shri  Devendra
 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimatz
 Sayeed,  Shri  P.  M.
 Sen,  Shri  A.  K.
 Sethi,  Shri  Arjun
 Shafee,  Shri  A.
 Shafquat  Jung,  Shri
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 Shahnawaz  Khan,  Shri
 Shankar  Dayal  Singh,  Shri-
 Shankaranand,  Shri  B.
 Sharma,  Dr,  H.  P.’
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Nawal  Kishore
 Sharma,  Dr,  Shanker  Dayal
 Shashi  Bhushan,  Shri’
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Sheopujan
 Shetty,  Shri  K.  K.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N.
 Shivnath  Singh,  Shri
 Shukla,  Shri  B.  R.
 Shukla,  Shri  Vidya  Charan
 Siddheshwar  Prasad,  Prof.
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shrj  Nawal  Kishore
 Sinha,  Shri  R.  K
 Sohan  Lal,  Shri  T.
 Sokhi,  Sardar  Swaran  Singh
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  ९.
 Sudarsanam,  Shri  M.
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Suryanarayana,  Shri  K.
 Swaminathan,  Shri  R.  V.
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Tarodekar,  Shri  V.  8.
 Tayyab  Hussain,  Shri
 Tewari,  Shri  Shankar

 Thakre,  Shri  8.  8.

 Thakur,  Shri  Krishnarao
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 Tiwari,  Shri  Chandra  Bhal  Mani  *

 Tiwari,  Shri  R.  G.
 Tiwary,  Shri  D.  N.
 Tombi  Singh,  Shri  उप,
 Tula  Ram,  Shri
 Tulsiram,  Shri  V.
 Uikey,  Shri  M.  G.
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad
 Vikal,  Shri  Ram  Chandra
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  D.  P.
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N.  P.
 Yadav,  Shri  हि,  P.
 Zulfiquar  Ali  Khan,  Shri

 MR,  SPEAKER;  The  resultt  of  the:
 division  is;  Ayes  24;  Noes  328.

 The  motion  was  negatived.

 MR.  SPEAKER:  Now,  I  shall  put  all
 the  other  amendments  to  clause  5  to-

 gether  to  the  vote  of  the  House.

 Amendments  Nos.  25,  26,  4l,  229  to
 231,  273  to  277,  282,  292,  293,  305,  335,
 363  to  374,  428,  437,  449,  450,  494  to-
 503,  553,  559,  560,  and  हा  were  put
 and  negatived.

 MR.  SPEAKER:  The  question  is:

 “That  Clause  5,  as  amended,  stand
 part  of  the  Bill.”

 The  Lok  Sabha  divided:

 +The  following  Members  also  recorded  their  votes:
 AYES:  Sarvashri  Ebrahim  Sulaiman  Saft,  Muhammed  Sheriff,

 Indrajit  Gupta  and  C.  Janardhanan;
 NOES;  Sarvashri  Shambhu  Nath,  L.  K.  Dumada,  Ranabahadur

 Singh  and  Genda  Singh.
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 Clause  5  Chandrashekharappa  Veerabasappa,
 Shri  T.  ्

 “Division  No.  6)  117.46  brs.  =  Chandrika  Prasad,  Shri.

 AYES  Chaturvedi,  Shri  Rohan  Lal

 Achal  Singh,  Shri  Chaudhary,  Shri  Nitiraj,  Singh

 7  Aga,  Shri  Syea  Ahmed  Chavan,  Shrimati  Premalabai

 Agrawal,  Shri  Shrikrishna  Chavan,  Shri  Yeshwantrao

 Ahirwar,  Shri  Nathu  Ram  Chellachami,  Shri  A.  M.

 -Alagesan,  Shri  O.  V.  Chhotey  Lal,  Shri

 _Ambesh,  Shri  Chhutten  Lal,  Shri

 Anand  Singh,  Shri  Chikkalingaiah,  Shri  K.

 Ankineedu,  Shri  Maganti  Choudhary,  Shrj  E.

 Ansari,  Shri  Ziaur  Rahman  Daga,  Shri  M.  C.

 Appalanaidu,  Shri  Dalbir  Singh,  Shri
 Arvind  Netam,  Shri  Dalip  Singh,  Shri

 Austin,  Dr.  Henry  Damani,  Shri  8.  R.
 Awdhesh  Chandra  Singh,  Shri  Darbara  Singh,  Shri

 Azad,  Shri  Bhagwat  Jha  Das,  Shri  Anadi  Charan
 Aziz  Imam,  Shri  Das,  Shri  Dharnidhar
 Babunath  Singh,  Shri  Dasappa,  Shri  Tulsidas
 Bajpai,  Shri  Vidya  Dhar  Daschowdhury,  Shri  8.  K.
 Balakrishniah,  Shri  T.  Deo.  Shri  R.  R.  Singh
 Banamali  Babu,  Shri  Deo,  Shri  S.  N.  Singh
 Banera,  Shri  Hamendra  Singh  Desai,  Shri  D.  D.
 Banerjee,  Shrimati  Mukul  Deshmukh,  Shri  K.  G.
 ‘Barman,  Shri  R.  N.  Deshmukh,  Shri  Shivaji  Rao  S.
 Barua,  Shri  Bedabrata  Dhamankar,  Shri
 Barupal,  Shri  Panna  Lal  Dharamgaj  Singh,  Shri
 ‘Basappa,  Shri  K.  Dhillon,  Dr.  G.  5.
 Basumatari,  Shri  D.  Dhusia,  Shri  Anant  Prasad
 Besra,  Shri  S.  C.  Dinesh  Singh,  Shri
 Bhagat,  Shri  H.  K,  L.  Dixit,  Shri  G.  ९.
 Bhargava,  Shri  Basheshwar  Nath  Dixit,  Shri  Jagdish  Chandra
 Bhatia,  Shri  Raghunandan  Lal  Doda,  Snri  Liralal
 Bhattacharyyia,  Shri  Chapalendu  Dube,  Shri  J,  P.
 Bheeshmadev,  Shri  M.  Dumada,  Shri  L.  K.
 Bhuvarahan,  Shri  G.  Dwivedi,  Shri  Nageshwar
 Bist,  Shri  Narendra  Singh  Engti,  Shri  Biren
 Brij  Raj  Singh—Kotah,  Shri  Gaekwad,  Shri  Fatesinghrao
 Buta  Singh,  Shri  Gandhi,  Shrimat:  Indira

 -Chakleshwar  Singh,  Shri  Ganesh,  Shri  «.  है.
 ~Chandra  Gowda,  Shri  D.  8.  Ganga  Devi,  Shrimati

 «Chandrakar,  Shri  Chandulal  Gangadeb.  Shri  P.
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 Gautam,  Shri  C.  D.
 Gavit,  Shri  T.  H.
 George,  Shri  A,  C.
 Ghosh,  Shri  P.  K.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  V.  Shanker
 Godara,  Shri  Mani  Ram
 Godfrey,  Shrimati  M,
 Gogoi,  Shri  Tarun
 Gohain,  Shri  C.  C.
 Gokhale,  Shri  H.  R.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasaheb
 Gowda,  Shrj  Pampan
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri  K.
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Hashim,  Shri  M.  M.
 Ishaque,  Shri  A.  K,  M.
 Jadeja,  Shri  D.  P.
 Jaffer  Sharief,  Shri  C.  K.
 Jagjivan  Ram,  Shri
 Jamilurrahman,  Shri  Md.
 Jeyalakshmi,  Shrimati  V.
 Jha,  Shri  Chiranjib
 Jhunjhunwala,  Shri  Bishwanath
 Jitendra  Prasad,  Shri
 Joshi,  Shri  Popatlal  M.
 Joshi,  Shrimati  Subhadra
 Kadam,  Shri  J.  G.
 Kadannappalli,  Shri  Ramachandra
 Kader,  Shri  S.  A.
 Kahandole,  Shri  Z.  M.
 Kakodkar,  Shri  Purushottam
 Kakoti,  Shri  Robin
 Kalingarayar,  Shri  Mohanraj
 Kamakshaiah,  Shri  D.
 Kamala  Prasad,  Shri
 Kamble,  Shri  N.  8.
 Kamble,  Shri  T.  D.

 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr.
 Kavde,  Shri  B,  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  K,
 Khan,  Shri  I,  प्र.
 Kinder  Lal,  Shri
 Kisku,  Shri  A,  K,
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.
 Krishnan,  Shri  G.  Y.
 Krishnappa,  Shri  M.  V.
 Kulkarni,  Shri  Raja
 Kureel,  Shri  8.  N.
 Lakkappa,  Shri  K.
 Lakshminarayanan,  Shri  M.  R.
 Lambodar  Baliyar,  Shri
 Laskar,  Shri  Nihar
 Lutfal  Haque,  Shri
 Mahajan,  Shri  Vikram
 Mahajan,  Shri  Y.  S,
 Maharaj  Singh,  Shri
 Mahishi,  Dr.  Sarojini
 Majhi,  Shrj  Gajadhar
 Majhi,  Shri  Kumar
 Malaviya,  Shri  K.  D,
 Malhotra,  Shri  Inder  J.
 Mallanna,  Shri  K.
 Mallikarjun,  Shri
 Mandal,  Shri  Jagdish  Narain
 Manhar,  Shri  Bhagatram
 Martand  Singh,  Shri
 Maurya,  Shri  B.  P.
 Mehta,  Dr.  Mahipatray
 Melkote,  Dr.  G.  S.
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shrj  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,.Shri  Jagannath
 Modi,  Shri  Shrikishan
 Mohammad  Yusuf,  Shri
 Mohapatra,  Shri  Shyam  Sunder
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 Mobsin,  Shri  F.  H.
 Munsi,  Shri  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Murthy,  Shri  8.  8.
 Nahata,  Shri  Amrit
 Naik,  Shri  B.  V.
 Nanda,  Shri  (७.  L.
 Nayak,  Shri  Baksi
 Negi,  Shri  Pratap  Singh
 Nimbalkar,  Shri
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Palodkar,  Shri  Manikrao
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R.  8,
 Pandey,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
 Panigrahi,  Shri  Chintamani
 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parikh,  Shri  Rasiklal
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arving  M.
 Patel,  Shri  Natwarlal

 .,Patel,  Shri  Prabhudas
 Patel,  Shri  हे.  R.
 Patil,  Shri  Anantra
 Patil,  Shri  C,  A.
 Patil,  Shri  E.  फ  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  T.  A.
 Patnaik,  Shri  Banamali
 Patnaik,  Shri  J.  B.
 Peje,  Shri  S.  L.
 Pradhan,  Shri  Dhan  Shah
 Pradhani,  Shri  K.
 Purty,  Shri  M,  S.
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 Qureshi,  Shri  Mohd.  Shafi
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shri  S.  K.
 Rai,  Shrimati  Sahodrabai
 Raj  Bahadur,  Shri  bd

 Raju,  Shri  M.  T.
 Raju,  Shri  P.  V.  G.
 Ram  Dayal,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch,
 Ram  Singh  Bhai,  Shri
 Ram  Surat  Prasad,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri
 Ramshekhar  Prasag  Singh,  Shri
 Ranabahadur  Singh,  Shri
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shri  J.  Rameshwar
 Rao,  Shri  Jagannath
 Rao,  Dr.  K,  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  8.  Sanjeevi
 Rao,  Shri  M,  Satyanarayan
 Rao,  Shri  Nageswara
 Rao,  Shri  P.  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rao,  Dr.  ve  K.  R.  Varadaraja
 Rathia,  Shri  Umeq  Singh
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
 Reddy,  Shri  K.  Kodanda  Rami
 Reddy,  Shri  K.  Ramakrishna
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P,  Bayapa
 Reddy,  Shri  P,  Ganga
 Reddy,  Shri  ए,  Narasimha
 Reddy,  Shri  ए,  V.
 Reddy,  Shrj  Sidram
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Saini,  Shri  Mulki  Raj
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 Salve,  Shri  N.  K.  P.
 Sangliana,  Shri
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri  Ft
 Satpathy,  Shri  Devendra
 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sen,  Shri  A,  K.
 Sethi,  Shri  Arjun
 Shafee,  Shri  A,
 Shafquat  Jung,  Shri
 Shahnawaz  Khan,  Shri
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Dr.  H.  P.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Nawal  Kishore
 Sharma,  Dr.  Shanker  Dayal
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Sheopujan
 Shetty,  Shri  K.  K.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N.
 Shivnath  Singh,  Shri
 Shukla,  Shri  8.  R.
 Shukla,  Shri  Vidya  Charan
 Siddheshwar  Prasad,  Prof.
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T.
 Sokhi,  Sardar  Swaran  Singh
 Stephen,  Shri  ९.  ऐश,
 Subramaniam,  Shri  C.
 Sudarsanam  Shri  M.
 Sunder  Lal,  Shri
 Surendra,  Pal  Singh  Shri  f°

 Suryanarayana,  Shri  K.
 Swaminathan,  Shri  R.  V.
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Tarodekar,  Shri  V.  B.
 Tayyab  Hussain,  Shri
 Tewari,  Shri  Shankar
 Thakre,  Shri  S.  B,
 Thakur,  Shri  Krishnarao
 Tiwari,  Shri  Chandra  Bhal  Mani
 Tiwari,  Shri  R,  G.
 Tiwari,  Shri  ए.  N.
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri
 Tulsiram,  Shri  V.
 Uikey,  Shri  M.  G.
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P,
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad
 Vikal,  Shri  Ram  Chandra
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  D.  P.
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N.  P.
 Yadav,  Shri  R.  P.
 Zulfiquar  Ali  Khan,  Shri

 NOES

 Banerjee,  Shri  S.  M.
 Bhargavi  Thankappan,  Shrimati
 Bhaura,  Shri  B.  S.
 Chandra  Shekhar  Singh,  Shri
 Chandrappan,  Shri  ९.  K.
 Deshpande,  Shrimati  Roza
 Dhote,  Shrj  Jambuwant
 Janardhanan,  Shri  C.
 Jharkhande  Rai,  Shri
 Kalyanasundaram,  Shri  M.
 Kathamuthu,  Shri  M.
 Koya,  Shri  C.  H.  Mohamed
 Krishnan,  Shrimati  Parvathi
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 ‘Madbuker’  Shri  K.  M,
 Manjhi,  Shri  Bhola
 Misra,  Shri  S,  N.
 Muhammed  Heriff,  Shri
 Mukerjee,  Shri  H,  N.
 Muruganantham,  Shri  S.  A,
 Nair,  Shri  Sreekantan  }
 Panda,  Shri  D.  K.
 Pandey,  Shri  Sarjoo
 Ram  Hedaoo,  Shri
 Sait,  Shri  Ebrahim  Sulaiman
 Saksena,  Prof.  S.  L,
 *Samanta,  Shri  Ss.  C.
 Sambhali,  Shri  Ishaque  tT
 Sen,  Dr.  Ranen
 Shastri,  Shri  Ramavatar
 Vijay  Pal  Singh,  Shri

 MR.  SPEAKER:  The  result  +7  of  the
 Division  is  as  follows:  Ayes:  824;
 Noes:  30.

 The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than  two-
 thirds  of  the  Members  present  and
 voting.

 The  motion  was  adopted.

 Clause  5,  as  amended  was  added  to
 the  Bill.

 Clause  6

 Amendments  Nos.  27,  82,  7l  554
 were  put  and  negatived.

 Amendments  Nos,  27,  82,  7l  and  554
 were  put  and  negatived.

 {
 Amdt.)  Bill  2324

 MR.  SPEAKER:  The  question  is;
 “That  clause  6  stand  part  of  the

 Bill.”  °

 The  Lok  Sabha  divided:

 Division  No,  7]  (17.49  bra.

 AYES

 Achal  Singh,  Shri
 ‘Aga,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Ram
 Alagesan,  Shri  O.  V.
 Ambesh,  Shri
 Anang  Singh,  Shri
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arving  Netam,  Shri
 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shri
 Azad,  Shri  Bhagwat  Jha
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Balakrishniah,  Shri  T.
 Banamali  Babu,  Shrj
 Banera,  Shri  Hamendra  Singh
 Banerjee,  Shri  S.  M.
 Banerjee,  Shrimati  Mukul
 Barman,  Shri  R,  N.
 Barua,  Shri  Bedabrata
 Barupal,  Shri  Panna  Lal
 Basappa,  Shri  K.
 Basumatari,  Shri  D.

 *Wrongly  voted  for  NOES.

 atThe  following  Member's  also  recordeg  their  votes:
 AYES:  Dr.  Kailas,  Sarvshri  P.  Antony  Red  dy,  Yamuna  Prasad

 Mandal,  Kushok  Bakula,  Dattjirao  Kadam,  Rajgopala  Rao,  Genda  Singh
 and  S.  C.  Samanta.

 NOES:  Sarvshri  Indrajit  Gupta  and  Bhogendra  Jha.
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 Besra,  Shri  S.  C.
 Bhagat,  Shri  H.  K,  L.
 Bhargava,  Shri  Basheshwar  Nath
 Bhargavi  Thankappan,  Shrimati
 Bhatia,  Shrj  Raghunandan  Lal
 Bhattacharyyia,  Shri  Chapalendu
 Bhaura,  Shri  B.  S.
 Bheeshmadev,  Shri  M,
 Bhuvarahan,  Shri  ७.
 Bist,  Shri  Narendra  Singh
 Brij  Raj  Singh—Kotah,  Shri
 Buta  Singh,  Shri
 Chakleshwar  Singh,  Shri
 Chandra  Gowda,  Shri  D,  B.
 Chandra  Shekhar  Singh,  Shri
 Chandrakar,  Shrj  Chandulal
 Chandrappan,  Shri  C.  K.
 Chandrashekharappa  Veerabasappa,

 Shri  T,  V.
 Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shrimati  Premalabai
 Chavan,  Shri  Yeshwantrao
 Chellachami,  Shri  A.  M.
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Chikkalingaiah,  Shri  K,
 Choudhary,  Shri  8.  E.
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Damani,  Shri  S.  R.
 Darbera  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Das,  Shri  Dharnidhar
 Dasappa,  Shri  Tulsidas
 Daschowdhury,  Shri  B,  K.
 Deo,  Shri  R.  R.  Singh
 Deo,  Shri  S.  N.  Singh

 Desai,  Shri  D.  D.
 Deshmukh,  Shri  K.  G.

 Deshmukh,  Shri  Shivaji  Rao  S.

 Deshpande,  Shrimati  Roza
 Dhamankar,  Shri
 Dharamgaj  Singh,  Shri
 Dhillon,  Dr,  G.  S.
 Dhusia,  Shri  Anant  Prasad
 Dinesh  Singh,  Shri
 Dixit,  Shri  6.  C.
 Dixit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dube,  Shri  J,  P.
 Dumada,  Shri  L.  K.
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren
 Gaekwad,  Shri  Fatesinghrao
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Ganga  Devi,  Shrimati
 Gangadeb,  Shri  P.
 Gautam,  Shri  rom  D.
 Gavit,  Shri  T.  प्र,
 George,  Shri  A,  C.
 Ghosh,  Shri  P.  K.
 Gill,  Shri  Mohinder  Singh
 Giri,  Shri  V.  Shanker
 Godara,  Shri  Mani  Ram
 Godfrey,  Shrimati  M.
 Gogoi,  Shri  Tarun
 Gohain,  Shri  C.  C,
 Gokhale,  Shri  H.  R.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Gotkhinde,  Shri  Annasahep
 Gowda,  Shri  Pampan
 Gupta,  Shrj  Indrajit
 Hansda,  Shri  Subodh

 ‘Hanumanthaiya,  Shri  K,
 Hari  Kishore  Singh,  Shri
 Hari  Singh,  Shri
 Hashim,  Shri  M.  M.
 Ishaque,  Shri  A.  K.  M.
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 Jadeja,  Shri  D.  P,
 Jaffer  Sharief,  Shri  C.  K.
 Jagjivan  Ram,  Shri
 Jamilurrabman,  50७  Md,
 Janardhanan,  Shri  C.
 Jeyalakshmi,  Shrimati  V.
 Jha,  Shri  Bhogendra
 Jha,  Shri  Chiranjib
 Jharkhande  Rai,  Shri
 Jhunjhunwala,  Shri  Bishwanath
 Jitendra  Prasad,  Shri
 Joshi,  Shri  Popatlal  M,
 Joshi,  Shrimatj  Subhadra
 Kadam,  Shri  J,  G.
 Kadannappalli,  Shri  Ramachandra
 Kader,  Shri  S.  A.
 Kahandole,  Shri  Z.  M.
 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kakoti,  Shri  Robin
 Kalingarayar,  Shri  Mohanraj
 Kalyanasundaram,  Shri  M.
 Kamakshaiah,  Shri  D.
 Kamala  Prasad,  Shri
 Kamble,  Shri  N,  8.
 Kamble,  Shrj  T,  D.
 Kamla’  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal

 Karan  Singh,  Dr.
 Kathamuthu,  Shri  M.
 Kavde,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  K.
 Khan,  Shri  I.  H.
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  छू,
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.
 Krishnan,  Shri  G.  Y.
 Krishnan,  Shrimati  Parvathi
 Krishnappa,  Shri  M.  फ,
 Kureel,  Shri  B,  N.
 Kushok  Bakula,  Shri
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 Lakkappa,  Shri  K,
 Lakshminarayanan,  Shri  M.  R,
 Lambodar  Baliyar,  Shri
 Laskar,  Shri  Nihar
 Lutfal  Haque,  Shri
 ‘Madhukar’,  Shri  K,  M.
 Mahajan,  Shri  Vikram
 Mahajan,  Shri  Y,  S.
 Maharaj  Singh,  Shri
 Mahishi,  Dr.  Sarojini
 Majhi,  Shri  Gajadhar
 Majhi,  Shri  Kumar
 Malaviya,  Shri  K.  D,
 Malhotra,  Shri  Inder  J,
 Mallanna,  Shri  हट,
 Mallikarjun,  Shri
 Mandal,  Shrj  Jagdish  Narain
 Manhar,  Shri  Bhagatram
 Manjhi,  Shri  Bhola
 Martand  Singh,  Shri
 Maurya,  Shri  B.  P.
 Mehta,  Dr.  Mahipatray
 Melkote,  Dr.  ७.  S.
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G,  S.
 Mishra,  Shri  Jagnnath
 Modi,  Shri  Shrikishan
 Mohammad  Yusuf,  Shri
 Mohapatra,  Shri  Shyam  Sunder
 Mohsin,  Shri  F,  H.
 Muhammed  Sheriff,  Shri
 Mukherjee,  Shri  H.  N.
 Munsi,  Shri  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Murthy,  Shri  8.  8.
 Muruganantham,  Shri  8,  A.
 Nahata,  Shri  Amrit
 Naik,  Shrj  8.  V,
 Nanda,  Shri  6.  L,
 Nayak,  Shri  Baksi
 Negi,  Shri  Pratap  Singh
 Nimbalkar,  Shri

 fan
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 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Palodkar,  Shri  Manikrao
 Panda,  Shri  D.  K.
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R.  S.
 Panedy,  Shri  Sarjoo
 Panedy,  Shri  Sudhakar
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
 Panigrahi,  Shri  Chintamani
 Pant,  Shrj  K,  C.
 Paokai  Haokip,  Shri
 Parikh,  Shri  Rasiklal
 Parthasarathy,  Shri  P,
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patel,  Shri  R.  R.
 Patil,  Shri  Anantrao  -
 Patil,  Shri  C,  A.
 Patil,  Shri  E,  ve  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  T.  A,
 Patnaik,  Shri  Banamali
 Patnaik,  Shri  J.  B.
 Peje,  Shri  S.  L.
 Pradhan,  Shri  Dhan  Shah
 Pradhani,  Shri  K.
 Purty,  Shri  M.  S.
 Qureshi,  Shri  Mohd,  Shafi
 Raghu  Ramaiah,  “Shri  K,
 re

 hen
 5.  K.

 Rai,  $hrimati  Sahodrabai
 Raj  Bahadur,  Shri
 Raju,  Shri  M,  T.
 Raju,  Shri  P.  V.  G.
 Ram  Dayal,  Shri

 Ram  Prakash,  Shri
 Ram  Sewak,  Ch,
 Ram  Singh  Bhai,  Shri
 Ram  Surat  Prasad,  Shri
 Ram  Swarup,  Shri
 Ramji  Ram,  Shri’
 Ramshekhar  Prasad  Singh,  Shrj
 Ranabahadur  Singh,  Shri
 Rao,  Shrimati  B.  Radhabai  A,
 Rao,  Shri  J.  Rameshwar
 Rao,  Shri  Jagannath
 Rao,  Dr.  K.  L,
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  Nageswara
 Rao,  Shri  P,  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rao,  Shri  Rajagopala
 Rao,  Dr,  V.  K,  R.  Varadaraja
 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
 Reddi,  Shri  P.  Antony
 Reddy,  Shri  K.  Kodanda  Rami
 Reddy,  Shri  K.  Ramakrishna
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P,  Bayapa
 Reddy,  Shri  P,  Ganga
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  P.  V.
 Reddy,  Shri  Sidram
 Richhariya,  Dr,  Goving  Dag
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Saini,  Shri  Mulki  Raj
 Sait,  Shri  Ebrahim  Sulaiman
 Salve,  Shri  N.  K.  P.
 Samanta,  Shrj  8.  ८.
 Sambhali,  Shri  IsHaque
 Sangliana,  Shri
 Sankata  Prasad,  Dr,
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 Sant  Bux  Singh,  Shri
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri
 Satpathy,  Shri  Devendra
 Savant,  Shri  Shankerrao

 Sayeed,  Shri  P.  M.
 Sen,  Shri  A,  K.

 Sen,  Dr.  Ranen
 Sethi,  Shri  Arjun
 Shafee,  Shri  A.
 Shafquat  Jung,  Shri
 Shahnawaz  Khan,  Shri
 Shambhu  Nath,  Shri

 ‘Shankar  Dayal  Singh,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Dr.  H,  P.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Nawal  Kishore
 ‘Sharma,  Dr.  Shanker  Dayal
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Ramavatar
 Shastri,  Shri  Sheopujan
 Shetty,  Shri  K.  K.
 Shinde,  Shri  Annasahep  P,
 Shivappa,  Shri  N.
 Shivnath  Singh,  Shri
 Shukla,  Shri  B.  R.
 Shukla,  Shri  Vidya  Charan
 Siddheshwar  Prasad,  Prof.
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R,  K.
 Sohan  Lal,  Shri  T.
 Sokhi,  Sardar  Swaran  Singh
 Stephen,  Shrj  C.  M.
 Subramaniam,  Shri  con
 Sudarsanam,’  Shri  M.

 Sunder  Lal,  Shri
 Surendra  Pa}  Singh,  Shri
 Suryanarayana,  Shri  K°

 Swaminathan,  Shri  R.  V.
 Swamy,  Shri  Sidrameshwar
 Tarodekar,  Shri  V.  B,
 Tayyab  Hussain,  Shri
 Tewari,  Shri  Shankar
 Thakre,  Shri  Ss.  B.

 Thakur,  Shri  Krishnarao
 Tiwari,  Shri  Chandra  Bhal  Mani
 Tiwari,  Shri  R.  G.

 Tiwary,  Shri  D.  N.
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri

 Tulsiram,  Shri  V.

 Uikey,  Shri  M,  G.
 Vekaria,  Shri

 Venkatasubbaiah,  Shri  P.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind

 Verma,  Shri  Sukhdeo  Prasad

 Vijay  Pal  Singh,  Shri

 Vikal,  Shri  Ram  Chandra

 Yadav,  Shri  Chandrajit

 Yadav,  Shri  D  P.
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N.  P.
 Yadav,  Shri  R,  P.

 Zulfiquar  Ali  Khan,  Shri

 NOES

 *Mandal,  Shri  Yamuna  Prasad
 Saksena,  Prof,  S.  L.

 *Wrongly  voted  for  NOES,
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 MR.  SPEAKER:  The  result}  of
 the  Division  is  as  follows:—Ayes  851;
 Noes  2.

 The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  ‘present
 and  voting.

 The  motion  was  adopted.

 Clause  6  was  added  to  the  Bill.

 Clause  7

 MR.  SPEAKER:  I  shall  now  put
 amendment  No.  453  moved  by  Shri-
 mati  Parvathi  Krishnan  to  the  vote
 of  the  House.
 Amendment  No.  453  was  put  and

 negatived,

 MR.  SPEAKER:  I  shall  now  put
 all  the  other  amendments  to  clause  7
 to  the  vote  of  the  House.

 Amendments  Nos.  232,  234,  264,  265
 and  3l8  were  put  and  negatived

 MR,  SPEAKER:  The  question  is:

 “That  Clause  7  stand  part  of  the
 Bill’.

 The  Lok  Sabha  divided:

 Division  No.  8]  {17.51  hrs.

 AYES
 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
 Agrawal,  Shri  Shrikrishna
 Ahirwar,  Shri  Nathu  Ram
 Alagesan,  Shri  O.  ve
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 Ambesh,  Shri
 Anand  Singh,  Shri
 Ankineedu,  Shri  Maganti
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri

 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shri
 Azad,  Shri  Bhagwat  Jha
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Balakrishniah,  Shri  T.
 Banamali  Babu,  Shri
 Banera,  Shri  Hamendra  Singh
 Banerjee,  Shri  S.  M.
 Banerjee,  Shrimati  Mukul
 Barman,  Shri  R.  N.
 Barua,  Shri  Bedabrata
 Barupal,  Shri  Panna  Lal
 Basappa,  Shri  K.
 Basumatari,  Shri  D.
 Besra,  Shri  S.  C.
 Bhagat,  Shri  H.  K.  L.
 Bhargava,  Shri  Basheshwar  Nath
 Bhargavi  Thankappan,  Shrimati
 Bhatia,  Shri  Raghunandan  Lal
 Bhattacharyyia,  Shri  Chapalendu
 Bhaura,  Shri  B.  S.
 Bheeshmadev,  Shri  M.
 Bhuvarahan,  Shri  G.
 Bist,  Shri  Narendra  Singh
 Brij  Raj  Singh—Kotah,  Shri
 Buta  Singh,  Shri
 Chakleshwar  Singh,  Shri
 Chandra  Gowda,  Shri  D.  B.
 Chandrakar,  Shri  Chandulal
 Chandrappan,  Shri  C.  K.

 tThe  following  Members
 Sarvshri  Dattajirao  Kadam,

 Shrimati  Savitri  Shyam.

 also  recorded  their  votes  for  Ayes:
 Raja  Kulkarni,  Swaran  Singh,  Genda

 Singh,  C.  H.  Mohamed  Koya,  Yamuna  Prasad  Mandal  and



 243  Constitution  (Forty-fourth  OCTOBER  28,  4976  Amdt.)  Bill  244

 Chandrashekharappa  Veerabasappa,  Ganga  Devi,  Shrimati
 Shri  7.  ्  Gangadeb,  Shri  P.

 Chandrika  Prasad,  Shri  Gautam,  Shri  C.  D.
 Chaturvedi,  Shri  Rohan  Lal  Gavit,  Shri  T.  H.
 Chaudhary,  Shri  Nitiraj  Singh  George,  Shri  A.  C.

 Chavan,  Shrimati  Premalabai  Ghosh,  Shri  P.  K,
 Chavan,  Shri  Yeshwantrao  Gill,  Shri  Mohinder  Singh
 Chellachami,  Shri  A.  M.  Giri,  Shri  ्  Shanker
 Chhotey  Lal,  Shri  Godara,  Shri  Mani  Ram
 Chhutten  Lal,  Shri  Godfrey,  Shrimati  M.
 Chikkalingaiah,  Shri  K.  Gogoi,  Shri  Tarun
 Choudhary,  Shri  B.  E.  Gohain,  Shri  0.  C.
 Daga,  Shri  M.  C.  Gokhale,  Shri  H.  R.
 Dalbir  Singh,  Shri  Gomango,  Shri  Giridhar
 Dalip  Singh,  Shri  Gopal,  Shri  K.
 Damani,  Shri  S.  R.  Goswami,  Shri  Dinesh  Chandra
 Darbara  Singh,  Shri  Gotkhinde,  Shri  Annasaheb
 Das,  Shri  Anadi  Charan  Gowda,  Shri  Pampan
 Dasappa,  Shri  Tulsidas  Gupta,  Shri  Indrajit
 Daschowdhury,  Shrj  B.  K.  Hansda,  Shri  Subodh
 Deo,  Shri  R.  R.  Singh  Hanumanthaiya,  Shri  K,
 Deo,  Shri  8.  N.  Singh  Hari  Kishore  Singh,  Shri
 Desai,  Shri  D.  D.  Hari  Singh,  Shri
 Deshmukh,  Shri  K.  G.  Hashim,  Shri  M.  M.
 Deshmukh,  Shri  Shivaji  Rao  S.  Ishaque,  Shri  A.  K.  M.
 Deshpande,  Shrimati  Roza  Jadeja,  Shrj  D.  P.
 Dhamankar,  Shri  Jaffer  Sharief,  Shri  Cc.  K,
 Dharamgaj  Singh,  Shri  Jagjivan  Ram,  Shri  ’

 Dhillon,  Dr.  G.  S.  Jamilurrahman,  Shri  Md.
 Dhote,  Shri  Jambuwant  Janardhanan,  Shri  C.
 Dhusia,  Shri  Anant  Prasad  Jeyalakshmi,  Shrimati  V.
 Dinesh  Singh,  Shri  Jha,  Shri  Bhogendra
 Dixit,  Shri  ७.  ९.  Sha,  Shri  Chirenjib
 Dixit,  Shri  Jagdish  Chandra  Jharkhande  Rai,  Shri
 Doda,  Shri  Hiralal  Jhunjhunwala,  Shri  Bishwanath
 Dube,  Shri  J.  P.  Jitendra  Prasad,  Shri
 Dumada,  Shri  L.  K.  7  Joshi,  Shri  Popatlal  M.
 Dwivedi,  Shri  Nageshwar  Joshi,  Shrimati  Subhadra
 Engti,  Shri  Biren  ५  Kadam,  Shri  Dattajirao
 Gaekwad,  Shri  Fatesinghrao  Kadam,  Shri  J.  G.
 Gandhi,  Shrimati  Indira  a  Kadannappalli,  Shri  Ramachandran

 Kader,  Shri  s.  A...  ry Ganesh,  Shri  K.  R.  i
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 |  Xahandole,  Shri  2.  M.
 Jailas,  Dr.

 Eqkodkar,  Shri  Purushottam

 Kakoti,  Shri  Robin
 KalingaraYar,  Shri  Mohanraj
 Kalyanasundaram,  Shri  M.
 Kamakshaiah,  Shri  D.
 Kamala  Prasad,  Shri
 Kamble,  Shri  N.  8.
 Kamble,  Shri  7,  D.
 Kamla  Kumari,  Kumari

 Kapur,  Shri  Sat  Pal
 Karan  Singh,  Dr.
 Kathamuthu,  Shri  M.
 Kavde,  Shri  B.  R.
 Kedar  Nath  Singh,  Shri
 Khadilkar,  Shri  R.  K.
 Khan,  Shri  I.  H.
 Kinder  Lal,  Shri
 Kisku,  Shri  A,  K.
 Kotoki,  Shri  Liladhar
 Kotrashetti,  Shri  A.  K.
 Koya,  Shri  C.  H.  Mohamed
 Krishnan,  Shri  G.  Y.
 Krishnan,  Shrimati  Parvathi
 Krishnappa,  Shri  M.  ्य
 Kulkarni,  Shri  Raja
 Kureel,  Shri  B,  N.
 Kushok  Bakula,  Shri
 Lakkappa,  Shri  K.
 Lakshminarayanan,  Shri  M.  R.
 Lambodar  Baliyar,  Shri
 “@skar,  Shri  Nihar
 Lutfal  Haque,  Shri
 ‘Madhukar’,  Shri  K.  M.
 Mahajan,  Shri  Vikram
 Mahajan,  Sri  Y.  8.
 Maharaj  Singh,  Shrj

 so

 hi,  Dr.  Sarojini
 Majhj,  Shri  Gajadhar
 Majhj,  Shri  Kumar

 Malaviya,
 Shri  K.  D.

 5  Constittonorty-fourth  KARTIKA  6,  898  (SAKA) ©  Amdt.)  Bi  zy

 Malhotra,  Shri  Inder  J.
 Mallanna,  Shri  K.
 Mallikarjun,  Shri
 Mandal,  Shri  Jagdish  Narain
 Manhar,  Shri  Bhagatram
 Manjhi,  Shri  Bhola
 Martand  Singh,  Shri
 Maurya,  Shri  B.  P.
 Mehta,  Dr.  Mahipatray
 Melkote,  Dr.  G.  S.
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  0.  8.
 Mishra,  Shri  Jagannath
 Misra,  Shri  S.  N.
 Modi,  Shri  Shrikishan
 Mohapatra,  Shri  Shyam  Sunder
 Mohsin,  Shri  F.  H.
 Muhammed  Sheriff,  Shri

 Mukerjee,  Shri  H.  N.
 Munsi,  Shri  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Murthy,  Shri  B.  S.
 Nahata,  Shri  Amrit
 Naik,  Shri  B,  V.
 Nair,  Shri  Sreekantan
 Nanda,  Shri  G.  L.
 Nayak,  Shri  Baksi  ¢
 Negi,  Shri  Pratap  Singh
 Nimbalkar,  Shri
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Painuli,  Shri  Paripoornanand
 Palodkar,  Shri  Manikrao
 Panda,  Shri  D.  K.
 Pandey,  Shri  Damodar
 Pandey,  Shri  Krishna  Chandra
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Sarjoo
 Pandey,  Shri  Sudhakar
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 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
 Panigrahi,  Shrj  Chintamani
 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parikh,  Shri  Rasiklal
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Bhagat
 Patel,  Shri  Arvind  M.

 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patel,  Shri  R.  R.
 Patil,  Shri  Anantra
 Patil,  Shri  C.  A.
 Patil,  Shri  E.  V.  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  T,  A.
 Patnaik,  Shri  Banamali
 Patnaik,  Shri  J.  B.
 Peje,  Shri  S.  L.
 Pradhan,  Shri  Dhan  Shah
 Pradhani,  Shri  K.
 Purty,  Shri  M.  S.
 Qureshi,  Shri  Mohd.  Shafi
 Raghu  Ramaiah,  Shri  K,
 Rai,  Shri  S.  K.
 Rai,  Shrimati  Sahodrabai
 Raj  B@hadur,  Shri
 Raju,  Shri  M.  T.
 Raju,  Shri  P.  V.  G.
 Ram  Dayal,  Shri
 Ram  Hedaoo,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Singh  Bhai,  Shri
 Ram  Surat  Prasad,  Shri
 Ram  Swarup,  Shrj
 Kamji  Ram,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Ranabahadur  Singh,  Shri
 Rao,  Shrimati  Bo.  Radhabai  A,
 Rao,  Shri  J.  Rameshwar
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 Rao,  Shri  Jagannath
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shrf  ™,  S.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan  ९
 Rao,  Shri  Nageswara
 Rao,  Shri  P,  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rao,  Shri  Rajagepala
 Rao,  Dr.  V.  K.  R.  Varadaraja
 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
 Reddi,  Shri  P.  Antony
 Reddy,  Shri  K.  Kodanda  Rami
 Reddy,  Shri  K.  Ramakrishna
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P,  Bayapa
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  P.  V.
 Reddy,  Shri  Sidram
 Reddy,  Shri  Y.  Eswara
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Saini,  Shri  Mulki  Raj

 Sait,  Shri  Ebrahim  Sulaiman
 Saksena,  Prof.  S.  L.

 Salve,  Shri  N.  K.  P.
 Samanta  Shri  S.  C.
 Sambhali,  Shri  Ishaque
 Sangliana,  Shri
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sathe,  Shri  Vasant
 Satish  Chandra,  Shri
 Satpathy,  Shri  Devendra
 Savant,  Shri  Shankerrao
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
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 &

 Shri  A.  K.
 ,  Dr.  Ranen

 3ethi,  Shri  Arjun
 Shafee,  Shri  A.
 Shafqua,  Jung,  Shri
 Shahnawaz  Khan,  Shri
 Shambhu  Nath,  Shri
 Shankar  Dayal  Singh,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Dr.  H.  P.
 Sharma,  Shri  Madhoram

 Sharma,  Shri  Nawal  Kishore
 Sharma,  Dr,  Shanker  Dayal
 ‘Ghashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Ramavatar

 +  Shastri,  Shri  Shecpujan
 Shetty,  Shri  K.  K.
 Shinde,  Siri  Annasaheb  P.

 Shivappa,  Shri  N.

 Shivnath  \jingh,  Shri
 --Shukla,  Shri  8.  R.

 Shukla,  Shri  Vidya  Charan
 Siddheshway  Prasad,  Prof.
 Singh,  Shri  Vishwanath  Pratap
 Sinha,  Shri  Dharam  Bir

 “Sinha,  Shri  Nawal  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T:
 Sokhi,  Sardar  Swaran  Singh
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.
 Sudarsanam,  Shri  M,
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri

 .Suryanarayana,  Shri  K.
 Swaminathan,

 don
 R.  V.

 Swamy,  Shri  Sidrameshwar
 Swaran

 a

 Shri
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 Tarodekar,  Shri  V.  B.
 Tayyab  Hussain,  Shri

 Tewari,  Shri  Shankar
 Thakre,  Shri  S.  B.
 Thakur,  Shri  Krishnarao
 Tiwari,  Shri  Chandra  Bhal  Mani
 Tiwari,  Shri  R.  G.
 Tiwary,  Shri  D.  ऐप,
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shri
 Tulsiram,  Shri  V.
 Uikey,  Shri  M.  G.
 Vekaria,  Shri
 Venkatasubbaiah,  Shri  P.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgcvind
 Verma,  Shri  Sukhdeo  Prasad
 Vijay  Pal  Singh,  Shri
 Vikal,  Shri  Ram  Chandra
 Yadav,  Shri  Chandrajit
 Yadav,  Shri  D.  P.
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N.  P.
 Yadav,  Shri  R.  P.
 Zulfiquar  Ali  Khan,  Shri

 NOES
 Nil.

 MR.  SPEAKER:  The  result*  of
 the  Division  is  as  follows:—Ayes:
 358;  Noes:  Nil.

 The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present
 and  voting.

 The  motion  was  adopted.
 Clause  7  was  addéd  to  the  Bill.

 7.55  brs,
 The  Lok  Sabha  then  adjourned  tilt

 Eleven  of  Clock  on  Friday,  Octo=
 ber  29,  :  4,  1898  (SakaY

 *The  following  Members  also  recorded  thei
 Sarvashri  Dkarnidhar  Das  Yamuna  Prasad  7

 ang  Chandrs,  Shekhar  Singh.
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